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RAJYA SABHA
Thursday, the 10th August, 2017/19th Shravana, 1939 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

FAREWELL TO THE CHAIRMAN

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Mr. Chairman, Sir,
in the life of this House, today is a very important occasion. We are today bidding
farewell to you, Sir, after you have completed ten years as a very distinguished
Chairperson of this House.

Ten vyears is, indeed, a very long association, and, therefore, it is for you and
also the Members of this House a nostalgic occasion. Sir, before becoming the
Chairperson of this House as the Vice-President of India, you had experience in
various fields of public life. You had been a very distinguished diplomat; you had
chaired important commissions, committees, universities but dealing with political
fraternity was a different experience altogether, and, that is an experience which you
had in your different capacities as the Chairperson of this House. Of course, | am
one of the few fortunate Members, who, through your ten-year tenure, dealt with
you, or, you dealt with us, for each of these ten years that we were the Members
of this House and you were the Chairperson.

Sir, the Chairperson's job is a very challenging job in this House for the reason
that this House, unlike in the 1950s and 1960s, now has a changed character. It
really reflects the strength of the parties in the States, ...(Interruptions)...

MR. CHAIRMAN: Silence, please.

SHRI ARUN JAITLEY: It really reflects the strength of the parties in the
States, and, therefore, those sitting on either side keep changing, and, as my friend,
Sitaram always mentions, those in the middle keep sitting there. And, in fact, their
role always remains the same, the content of their speeches also remain the same,
irrespective of who is sitting on either side of the House.

| say this for a particular feature that the character of this House is that things
start with a lot of acrimonious debate, or, now, these disruptions, but, eventually, —
and, Sir, you would have seen this during your ten-year tenure — nothing remains
indefinitely held up. At the end of the day, the system of political consensus works
in this House, and, irrespective of who is in the Government or who is in the
Opposition, a consensus is eventually reached, and, in forcing that convention, the
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flexibility, which the Chair has at its command, does play a role, which eventually
does force that consensus. As | said, a Chairman’s job is also a thankless job. It
is a mixed job because you take the good with the not-so-good. We had seen at
times when we, the Members, disrupted the House, your anguish was visible. And it
was more visible in your concluding statements at the end of the Session. But then
this House also has a tendency to work overtime when it starts working and cover
up for all the lost time and do both the official Business and the debates. Your
tenure might have seen not just disturbances but also very high quality of debates
on several occasions. | am sure we will all relish those debates and you will carry
with you memories of those debates.

Your tenure had many interesting anecdotes. 1 only remember one of them when
in an exasperation you called us ‘a federation of anarchists’, — some of us and
I was one of the culprits in that; we wanted the Chair to set up a precedent of
expunging its own remarks — rather than taking offence to it, you used that as an
opportunity for a democratic debate on whether there was anything objectionable in
the word ‘anarchists’ and the debate took an interesting dimension whether anarchists
can at all have a federation because each anarchist is a solo player who plays for
himself and can never join others. The debate didn’t end, but | do recollect the
memory of that debate. A few days ago, you called me and actually found yourself
vindicated where somewhere in the world the anarchists had formed a federation and
you thought it was a vindication of your use of the English language itself.

I am sure you retire from this House with great memories. We all recollect the
sage advice that you kept giving to us and, through us, to the country from time
to time. | wish you, Sir, all the best. We will always have memories of you as
the Chair and how you lent dignity to the quality of debates in this House while
presiding over it. We wish you very good health and many, many more years in
the service of this country. Thank you very much, Sir, for all that you have done.

MR. CHAIRMAN: Thank you, Arunji. Thank you very much. Now, hon. Prime
Minister.

g W3 (3 R AiGh): el Guaid Sit, d SEdTelE da1 & 96 31T
3T Y HIIGT B TR% TN BN, U7 G qRT MR 8, Jifs Bfrdetl e
IO AMYBT BB fhe AT Tl T VT IRIAR, RTHET B |Gl are & sfag™
AIdSIE SHaq BT Y81 — 97 AT Sff, $9d QT Sl BHl I Ure] & areded
e, Bl dfagm 91 # W@, U TBR 9 MY I9 IRAR @ 7ol § o €, s
gl B ASITD Siad H, [TR¥dR BT & Siiaq & q1 AR B Raerrwd qade
& Y W PIB] $O AlBIAT &1 Bl MYBI 3YAT Siigd W USRI fewirie &1
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BT HRIX e &1 81 2, 98 a1 J91 99 Sl 999 & 918 & |9 H o1,
Fifh I &A1 BT A AT BT 7, S9d 81 AT & P b1 /1 A B4 T,
g I A H T AT Bl B ITD! training IE BN Tl AT SH Blere™
BT IYANT YD T&T 39 10 Al H SR g3’ BT S FGd] AHIe 3§ 99 BIered
F 59 ISR F 3 GST P AW UZANIT BRI 3T HRIFTA $T 980 GRT o
I YR F ST BT T, as a diplomat. M@ i<l & 9gd 99 IA SRR H T
Mg Sl ARl H, I | #, Ul fede # 09 drn & 99 @) 98t | Rermw @
& g W 3MUBT SATGTAR B de! &1, Minority Commission 81 IT JAeTTG JfTardet
81, dI MMIBI IRIRT Je1 &1l Afbd I 10 A1 R aRE Yb feA T 3maep o
JRT — PR TRE UHh-Udh Uol Wiaem, |agm iR Afes & &1 SRR H a0
— U IGD! gl T BT RR YA AT 81 8 Fehdl § AR 3P TR
W $ BeucTEe Il BN, oifd RS S & d18 AMIP! 98 Hhe Tl B, Th
R BT = WY 2 R S YD AT GId I8! B8R, IEP AFAR 3MID! B
PR PI, AT P, I qAM DI faER W1 e

MY IRT UREI SET A1 81 V81, b Sig i fHel gaf, M Bl $o
STT-|HE BT Aear o1l AR Qe I ) SM ¥ Ugd 3R A & d1g Sid g9
MUY T B BT AT AT o1, AT MBI ST U insight 2T, SHBT H TR WA
HIAT A1 g8 1 Aol i, Sl @t €, 9 RHarg &1 81 9ol 8, Sadl qHsM
BT TP IFAAR <ol oA Aoy H g F SMUBT 9gd MARNT

T WG A YD gGT F IgA-98d YHHHAN 21 g & SWIGURT & w9 H
3MI@! ATl &b fy SFI WAl B WP I IR AT B RB A W 37Tk Tk
JTHR BT 919 | JATIHT Hejed, MTDB] JE JIHG 3R 9 Ua & d1a &I FgRT 0
MUY TP o 3R db AHINTG Sftad § 59 910 &1 g9 Gl 8l I & G
P TG & T U ST BT ANIGLNT PR H YD I IR AR BM AT,
Wl W QR Y9BTEAN 81 qgd-agd g=yare |

fauer & Aar (o [a™ T STSTE): W TIRAT W18, AT 89 99 I8l b
9 e & 3! faeTs BT WY HR T 1 o 38 WA A I AUDI S B
AT ettt 1980 § <19 § Ugeft %I Q’HTﬁ CEIRE IR PV HEMT H 8 Youth Organization
BT Head I, A1 IH Ia 3791 & BT Youth Congress President Ty & S
official function ¥ HIS[g BIAT o7l UigH FIFREY &1 TR B & TIRUIC W receive
W, see off W, dignitaries Pl receive BT H I8 MAS BIAT ATl 3T ST o
Chief of Protocol ¥ 3R gfvaxT Wieh Sft & 98 a9, close o1 § < @1 § &
IHG a8 H fH | Chief of Protocol ®1 ¥ael ®el el awdll dfehd 39 faA1 aga
activities BT off, Heads of States I] 93{, Heads of Governments 3T Q, IS U A
HR B {6 7 &A1 TR B & 9Te TIRUIE SR receive 3R see off HRAT BT
o7l IHSF I8 SId W I8t AgUfT Waq § IAHT 1 Y6 81 -1, Al Chief of Protocol
Bl TG MG Bl g1 Ig A HT YD] <xdT fH gfexT ARt S b R g4 H, 59 b
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9 fieT &1, 99 d& 39 UP 9gd &1 BMAE Chief of Protocol 8, dfcth I AR
& ge I, ITb! A1 $ g8 A1 A UH A Chief of Protocol I8 Sd AT HAHa!
WﬁAmbassadorg,ﬂﬂﬁﬁﬁmﬁﬂﬁWWﬁﬂﬂWﬁﬁéﬁaﬁ
EmbassiesﬁWWWWﬁWSﬂ?WﬁW?Ambassador Eﬁ,aﬁF[
9 H AU Yo B AP I B delegation BT WIST AT, I g 3T Ambassador
g, T9 B UH-GWR Bl AR Tolald I S BT Hidbl A1l o9 39 eliTe gRerd
ISl & argd-aiRIeR 8, 99 o Wl AYS BM DI R Job H WRIET AT 3MR
WM AR I ST education fARTEYT 8, IHH 3T HH Pl g GRTET T

H IMIHT g8 IAUR Tbe PRAT & AR YD GaRbaE odl § b ofF § =
AR o1, 99 A9 9o H34, 1. 7EEd 98 S 9 SR $ qe DI G
3R T Uiferfcdhal UIEiT BT Brbisd H ofF & oy I IS <dal Bibs BT TS
foram S|d 91 9fa Working Groups &1 H+ MY e H31 Sft &1 3R & @q foran
3R 3™ I[SMRE @t 5 M9 gah afdeT g &1 TR HR g, a1 a9 W
foan a8 A9 on confidence building measures across segments of the society Tl Kikd|
Al & AN A II oM, left, Wex, BIUW, ERE Ud SHI-$HIHR Iffe AWl Sl
3R Tl & AN A1 AT DI RISTIT 3 Trﬂﬂ-ib_%‘rﬂ’\’ # Confidence Building Measures
Eﬁ’sL SIS IE RGN B %I Mg 9 BT confidence # W, 9t groups BT MY 3T,
THAM RN DI AT 3R 11 7 H 9+l RIS Y, Safh &8 god & IIREAT DI 3791
RUlcd a1 H U-Udh 3R TI-al Al | g1 IR7S 2 b I8 ARPR dHl 39 W)
M HRA DI BIRTR BT

MY JIRAT &b dR UR National Minorities Commission ® Sl &TH W, EEI
BT TRTEHIT B 39 fhed fordi 3R emuepl & I 7 Honorary Degrees 4t
&, a1 ama Bl SR T8l [Tl S8l 9 g9 TFeR] 8, SHB AR IP]
& <=M 9 Honorary Degree &, Sl ggd HRIGY Universities I 9gd HRIEY e oAl
g, AfeT M= S9@T W sIATT T8l fhaTl g I H Al MYBT T 34 AT
Ugel IS | TS TR

3T Sports Man &1 3MMTd A1 golf Welw &1 At Hidwr fiem #§9 of oot ams-4t
AT 4 golf W1 BrS f&, df § |asal € & s/ 3mudl golf Weld &1 F7Y
FICTT 319 31! YT hobby B YRT B & ol Hg T8I el 51 4 @l golf
ge Mg H H SA9R PR § {6 H9 permanently retire 8% 3R e 37T golf Wl
®I Bld DI YR Bl Al VAT gafr, A1 § ol 2e Bl 7 Pel Sleal AU Ths |

AR, 3MUBT IE period Fgd &l MR &Il I AT 1980 A DR AT b AT
Chairmen & W1 B B $I HIPT 7l R P8 A1 $ 919 ATGd FIRHT & A1
B B B FAER IS BRMI ... (FIHH). ..
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S ole e gl welo Gmie Gl H(IT 8 pde Oz ) ¥l O3 WY
@l bz ow Jlo puddl oz —om o S ol B ey S QT o b ol
o U 825 9l L —(-ed A= Ll s o oxe 1980 3 @890 5 Sl oS
Eaolonn S8 Agisy hlis oS gl S35 ol 8 o S 8 "5a0BUSHT Agis
S o RS e ol P By dszee e (S Jradl By Loy
65 o =S receive ¢S dignitaries (oS see off (S receive n Syeil
G S b2 U Ll sl a3 Chief of Protocol cds ool I -l by Jels
Chief of Loy S S e w0 S o S g by S0 e o8 JolS b S5
BT pedy o3 s activities Cn ugis O 6 -8 L JS S Protocol
Rl 0833 O NS o a2y G Wl (b8 DT puied9sS BT el (8 ST el
o umy S ol -l By B)S see off ol receive Sl> She ol (b S w8
JS& S Chief of Protocol g5 dS & g9 BT 5 O e Ost lstily olp
o Sy ey S r GANE Ll S LSes S 0T D ome e B -GS 5 Sl
Sy 2y Chief of Protocol GlelS &y cq S T SS 8 pmy 0133 05 S5
Chief of Protocol Jw SOl Of L s S Ly S 0 o s S e S O
B 5 e cw O oz 82 OB sl 0 0y $39me O C )
Soo 55 T ysl Mo @Baa 5 )5 65 un Sumnal S 0sded S 5 65 ©F sl Mo
LI 8 0aS 03 g o Bib S She )l o iz S (2l del S
Boe 5 il v Soo3 55l 55 e uss Sl aer 5 sdusl QT C3s ol
S 9l G S5 il oy Sl pls S Gluyeds phus A Gle O Co Mo
O Y GRS sa e sk el Lol LE L e Se o g S S
AR L S S P8 S e
oz S 0% s 3Ske oS QT sl us BS ES5 Ll S 5 QT e
S aedS Do S gsie BB ke Olasy Bl S AP ke iz
B3y o8 o S o o pendBisS oS 5L JSidsy plé gl Slambe S —sde
S Ol D owe -k pmaS SSHy b A S ool LS 58S B sl Jud

T Transliteration in Urdu script.
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S5 S @l &S S GlS v @ sl WS s w55l S 2 s Olady
on confidence w95 o5 -LS sshie —wl S OF & Zd Sz S QoS
S¢S ugls e -l building measures across segments of the society
Gl 0389 edS 5 ugez I sSIE Gl (Cdd (e -t oo o
Confidence jue xedS 5 usez Lo Gzl S gl -8 S S usdlh gl ugh
S o pdBsS S Ghee  @T - ol 3z Ol 3sSe Building Measures
> sy R o e 00LS sl L oS 0yl pld i B QT oS GwssS s
Jlo 55 90 ysl SOl SOl e 23 pdagyy GRS sk Az S pweS S e
-GS S UGS S DS des ool S W S o el e - S

sy A2 09 LS o g2 e odS Wl Jiis p ossb S owie O
G 653 sl D oosie S S QT sl oS oelS S QT 5 o) il
ciu»l‘cgs)lijl?ce.?m&su%-lﬁSWJW|L,e§cig§;TS&?‘ugo
S 23l 0m a3 Je Cog 92 180 6553 T o usds (B S QT Galhas
@ ose vy 2l LS o Jbstad 4S5 01 S QT 5 om a2 Uid Dsie
S By e e ek’ o b 34 Sy SIS

S D o e Bos i 5§ S WS gl S QT cpn o odsesel QI
S 1 O S us lgmew s 05U b Ssez WS WS v Jlo 97T oz
LBy 03t A S DS hay S @ Gl S @ o B e CB9 5 ilaS S
permanently O S gg G5 Ul pue S Gsgr WS ¢ cw g 5 Lo
oo 5 dsy Lol SS1 _03S Iisy 85 s S kS WSS Ll oS sl o FEtire
S LT CRE\ S ECRVES VI SR RSVOL ST P

Ole S5 gl S J v 1980 Jlo pze -byylls o S bm ~ 8 QT
S iz sl dm S 0 ~asS sl e @Bge B IS a8 apile S i
cee (5100 ) e By dol> @Bse 5 558 o5 apile
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3t AR AT (IR UST): Bl A &1 AP 3T TIRAT &b 1 BH B
BT AT A Y ... (). ..

3l AW FEl SMSIE: bl Al eI, b Al A I ITb A BH BRI B
SR CRUIE R

AR, R W Chairmen & W Y31 B B B1 IJqAR fAell, 9 agd 30
ChairmenQ,ﬁﬂﬂﬁﬁﬂﬂ?ﬂmﬁﬁﬁﬁlwmaﬁmﬁ%?ﬂﬁﬁ?ww
B St & W A, ofT At & WY W 98T AR WY I, Aol B J 7 F w9y A
I IT AR THYY & ®Y § R, offeT "R fAuer & 91 & ©Y H 3T UgA AR
g, R Sg1eT Avicie | SIHY &1 HidhT e wife i & R ) IR fAfRer &
AR R IIRAT 9§ I SIIGT §H Tl BT ©, 8199 H & Gy I8dl §, offdhd
Leader of the House 3IR Leader of the Opposition TINHA P SITGT FAIST & %,
e 9 Brs W IR Bl, ST TIRAT & AT IIRIRAA Bl AV MIBT AHS BT
IR HieT e 579 avg 9 U+ fUse 10 91 9 59 9 Bl Ididl, 98 ARIEH3
2l 3fuch SISt &1, JAMIH! A Bl 3R 1 g [ < #§ ST %8, I9@]
ft 3mue! wreT fem w®ifes IS uifafcRr g1ar €, O 98 IR-UR &I 91 &l
g, dfhd i1 fSwrie 81 2, 98 g399 &1 il I8 udl 721 9o ol g [ a8 @
e B arell &, NIaT Seoid Te= #31 off 7 fhan O S99 s & s+
S G&T Bl FAN AU IRTHA W, MIBI S soft-spoken Vel &, AT &,
g, I 3T 9 TS B TS b ae=il| § U] JARGAE <l gl el
MBI T SY S| I8 o SH b 1Y, ST AT IMUHT WEd ¥, VA & AEd <
Wﬁ@diplomaﬂc career H &I B YR, 3TI-37N UGl UR I8 B el Bx U,
Vice-President of India & TR WX A1 g8 BT fdepdl B 3RPg 1, Ufeeted H ST
T g 3=y =el, T 3y e # BT ArEd €, W WA H SHD] D]
HIpT frerm 3 oo R% I SR AU UIEl BT TRE I ATHT gaIE BRAT g AR
U@ T IF Bl BEAT Bl g, 9gd-9gd i

Boe 8 355 o5 gl S O o G BSOS oud 98 IS BT o8 e izt
B e yspe
=7 S os Mo @ B S5 o e il S owsr 8 e o
G S LS Gk bl lun o S b o S 2l s B e
e S e APl S oG OS2 S b S okl syl 88
o R0 S -l fle b oo Qo) S s 09 0 My A

Soo35 03l oadm o wAr e @l os e S s S Sy e oS

T Transliteration in Urdu script.
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sz 2 osh S tuds sl osh S ooa-pl &S 0sS e &Bee B Sl —w
©d BT LI oS (ol ~sdiew 2 o 03h @ U ad A Aew 00b) Wl
G5 09 ol wn =iy IS ol S owie Oduiwl @ BT L3 sl Wik
B 29l B Spmew S OT W sl —usr Gwniez b oom Ovkiz GRS s ez
—a Sl 05 Wz oS aw il e o e oz S QT cw gab e e
o B ool o) Canshd pae S5 o 9T 52 09l B g S QT 8 gl S QT
OS2 BS Ob S LT 0s 9 (o Uy sy (35S ~S 0 Mo 005l S O
S Alad LS 05 S o s iz Gad AL~ G2 S5 0edd 05 (o By Cunshd oo
o S 9l o Gueshd Gl $ LS S Gr e Doy ST 1B e o Vs
0L} = Lily o Gt SOft-spoken g2 (S ©F (cw C815 Gl Wz oS Ouw
cos W slSHle S QT e s Bas Sl S Cundil wl B QT e il
Gl (2 Como S QT gl Gz e S e b 0y s e b oS OT A

usdes SIS Sb S pud use diplomatic career ~geS s> Ol ~es Cxo (o
I U S ey 55 » Hsk S Vice-President of India « =L S U S o 2
=l LS e 05235 O 0S O el S8 (s s sl Uls Gre Sy cled 0Saals
=S L W Ll e ik Gl e 8 Le aBge oS QTS Gl e JUS o ae s
S S e BOS BalS (S see el (Sl Lyl O BoS dlpsas S Gl ab
S

o IM MU Aled (SR Y<N): IMEI0T FHURT AEIGH, UH of 3RA dd
JIHBT ARG U BR- & dIQ, 9T Sl Tl 3T 8, 89 IR WRT & 78], AR Al
@1 79 gl 8, WRI Bl A Wed o, AR 9e A S A SR qar R ot |
3Mae IR # St faaR erad fRd, S W © % oy aguqet ufawr & o+ft €1 e
Ambassadors & w9 H HM fHaT 8NM, a1eiie R Al & aEa-abar &
w98 Biod M fBA1 B, Rl sl & Ju H (Bl arsd-aiger &1 fedr
Gt & FuTeT 3R discipline maintain BRAT ST e wM BT 8, oifdT &
g o1 & {5 59 Fed & IRIT b ®U F MU SN hE {har, SO qey SIS
el MUB! AR BRAT H ST AR ST IMT A bR A(d I IR IR oA
AT FAIfT 93 €, S 99 & BRIGTS BT <@l g § I8 789y a) W@ § $ 39
ST B S B B BT WBT 8, 98 dR-4R ST d8R 781 &1, S gge o,
ST 59 AR WX d8 dldl IfRT & AT FHWIV SI1eT 379 o, <ifebsT Sddh
FIaS[a 3MMIB T Pl GIPRIEC FA dRPIR V&ll I8 37Uk AfIcd I Y dgd 8l
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giear $RT 81 991 I1e 8 6 59 § ofis 991 H o1, 99 Yo a7 981 W qgad SA1a1
JIIRAT B WX SI&T RIS 81 ¢ 3R S+ Hel {6 § e o9 <ol g b el
|is {91 & AT | MY [ GG B8R ST BTAifh Tl &7 ST&T 7 8199 H 3Mahx
I8 A9 9799 o foram #§9 JEt SH SITET R-IRMET <@T, oifdh M B4l fusdt &l
sieT WY TET MUY W BRI B fh A7 S ad A ol 39 IIR W Jo drall
F Sl IS B ARH €, 39 TR P YD Sl dRI9 M gS §, 98 Y BT A0S T,
3 XY fYSIeret & W1 S < B fHATl UE 9 i g9 99 I8 I, I8 I8
5 o= fodlt fae @1 fo77 # T &< &1 goora T8 <11 gt e a1 6 e
RAT AT 1 W I 99, 98 fodl f9a &1 f$9 § 9 9 S}Vl I8 9Bl U g7
B T 3R F 3 gt el § Y S=T % b 39 WRT &l BRI @1 e §
39 JAUR YR I(T TRE A MR AU U B IRE § IE B AT g S 3MTqD]
eI I7, ST 3fTel fidl R8T ©, 9gd-9gd gdial

MR. CHAIRMAN: Thank you Ram Gopalji.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): | thank Mr. Chairman,
hon. Prime Minister, hon. Leader of the House, hon. Leader of the Opposition,
hon. leaders of various political parties and hon. Members of this House. First of
all, 1 thank hon. Amma for giving me this opportunity. My English speech on this
very important occasion is being purely prepared by me without being corrected by
Amma. | know the importance of this function. Amma always wanted to convey it
without any defect. | would like to convey to Mr. Chairman that our Amma was
having high regards for him. She also instructed me to behave properly in this
House and briefed that discipline is the most important character one must possess
to be a Member of this House. Madam wanted me to get a good name from Mr.
Chairman. | leave this to his judgment. | would like to draw the kind attention of
this House to the fact that Mr. Chairman is the upholder of the rule of law. What
is the difference between the rule of law and the rule of man? This is a million
dollar question. It cannot be answered perfectly. But, as a student of law, | came
to understand the difference between the rule of law and rule of man because it
is the manner in which Mr. Chairman dealt with each and every Member without
any discrimination, without any prejudice, without any malafide, without any bias.
That is called the rule of law. | would also like to thank our hon. Prime Minister.
I borrow a phrase from him, which he has used in his speech, namely, that Mr.
Chairman is the custodian of Indian Constitution. | thank the hon. Prime Minister
for that. You enforce the rule of law and, thus, uphold the Indian Constitution. |
would like to submit that you are more judicious than any other judicially-trained
personality. You conducted this House without any discrimination. 1 would also like
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to submit that you are a versatile genius. | don’t want to repeat what other Members
have said. Further, I may be permitted to quote from one of your speeches which
you delivered at Mangalore, which shows your real concern towards Indian people.
I quote, “Our country faces many challenges of which none is bigger than poverty
and unemployment.” | repeat it, “Our country faces many challenges of which none
is bigger than poverty and unemployment.” Our Constitution does not guarantee
employment. It only guarantees non-discrimination!” Whenever any employment
opportunities are considered, similarly placed candidates shall not be discriminated.
But, there is no guarantee for employment in our Constitution. From this speech, Sir,
you have shown your real concern for our people’s two problems, that is, poverty
and unemployment. So, | thank the hon. Chairman and | would like to submit that
you are really a good role model for each and every Indian citizen. So, | pray God
to give you good health, long life; and once again I thank hon. Amma. Thank you.

MR. CHAIRMAN: Thank you, Navaneethakrishnanji.

SHRI DEREK O’BRIEN (WEST BENGAL): Mr. Chairman, Sir, before saying
farewell to you today, | share with my colleagues in the House some of the things.
They already know most of the things. | thought it would be my duty, may be, to
share a few nuggets which many of us in the House may not know about you. For
example, there is somebody who meets you in the morning, and his name is Mr.
Akhil Thakur. He is a very important person in your life because he is your Yoga

Teacher, who meets you every morning. So, we now know how you are so fit!

As a part of your routine, you also walk every evening. So, it is yoga and
walk, and that is why you are still looking 60 when you are closer to 80. Sir, my
colleagues here would also be surprised if I tell them that you haven’t had lunch
for the last 40 years because | know from very reliable sources that for the last 40
years all you have eaten for lunch are two sandwiches. This must be a world record.

That is why you are looking so fit, Sir, because you have only sandwiches for lunch.

Does everybody know that the hon. Chairman of the Rajya Sabha and Vice-
President of India was number five batsman and a top agile wicket-keeper who
got the college cap? More on cricket, when you were the Ambassador to Iran, you
introduced cricket to the staff of the Indian Embassy in Iran; and Iran, they say, is
indebted to you because you started popularizing cricket there.

Some of us here are lovers of dogs. You are a wonderful dog lover because you
have seven dogs at home; you must tell us the secret. ..(Interruptions).. After this
ten-years’ journey, you are moving on, but actually you and the new Vice-President
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are walking across the road because you are going to 31, Dr. APJ Abdul Kalam
Road, and he is coming across to your place. So, after all this, it is only going
across the road. Sir, but on a more serious note, Ram Gopalji mentioned about one
of your biggest achievements in the Rajya Sabha, “no Bill in the din”. Sir, | end
my term in a few days from now. What | have learnt from you and from what you
have done for this House, | think is very meaningful and, on a more serious note,
we need to place all these on record.

Sir, the first is that you said the Rajya Sabha would run from 11.00 a.m. to
6.00 p.m. Congratulations, Sir, for getting us all to work one extra hour everyday,
and extending the time, which was earlier 5.00 p.m. to 6.00 p.m. Number two, Zero
Hour never had a time-limit. It is you who set the time-limit to three minutes and,
that is why, 15 of us can get a chance every day to express ourselves.

Another very important thing that you introduced was about Members ducking a
question. If in the Question Hour, the Member, who put a question was not present,
then Supplementaries would never be asked. But you came up with the move that
even if the Member ducks his question, the answer is still laid on the Table of the
House and someone else can ask Supplementaries. Sir, | think this is the smartest
of all your moves here because now there is no way to duck a question.

And, of course, the most meaningful of them all, Sir, you gave a name to the
morning meetings which we have at the back, and you called it the Tea Club. This
gives a feeling of informality, a feeling of camaraderie and so on, and hence, we
can share everything there. It doesn’t matter if sometimes we say something there
but come and do another thing here.

In conclusion, Sir, | can’t but end by saying very proudly that you and many
of my colleagues from my Party and myself, come from the same city. Sir, | know
how deeply you love Kolkata. Your roots are in Kolkata. You went to St. Xavier’s
College, run by the Jesuits. And you know the motto of the College -- | went to the
School; T didn’t get into the College — which is ‘Nihil Ultra’, © Nothing Beyond’.
So, that is absolutely beautiful, Sir.

I have also noticed, Sir, that whenever you have a function, whether it is a
book release, a farewell, or a welcome, you always have the right Urdu couplet to

match the occasion. I remember, you quoted:—

"JEIS] & o, Slie-u-drer & e,
ol @1 I dfb SR-g-ARTS § 81

This is what you said was the motto that guided you. | got that translated for
myself. It is wonderful, Sir!



12 Farewell to [RAJYA SABHA] the Chairman

[Shri Derek O’Brien]

Finally, I have only two things to say before I go. One is, we know you would
be living in Delhi. Still, please come back home, come to Kolkata on holidays or
even for longer periods of time. Sir, it is moments like these when there is a lot
of sadness, melancholy and nostalgia. But, in all this, Sir, you had never lost your
sense of humour. | remember what you told us last week in one of the ‘Tea Club’
meetings, -- and I thought self-deprecating humour is a great trait — when we had
asked you how these ten years were, from the time you were 70 and now you are
eighty, you said, “This is the best pension package anyone could ever get”. So, you
are a great pensioner. And | am using your humour to tell everyone else that you
must be an inspiration to all pensioners in this land.

Sir, thank you very much for inspiring so many of us, especially the newer ones
like me and so many others who have come here. Thank you very much.

MR. CHAIRMAN: Thank you Derek.

sft 3rell eFaR I (ER): TIRAT IR, oM 9 10 AT Sedd oI J&F Mqd!
qrorarel 81 IE1 oY, I g1 W s Tes dlell Bl Hidbl el ATl H AU Bl Rebled B
81 g AR SO 9 I W] @l PR § SRR A18dl gl AN bed © b AW § R/
G B, ofd T H W 989 $O T T D] Sl BHS AR 9H T, IqH B
"HEETR" eafra Mderd! €1 &R 3 gF S9H R I8! SieAr ared § 6 s
JERTT: AU AW Bl IS ST § IR Fel Afdd a1 &1 NP 3lesT d8d oo
IRI-IMA HR Y, d AR WY 39 Hlp R 79 Bl

i HH HIAT 8, IR & § IR el 21"

H U AR I B8 BRPp FHIG BT g H 7egd a1 © fb ua Sl ol
BT &, SUS! Th < BRil 8 — I A {1 9T AUa! < 8, WHeRye g, olfdd
I &1 gad 3R IR a1 9aRAT iR R SoRde ¥R a”d €1 91 99
PRYT e IMYD! S8 AT W Bl A, T M99 B S+ 8 AN <@d Al 84
QRN T T A1 6 SR qa=gad A &1 bR & d8f 43 §Y &1 War IH 7 Sl
TiaR Soiile &1 oY, S delegated power & 1T IE Sl T AT, JE Sl AHOTRT
o1, g8 fafer ol <fier &1 Jel Wdl el & 6 U &1 gHA AgH dige H 7 9,
30 FEIfETE @l W W, gAY Il b1 a1 W U7 B H 3uc SRy ST @
P PRAT § AR B T4 AN 25, M, g, $918 — 99 R Rasd ©
a1 I8 W1 § 5 99 v 9 ¢ fF $9 w=A1 8, Afed 59 9@ smuet gu @,
3119 Heehie e 3R 57 a8 4 MU I8l A R < Bl U HAS 331 8% A6l W,
grex i I8 PP g8 B B el IMMRER H H AP AU TR% A, U1 UIet Bl
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W ¥ A BT I5T81 TERISAT H AYBI SN IR Sl §, IHD (oY G SIS
Edl § 3R quT$ <l g ga-age gfha

SHRI SITARAM YECHURY (West Bengal): Mr. Chairman, Sir, I find it very
difficult to accept the conclusion that probably it is the last time I am addressing
you as ‘Mr. Chairman, Sir’ and, with all the wits at my command, | can only share
with you and this House that | am greatly honoured to have been here for the last
one decade when you were the Chairman, when you had, in a difficult time, the
unprecedented responsibility to serve as the Chairman for two consecutive terms. The
only other person is the one whose portrait we have here in the Central Hall, Dr.
Sarvepalli Radhakrishnan. You are part of that distinguished legacy of this House and
our Country’s history. 1 am honoured and | am at a total loss of words to express
comprehensively what | feel about your contribution to this House. | think, Sir, one
thing that you have contributed which | very gratefully acknowledge is to give this
House a certain gravitas, that what we discuss here all our issues of substance and
whatever be the acrimony, whatever be the differences, eventually we did come to
very, very important conclusions, passed many legislations and you stood like a rock
in defence of the rights of this House. The only regret | have, as you are leaving,
is that we have not yet settled what control Rajya Sabha has over this complex
called Parliament House and what is the role of the Rajya Sabha which you have
tried for the last one decade. | hope, in the future, since | shall also, let me say,
have the honour of leaving this House along with you, my colleagues here will
continue to resolve this problem.

I personally recollect, when you assumed the Chair, there was a lot of
apprehension, since you were not used to Parliamentary life. But, you had a very
distinguished career which all my colleagues have spoken about. | do not want to
repeat that. And, it was perceived that you may not be capable of really conducting
such a difficult House. I remember, you were telling us at that time that 'everything
and every institution in the country is run by rules. There are rules, according to
which they will run and I shall just go by rules." Then, | recollected the reputation
you came here with. Apart from your glorious reputation as a career diplomat of the
services that you had rendered to this country — as an intellectual, as a contributor
in addressing various problems relating to human rights, the Kashmir issue, etc.,
— there was another reputation that you had and still have. You were known, as
I was told, from the days of your Aligarh University student times, as the best
umpire that Aligarh University has ever produced. Being a vivid cricketer and the
best umpire in this House, | want to pay my respects that you have conducted the
proceedings of the House in a meticulous fashion according to rules. Yes; we have
had disagreements. | remember, standing from here, asking you, at the midnight of
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31st August, as to what are you going to do when the clock strikes 12 o'clock at
midnight. There was no answer. We all knew what would happen to the Lokpal Bill
which was to be passed. And, eventually, you adjourned the House. We were bitterly
upset. And, unfortunately, we do not have Lokpal even today! That is a different
point. But, at that time, we had our differences. But, your contribution, Sir, | think,
must be placed on record.

The first one is this. I had also proposed this; but, till the Chair agrees nothing
can materialize. It is about shifting of the Question Hour. | think, this really made
this House more productive in terms of the number of questions being answered,
keeping the Executive accountable to Parliament and also giving all of us a chance
for that one hour in the morning to raise issues of public importance through the
Zero Hour. It virtually has become a mandatory one hour everyday now. It is very
good, because it gives an opportunity for Members to reflect on the real conditions

of the people and that of the country.

The second thing, which my colleague, Ram Gopalji, has mentioned is about
your insistence that no legislation can be passed in the din. It is something which
really has contributed to add substance to this House. | only wish your successor and
the House, in future, will continue with this principle that the Rajya Sabha will not
allow any legislation to be passed when the House is not in order. It is something
that we should all adhere to.

The other contribution of yours which | wish to mention is on the question of
the Rajya Sabha Television. You recollect, when this discussion came out, | was,
initially, of the opinion, 'why should there be two TV channels -- Lok Sabha and
Rajya Sabha?" We should have one Parliament channel for the Lok Sabha and the
Rajya Sabha. But, | am so glad that you had overruled my opinion. I am very happy
that my position was rejected and you have Rajya Sabha Television today which, |
think, has contributed immensely for developing the consciousness that is required
of our younger generation on how our democracy works and how our Constitution
evolved. One of our former colleagues in this House, Shri Shyam Benegal, produced
a monumental series called Samvidhaan. A very few, even of my generation, would
know of all the debates and struggles that went in creating this wonderful document
called the Indian Constitution. There are very many weaknesses which we need to
correct. But, we need to uphold the strengths. | think, this is a great contribution. We
have seen the trial of a slogan that used to rouse a degree of patriotism in all of us,
of my generation — Sahgal, Dhillon and Shanawaz — the INA trials. And, that has
been documented today, as a part of our people’s struggle for Independence, which,
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I think, is a very big contribution that the Rajya Sabha T.V. has made. So, thank
you for steering that Channel in this manner. But, | would also like to add that it
also had a flavour of culture and a certain, what are called, invisibles of culture. I
am talking of the Hindi film industry, the Hindi songs, and various episodes that the
Rajya Sabha T.V. shows, because after all, whether we accept it or not, most of us
have grown up listening to the Hindi songs, shaping our consciousness. That is the
Indian reality. We had illiterate people who could not read, but the philosophy was
given to them through the songs. | remember a programme on Shailendra -- person
who unfortunately committed suicide -- who had written some wonderful lyrics for
Raj Kapoor and for Shankar Jaikishan. One of his songs was:

"Rer &, a1 RNicwh & Sid ¥ Ia19 ax,
MR Pl & W, dI SIR o o4 uR|"

And, that is what your Chairmanship has actually taught most of us. I would
like to thank you very much for that. There is so much more that |1 would like
to say. But, as you retire and as you go into a life — you have long been looking
forward to — of writing, of introspecting, I would request you to continue to share
your wisdom with us. Along with you, | would like to thank the entire staff also
who have worked with you for the last ten years. | would also like to thank those
who have actually been taking care of us, if I get a chance to bid farewell to this
House subsequently. Now, we are only bidding farewell to you. But, 1 would only
like to say, please continue to spread your wisdom. And if there is anything, 1 will
only end by saying that anything which 1 have learnt personally — personally — is
what Shakespeare has said most eloquently, and you would probably know of that
passage better than I do, Polonius had advised his son, — Dr. Karan Singh is already
ready to help me — and in the final two sentences, he says, “This above all: to
thine own self be true, And it must follow, as the night the day, Thou shall do no
harm to no man.” So, that is it. And, we have had ideological differences, we will
continue to have. But, we have a certain commitment and a commonness in terms
of building a better India for ourselves and for our future. And, that better India
can only happen if all of us are true to our ownselves.

Thank you very much for reemphasizing that wisdom and | only wish that you
continue to share your wisdom with all of us and the country, after you leave this
august House and this august Office. And, in your private life, you will be able to
make these contributions, | think, in as effective a way, as you have been making
while you are in Chair. Thank you, Sir. Thank you very much.

i faefla paR ol @Nfsem) : smexeiig Gurafa SiY, omel 89 99 & foay Seri
P1 3T 81 B9R IIRAT W18 R ARG SURTCURT I, 10 AT BT WL R BRA
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F a1g RerR 81 @ €, ofed Serit & d-an @it &1 Q7 § & oy e ue &
RerR 21 32 €, 3T Swa! IRAT B iR N R 81 MU 3Md He@yyl Ual W
I B AT B 2 3T 3w F R & Iorga ff 2 2, erelivte gRem gfrafidt &
WW?%%, National Minorities Commission%ﬁ'&?’ﬁ:{@%\%ﬁ—\’éﬂ%m
H R gaR U i 8, S8 SRy & w9 # &1 4 gwrell &1 #1 fUed ui™
ATl # AT FgT P ARG 81 AT EH BTSA H SHI YATST ol I8 &1 ST 8l
e, 39 ¥eq H S W AU ARR GABY Il T, 3T ¥ THL IAP! QU A B
S P A1 AESIRAT R ATl F IR W S BT AT e g1 § i ot s
d FHI PO A@N R Ged Pl AA ¢ 6 T WA B a1 ger@r ad &, Sl
o anft gaR ARl 2 RP AgT St 7 BT © U W Mo AR fhdbe Werd
T 3IR wied # ofg Y Y@ €1 &9 A 7 offeen # fwd At 9@ Tribal Youth &
foq 1,400 ST & forg gle! AfgIfRT SRS @ off, 99 o9 wwe 97 & faof
A H  AUAT FHI BIABR, BAR Tribal Youth & AN Pl Uiisifed HAS <
P oI HIP IRe & wY H A Al 3MYP M A Tribal Youth b TN BIB! ScdlfRd
BU I WS & qreR Al AT qHTS & dipR WG b R § bed e © 3R BHIM
ITh IV H GrEd 384 &1 F o qr oo urdh ot ofR o g A &t Ade
USRS SI Bl AR A AR 39 AR W gMqd YHSHAN <l § AR AU 30
WY BT BEAT HIAT g H IHIG BT § 6 89 Fadl 3R I BT AW A1 SA19a!
Mo et 2 89 mud!l ded § g B, g=de|

MR. CHAIRMAN: Thank you, Tirkeyji.

SHRI C. M. RAMESH (Telangana): Mr. Chairman, Sir, we have so many tall
leaders in this House. They would have seen many Chairmen, but for the last six
years, | am seeing only you, Sir. On behalf of my Party and my Leader, Shri
Chandrababu Naidu, | have high regards for you. At the time of bifurcation of
Andhra Pradesh, the day when the Bill was to be introduced, | took papers from
the Secretary-General. On that day, you were there in the Chair, Sir. You said, "I
am going to suspend this Member." Then, | came to you and explained my situation.
Then you said, "Go and apologise to the House." Then, | came here. You understood
my situation very well, Sir. For that, once again, | thank you. Sir, | have learnt a lot
of discipline from you. When the Session is there, | used to come to the Leaders'
meeting. Even there, you maintain discipline, Sir. You ask us to speak only on the
subject. If someone speaks on some other subject, you say, "Don't deviate from the
subject. Speak only on the subject." | have learnt many things from you. We will
miss you, Sir. Again, | thank you very much and congratulate you.

MR. CHAIRMAN: Thank you very much.
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12.00 p.m.

sft AR Rig (SR g<n): Uit 7RISy, IS B9 10 T & 3faNTdl & 918 e H
M fI8Ts B I8 B1 MU 10 ATl B IS THAM 59 Fad F ISl 2 AR
B PART AT Si & 3refiaie & g1 Al 39D ARG H 10 Al qb BIH BRI
B AT UT AT 21 A AT UE DI, fauer B AR I H 93 Y @l AN Bl
AT AT FED! FHI &A1 M9 AR T IR IEHR, I IGURT b w/Y H R
Hed § TIRAT b WY H Q¥ DI AT Bl Bl MU 3 WeT H AR AfdHr @
TRAT 1 @D, Fgd 3w [0y o7 &1 S a1 81 aud sfey "agda perHq
BI WIGT JT-AI &N o9 4 A1 <91 2 d, 5 2 H 0 Pl & iR Bl U
) GeR & gRT 39 WS H T AT, AU IFB! dier $I Y1 Al =, 3
B G GAT Wl O TS I I W AJfe T8 8l S, 79 d% 3T Al &
foq o 78T 921 MU |Edh! R FHA AT $qP AA-WY AU U 370 Rgalrs!
I I8 AU el ARGt 3§ EHR P I H AelIGIT TeeH (AR BB Aol
3MaeT M YFAfGET & 37 Rierdi # omar 21 § $3a) | IE B HH 6 37
3T BT Sl F9Y 8, 98 dgd <Y1 I8, 3MUH] WRF Sl a1 8, NI WY Iz

JUTIT S, oMY U o ) §, AT B Ui 1™+ {6 319 31+t ora=T
& AEFH W RGN B, 39 S H 8T el AN bl HrIaT UgAdl § g¥eR | Ut
BHAT HRA §Y 3T TR F 3R YT U], Igoi FAST UIeT Bl aR% A 3MMI]
TS T &, MMIHT Ig-9gd &wIarg]

MR. CHAIRMAN: Thank you.
st RTT IEATA: AU S, 12 997 U &, RIS IiTaR?

MR. CHAIRMAN: No point of order. ...(Interruptions)...

sft Aol A9 (AERIS): 99T S, § oMud A™H Ig FHed o & o1 b
31 ¥ Ugel 9gd AR WSl o U] e IR A, Aud! ded b G W, MID!
B Vel b IR H 98 PV Il (AT 8, FAIY I repeat BR B SRR 8l gl
T HH ¥, TR 9T IS GG H $B @M 94 Bl 8| U 91d a1 I§ bl §
B a1fl, SR SN Sl @ige 3% offex Hel, o § fiod IR aul 3 I8l a9 @ §
fo5 w8 &M s ®feH B, it is no easy task to run this House, more particularly,
when there are Members — giants on this side, giants on that side — and they would
always corner the Chair by flouting Rules Book or by flouting Constitution of India.
At times, | have occasion to witness that ‘point of order’ becomes the cause of
disorder and there has been disruption and the Chairman finds it extremely difficult.
The person on the Chair has an extremely difficult job. Managing small kids in a
primary school or a kindergarten may not be as difficult as it is to manage the
Members here on both sides. Therefore, tremendous amount of patience is required
to be shown, tremendous amount of restraint, tolerance is required to be displayed
by the Chair, which was successfully done by the hon. Chairman for all these years.
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Sir, your vast experience and your scholarly abilities indeed enhanced the dignity
and quality of performance as the Chairman of this august House for the past one
decade. Everybody has spoken about your performance and discharge of duties as
the Chairman of this House because we are concerned with this House and we are
bidding you farewell. But as the Vice-President of India as well, you have conducted
yourself with utmost dignity and you have enhanced the prestige of our country
throughout the world. 1 am glad that we had a scholarly Vice-President for all these
years and, as the Chair, of course, | have had the occasion to interact with you
everyday even in the Tea Club.

JHIIRT ST, Ve b IR F Al AR 6 A3 7 s IR H oo Pel o1l H e
BICT-Al qIhdT Fardl § b 3 $© FEIH Usdl fdocil & b haw H IRE TR Sff
W Y 99 U 3R 3BT YHRT TAT ATl Compere - HE, “The Hon. Vice-President,
please come on the stage. TCol R ded B! AN-3MS Alfeai off, g7 3MUd! <
2 U, 37T YUl S ¥ IS 3R AUPDR, Ihed 8¢ AIfedl Ied §Y S dgd Y
9IRS IR S | g1 A Y81 P gD SH R & AR gH! A DI AN R 872
1 P8l fb § STH I8 YU Bl GRA T8l R bl b AUH! Asd Pl IS R &,
Afp S/ § S RET g, ISP qAIGd Iei T a9l Bl Sl dRPIR @] §all T,
TG DI AR 9R d AN BRI BRI, DIl IR IR AU A8 BT WA @ B,
FifS a9 HH BN F SO gd Pl gl UraT g1 EAT 9 H S <@ 7, 98 g
AT T Bl X IS Sff 71 3MIBT compliment ST Y 3MTDHI IF TF AT T
<1 81 ¥ Jwerdn g P o arel &A1 H oY 59 8IS W B SR 81 S, S
BU WIS 39 I8 Heil, Sl f mica 7 &8l B...

"SI 8 ded 8l b wad | el
T 6 BamEd &1 Wt 8 Big faT SRl

R, MIHT &9 A BT 3T A8l T B11, IE TR Y U a1 | B1Il IB
SN Sl IRI% SR @Rl & fiq M W8 €, AR g7 el 3fax A gl & 6 U van
gfad, R 81 a1 =R fean, O te SR & dvE 89 derdn-Riam, 9gd
PG AN, B PS IdY, BIA qdY, IR garl [ fFd qRe 4 qRemT a¥ids
J BIS BI FoTdT WY — U Y AT Bl @ 7 89X oY v 98 997 a4 2
R & crossrpads TR &g VA JHM 31 &, 81 8H 37U BT ANl B @I I
g, 9 Tl S &1 39 Y8l | O ’® ¥, AR 3 SHE &, [ SHIE & B el
Ufdefdds SRPIR T2 3R MUS!T ST Aed AMUBI 59 919 Bl goilsid <t 3T
e URISE 7 I8, IIRAT T V8, I9d drave d g9 )7 fAvard 8, § I A FE
FHa1 § P 3 aret &A1 3 317 Jowb, B iR T8 & oY v 9ga 9 e &
3R 3MIBT S WRBIRHA B, 98 Jodb & oY 9gd SIxl BRI — AT MSS B,
3119 M€ FATY, 37Ty ARG PR e
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W, BRI X% ¥, -eFfee SO Uie] & A Aifhd du-d, driamdiai,
aaal, fAgmel @ TWE A 3R IRT TGRS B RE F F IR ARG I T,
on accomplishing this job in an excellent manner and leaving behind fond memories
of a great Chairman that this House had.

Thank you very much.
MR. CHAIRMAN: Thank you, Majeed Sahab.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, howsoever old we may
grow, some things are really hard. One such thing is bidding farewell, that too, to
a person like you with whom we have been associated for a decade.

Sir, | had the privilege of being a Member of this House the whole of your
tenure. | also have the special privilege of serving as one among the panel of Vice-
Chairmen, a privilege that you gave me. Your eloguence and strong vocabulary have
impressed us many a time. | would like to point out one example here. During the
Question Hour, when lengthy supplementary questions were being put by Members,
you said that a supplementary question is only a window and not an elephant gate.
There are many such examples. You were inclusive, accommodative and, as many
other Members here pointed out, rotated supplementary questions among Members,
so that attention is not focussed just on the right side or the left side. You also
looked towards the back-benchers, which is a special quality of yours for which we
are very thankful.

Sir, there were two historical occasions when you were in the Chair — one, while
passing the Women’s Reservation Bill and the other, during the first ever Impeachment
Motion against a High Court Judge, which was moved by Shri Sitaram Yechury. In
that debate, the then Leader of the Opposition, and now the Leader of the House,
established how big and talented an Advocate he is, because he tilted the whole
of that debate. We can never forget those two occasions. Even outside the House,
in all the seminars and conferences that you have participated, you have been very
outspoken. You are concerned about the whole country. You said that nowadays, most
editors are just employees, which conveyed a lot. For bigger issues, you have given
very simple solutions. We have been impressed many a time by you. Many Members
here focussed on various dimensions of yours. We know you as the Chairman of
this House. You were quoted here as a cricketer, as an academician, as a Vice-
Chancellor, as a Diplomat and various other things. But, | would like to focus on
you as an individual. | had the opportunity to travel abroad with you, to the Czech
Republic and Croatia, where | got to see a different dimension of your personality.
The magnanimity you showed, the humility and tolerance you displayed are hard
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to describe, but, Sir, we learnt a lot from you. It won’t be an exaggeration when
I say — and I think everyone here would agree — that you contributed significantly
to the sanctity and the glory of this Chair.

Sir, this is unusual for me, but today | learnt something from some of my
North Indian colleagues, and | would like to say it here. "&¥l 3rafdar 1 Ha-l"

Thank you very much, Sir.

MR. CHAIRMAN: Thank you, Tiruchi Sivaji.

3t A I[A (TERTS): TG AR, § a1 & deal B 89 |G AN U]
Tgd miss BN 3R O B9 988 WR & §, G B 8, ISABI 8 miss B
2110 AT FT MYHT HRIGIA B I8 Torald d T Bl

3MIHT S RT SIS T, T8 I8, B T I8T| ST MISH! AT Ud Fafid,
T balanced fa=Ri dTefl &1 81 § MUeT 9gd MART § fF 30T 39 A& $I gRrsT
3R TREeTel WRURT BIH I@H &1 BRI BT gl MYdT dridre e <81 #§9
<@ & 3T EHR impartial 37, 3MAT M &R & &1 die T2l f&an g9 |aq
H SHl IR g1 PIIS ASH 93§, F8T AR F-l, DI dred H 9 ol SIT&T Hifew
T, d7 MY Fed H SURTCUfT BT I o fedm 3R 3mu= I8 law and order
maintain Y@= BT BT W B

TR, MY ST JgT S Y A 3V &, S ATBRI Bl & B gl Ig dad
T BIS NI B9 8] &1 I8l HW died 8N, dF died & feaaer afer sme,
MY g1 Tai Abhd, olfhd MB!I IRTHT ISP HIR WRI T8l

TR, MO &Y HH AT THI e BT HidT 8l fer, Afes § musy ga=m &1
FHe b oMy I8l | TS of @ €, Afd ddeifie Sfiad & o8 fagrs 721 oan &d
JMYPHT AR EHN felar 29 oY @& €, MY o<l & 3R 39 < Bl gHIM
G 3R Ug @I 9gd gl & Bl

M BAR oY U faRT9Id BIST ® IR 98 & — g 9w <idl 9 <9 H 3
S A9 9l I8 8, S8 AR Ud I9d I1og 99T St g oIk Ug emua! foRad 'l
ST impartial, AT informative @9d H9 X feq 3§ T8 <=a1 21 919 I8l Aol |
g UPSCH%W?%QQ@%WW%, National Talent Search Exam 95%1(’
T B, A1 § S Bl g & 39 R Ued &1, RN S B, Al HT G Iecd
T 39 Pl 6§ gen 5w 9w S SIdl §, watch BRAT §, follow BRAT §, I8
d8d informative channel T 3R IAH BH exam ﬁa@m%ﬁ?ﬂ%l AR, T D!
R 81 931 o 7 6 I8 89 99a! ORieR) 7 % I8 foR¥a 89 99 & oax
SITY|
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H 3TTP S dTel Sfiad & g ] JHGHAY Sl g1 ATdH! Hed SH i
I TAT 8 FEPH! AR I B 3MUPHT ARG fFrerar 81 g=ars|

SHRI NARESH GUJRAL (Punjab): Sir, as you prepare to demit the high office
of the Chairman of this House, you leave behind scores of admirers on all sides of
the House. We shall miss your sagacity, your scholarship, your sense of fair play,
your patience and, above all, your total commitment to secular values of this country.
Sir, you have never been afraid to call a spade a spade, and that is one quality of
yours which we admire because at times, you have annoyed the ruling party of the
day, yet accommodated the voice which needs to be heard. | shall never forget that
you were the person, you were the Chairman, who allowed 1984 to be discussed in
this House. For years, there was a clamour to discuss 1984, yet this House would
not take it up. And, after you allowed that discussion, it was also taken up in the
Lok Sabha. Similarly, when it came to the Gurudwara Bill, at a short notice, you
allowed the Bill to be tabled and then, fortunately, it was passed without discussion.
So, as far as Punjabis are concerned, and every Sikh in this country is concerned,
they owe you a debt of gratitude.

Sir, for me, you have been like an elder brother or a father. 1 remember only
once when | entered the Well of this House and you called me to your Chamber
and you reprimanded me, and | learnt a lesson of my life. | shall never forget that.

Sir, also, you gave small parties and independents a voice in this House. We
were always asking for time, but we never got time. You recognised our independent
group and today, at least, we have a voice.

Sir, normally, this Chair lends dignity to the person who occupies it, but in your
case, it is the other way round. I am sure that in the years to come, the nation
will always hear your voice with a lot of respect and reverence. Sir, on my behalf,
and on behalf of my Party, I wish you good health and many, many years in the
service of the nation. Thank you very much, Sir.

MR. CHAIRMAN: Thank you, Nareshji.

#t TSR 3EHE A (T 3R FTR): IIRHT W, § TH-HER ®T ¥ g
Bl AR A WRR dfameRad 90 €, fsi dlel 81 § oW ¥R &I ORe |
T IR R g SR fUod a1 |rell | Y F9D! <xg Y81 gl Sfd gl AU 37ofH
REJHT il AlEWE ¥se Aled | I8l Woll, a1 HY 399 gel b qgwil |ed, g9
qIfeiamie § @1 BT 7, § 1 e | B BAT 18l §2 i ol 51 $al, A
BT H IS W ITD! I8 TS Yo V&1 8l S8 gAThR I Bl [ ST&l R 3MIeh]
ST 2, 981 JIvAT 9Ied, g9R B 3R] |igd €, 3Pl g8l Sl © AR g8
{ URI BR A9 AU T H AMT 2l g o9 dISll B B 2 f$ o a1 Ardl A
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[#ll TSR sr8de ofdmy]

9 oo S WiRgT B, 99Dl H R W ATE G SR SIS BRI Bl
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IR g & wiieharic g, g9 wifelaric #, 39 SHAdfed &l 4 #1 d Tdt
<9l § & I8l 8 AsTed &1 eHl, 9 ReM ©, g § a1 65 8, 39 IR W
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SHRI D. RAJA (Tamil Nadu): Respected and beloved Chairman, | had the privilege
to welcome you when you were elected as the Vice-President of this country and the
Chairman of this House. Since then, | had the privilege of working with you for a
decade. The decade was very turbulent in the political life of our country. But, Sir,
I can proudly call you a great reformer. The reforms, which you introduced, with
regard to the Zero Hour, the Question Hour, the Calling Attention Motion, are all
very significant and Rajya Sabha will forever remember those reforms. Sir, the way
you defended the rights of the Rajya Sabha and the categorical position which you
have taken that no Bill to be passed in the din, are very significant for the entire

Rajya Sabha's history and Rajya Sabha will remember all these things.

Sir, 1 would like to touch upon two things. One, the way you related to the
realities of the country are excellent and we learnt a great deal of things from you.
Sir, the Leader of the House, our very respected Finance Minister, Shri Arun Jaitley,
spoke regarding the word 'anarchist', the way it was used in the House, how it was
taken up and how it was understood. In the same way, | would like to refer to
the word 'genocide’, which | used while referring to the killings of the Sri Lankan
Tamils. I used that word for the first time. It was expunged and it was said that it
was an unparliamentary word. But I went on repeating, and, finally, it was accepted
and it is on the record. But in one of the formal meetings in your Chamber, with
all your rich experience, you said, 'genocide’ is a word accepted internationally, and
there is nothing unparliamentary in that word as such. That is what you said. That
is one thing, which | will remember forever.

The other thing is an informal one. When there was some turmoil in the JNU,
my daughter wrote an article in the Indian Express, 'Even the Walls speak politics'.
Then, while appreciating that article for that insight, you told me that there used to
be a joke during your time that if someone goes to Jawaharlal Nehru University,
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one should not stand for long time at one place, otherwise, somebody will come
and put a poster on you. That is what you told me informally. | understand what
is the academic life, what is the campus life, what is the meaning of freedom of
expression, and freedom of thought. These are the two things which | will remember.
Sir, we learnt a lot from you. Now, you are demitting your office but we will
be looking forward to your wisdom. You are one of the very enlightened citizens
of this country, one of the finest citizens of this country. I am not talking about
scholarship. | am talking about your commitment to the country and its people, and
your integrity for the country and its values.

Sir, the issues which you have been raising, the concerns you are expressing,
they are our issues, they are our concerns, and, we will be looking forward to get
your guidance and valuable advice in the coming days. With these words, on behalf
of my party, the CPI and on my personal behalf, |1 extend you best wishes for the
future. We will continue to interact, we will continue to work together in the best
interests of our country and its people. Thank you.

MR. CHAIRMAN: Thank you, Mr. Raja.

DR. KARAN SINGH (NCT of Delhi): Mr. Chairman, Sir, your great achievements
have already been mentioned by everybody. | am not going to repeat them. I am
standing here simply because there have been so many beautiful urdu shers, | would
like to say a Sanskrit couplet because without Sanskrit, your departure will not be
complete. It is an aashirwad. Sir, you are on a higher Chair but | am older than
you. So, | have the right to give you aashirwad.

"TIIR] < PEAAR] IRTIRE], M RIS TIa(G R |

VeqdHe oISy RYeriisT] oMy ddd sRYRRE]|
MR. CHAIRMAN: Thank you.

DR. MANMOHAN SINGH (Assam): Hon. Chairman, Sir, on an occasion like
this, when we bid farewell to you as the Chairman of this august House, my
thoughts go back to the days when you were first elected as the Vice-President
and the Chairman of this House. As Prime Minister of India, | received maximum
possible guidance and cooperation from you. For me, Mr. Chairman, you have been a
friend, philosopher and guide. | often wonder what it is that keeps this vast country
of ours, with this vast diversity, moving forward. Then | am reminded of a couplet
by Igbal.
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e M B, AE-N-,
Afp HRH T 3@ ddb, AH-3N-Fen g\ R
|fedl T8 & e, SR-U-SHI BHRIII"

When I reflect on India’s history, the tensions and the challenges that our
country face from time to time and yet it keeps on going, progressing from moment
to moment, I find it is largely because people like you having great statesmanship
have guided this country in various capacities from time to time. | would not like to
say more than that. | would say that we all wish you good health. And | conclude
with a couplet.

"gH =1 Bl &R a9, &R a¥ & T g N geRI”

MR. CHAIRMAN: Thank you, Dr. sahib. Thank you very much.

it 3T WRSR I (TSTT): HEMEH SURTSGURT Heled, my beloved Chairman,
let me quote the Gita.

"JERTART TSR IAR] 9| ¥ AHHT Pd C’IICh{ﬁCZjCICiCIII"

The nobles will lay the path, the rest will follow the way. While demiting the
office of the Vice-President of India and Chairman of the Rajya Sabha, you have laid
high standards which are to be maintained in the coming times. | am considered by
my friends as the blue-eyed boy of your kind consideration as | used to get several
chances of raising supplementary questions. Recently, at the end of the Session,
in your concluding remarks, you mentioned the important role of the backbenches
in enriching the quality of debates of the House. Being a Member of the Rules
Committee chaired by you, you gave me a chance to propose the change in the
timing of the Question Hour. You have laid a wonderful model to the parliamentary
practices. You come from a great family which is also having relevance and connect
with the Hyderabad State, and you are most welcome to Hyderabad. | wish you all
the best. Thank you very much, Sir.

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Thank you, Sir. On behalf
of myself and on behalf of the Members, both present and past, | thank you and
wish to place on record your decade-long service to the Rajya Saba, the Parliament
and our country.

Sir, your leadership of the House has been exemplary, dignified and honourblae
despite the frequent provocations and not infrequent provocations by the politics of
our Parliament. To me, an independent Member of Parliament, Sir, you have provided
counsel, encouragemet and support and most importantly the rare commodity of
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talking time in the Parliament that has been in short supply to the Independents of
this House. Sir, for all this, | thank you and salute you. It has been an honour to
know you and to work with you. | wish you the very best and | hope you carry
with you good memories of your time with us. Thank you, Sir. Jai Hind.

SHRI ABDUL WAHAB (Kerala): Sir, you are a role model for us, especially
for the Indian secular Muslims. | always say that India is the best place for any
Muslim to live in the world. Unfortunately, some people make some mishief and
the majority of us are under suspicion. But under your leadership, we know the
responsibilities of Indian Muslims in India. We all respect you and we pray to the
Almighty to give you good health in your life and ST=idel fvERT hereafter. Thank
you very much.

SHRI V. VIUAYASAI REDDY (Andhra Pradesh): Sir, on behalf of my Party
and my Party President, Shri Y.S. Jaganmohan Reddy, | am really grateful to you
for the contributions you have made for upholding the Parliamentary values and the
way you have conducted the House and the proceedings of the House.

Sir, | was one of the new Members who entered in this temple of democracy
about one year back and everything was new to me — the House, the procedures,
the conduct, the politics and what not. Sir, during this one-year period — I am not
exaggerating — I got the real guidance, advice and nuances as to how to raise issues
as per the procedure, time management, focus on the subjects without deviation and
optimal utilisation of time, and what not. On all these issues, you have guided me
and | am really thankful to you.

Lastly, Sir, in conclusion, | wish to say that | am very grateful for the opportunity
given to me and pray to the Almighty to keep you in good health and be in the
service of the nation. My memories of this one year with you will last for a lifetime.
I take the best and forget the rest. Some day, I will find that this was the best of
my times. Thank you, Sir.

aHTe = SR Mf¥ERar #orrea § g w3t (3N M 3reTae): i Rad
FIRAT WX,

379 T V& & &% Wil #1 Jrs] Bl J&T OIS P,
37y 7 V& & Garedt iV favieft gl @ sis vl
g &9 wHl &1 AT forar o7 far,
gafory 3757 84 g8 &) VET & Widll
et & fee & 879W @1 Ter qret 3T & §gT 378 @le,
gwforv 3y dsl g Bv 8 o J&T a7




Farewell to [10 August, 2017] the Chairman 27

INT BICT & Y&, H%T BIST o7 4,
SfbT BHYIT 3MYBT BN GVE V8T AT IEl
ST FIIGT [HT & 5 TH BT B,

391y 87 wHl Gawg v8 o g4l

IR, B 95 Geft & % U <9 A1 9% 39 B9 @l TRAT BT FAY G B
B fBAT| AT T1ET AT ARSI Sil & AGHM &b YTldd HIRA DI TG B Bl
AP TS| 9 ST BT FHTerT 9ga Rl ATl 8 AU SI1aT JRebdl &1 o,
feh M aTell Bl AT Rl ATl I qrasie dl AU DS partiality T HR
BY, URSHIH Y& §U 59 8194 Pl 9gd 81 B! aRE I el BT HM [HAT & 50h
oy &4 9gd T4 21 37T IWTGUld Al k2, A AGANRS] HHRM & oIRAT WY 35
E| 3MTYHT B I8 3BT I&T Tl &H A=y F WY Muast 3rer o<t &1 89 ared o o
JMYBT Th gR 3R HibT A, MUd! U ATl 3R fiel, ofhT 39 IR & 9 3R
SeR ¥ e gR&e o1l IS aR H B9 G AN Bl 9gd T B, 9gd d$1 AT
g 5 9= § R & UHaT Ao A F Y M 98T 31287 B B & AR
gford 81, gem 7, g &1, R 81 a1 S9i 81, At dll &l ouw H Siedv,
TG AR St B WWHR Sl B B B! 8, S AN o 9 & oIy &9 99 s
B BTN IR MURT 3Mefaie &4 e, @ 3R 10-15 AT a6 8H I8 W& 3iR
S IRE M TG S TRl b Wi, H AP g¥de ol §, I e, I ARl

MR. CHAIRMAN: Thank you. Now, Shri Rajiv Pratap Rudy, I find your name
here.

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): Sir, | just want to
thank you because | was there on the other side for four years. Then, | went to
the Lok Sabha and being a part of the Treasury Bench, | am here.

Sir, in my personal life with you, | have travelled with you extensively. ¥ ST=dT
g & 3% B child-like imaginations &, TP AR TR AT B R Tgd $B BRAT
gred ¥, and that was related to aviation, that was related to cars, that was related
to golf. =1 VAT &I & 6 SHP 15 3MUdb UM YA qHIA BT ATMRY| AT BHLM
FAR  Constitution Club & WR&d <, you used to come for the Parliamentarian’s
car rally. These were your private moments, which we shared with you, especially

when you ask a lot of questions on aviation and golf. |1 would desire and feel that
once you are free with this great assignment, you will be a part of us and we would
like to share those personal moments with you again, Sir. Thank you.

MR. CHAIRMAN: Now, Dr. Maitreyan. He is such an old friend that he has
to be given time.



28 Farewell to [RAJYA SABHA] the Chairman

DR. V. MAITREYAN (Tamil Nadu): Thank you very much, Sir. This is my
thirteenth year in Rajya Sabha and of those, for ten years, you have been my
Chairman. ST @&t ¢ a1 f&F Sir, | still vividly remember your initial years after
you took over as the Chairman of this House. Being a career diplomat, you were
stickler to rules. You will not brook over-indulgence by Members of the House. |
remember, on 24th March, 2008, | had given a notice for the suspension of the
Business of the day under Rule 267 to raise the issue of impropriety of the then
Union Minister. As usual, you did not allow me to raise it. The Secretariat of Rajya
Sabha dug out from the archives of the Rules Book that there exists a provision by
which a Member can be asked to withdraw. You did not invoke that on me. You
only threatened that | am going to invoke that if I did not go back to my seat.
But, then, that single statement made me either famous or infamous in my State
at least. ...(Interruptions)... For around 20 years since 1984, this House, perhaps,
never remembered that rule. You brought that rule to limelight and, subsequently,
it was used on another person also. Sir, those years, we were three musketeers —
3 UH.UH. eqdliord], 31 XY ATl 3R H 8199 § S ¥ HRd o, ST N
A ofd IR TF B od I 6 AT B19W I <1 & AT 81 g o1 © 3R IJgi
PR GEl B Y| FATT AT B &, ol 3T a7 8l AT — A1 Jegarferar gan
BR9 H Fol MY, H silent B AT IR SN R @A Mr. 267 §9 I ... (HAUH). ..
But, in spite of our repeated over-indulgence, you were so kind to us. Today, our

Party is the third-largest Party in Parliament with fifty Members but during those
years we were a small group of eight, nine or ten Members. In spite of that, you
gave me ample opportunities. In fact, 1 had the rare distinction of initiating one of
the most important debates which touched an emotional pitch in those days, that is,
the FDI Multi-Brand Retail. You had shown so much of love and affection on me,
I will never be able to forget. | wish you a long and a healthy life. 1 am told, like
me, you also love cricket. | wish you score a century.

SHRI Y.S. CHOWDARY (Andhra Pradesh): Respected Mr. Chairman, Sir, |
can only say that | have learnt from you how to be patient while saying things
loudly but still exhibiting inner calmness. Particularly, between 2000 and 2014, due
to the A. P. Re-organisation Act, we remember the amount of patience you have
exhibited and guided us; and still you did not take any drastic action. I went to
school and college from K.G. to P.G. but | never had an opportunity to see such a
kind of noise which this House has witnessed. Sir, you have really supported and
accommodated us. We were aware that we will be losing the war. We fought the
war but we lost the battle. Thank you very much, Sir, we can always remember
and | wish ...(Interruptions)... We won the election. That is a different thing. So, |
wish the Almighty to give you good health and happy life. Thank you very much.
...(Interruptions)...
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SHRI DEREK O'BRIEN: Sir, may | make a request to you?
MR. CHAIRMAN: Yes.

SHRI DEREK O'BRIEN: Sir, this cannot be an all men's club. Please request
a lady also to wish you good-bye.

MR. CHAIRMAN: Yes, yes, absolutely; I am coming to that.
SHRI DEREK O'BRIEN: Because we are all men who have spoken.

MR. CHAIRMAN: Hon. Members, I have one request to make; my last
request. 1 am looking at the watch closely because | have to call on Rashtrapatiji.
...(Interruptions)...

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, only two minutes.

MR. CHAIRMAN: Just a minute, please. Let me go by the names here. Now,
Rahman Khan Saheb.

sft %, AN WH (FHUICH): SOSIAHINE TIRAT T84, 3MTST 3MMT 319+ TRy
d gpare 8 T T g I8 wh RS © f5 as the Deputy Chairman of this
House, ¥31 3TUch |1 Ufd AT HH I BT Al el § A0 9gd $© Al
BTeAfh 3O T 40 AT &I Ulfelicdd ols® H H ST 35 AT offoleiex
e §, TR TS A1 I8P G AU AT B B $1 Al Fell R 98 §©
ARg BT HipT el My 59 88T & IR 89 A g 9t as the Chairman of
the National Commission for Minorities and as the Vice-Chancellor of the Aligarh
Muslim University, ¥ JlTeId 309 8l Y& ofl, TR H9 94 <@ b oy U@
91 e} 81 AR fEwiiie fBey a1 U Scoladerd Biey, 3T U [aRi ST M
W= H fefueard F81 € iR o &I Mss it B Y& Bl

39 B9 DI AMUT S g AT FAIT— IS FH H AT I 2491 WA T 3MR
S 24 |iell W WY 9 8199 &b d faq Al 99 €, S 30 [T dEdan o 3R a7
¥ qw e § % o1 o' € % swat 7R o gl o 7 ®, R § 8w
& saa!l TRAT HH 81 W&l B AT B g4 gARIT RHIEIRAT o1 el oxd Il
ST [HT & S W U A1 §, 9 A Tl & d8d’ Ui 91§, 519 g8 3adt
REJATS § B B BT Al Frelr, § IqHT YHAT o1a1 HRal gl 7 Tecs-Igdsonld
H o BT § 6 I MUl ol S¥ & SR suw sureT faeHd o =R asa-afise
Bl TSR 8 T Chairman of the Houseﬂﬁﬁlﬁﬁﬁ,ﬂgﬁwwglm
arg ff Mud! o @I, fieard @, B B RDEER @ v 21§ Seie ovar §
b 3feclTe SMUBT SF <, dIfe T 71 Rgewd SRI ¥, Ffehal

Gild ~ed Gl Ol g Tacolo gupiz 0 b Oje H(S36,S) ol ooy S bt

T Transliteration in Urdu script.
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MS. ANU AGA (Nominated): Sir, by your values and behaviour, you have, at
all times, brought dignity and stature to this House. | have witnessed your anguish

when the House was disrupted and not allowed to function. And, yet you have
remained impartial and fair and never showed any preference for any person or party.

On one occasion, when travelling abroad with you, | saw the respect you
commanded from the political heads and our Indian diaspora.

We will miss your dignified presence, and wish you best of health and look
forward to guiding our nation with your love and wisdom. Thank you.
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MR. CHAIRMAN: Now, Shri K. Parasaran.

SHRI K. PARASARAN (Nominated): Sir, |1 thank you for giving me this
opportunity. It has been a very wonderful experience in this House, particularly,
when you were presiding. You were playing two constitutional roles. One, as the
Chairman of this august House and the other, as the Vice-President of India. | have
seen you functioning here and how you held all of us together even when there
were exchanges. | have heard you outside and | have also read your writings. |
am wondering whether | should praise you for your role as Vice-President or for
your role as Chairman of this great House. | remember and quote two lines from
a Sanskrit verse, “annyonya pavanam bhoot ubhayaa sametya.”

Your position as the Vice-President has added dignity to this office as Chairman,
and your position as Chairman, here, has added dignity to the Vice-President. | pray
God to bless you to live the Upanishadic age of 120 years with sound health and
happiness and guide this nation with all your knowledge and experience. Thank you
very much.

MR. CHAIRMAN: Now, Shri Amar Singh.

3t 3R e (SR UReN): HEled, 3 &1 fad 9gd Aedyyl fad &, ofd § 3
[T g1 TET QRIS S FHR gER Wil dld g 2| § A% gaer €1 e @,

91 ORig B ST AR RIS B R HId AT "HERA" B gl Ufad Ire 3N
&l T

"fREfIR & ST ReR W), 98 Rrenl @1 <fiqa s,
Tdh goy, W T ¥, IW 8T o7 Uod JATEl
I ST o SR B9 o1, U O’ o U e,
Udh dcd $I B JUEdL, HEl 89 S8 AT A"

39 39 Fe4 & O ReR R 99§, oo ot &I o1 <@ 2, a9 &l o1 <@
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qgTS 3R AP S1Eig S B HHFT BRI gU H AU I FHAIE BRal &, gIda|

SHRI M. P. VEERENDRA KUMAR (Kerala): Sir, |1 thank you for the consideration
that you have given. Sir, | will say only two words. When | was in hospital with
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[Shri M. P. Veerendra Kumar]

brain surgery and I could not take oath, you allowed me to come to your office in
the wheel-chair and take oath. The consideration you showed me, the affection you
showed me, not only made me feel that | should be in Rajya Sabha to discharge
my responsibility, but you also made me feel that | should live. I have the fate
to live now and I feel that I am confident because of you. I wish you well, Sir.
Thank you very much.

MR. CHAIRMAN: Thank you very much. Now, Dr. Narendra Jadhav.

DR. NARENDRA JADHAV (Nominated): Thank you Mr. Chairman, Sir. Sir,
it has been a great honour for having associated with you for several years, even
before your becoming the hon. Vice-President of our country. I think, for the first
time, we met at the Asia and Middle East Conference in 1990s, in which you had
represented the Government of India and | was a part of the Delegation from the
Reserve Bank of India side. Sir, even before | came to this august House, as the
Vice-President you were very kind and generous to release several of my books on
Dr. Ambedkar and Gurudev Rabindranath. After coming to this House, you have been
a pillar of strength, a friend, a philosopher, a guide for newcomers like me. In the
very first meeting that I had with you, you said, “I am entering the Rajya Sabha
with a reputation of a size of an elephant.” That was extraordinarily encouraging
for me. There was a talk that you were, once upon a time, an umpire. | remember
our conversation when | had asked you as to how is this job, you said that this job
is simple and difficult at the same time. What is simple about this job is that it is
like refereeing a football match. What is difficult about this job, you said, Sir, that
both teams feel that you are taking the side of the other team. Sir, | have learnt so
much from you in the last one year | have spent in the Upper House, and | wish
you all the very best. Thank you very much.

MR. CHAIRMAN: Thank you, Dr. Narendra Jadhav. Now, Shrimati Roopa
Ganguly, but just one minute because | have constraint of time.

SHRIMATI ROOPA GANGULY (Nominated): Sir, 1 will take 30 seconds.

AR, B HIg IR Il U AP B I TS JATS o Bl a7 I 81 g
RISY FHT H MY 37T TS HEM &1 gU &, Al ATIH 3felT A e ¥ 9gd HH d1d 8l
TRA| §F MUY 3R $9 Wed 9 9gd $U WG I8 ¢l 89 TP BICT Al I MTH el
AT, B O Abs H AU 9 TH BR |

3ITS1 9 <% H =Y, W AR frustration AR =S TR 31T S AN 41 S
RIS 96 T a8, S81 IR IR AT P UP deaf and mute Feal Bl IAD
HA1-UaT 9 TR 4, AROAT 4§ W 8IaR g5 Bl Ueh a1 51 § A I8 Radwe
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Bl g b o9 3ol 91 e & qad 81 %8 © 3R AUl oAier-a1 Bl <IgH
e 31§t § S8V, RN B frustration I IATSYI 3MYBT SAT wisdom &, 3T
B AN BT A1 <INY, a=aTe]|

MR. CHAIRMAN: Nareshji, before you raise any point of order, please take
only one minute because | can’t be late.

# TR IETer: W), H Arer o7 b Sf9 oy g9y el <, 1 g9 @ise %
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MR. CHAIRMAN: Thank you. Hon. Deputy Chairman. ...(Interruptions)...

SHRI SITARAM YECHURY: Mr. Chairman, Sir, you have the bell handy.
...(Interruptions)...

DEPUTY CHAIRMAN (PROF. P. J. KURIEN): | wanted to adhere to the time.
That is why | asked the Chairman whether there is time.

There are a lot of thoughts in my mind now, but | know there is paucity of
time and, therefore, | don’t wish to say many of those things. Mr. Athawale said
that we all wanted the Chairman to continue. Yes, that is what even | am saying.
We are not the makers of our own destiny. Yechuryji talked about philosophy with
a Hindi song. There is a Hindi song which goes like "3 ¥ q@l, &el 9T BN, Sl
A B8R, 3reeT Bhml”
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[Prof. P. J. Kurien]

We are not the creators of our own destiny. If we were, we would have
unanimously passed a resolution saying that our Chairman should continue, but we
are not. ...(Interruptions)...

Sir, whatever position you held, you were par excellence in those positions.
As the Chairman of this House, all of us have admiration for you. There might
have been some difference of opinion about your rulings, but all of us have great
admiration for you. Sir, as the Deputy Chairman who worked with you, | can say
that I enjoyed it; it was a privilege for me to work with you. You protected me,
you guided me, you supported me and you corrected me. | am very, very grateful
to you for that.

Sir, 1 would like to mention some of the reforms you made. The shifting of
Question Hour has had a great impact because Question Hour is the most important
time when we can hold the Government accountable. Not only that, Zero Hour has
been shifted to the beginning and is being regulated, and now, many Members,
especially back-benchers too, get to make their Zero Hour submissions. That was a
new thing. I won’t take much time. | implemented your decision, that a Bill should
not be passed in din, fully and honestly.

Sir, | don’t wish to take more time. My best wishes and greetings to you for
a happy and long, long and blessed life!

Thank you very much, Sir.
MR. CHAIRMAN: Thank you very much, Dr. Kurien.

Thank you, all the Members. Hon. Leader of the House, hon. Leader of Opposition,
hon. Deputy Chairman, hon. leaders of political parties and hon. Members of the
Rajya Sabha,

"g81 U goolM S @MY Y,
AR & IfETS S B!

A decade is a long time in the life of an individual. It is easy, yet imprudent,
to reflect upon it at this early stage. The eloquence of preceding speakers and the
generosity of their sentiments must remain unmatched. 1 would be remiss if I did
not acknowledge its intensity and thank them individually and collectively. When
I was welcomed in this House 10 years back, an eminent leader, who is now no
longer with us in this world, gave a piece of advice. He said, and | quote him.
"H b IS IMTDH] 9gd dHelth 8RN T AU BHGE] B b AT $H Thellth DI
I S 3R U Helrs Wl ® o &9 T fohaan 1 goar &, MY 3 I8 W AT
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1.00 p.m.
Ad fa@rsy iR &9 &9 IRYI &9 99 & | AN I &b AT T8l 7, AfhT &H
{9 U qbH TR fihar 81 o € SR gueny 90 o g1

I confess I had no difficulty in benefitting from this eminently sensible counsel.
I discovered in these years the validity of the dictum that wishing to be friends is
quick work but friendship is a slow ripening fruit.

It needs to be nurtured. | venture to think that I succeeded in a fair measure.
The Chair is like an umpire in cricket or a referee in a hockey match witnessing
the play and the players, but without becoming a player. Its only source of reference
is the book of rules. This House is a creation of the Constitution and reflective of
the wisdom and foresight of the founding fathers who wished it to portray India’s
diversity and to be a calibrated restraint on hasty legislation. It has upheld democracy’s
sacred creed that discussion, instead of being a stumbling block in the way of action,
is, in fact, an indispensable preliminary to wise action. Deviation from the golden
rule contributes neither to diligent policy- making nor to our claim to be a mature
democracy based on rule of law. In this context, | would like to recall as I did in
August, 2012, the words of the most distinguished of my predecessors, Dr. Sarvepalli
Radhakrishnan and | quote, "A democracy is distinguished by the protection it
gives to minorities. A democracy is likely to degenerate into tyranny if it does not
allow the opposition groups to criticise fairly, freely and frankly the policies of the
Government. But, at the same time, minorities also have their responsibilities. Well,
they have every right to criticise, their right to criticise should not degenerate into
wilful hampering and obstruction of the work of Parliament. All groups, therefore,
have their right and have their responsibilities.” | fervently hope that all sections of
the House would seek business is watched by the citizen body. As | leave this Chair,
I wish the Rajya Sabha well. |1 wish success to its Members in the responsibility
entrusted to them. | thank the Secretary-General, Shri Shumsher K. Sheriff and the
officials of the Rajya Sabha Secretariat for the exemplary manner in which they
attended to their responsibilities. An Urdu couplet is perhaps an appropriate way of
farewell. 3737 &6 3T WH X IRAM-U-39h, AT GH-U-ARB] & HAM JAY
ERIRS RIS

MR. CHAIRMAN: The House is adjourned till 2.00 p.m. Thank you very much.

The House then adjourned for lunch at three minutes past one of the clock.
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The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

sft arefl IFaR WY ([RER): Suwwufy Sft, A wige offw sfey Bl
...(TALT)....

MR. DEPUTY CHAIRMAN: Let the Papers be first laid on the Table of the
House.

sit 3rell AR IAWIRY: IUFHUR S, WRT Wige 3% IS JA iyl
..(TFET)....

Report and Accounts (2015-16) of CARA, New Delhi and related papers

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): Sir, | lay on the Table, a copy each (in English
and Hindi) of the following papers:—

(@) Annual Report and Accounts of Central Adoption Resource Authority (CARA),
New Delhi, for the year 2015-16, together with the Auditor's Report on the
Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 7500/16/17]

Notifications of the Ministry of Health and Family Welfare

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Sir, | lay on the Table, under sub-section (3) of Section 31 of
Cigarettes and other Tobacco Products (Prohibition of Advertisement and Regulation
of Trade and Commerce, Production, Supply and Distribution) Act, 2003, a copy
each (in English and Hindi) of the following Notifications of the Ministry of Health
and Family Welfare:—

(1) G.S.R. 292 (E), dated the 24th March, 2017, publishing the Cigarettes
and other Tobacco Products (Packaging and Labelling) Amendment
Rules, 2017.

(2) G.S.R. 500 (E), dated the 23rd May, 2017, publishing the Prohibition of
Smoking in Public Places (Amendment) Rules, 2017.
[Placed in Library. For (1) and (2) See No. L.T. 7502/16/17]



Papers laid on [10 August, 2017] the Table 37

I. Notification of the Ministry of Environment, Forest and Climate Change

Il. Reports and Accounts (2014-15 and 2015-16) of WII, Dehradun and related
papers

THE MINISTER OF SCIENCE AND TECHNOLOGY; THE MINISTER OF
EARTH SCIENCES AND THE MINISTER OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (DR. HARSH VARDHAN): Sir, I lay on the Table:—

I. A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change, Notification No. S.0. 897 (E), dated the 21st March, 2017,
appointing four non-official members to the National Biodiversity Authority on
the expiry of their term and, for that purpose, amending certain Notifications
including Notification No. S.O. 3299 (E), dated 31st October, 2013, to
substitute certain entries in the original Notification, under sub-section (3)
of Section 63 of the Biological Diversity Act, 2002.

[Placed in Library. See No. L.T. 7534/16/17]

II. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Wildlife Institute of India (WII),
Dehradun, for the year 2014-15, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above.

(i) (@) Annual Report and Accounts of the Wildlife Institute of India (WII),
Dehradun, for the year 2015-16, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above.
[Placed in Library. For (i) and (ii) See No. L.T. 7384/16/17]

Statemets regarding approval by the Government

AT G e gAre § oy @9 (S1. 5 AR uIvsd): Aeiey, § duiy
WHR gRT Ug Al & Wl & oy A ame W o 99 99 &
FEUl AT B ARPR & AFAGT & 98 § T [Jarvr (3o qon 2=l #) |
Yoo W Gl gl [Placed in Library. See No. L.T. 7503/16/17]
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MoUs between Gol and various companies

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of my colleague,
Rao Inderjit Singh, | lay on the Table, a copy each (in English and Hindi) of the

following papers:—

(i) Memorandum of Understanding between the Government of India (Ministry
of Housing and Urban Affairs, erstwhile Ministry of Urban Development)
and the NBCC (India) Limited, for the year 2017-18.

[Placed in Library. See No. L.T. 7461/16/17]

(i) Memorandum of Understanding between the NBCC Services Limited and
the NBCC (India) Limited, for the year 2017-18.
[Placed in Library. See No. L.T. 7462/16/17]

(iii) Memorandum of Understanding between the NBCC Engineering and
Consultancy Limited and the NBCC (India) Limited, for the year 2017-18.
[Placed in Library. See No. L.T. 7460/16/17]

(iv) Memorandum of Understanding between the Government of India (Ministry
of Housing and Urban Affairs, erstwhile Ministry of Housing and Urban
Poverty Alleviation) and the Hindustan Prefab Limited (HPL), for the year
2017-18. [Placed in Library. See No. L.T. 7463/16/17]

(v) Memorandum of Understanding between the Government of India (Ministry
of Housing and Urban Affairs) and the Housing and Urban Development
Corporation Limited (HUDCO), for the year 2017-18.

[Placed in Library. See No. L.T. 7464/16/17]

Notifications of the Ministry of Labour and Employment

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, | lay on the Table, under
sub-section (2) of Section 7 of the Employees’ Provident Fund and Miscellaneous
Provisions Act, 1952, a copy each (in English and Hindi) of the following Notifications
of the Ministry of Labour and Employment:—

(1) G.S.R. 404 (E), dated the 25th April, 2017, publishing the Employees’
Provident Funds (Fifth Amendment) Scheme, 2017.

(2) G.S.R. 436 (E), dated the 4th May, 2017, publishing the Employees’ Provident
Funds (Sixth Amendment) Scheme, 2017.
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(3) G.S.R. 437 (E), dated the 4th May, 2017, publishing the Employees’ Pension
(Amendment) Scheme, 2017.

(4) G.S.R. 438 (E), dated the 4th May, 2017, publishing the Employees’ Deposit-
Linked Insurance (Amendment) Scheme, 2017.
[Placed in Library. For (1) to (4) See No. L.T. 7134/16/17]

Notification of the Ministry of Skill Development and Entrepreneurship

SHRI MUKHTAR ABBAS NAQVI: Sir, on behalf of my colleague, Shri Rajiv
Pratap Rudy, I lay on the Table, under sub-section (3) of Section 37 of the Apprentices
Act 1961, a copy (in English and Hindi) of the Ministry of Skill Development and
Entrepreneurship Notification No. G.S.R 936 (E), dated the 19th July, 2017, publishing
the Apprenticeship (Fourth Amendment) Rules, 2017.

[Placed in Library. See No. L.T. 7465/16/17]

Report and Accounts (2015-16) of IMPCL, Almora and related papers

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH)

(SHRI SHRIPAD YESSO NAIK): Sir, I lay on the Table:—

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(@) Thirty-eighth Annual Report and Accounts of the Indian Medicines
Pharmaceutical Corporation Limited, (IMPCL), Almora, Uttarakhand, for
the year 2015-16, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 7505/16/17]

Notifications of the Ministry of Coal

SHRI MUKHTAR ABBAS NAQVI: Sir, on behalf of my colleague, Shri Piyush
Goyal, | lay on the Table, under sub-section (1) of Section 28 of the Mines and
Minerals (Development and Regulation) Act, 1957, a copy each (in English and
Hindi) of the following Notifications of the Ministry of Coal:—

(1) G.S.R. 877 (E), dated the 13th July, 2017, publishing the Coal Blocks
Allocation Rules, 2017.
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(2) S.0. 2211 (E), dated the 13th July, 2017, amending Notification No. S.O.
2155 (E), dated the 21st September, 2011, to insert certain entries in the
original Notification. [Placed in Library. See No. L.T. 7338/16/17]

MoUs between Gol and various companies

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION; THE MINISTER OF STATE IN THE MINISTRY OF
PRIME MINISTER'S OFFICE; AND THE MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY AND THE MINISTER OF
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, | lay
on the Table, a copy each (in English and Hindi) of the following papers:—

(i) Memorandum of Understanding between the Government of India (Department of
Atomic Energy) and the Nuclear Power Corporation of India Limited (NPCIL),
for the year 2017-18. [Placed in Library. See No. L.T. 7509/16/17]

(if) Memorandum of Understanding between the Government of India (Department
of Atomic Energy) and the Bharatiya Nabhikiya Vidyut Nigam Limited, for
the year 2017-18. [Placed in Library. See No. L.T. 7510/16/17]

(iif) Memorandum of Understanding between the Government of India (Department
of Atomic Energy) and the Uranium Corporation of India Limited, for the
year 2017-18. [Placed in Library. See No. L.T. 7506/16/17]

(iv) Memorandum of Understanding between the Government of India (Department
of Atomic Energy) and the Electronics Corporation of India Limited, for the
year 2017-18. [Placed in Library. See No. L.T. 7507/16/17]

(v) Memorandum of Understanding between the Government of India (Department
of Atomic Energy) and the Indian Rare Earths Limited, for the year
2017-18. [Placed in Library. See No. L.T. 7508/16/17]

(vi) Memorandum of Understanding between the Government of India (Ministry
of Development of North Eastern Region) and the North Eastern Handicrafts
and Handlooms Development Corporation (NEHHDC) Limited, for the year
2017-18. [Placed in Library. See No. L.T. 7469/16/17]

I. Notifications of the Ministry of Communications

Il. Report and Accounts (2015-16) of C-DOT, New Delhi and related papers
WAR G & ST HAl qAT Nl HATerd § ¥ G (3f a1 R weiey,

§ frrfaRea o @91 ged WR W g

I. A copy each (in English and Hindi) of the following Notification of the
Ministry of Communications (Department of Telecommunications), under
Section 37 of the Telecom Regulatory Authority of India Act, 1997:—
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(1) G.S.R. 963 (E), dated the 27th July, 2017, publishing the Telecom
Regulatory Authority of India (Contributory Provident Fund) (Amendment)
Rules, 2017.

(2) No. 5-1/2014-A&P, dated the 9th June, 2016, publishing the Telecom
Regulatory Authority of India (Officers and Staff Appointment) (Eleventh
Amendment) Regulation, 2016, along with delay statement.

(3) No. 5-1/2014-A&P, dated the 27th July, 2017, publishing the Telecom
Regulatory Authority of India (Officers and Staff Appointment) (Twelfth
Amendment) Rules, 2017.

[Placed in Library. For (1) to (3) See No. L.T. 7471/16/17]

II. A copy each (in English and Hindi) of the following papers:—

(@) Annual Report and Accounts of the Centre for Development of Telematics
(C-DQOT), New Delhi, for the year 2015-16, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 7470/16/17]

I. Notifications of the Ministry of Agriculture, and Farmers Welfare

II. Statement giving reasons for not laying the reports and Accounts
P Td fFam Hoamwr w1 § I WA 9T AR IS FAGT H 0T HAl
(31 IREIH JUTE): Weley, H FEAfelRad o= |91 oo IR Al -

I.  (A) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Agriculture and Farmers Welfare (Department of Agriculture,
Cooperation and Farmers Welfare), under sub-section (6) of Section 3
of the Essential Commodities Act, 1955:—

(1) S.0. 2315 (E), dated the 25th July, 2017, notifying certain manufacture

mentioned therein to sell City Compost in bulk directly to farmers
for a period of three years.

(2) S.O. 1444 (E), dated the 8th May, 2017, publishing the Fertiliser
(Control) Third Amendment Order, 2017.

(3) S.O. 1445 (E), dated the 8th May, 2017, notifying the specifications
of certain fertilizers to be imported in India for a period of three
years.

(4) S.O. 1446 (E), dated the 8th May, 2017, notifying the specifications
in respect of provisional fertilizer 24-24-0 to be manufactured in
India for a period of three years.
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(5) S.O. 1447 (E), dated the 8th May, 2017, amending Notification No.
S.0. 977 (E), dated the 9th November, 1987, to substitute certain
entries in the original Notification.

[Placed in Library. For (1) to (5) See No. L.T. 7423/16/17]

(B) A copy (in English and Hindi) of the Ministry of Agriculture and Farmers
Welfare (Department of Agriculture, Cooperation and Farmers Welfare)
Notification No. S.O. 2152 (E), dated the 7th July, 2017, publishing the
Plant Quarantine (Regulation of Import into India( Sixth Amendment)
Order, 2017, under sub-section (2) of Section 4D of the Destructive
Insects and Pests Act, 1914,

[Placed in Library. See No. L.T. 7421/16/17]

Statement (in English and Hindi) giving reasons for not laying the Annual
Reports and Accounts of the Jammu and Kashmir Horticulture Produce
Marketing and Processing Corporation Ltd. (J&K HPMC), Srinagar, for the
years 1997-98, 1998-99, 1999-2000, 2000-01, 2001-02, 2002-03, 2003-04,
2004-05, 2005-06, 2006-07, 2007-08, 2008-09, 2009-10, 2010-11, 2011-12,
2012-13, 2013-14 and 2014-15, within the stipulated period.

[Placed in Library. See No. L.T. 7422/16/17]

Notifications of the Ministry of External Affairs

1I.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): Sir, I lay on the Table:—

L.

IL.

A copy (in English and Hindi) of the Ministry of External Affairs Notification
F. No. Q/11017/08/2016-OIlA-I, dated the 20th April, 2017, regarding
closure of the Mahatama Gandhi Pravasi Suraksha Yojana (MGPSY) w.e.f.
1st April, 2017. [Placed in Library. See No. L.T. 7473/16/17]

A copy (in English and Hindi) of the Ministry of External Affairs Notification
No. G.S.R. 864 (E), dated the 12th July, 2017, publishing the Pravasi
Bharatiya Bima Yojana 2017. [Placed in Library. See No. L.T. 7472/16/17]

Notifications of the Ministry of Human Resource Development

Reports and Accounts (2012-13, 2014-15 and 2015-16) of various institutes
under SSA and RMSA and related papers
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L

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Human Resource Development (Department of School Education
and Literacy), under sub-section (3) of Section 38 of the Right of Children
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to Free and Compulsory Education Act, 2009, along with delay Statement:—

(1) G.S.R. 155 (E), dated the 22nd February, 2017, publishing the Right of
Children to Free and Compulsory Education (Amendment) Rules, 2017.

(2) G.S.R. 1206 (E), dated the 18th April, 2017, granting relaxation to the
State of Assam in respect of the minimum qualifications for a person
to be eligible for appointment as a teacher.

[Placed in Library. For (1) and (2) See No. L.T. 7527/16/17]

A copy each (in English and Hindi) of the following papers:—

i @

(b)

(©

(i) (2)

(b)

(©

(iii) (2)

(b)

(©

(iv) (2)

(b)

(©

V) @

Annual Report and Accounts of the Sarva Shikshana Abhiyan
Samithi, Karnataka, Bengaluru, for the year 2014-15, together with
the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 7539/16/17]
Annual Report and Accounts of the Sarva Shiksha Abhiyan, U.T. of

Puducherry, for the year 2015-16, together with the Auditor's Report
on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 7537/16/17]

Annual Report and Accounts of the Sarva Shiksha Abhiyan, Union
Territory Mission Authority, Dadra and Nagar Haveli, for the year
2015-16, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) above. [Placed in Library. See No. L.T. 7540/16/17]
Annual Report and Accounts of Sarva Shiksha Abhiyan, UT Mission

Authority, Andaman and Nicobar Islands, Port Blair, for the year
2015-16, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (iv) (a) above. [Placed in Library. See No. L.T. 7536/16/17]
Annual Report and Accounts of the Sarva Shiksha Abhiyan Mission,

U.T. Administration of Daman and Diu, Daman, for the year
2015-16, together with the Auditor's Report on the Accounts.
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(b)
(©

(vi) (2)

(b)

(©

(vii)(a)

(b)

(©

(viii) (a)

(b)

(©

(ix) (2)

(b)
(©

) (@

(b)
(©

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (v) (a) above. [Placed in Library. See No. L.T. 7538/16/17]

Annual Report and Accounts of the Sarva Shiksha Abhiyan,
Maharashtra Prathamik Shikshan Parishad, Mumbai, for the year
2015-16, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (vi) (a) above. [Placed in Library. See No. L.T. 7535/16/17]

Annual Report and Accounts of the Rashtriya Madhyamik Shiksha
Abhiyan, Andhra Pradesh, Hyderabad, for the year 2012-13, together
with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for delay in laying the papers mentioned
at (vii) (a) above. [Placed in Library. See No. L.T. 7536/16/17]

Annual Report and Accounts of the Paschim Banga Sarva Shiksha
Mission, West Bengal, Kolkata, for the year 2015-16, together with
the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (viii) (@) above. [Placed in Library. See No. L.T. 7269/16/17]

Annual Report and Accounts of the State Education Mission Authority
of Meghalaya, implementing the Sarva Shiksha Abhiyan (SSA)
Shillong, for the year 2015-16, together with the Auditor's Report
on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (ix) (a) above. [Placed in Library. See No. L.T. 7264/16/17]

Annual Report and Accounts of the Odisha Primary Education
Programme Authority (OPEPA), Bhubaneswar, for the year 2015-16,
together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned
at (x) (a) above. [Placed in Library. See No. L.T. 7265/16/17]
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(xi) (2)

(b)

(©

(xii) (a)

(b)
(©

(xiii) (a)

(b)

(©

(xiv) (a)

(b)

(©

(xv) (a)

(b)

(©

(xvi) (a)

(b)
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Annual Report and Accounts of the Telangana Sarva Shiksha Abhiyan
Society, Hyderabad, Telangana, for the year 2015-16, together with
the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned

at (xi) (a) above. [Placed in Library. See No. L.T. 7541/16/17]

Annual Report of the Axom Sarba Shiksha Abhiyan Mission,
Guwabhati, Assam, for the year 2015-16.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned

at (xii) (a) above. [Placed in Library. See No. L.T. 7273/16/17]

Annual Report and Accounts of the Andhra Pradesh Sarva Shiksha

Abhiyan Society, Hyderabad, for the year 2015-16, together with
the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned

at (xiii) (@) above. [Placed in Library. See No. L.T. 7270/16/17]

Annual Report and Accounts of the Sarva Shiksha Abhiyan, State

Mission Authority Manipur, Imphal, for the year 2015-16, together
with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned

at (xiv) (a) above. [Placed in Library. See No. L.T. 7271/16/17]

Annual Report and Accounts of the Sarva Shiksha Abhiyan, Nagaland

Education Mission Society, Kohima, for the year 2015-16, together
with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned

at (xv) (a) above. [Placed in Library. See No. L.T. 7272/16/17]

Annual Report and Accounts of the Uttar Pradesh Education for All
Project Board, implementing the Sarva Shiksha Abhiyan, Lucknow,
for the year 2015-16, together with the Auditor's Report on the
Accounts.

Statement by Government accepting the above Report.
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(c) Statement giving reasons for the delay in laying the papers mentioned
at (xvi) (a) above. [Placed in Library. See No. L.T. 7268/16/17]

(xvii)(a) Annual Report and Accounts of the Uttarakhand Sabhi Ke Liye
Shiksha Parishad, implementing the Sarva Shiksha Abhiyan (SSA),
Dehradun, for the year 2015-16, together with the Auditor's Report
on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (xvii) (a) above. [Placed in Library. See No. L.T. 7542/16/17]

(xviii) (a) Annual Report and Accounts of the Telangana Sarva Shiksha Abhiyan

Society, Hyderabad, for the year 2014-15, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (xviii) (a) above. [Placed in Library. See No. L.T. 7541/16/17]

I. Notifications of the Ministry of Social Justice and Empowerment

II. Reports and Accounts (2015-16 and 2016-17) of various institutes and related
papers

III. MoU between Gol and NBCFDC
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L.

II.

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Social Justice and Empowerment (Department of Empowerment of
Persons with Disabilities), under sub-section (3) of Section 100 of the Rights
of Persons with Disabilities Act, 2016, along with Explanatory Memoranda:—

(1) G.S.R. 591 (E), dated the 15th June, 2017, publishing the Rights of
Persons with Disabilities Rules, 2017.

(2) G.S.R. 939 (E), dated the 21st July, 2017, publishing corrigenda to
Notification No. G.S.R. 591 (E), dated the 15th June, 2017 in Hindi
only. [Placed in Library. For (1) and (2) See No. L.T. 7427/16/17]

A copy each (in English and Hindi) of the following papers:—

(i) (@) Annual Report and Accounts of the Rajasthan Netraheen Kalyan
Sangh, Jaipur, for the year 2015-16, together with the Auditor's
Report on the Accounts.
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(b)
(©

(i) (2)

(b)
(©

(iii) (2)

(b)

(iv) (2)

(b)
(©
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Review by Government on the working of the above Sangh.

Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 7546/16/17]

Annual Report and Accounts of the Mitra Jyothi, Bengaluru, for the
year 2015-16, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 7545/16/17]

Annual Report and Accounts of the All India Confederation of the
Blind, New Delhi, for the year 2016-17, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Confederation.
[Placed in Library. See No. L.T. 7544/16/17]

Annual Report and Accounts of the Ramakrishna Mission Regional
Braille Press, Kolkata, for the year 2015-16, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Organisation.

Statement giving reasons for the delay in laying the papers mentioned
at (iv) (a) above. [Placed in Library. See No. L.T. 7543/16/17]

Memorandum of Understanding between the Government of India (Department
of Social Justice and Empowerment, Ministry of Social Justice and
Empowerment) and the National Backward Classes Finance and Development
Corporation (NBCFDC), for the year 2017-18.

[Placed in Library. See No. L.T. 7426/16/17]

Notifications of the Ministry of Agriculture and Farmers Welfare

P Td fohar dwear wa1ed 7 woa W3t (s e We): weiey, § frefeiad
YR U1 Ueof ORIl §i—

L.

A copy each (in English and Hindi) of the following Notifications of
the Ministry of Agriculture and Farmers Welfare (Department of Animal

Husbandry, Dairying and Fisheries), under sub-section (3) of Section 66 of

the Indian Veterinary Council Act, 1984:—

(1) G.S.R. 456 (E), dated the 12th May, 2017, amending the Indian Veterinary
Council Rules, 1985, to insert/substitute certain entries therein.
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(2) G.S.R. 489 (E), dated the 22nd May, 2017, publishing the \eterinary
Council of India (Procedure for recognition and de-recognition of
Veterinary Colleges and Veterinary Qualifications) Rules, 2017.

[Placed in Library. For (1) and (2) See No. L.T. 7428/16/17]

Il. A copy (in English and Hindi) of the Ministry of Agriculture and Farmers
Welfare (Department of Animal Husbandry, Dairying and Fisheries) Notification
No. DEL: NDDB, dated the 13th July, 2017, publishing the NDDB
(Administration of Fund, Accounts & Budget) (Amendment) Regulations,
2017, under Section 50 of the National Dairy Development Board Act, 1987.

[Placed in Library. See No. L.T. 7429/16/17]

Report and Accounts (2015-16) of the Air India Limited, New Delhi and related
paper

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): Sir, I lay on the Table:—

(1) A copy each (in English and Hindi) of the following papers, under sub-

section (1) (b) of Section 394 of the Companies Act, 2013:—

(@) Annual Report and Accounts of the Air India Limited, New Delhi, along
with that of its subsidiary companies, for the year 2015-16, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

(c) Statement by Government on the Annual Accounts of the above Company.

(2) Chronological Statement (in English and Hindi) showing reasons for the

delay in laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 7483/16/17]

Medium-term Expenditure Framework Statement
faa w5 | U WAl 91 BRURE HR GACE #§ I5g WAt (3 I I
FEarel): A8IGd, H IOHIN SRS 3R goie ydue ST, 2003 & &RT 3

& I FegdIfeld g BT IR0 (3FTRA, 2017) @ UH Uy (@Feh dor 2=
) I ged IR I@dl gl [Placed in Library. See No. L.T. 7484/16/17]

I. Notifications of the Ministry of Human Resource Development

II. Reports and Accounts (2014-15 and 2015-16) of various NITs, IIMs, NIFFT,
Ranchi, ICHR, New Delhi, ICPR, New Delhi and IIAS, Shimla and related
papers

faN
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L.

(A) A copy each (in English and Hindi) of the following Notifications of

)

the Ministry of Human Resource Development (Department of Higher
Education), under sub-section (2) of Section 43 of the Central Universities
Act, 2009:—

(1) No. 269, dated the 14th October, 2013, regarding proposed
Amendment to Section 2(4) of Statute of the Central Universities
Act, 2009. [Placed in Library. See No. L.T. 7537/16/17]

(2) No. R/2012/380, dated the 24th April, 2017, regarding making
additional statutes with regard to creation of school of studies in
Statute 15(1) in the second Schedule of the Act.

(3) No. 243, dated the 20th September, 2013, publishing Amendment
to Section 15 (1) of Statute of the Central Universities Act, 20009.
[Placed in Library. For (2) and (3) See No. L.T. 7551/16/17]

A copy each (in English and Hindi) of the following Notifications of
the Ministry of Human Resource Development (Department of Higher
Education), under sub-section (1) of Section 26 of the National Institutes
of Technology Science Education & Research Act, 2007:—

(1) G.S.R. 947 (E), dated the 24th July, 2017, publishing the First
Statutes of the National Institutes of Technology (Amendment)
Statutes, 2017.

(2) G.S.R. 948 (E), dated the 24th July, 2017, publishing the Indian
Institute of Engineering, Science and Technology, Shibpur (Amendment)
Statute, 2017.

[Placed in Library. For (1) and (2) See No. L.T. 7549/16/17]

A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 22 of the National Institutes of Technology
Act, 2007:—

(i) (@ Annual Report and Accounts of the National Institute of
Technology, Delhi, for the year 2015-16, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 7557/16/17]

(i) (@ Annual Report and Accounts of the National Institute of
Technology, Jamshedpur, Jharkhand, for the year 2015-16, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 7561/16/17]
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(iii) (2)

(b)

(iv) (2)

(b)
V) @

(b)
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Annual Report and Accounts of the National Institute of
Technology, Hamirpur, Himachal Pradesh, for the year 2015-16,
together with the Auditor’s Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 7558/16/17]

Annual Report and Accounts of the Motilal Nehru National
Institute of Technology (MNNIT), Allahabad, for the year
2015-16, together with the Auditor's Report on the Accounts.

[Placed in Library. See No. L.T. 7559/16/17]

Review by Government on the working of the above Institute.

Annual Report and Accounts of the National Institute of
Technology, Rourkela, Odisha, for the year 2015-16, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

(2) Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 7556/16/17]

(3) A copy each (in English and Hindi) of the following papers:—

i) @

(b)
(©

(i) (a)

(b)
(©

(i) (a)

Annual Report and Accounts of the Indian Institute of Management
(1IM), Indore, Madhya Pradesh, for the year 2015-16, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above.

[Placed in Library. See No. L.T. 7564/16/17]

Annual Report and Accounts of the Rajiv Gandhi Indian Institute
of Management (IIM), Shillong, for the year 2015-16, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) above.
[Placed in Library. See No. L.T. 7565/16/17]

Fifty-third Annual Report and Accounts of the Indian Institute of
Management (IIM), Ahmedabad, for the year 2014-15, together
with the Auditor's Report on the Accounts.
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(b)
(©

(iv) (2)

(b)
(©

V) @

(b)
(©

(vi) (2)

(b)
(©

(vii) (a)

(b)
(©

(viii) (a)
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Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (iii) (a) above.
[Placed in Library. See No. L.T. 7562/16/17]

Fifty-fourth Annual Report and Accounts of the Indian Institute
of Management (I11IM), Ahmedabad, for the year 2015-16, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (iv) (a) above.
[Placed in Library. See No. L.T. 7552/16/17]

Annual Report and Accounts of the Indian Institute of Management
(1IM), Raipur, for the year 2015-16, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (v) (a) above.
[Placed in Library. See No. L.T. 7563/16/17]

Annual Report and Accounts of the National Institute of Foundry
and Forge Technology (NIFFT), Ranchi, Jharkhand, for the year
2015-16, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (vi) (a) above.
[Placed in Library. See No. L.T. 7553/16/17]

Annual Report and Accounts of the Indian Council of Historical
Research (ICHR), New Delhi, for the year 2015-16, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers
mentioned at (vii) (a) above.

[Placed in Library. See No. L.T. 7555/16/17]
Annual Report and Accounts of the Indian Council of

Philosophical Research (ICPR), New Delhi, for the year
2015-16, together with the Auditor’s Report on the Accounts.
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(b) Review by Government on the working of the above Council.
(c) Statement giving reasons for the delay in laying the papers

mentioned at (viii) (a) above.
[Placed in Library. See No. L.T. 7554/16/17]

(ix) (@) Annual Report and Accounts of the Indian Institute of Advanced
Study (1IAS), Shimla, for the year 2015-16, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers

mentioned at (ix) (a) above.
[Placed in Library. See No. L.T. 7560/16/17]

Report and Accounts (2015-16) of NCPCR, New Delhi and related papers
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(1) A copy each (in English and Hindi) of the following papers, under sub-section
(2) of Section 16 and sub-section (4) of Section 29 of the Commission for
Protection of Child Rights Act, 2005:—

(@) Annual Report and Accounts of the National Commission for Protection
of Child Rights (NCPCR), New Delhi, for the year 2015-16, together
with the Auditor's Report on the Accounts.

(b) Performance Review of the above Commission, for the year 2015-16.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 7566/16/17]

I. Report and Accounts (2014-15 and 2015-16) of the NHAI, New Delhi and
HAL, Pune and related papers

II. MoUs between Gol various companies
SHRI MUKHTAR ABBAS NAQVI: Sir, on behalf of my colleague, Shri Mansukh
L. Mandaviya, I lay on the Table:—

. (A) (1) A copy each (in English and Hindi) of the following papers, under
Section 24 of the National Highways Authority of India Act, 1988:—

(@) Annual Report and Accounts of the National Highways Authority
of India (NHAI), New Delhi, for the year 2015-16, together
with the Auditor's Report on the Accounts.
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II.

(b) Review by Government on the working of the above Authority.

(2) Statement (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 7485/16/17]

B. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(@) Sixty-first Annual Report and Accounts of the Hindustan
Antibiotics Limited (HAL), Pune, for the year 2014-15, together
with the Auditor's Report on the Accounts and the comments
of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 7445/16/17]

A copy each (in English and Hindi) of the following papers:—

(i) Memorandum of Understanding between the Government of India
(Department of Pharmaceuticals, Ministry of Chemicals and Fertilizers)
and the Karnataka Antibiotics and Pharmaceuticals Limited (KAPL), for
the year 2017-18. [Placed in Library. See No. L.T. 7439/16/17]

(i) Memorandum of Understanding between the Government of India
(Department of Fertilizers, Ministry of Chemicals and Fertilizers) and
the Brahmaputra Valley Fertilizer Corporation Limited (BVFCL), for the
year 2017-18. [Placed in Library. See No. L.T. 7444/16/17]

(iii) Memorandum of Understanding between the Government of India
(Department of Fertilizers, Ministry of Chemicals and Fertilizers) and
the Fertilizers and Chemicals Travancore (FACT) Limited, for the year
2017-18. [Placed in Library. See No. L.T. 7446/16/17]

(iv) Memorandum of Understanding between the Government of India
(Department of Fertilizers, Ministry of Chemicals and Fertilizers) and
the FCI Aravali Gypsum and Minerals India Limited (FAGMIL) Limited,
for the year 2017-18. [Placed in Library. See No. L.T. 7442/16/17]

(v) Memorandum of Understanding between the Government of India
(Department of Fertilizers, Ministry of Chemicals and Fertilizers) and
the Madras Fertilizers Limited (MFL), for the year 2017-18.

[Placed in Library. See No. L.T. 7441/16/17]
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(vi) Memorandum of Understanding between the Government of India
(Department of Fertilizers, Ministry of Chemicals and Fertilizers) and
the National Fertilizers Limited (NFL), for the year 2017-18.

[Placed in Library. See No. L.T. 7440/16/17]

(vii) Memorandum of Understanding between the Government of India
(Department of Fertilizers, Ministry of Chemicals and Fertilizers) and the
Projects and Development India Limited (PDIL), for the year 2017-18.

[Placed in Library. See No. L.T. 7443/16/17]

(viii) Memorandum of Understanding between the Government of India
(Department of Fertilizers, Ministry of Chemicals and Fertilizers) and
the Rashtriya Chemicals and Fertilizers (RCF) Limited, for the year
2017-18. [Placed in Library. See No. L.T. 7445/16/17]

(ix) Memorandum of Understanding between the Government of India
(Ministry of Shipping) and the Cochin Shipyard Limited (CSL), for the
year 2017-18. [Placed in Library. See No. L.T. 7474/16/17]

(x) Memorandum of Understanding between the Government of India (Ministry
of Shipping), and the Dredging Corporation of India Limited, for the
year 2017-18. [Placed in Library. See No. L.T. 7476/16/17]

(xi) Memorandum of Understanding between the Government of India (Ministry
of Shipping) and the Shipping Corporation of India Ltd., for the year
2017-18. [Placed in Library. See No. L.T. 7475/16/17]

MoU between Gol and Food Corporation of India

SHRI MUKHTAR ABBAS NAQVI: Sir, on behalf of my colleague, Shri C. R.
Chaudhary, | lay on the Table, a copy (in English and Hindi) of the Memorandum
of Understanding between the Government of India (Department of Food and Public
Distribution, Ministry of Consumer Affairs, Food and Public Distribution) and the
Food Corporation of India, for the year 2017-18.

[Placed in Library. See No. L.T. 7449/16/17]

Report of the CAG of India

SHRI MUKHTAR ABBAS NAQVI: Sir, on behalf of my colleague, Shri Piyush
Goyal, | lay on the Table, under clause (1) of article 151 of the Constitution, a copy
(in English and Hindi) of the Report of the Comptroller and Auditor General of
India on Loans to Independent Power Producers by Rural Electrification Corporation
Limited and Power Finance Corporation Limited for the year ended 31st March,
2016 — Union Government (Commercial) — Ministry of Power, Report No. 34 of
2017 (Compliance Audit). [Placed in Library. See No. L.T. 7467/16/17]
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON TRANSPORT,
TOURISM AND CULTURE

st o R geifen (R™): A8igy, § fwm ddfda uRaes, wed ok
Awpfa el Soe R /iy & FrEfaRea gfodes @Rot aur 2= #) awgd
HRAT G

(i) Two Hundred Fifty First Report on Action Taken by the Government on
the Observations/Recommendations of the Committee contained in its Two
Hundred and Forty Fourth Report on the Demands for Grants (2017-18) of
Ministry of Civil Aviation;

(i) Two Hundred Fifty Second Report on Action Taken by the Government on
the Observations/Recommendations of the Committee contained in its Two
Hundred and Forty Sixth Report on the Demands for Grants (2017-18) of
Ministry of Road Transport and Highways; and

(iii) Two Hundred Fifty Third Report on Action Taken by the Government on
the Observations/Recommendations of the Committee contained in its Two
Hundred and Forty Seventh Report on the Demands for Grants (2017-18)
of Ministry of Shipping.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON HEALTH AND
FAMILY WELFARE

0. M MUY IqIed (IR _T<eN): A=ied, § Rt (faf) fadasws, 2016 &
ddy # fourT Jdfda warey iR uRIR wearr Weft dudia wmh afifa &1 e A
qrat ARrEae (@S o 2=t #) uga a1 gl

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON INDUSTRY

3. dguTd g I1ea ([T U<9): ARG, H 9T SN IR e Sed HATed
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE
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(i) Forty-First Report on Action taken by the Government on the observations/
recommendations contained in the Thirty-Fourth Report (Sixteenth Lok Sabha)
of the Committee on the subject 'Steps taken to Bridge the Gap between
the Demand and Availability of Fodder through Sub Mission on Fodder and
Feed Development' pertaining to the Ministry of Agriculture and Farmers
Welfare (Department of Animal Husbandry, Dairying and Fisheries); and

(ii) Forty-Second Report on Action taken by the Government on the observations/
recommendations contained in the Thirty-Fifth Report (Sixteenth Lok Sabha) of
the Committee on 'Demands for Grants (2017-18)" pertaining to the Ministry
of Agriculture and Farmers Welfare (Department of Agriculture, Cooperation
and Farmers Welfare).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON CHEMICAL
AND FERTILIZERS

sft AR A AR RIOR): ABIe, H QW ddfa @ ok SaRd
At Faa Wl JHfT & FEfaRaa afodesi 1 ge-ue uid @RSt dur '
#) U1 Ued TR Wl gi—

(i) Thirty-Sixth Report of the Committee on Action taken by the Government
on the observations/recommendations contained in the Thirty-first Report
(Sixteenth Lok Sabha) on 'Demands for Grants 2017-18' pertaining to the
Ministry of Chemicals and Fertilizers (Department of Fertilizers);

(if) Thirty-Seventh Report of the Committee on Action taken by the Government
on the observations/recommendations contained in the Thirty-second Report
(Sixteenth Lok Sabha) on 'Demands for Grants 2017-18' pertaining to the

Ministry of Chemicals and Fertilizers (Department of Pharmaceuticals);

(iii) Thirty-eight Report on Action taken by the Government on the observations/
recommendations contained in the Thirty-third Report (Sixteenth Lok Sabha)
on 'Demands for Grants 2017-18' pertaining to the Ministry of Chemicals

and Fertilizers (Department of Chemicals and Petrochemicals); and



Report of the Department... [10 August, 2017] ...and Public Distribution 57

(iv) Thirty-ninth Report on Action taken by the Government on the recommendations
contained in the Thirty-fourth Report (Sixteenth Lok Sabha) on the subject
"Implementation of Policy on Promotion of city compost' pertaining to the
Ministry of Chemicals and Fertilizers (Department of Fertilizers).

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS

3t AR AT GaARAT RIORAT): Aelqd, § SdRS fAurT & "SdR$I B golls
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON COAL AND STEEL
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(i) Thirty-Third Report of the Committee on Action Taken by the Government
on the Observations/ Recommendations contained in the Twenty-Ninth Report of the
Committee (Sixteenth Lok Sabha) on "Demands for Grants (2017-18)" pertaining to
the Ministry of Steel; and

(if) Thirty-Fourth Report of the Committee on Action Taken by the Government
on the Observations/ Recommendations contained in the Twenty-Eighth Report of the
Committee (Sixteenth Lok Sabha) on “Demands for Grants (2017-18)” pertaining to
the Ministry of Mines.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION

SHRI RIPUN BORA (Assam): Sir, | lay on the Table, a copy (in English and
Hindi) of the Seventeenth Report (Sixteenth Lok Sabha) of the Department-related
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[Shri Ripun Bora]

Parliamentary Standing Committee on Food, Consumer Affairs and Public Distribution
(2016-17) on Action taken by the Government on the observations/recommendations
contained in the Twelfth Report of the Committee on the subject ‘Computerization of
Targeted Public Distribution System (TPDS)’, pertaining to the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Food and Public Distribution).

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON LABOUR

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I lay on the Table, a copy
(in English and Hindi) of the Twenty-eighth Report (Sixteenth Lok Sabha) of the
Department-related Parliamentary Standing Committee on Labour (2016-17) on the
subject 'Cess funds and their utilization for workers' welfare', pertaining to the
Ministry of Labour and Employment.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON SOCIAL JUSTICE
AND EMPOWERMENT

3 IAGAR FH RISRAM) : He1ed, H AUFT W0 GETiore =3 ofR sffereTRar
et dae Rl afifa (2016-17) & FreEfeRad uftdest @ vah-ua ufa @Rsh
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(i) Forty-Fourth Report of the Committee on Action Taken by the Government
on the Observations/ Recommendations contained in Thirty-sixth Report on
"Demands for Grants (2017-18)" pertaining to the Ministry of Social Justice

and Empowerment (Department of Social Justice and Empowerment);

(ii) Forty-Fifth Report of the Committee on Action Taken by the Government
on the Observations/ Recommendations contained in Thirty-seventh Report
on "Demands for Grants (2017-18)" pertaining to the Ministry of Social
Justice and Empowerment (Department of Empowerment of Persons with
Disabilities);

(iii) Forty-Sixth Report of the Committee on Action Taken by the Government
on the Observations/Recommendations contained in Thirty-eighth Report on
"Demands for Grants (2017-18)" pertaining to the Ministry of Tribal Affairs.
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(iv) Forty-Seventh Report of the Committee on Action Taken by the Government
on the Observations/Recommendations contained in Thirty-ninth Report on
"Demands for Grants (2017-18)" pertaining to the Ministry of Minority
Affairs.

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON SOCIAL JUSTICE
AND EMPOWERMENT

#t IMGAR T RIORYM): Heled, § AMINS <A1 3R AferarRar wwa)
IR |fafy & FEfeRad fqavor (@@= qon s #) &1 te-ua iy 991 ged W
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(i) Statement showing Final Action Taken by the Government on the
Recommendations/Observations contained in the Thirty-second Report
(Sixteenth Lok Sabha) of the Standing Committee on Social Justice and
Empowerment (2016-17) on the Action Taken by the Government on the
Recommendations/Observations contained in the Thirtieth Report of the
Committee on 'Demands for Grants - 2016-17' of the Ministry of Minority
Affairs.

(if) Statement showing Final Action Taken by the Government on the
Recommendations/Observations contained in the Thirty-fourth Report (Sixteenth
Lok Sabha) of the Standing Committee on Social Justice and Empowerment
(2016-17) on the Action Taken by the Government on the Recommendations/
Observations contained in the Twenty-eighth Report of the Committee on
'‘Demands for Grants - 2016-17' of the Ministry of Social Justice and
Empowerment (Department of Empowerment of Persons with Disabilities).

(iii) Statement showing Final Action Taken by the Government on the Observations/
Recommendations contained in the Fortieth Report (Sixteenth Lok Sabha) of
the Standing Committee on Social Justice and Empowerment (2016-17) on
the Action Taken by the Government on the Observations/Recommendations
contained in the Twenty-fifth Report of the Committee on Demands for Grants-
2016-17' of the Ministry of Social Justice and Empowerment (Department
of Social Justice and Empowerment).

(iv) Statement showing Final Action Taken by the Government on the
Recommendations/Observations contained in the Forty-first Report (Sixteenth
Lok Sabha) of the Standing Committee on Social Justice and Empowerment
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(2016-17) on the Action Taken by the Government on the Recommendations/
Observations contained in the Twenty-ninth Report of the Committee on
'Demands for Grants - 2016-17' of the Ministry of Tribal Affairs).

(v) Statement showing Final Action Taken by the Government on the Observations/
Recommendations contained in the Forty-second Report (Sixteenth Lok
Sabha) of the Standing Committee on Social Justice and Empowerment
(2016-17) on the Action Taken by the Government on the Observations/
Recommendations contained in the Thirty-first Report of the Committee on
'Review of the functioning of the National Backward Classes Finance and
Development Corporation (NBCFDC)' of the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON URBAN DEVELOPMENT

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Urban Development (2016-17):—

(i) Eighteenth Report of the Committee on Action taken by the Government on the
observations/recommendations contained in the Twelfth Report (Sixteenth Lok
Sabha) on the subject 'Modernization of Directorate of Printing, Government
of India Stationery Office and Department of Publication';

(ii) Nineteenth Report of the Committee on Action taken by the Government on
the observations/recommendations contained in the Fifteenth Report (Sixteenth
Lok Sabha) on the 'Demands for Grants (2017-18)" pertaining to the Ministry
of Urban Development; and

(iii) Twentieth Report of the Committee on Action taken by the Government on
the observations/recommendations contained in the Sixteenth Report (Sixteenth
Lok Sabha) on 'Demands for Grants (2017-18)" pertaining to the Ministry
of Housing and Urban Poverty Alleviation.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON WATER RESOURCES

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, | lay on the Table, a
copy each (in English and Hindi) of the following Reports of the Department-related
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Parliamentary Standing Committee on Water Resources (2016-17):—

(i)

(i)

Seventeenth Report of the Committee on Action Taken by the Government
on the Observations/Recommendations contained in the Sixteenth Report
(Sixteenth Lok Sabha) on Demands for Grants (2017-18) pertaining to the

Ministry of Water Resources, River Development and Ganga Rejuvenation;

Eighteenth Report of the Committee on Action Taken by the Government
on the Observations/Recommendations contained in the Thirteenth Report
on 'Indigenous and Modern Forms of Water Conservation — Techniques and
Practices' pertaining to the Ministry of Water Resources, River Development

and Ganga Rejuvenation; and

(iii) Nineteenth Report of the Committee on The Inter-State River Water Disputes

(Amendment) Bill, 2017.

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY

STANDING COMMITTEE ON WATER RESOURCES

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, | lay on the Table, a
copy each (in English and Hindi) of the following Statements of the Department-

related Parliamentary Standing Committee on Water Resources (2016-17):—

(i)

(i)

Statement showing Further Action Taken by the Government on the
observations/recommendations contained in the Eleventh Report (Action
Taken Report) pertaining to the observations/recommendations of the Standing
Committee on Water Resources contained in their Fifth Report (Sixteenth Lok
Sabha) on ‘Review of Ground Water Scenario, need for a comprehensive
policy and measures to address problems in the country with particular
reference to (i) Dark Blocks; and (ii) Contamination of underground water

by certain industries’.

Statement showing Further Action Taken by the Government on the
observations/recommendations contained in the Twelfth Report (Action Taken
Report) pertaining to the observations/ recommendations of the Standing
Committee on Water Resources contained in their Ninth Report (Sixteenth
Lok Sabha) on Demand for Grants (2016-17) of the Ministry of Water
Resources, River Development and Ganga Rejuvenation.
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REPORTS OF THE RAILWAY CONVENTION COMMITTEE

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, | lay on the Table, a copy
each (in English and Hindi) of the following Reports of the Railway Convention
Committee (2014):—

(i) Fifteenth Report (Sixteenth Lok Sabha) of the Committee on the subject
‘Safety Provisions at Unmanned Level Crossings’ pertaining to the Ministry
of Railways (Railway Board).

(ii) Sixteenth Report (Sixteenth Lok Sabha) of the Committee on the subject
“Track Upgradation and Modernisation’ pertaining to the Ministry of Railways
(Railway Board).

REPORT OF THE COMMITTEE ON PETITIONS

SHRI RITABRATA BANERJEE (West Bengal): Sir, I present the Hundred and
Fifty-fourth Report (in English and Hindi) on the petition praying for enactment of
a separate legislation for offences of road rage.

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the
Two Hundred and Sixty-eighth and Two Hundred and
Seventy-eighth Reports of the Department-related
Parliamentary Standing Committee on

Human Resource Development

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): Sir, 1 make a statement regarding Status of
implementation of recommendations contained in the Two Hundred and Sixty-eighth
and Two Hundred and Seventy-eighth Reports of the Department-related Parliamentary
Standing Committee on Human Resource Development on Demands for Grants
(2015-16) and (2016-17) respectively, pertaining to the Ministry of Women and
Child Development.

Status of implementation of recommendations contained in the
Two Hundred and Thirty-third Report of the Department-related
Parliamentary Standing Committee on Human

Resource Development

AT GHEA [IHM 7316 § g J31 (ST, WES A1 UIUSy): Wy, H IR
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Status of implementation of recommendations contained in the
Twenty-second Report of the Department-related Parliamentary

Standing Committee on Labour

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of Shri Rajiv Pratap
Rudy, | make a statement regarding Status of implementation of recommendations
contained in the Twenty-second Report of the Department-related Parliamentary
Standing Committee on Labour on the Final Action Taken by the Government on
the observations/recommendations contained in the Sixteenth Report of the Committee
pertaining to the Ministry of Skill Development and Entrepreneurship (MSDE).

Status of implementation of recommendations contained in the
Two Hundredth Report of the Department-related Parliamentary

Standing Committee on Home Affairs

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; THE MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY; AND THE MINISTER OF
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, I make
a statement regarding Status of implementation of recommendations contained in the
Two Hundredth Report of the Department-related Parliamentary Standing Committee
on Home Affairs on the Action Taken by the Government on the recommendations/
observations contained in the One Hundred and Ninety-sixth Report of the Committee
on Demands for Grants (2016-17) pertaining to the Ministry of Development of
North Eastern Region.

Status of implementation of recommendations contained in the
Twenty-eighth Report of the Department-related Parliamentary
Standing Committee on Agriculture

PN T4 fFUM 0T AT H T FA dA YGRS HAAT H IS
w3 (sft Rew Sure): #gGy, § RN MEE Wi & ARgH | A WSRO
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Status of implementation of recommendations contained in the
Twenty-fourth Report of the Department-related Parliamentary

Standing Committee on Labour
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MOTION FOR ELECTION TO THE JOINT COMMITTEE ON
OFFICES OF PROFIT

THE MINISTER OF LAW AND JUSTICE AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): Sir, I move the following Motion:—

"That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do elect two Members of the Rajya Sabha to the Joint Committee
on Offices of Profit in the vacancies to be caused by the retirements of Shri
Dilipbhai Pandya and Shri Sukhendu Sekhar Roy from the Rajya Sabha
on 18th August, 2017 and resolves that the House do proceed to elect, in
accordance with the system of proportional representation by means of the
single transferable vote, two Members from amongst the Members of the
House to the said Joint Committee, to fill the vacancies with effect from
19th August, 2017.”

The question was put and the motion was adopted.

MOTION FOR APPOINTMENT TO THE JOINT COMMITTEE
ON THE CITIZENSHIP (AMENDMENT) BILL, 2016

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): Sir, I move the following Motion:—

"That this House concurs in the recommendation of the Lok Sabha that
the Rajya Sabha do appoint three Members to the Joint Committee on the
Citizenship (Amendment) Bill, 2016 in the vacancies that will arise due to
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the retirements of Shri Dilipbhai Pandya, Shri Derek O’Brien and Shri P.
Bhattacharya from the Rajya Sabha on 18.08.2017 and communicate to the
Lok Sabha the names of the Members so appointed by the Rajya Sabha
to the Joint Committee and resolves that Shri Narayan Lal Panchariya,
Shri P. Bhattacharya and Shri Derek O’Brien be appointed/re-appointed to
the said Joint Committee to fill the vacancies w.e.f. 19.08.2017.”

The question was put and the motion was adopted.

MOTION FOR APPOINTMENT TO THE JOINT COMMITTEE ON THE
RIGHT TO FAIR COMPENSATION AND TRANSPARENCY IN LAND
ACQUISITION, REHABILITATION AND RESETTLEMENT
(SECOND AMENDMENT) BILL, 2015

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of my colleague,

Shri Narendra Singh Tomar, I move the following Motion:—

"That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do appoint one Member to the Joint Committee on the Right
to Fair Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement (Second Amendment) Bill, 2015 in the vacancy that will
arise due to the retirement of Shri Derek O’Brien from the Rajya Sabha on
18.08.2017 and communicate to the Lok Sabha the name of the Member
so appointed by the Rajya Sabha to the Joint Committee and resolves that
Shri Derek O’Brien be re-appointed to the said Joint Committee to fill the
vacancy w.e.f 19.08.2017.”

The question was put and the motion was adopted.

FAREWELL TO THE RETIRING MEMBERS

MR. DEPUTY CHAIRMAN: Hon. Members, today, we bid farewell to nine of
our esteemed colleagues from the States of Gujarat and West Bengal after completion
of their fruitful tenure in the Rajya Sabha.

Retirement from this House is just a transitory phase and, | am sure, you will
continue to serve the society in different ways even after retirement. All of you, as

Members of this august House, have significantly contributed towards enriching the
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debates and discussions. Through your active and constructive participation in the
deliberations of this House and in the Committees, you have consistently endeavoured to
address the concerns of the people and discharged the sacred democratic responsibility
entrusted upon you. Being an integral part of Parliament, you can justly be proud
of your role in the passage of legislations and formulations of public policies. You
have, in your own ways, made yeomen contributions to nation-building. Expression of
dissent is an essential feature for the functioning of a vibrant democratic legislature.
However, in a multi-party set up like ours, dissent is expressed in many ways, at
times, leading to disruption in proceedings. In my efforts to conduct the proceedings
in an orderly manner, I might have been, under compelling circumstances, harsh
to some of the Members at times. But | hope, you will forget and forgive. I will
always be grateful to all of you for the cooperation that | have always received.

Hon. Members, the parliamentary experience that you have gained is, no doubt,
an invaluable asset, which | hope, will stand you in good stead as you step out
from these precincts to the wider arena of public life. Some of you may return to
this House for another term, but the House will certainly miss those who would
not come back.

I extend a hearty welcome-back to those who have returned to the House,
namely, Shri Ahmed Patel, Shrimati Smriti Zubin Irani, Shri Derek O’ Brien,
Shri P. Bhattacharya, Shri Sukhendu Sekhar Roy and Ms. Dola Sen. Those who have
not returned to this House, | am sure, will be in better positions. | wish them all
the best in the new positions they are going to be in. Shri Dilipbhai Pandya and
Shri D. Bandyopadhyay, in their dignified and disciplined way, made meaningful
contributions to the House. We will miss them greatly. We will also miss the eloquent
oratory of Shri Sitaram Yechury, a Parliamentarian par excellence, but the nation will

be benefited by his services elsewhere.

Whether we are in Parliament or outside, the people of our country expect us to
set high standards of public behaviour. Today, when the people have become more
aware about their rights, they expect the parliamentary institutions to be responsible
and responsive to their aspirations and grievances. We, therefore, have an onerous
responsibility to strengthen the popular faith in our democratic institutions.

I wish you all good health and happiness and a rewarding future in the service
of the nation. Thank you very much.

Now, those who have given their names for making farewell speeches may speak.
The Leader of the House. ...(Interruptions)...



Farewell to the [10 August, 2017] retiring Members 67

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,
we may first begin with the speech of the retiring Members and then the Leader
of the House may speak.

MR. DEPUTY CHAIRMAN: No, no. Is that the procedure you want? | thought
Members would first wish them. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, you are right. Let the retiring Members
speak after the other Members have spoken. Let the Leader of the House...
...(Interruptions)....

SHRI GHULAM NABI AZAD: Sir, basically, only three Members are retiring.
MR. DEPUTY CHAIRMAN: Will only three Members speak?

SHRI GHULAM NABI AZAD: | don’t know, Sir. The others may also speak.
...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, they would be making their speeches. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: But the proper procedure according to me is,
Members who want to wish them well can speak first and after that the retiring
Members would speak. | think that is the better procedure. If you want otherwise,
I have no problem with that.

SHRI GHULAM NABI AZAD: Okay, Sir. We have no problem. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. Hon. Leader of the House.

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Mr. Deputy Chairman,
Sir, some of our colleagues are retiring. We are extremely delighted that many of
them are back in the House. | wish all the very best to those who have come back.
Three of our colleagues would be retiring and continuing to serve their causes in
different capacities.

We have always believed that this House has got remarkable features where
policy, decision-making and laws, at several times, get amended in the House. And,
therefore, almost every Member of this House leaves his impact on that policy
formulation and formulation of legislation. They do it in the Committees; they do
it in the House, and since most of the decisions really are by consensus, they all
leave a mark. In that sense, all of them have made a very significant contribution
as far as this House is concerned.

Mr. D. Bandyopadhyay was a very eminent Civil Servant in his days. | had
the opportunity of serving with him on one of the Committees and | was extremely
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impressed with the depth of his suggestions which used to come before the Lokpal
Select Committee of which he was a Member, and we together were Members in
that Committee.

Mr. Dilipbhai Pandya has been most regular in attending the proceedings and
the Committee meetings, and has been making his contribution to each one of them.

Of course, Mr. Sitaram Yechury, very dear to all his colleagues and friends, is
virtually now a veteran in politics and also in this House. On a personal note, | have
had the privilege of probably knowing him longer in this House and earlier than most
others. We were contemporaries in the University. He went from Delhi University to
Jawaharlal Nehru University. We literally grew up within our organizations together.
From students’ organizations, we migrated into the political parties. | have seen him
almost grow, with every passing day, within his organization. | am delighted that he
holds today the most important position within his Party. We have had the privilege
of having him for two terms in this House. He always has the same enthusiasm
which he had during his student days — he is ready to stand up and participate in
almost every debate, makes his views known. On a serious note, if | may say so,
he has made an extremely valuable contribution as a Parliamentarian to almost every
debate in which he has participated. There are some contributions which raise the
level of the debate in the House and, unquestionably, Mr. Sitaram Yechury, in every
debate that he participated, raised the level of that debate, and others who participated
along with him had to really measure up to the same standard. On a lighter note,
if 1 may say so, | think, he has never had an opportunity of being in Government
and, therefore, he has the privilege and the liberty of making several suggestions
which are idealistic but unimplementable. | do hope, some day, this vacuum in his
life will also get corrected and, therefore, he would become...

AN HON. MEMBER: Maybe in Kerala!

SHRI ARUN JAITLEY: Or, West Bengal. He will, probably, then be able to be
more pragmatic in some of those otherwise idealistic suggestions that he has made.
But, | think, we will continue to miss his absence, almost every section will do
that. And, | do hope that sooner than later, he comes back to this House and keeps
contributing in the same manner in which he has in the last twelve years. We wish
all our three colleagues, who are retiring and not coming back, all the very best.
I am sure, in the positions that they have, they will continue to contribute to their
respective organizations and to the country.

MR. DEPUTY CHAIRMAN: You want him to contribute in the same manner,
no change!



Farewell to the [10 August, 2017] retiring Members 69

3l A T SASE: AR, g Fed AR AR BISH a1 Agaql 2, 9P IR
H 9gd AR AN S 8, olfdd 9gd IR ANl &I ISR & oy § I8f $8 W
ST AT JATST $96 A9 o1 9gd S]] gl faRy wu | S IRy urel g, wwfe
et 7, 396 By GRdH, JUITH By IR FolgH < § b 9T G B STHRA A8
2, 39 W B <A1 A1RY| VAT Hs R I del 1, YR H At ImaT Bl U8 S
T AT Bl $fTT IMTST ATST-9T out of the way SR H 39 UR T4l HRAT ATl
g, Wil 39 W Fd P P J§ TP HIBI &1 I $9 W Fdl P P HHI AT
TE! AT 7, AU 39 WR Il $RA BT 399 SITe] 3BT HIbT 8 e o €,
SS9 AR BN & AR @ 87 FO 9 @) GBS 89 W9 AN SETddl # 9d
g, uIferamie § R I d@le ®Rd 8, O constitution @1 89 d@IC B 8, ST
& i1, 9191 ARd NS HR, sl W b WER 2 ©l GIHHART A PR, WIeH
hgcy IR Ufed STdevdllcl 98% & did-c H WReY d3l, 31 ded &l I Bl

S ol o WS o3l osl O~y e ST o PN Qliz) BN 3o BT
H S Sl S oSy el S 05w Bl Syl el S oo b
e osb Pl o e S W el S Ol gl B osile U el aasS ol ose
b S e SEw S S a2 b Sy 2 b soled A o>
L) —ctile W S Shy ol o 0nd 082 S loew 2 ly &S G 00 Oz
Boai gl U ol -2 gsw ) S Ol —a LT G o ses LS LS Ol L S
S5 ez ol S 0eS we Wle UyS lye ol e Sle out of the way L
ol A ol BT Gad @B AS B S5 sz 5 ol cws o B Sl 4 B
S 3R ol 92w 08 B e e @Bae gl ool —w il B S5S ye
s Siad )l (om 21 e usdlae So) o o Gbiss S 0Ll e Tum oy s
S ul on S5 GOS0 g1 oded Gl gz o S5 DS ) S e
pdasd 0sS Cuel @SSl n 2 e S O ul Sl Colo bbby
et S Ode Gul (i Agtulgw o CuiS S 50 IY plse O gl LB

"k)ﬁf)

Yt HaRm I @ dme): ITE TR BRI @t o

2 [ b 3SIE: &, S TR B e A Bl § WR AM 1 T8l o
b, oAb d T M, RS PIg 7 PlIs Al TH SFAl 81, dfbd I T8l
ST BN {6 9 39 A8 & R 2§ YU I Sff 39 e & 98w W §, i

T Transliteration in Urdu script.




70 Farewell to the [RAJYA SABHA] retiring Members

EIRCIEESEIRCINIE]

Al S W 39 Wed b UeW I@ 6, poay IR Sl W 39 ed & W W@ ©,
9. IFEfA, Adierg(H), W e b 9ew T ©, YRS e ey H |igHd
P BT faR1Y Har o1, < worT @ o1l gAY $AR St 41 39 95 & 98w
@ ¢, Sferoft I, St e €, 7 W 39 9T @l 9w @ Bl IO FYR B
T S gedRTS dQR, et g &, el S & Wi fiams, Jord-u-ared —
HIA-U-31TSTH B 8 <@ el UG, olfd fha” d1aee Bl BN, 98 YIRS YR
DI G PR Yo THGR B AP © [P ADbaR FIGAE YT BN JeARTS YR Bl o
PR, D! UG Pl W@ HY 89 g ISl ol Abd & b JA-Y-3MT5H BT B

1957 ¥ T ART dg, iRy, ff 39 989 & 9ew W T, W. Iod gad W
39 ST & ISR ¥ T, Ol HIvh] Wl $9 ¥ed ®f IS @ Bl 99 8F ol
TR BT A/ ofd 2, I S99 Al BISY, U8 & U W THA, fRe ofd g, Y4
A § 6 A W ol TIE geEa (48, Wsex, SHfere, W 9 e & 4w
ke B 7 ST 1 da1P foRgs rell STl 3779 I gd fRga # el <l
TRART &< N 39 9 &I AT &1 &1 TH. U, GO, T & Fa AER M
W 59 IeT & I B ol ode IR f 39 Ied & IS B ol I e It
it €, 9 99 Wi I ¥ o IFEI S9¢ SI&T, WRaTal, AH1-g1a] A8S & dd oiall
H 1 PRI e qerats, MR N 59 e B 9el @l gl

ol 8 b cle g o8 S Wlatad (S Tougl' O osdl Qb 3T Gl e Gt
o R O By Bl y5,0 8 (S5 AN SS S o £ oy pb ooy oS S I
) S S Odw ol G2 S Ghasw —om o e S O il 09 S By Wl
S 0w ol G G 2 O IS o 2 S S G vl G G 8090 sha on
o) Sl S Odw ol G2 (ea‘)-uﬂ-ue,-w e by - —on ) S
L LSy Sls Sy g3 LS A209y5 5 pdiasS 0ble ose ~eible O use wls o
09 o Syl 52 (S92 RS) —om ) e S Ode ol G oz S ol
o o oS zh 6o o W S 09S gl —om G At S Odw ol a2
O S 0l o A @ S phael Use —phael Use oboly edag S 8o ks (S
NS on S S ogal S S Ao S eSS gzl Gain 09 Bg LuS olasl S
e S AR S UK S OGS A0 S eSS gl Gsein Be Ll olish LS

B b phel o S o S B o)l

T Transliteration in Urdu script.



Farewell to the [10 August, 2017] retiring Members 71

;B9 con o) S S Ohe ool Gl (st Wz LB SIS (e 1957
G A S O ol G SbSs W oy S S 0w ol G eyl
OB R S S Sz 8 Okl $on o fb B SESe Woe wr 0w

A Cosds - S GOSS Lol o S o B Ll o S0 il (SIS
K SL o B b S O on o e S Odw ol G iz Bl
G A S O 8l G 00 S5 aSs G e Oltwsaly 5 SS gl ool Vs
—oR ) St S O ool Gl Sl o cu o S LSS (e —il-edl —ow
G 09 () RS S O 0F N -0R o) Swede S Ok ol G ) wsle
S e Oshis e S B3l 101a-U cdsbla gy cala S ) e g5 re JREL B 8
UM P A (oS O Ol (g2 0228 e Bl (Ras DA 53 (5 leS

SHRI TIRUCHI SIVA: Shri Sivaji Ganesan was also a Member of this House.

SHRI GHULAM NABI AZAD: Yes, Sivaji Ganesan was also here. | have said
that there are so many of them. 3iR Srrcatferar Sft *ft s AeT & AT Y& TH
I, UER Sffewe 1 59 |ed & We I8 ©l AT AF o, Al 9gd 8 S|

DMl (ISt plid —omy A S O ol ) G ) = gl BT o pde ol
-S ol 9 S B S od ol QT wn o e S 0w ool Gy S
3l [ TRT SGR (MBR): ST TRE0 S Al 39 Feq & de VBl

#t A b oeiE: 8, 9 ARE S W $9 Wed $ Wew @l 39 H
IH Vs &%, O 9gd 8l SMel H usel & gar 6§ $u ™ bed, a- AMi

Lol s @) ey St S Ode ol G 62 BILL ly ok Rl s e Gl t

~os B usS pb S o S b o Ao S oow -S oSl @ S $w0ssS

SHRI TIRUCHI SIVA: Shri C.N. Annadurai, the founder of the DMK Party,
was also a Member of Rajya Sabha.

SHRI GHULAM NABI AZAD: You can go on adding. 3msT ¥ st s w91
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MR. DEPUTY CHAIRMAN: Mr. Minister, do you want to say something?
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Already | have six names
with me. So, they will take about three minutes each. ...(Interruptions)... Your name

is not here. ...(Interruptions)... Then retiring Members would like to speak. So, it is
not possible by 3 o’clock. | will try for 3.30. ...(Interruptions)...
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3t AR AT THdl: ATHT AE SIIF el ofg & 918 o od T, Fifd Y
ERSGR RSN

sft fefaea Rir @eg ucen): #em ueax &1 i IRTR &) foram €, g9y
faenfid Werme El.....(aUF)..... 3N & &g WHR ° ITHI IR 8l &1

it Suvrwmfey: fefraora S, afegl ..xaem)...

3t fafaea Rig: 18 9R IRAR e & IR W © 3R oS 06 9 ar ¥
PO T HEl T Tl ...(FAUH)...

MR. DEPUTY CHAIRMAN: Let us be practical. ...(Interruptions)....... No, no.
...(Interruptions)... Please don’t derail it. ...(Interruptions)... Please don’t derail it.
...(Interruptions).. I am only making a request. ...(Interruptions)... Don’t derail. Please
sit down. ...(Interruptions)... 1 am only requesting those Members who are making
farewell speeches. ...(Interruptions)...
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SHRI GHULAM NABI AZAD: Mr. Deputy Chairman, Sir, I think first we
should dispose of the agenda under discussion. And if at all, they want to discuss
something else, it should be after that and not in-between. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is correct. ...(Interruptions)... That is all I am
saying. But, | have to manage the time. ...(Interruptions)... | want to share one thing
with the House. | request Members to be practical. The Chair has to look at all
aspects. New Chairman is assuming office tomorrow morning. As far as I know, after
felicitations and all that, he will give his responce. After that, as far as | know, the
House may not sit in the afternoon. So, the only day available is today. Therefore,
we have to manage the time. So, | am requesting those Members, who speak, to
take three minutes each. RS 2TeT RITGT & A& €l Then, at least by 3.30 or
3.45 p.m., we finish it and we take up the Bill. Yesterday, we had agreed for taking
it up today, that is, the Bill for replacement of the Ordinance. ...(Interruptions)...

ot X9 maErer: T IR HEET T S Uh T R A8 Y b ?

MR. DEPUTY CHAIRMAN: That is what | am saying. ...(Interruptions)... 351
AF T, Th 91T of Ghd Bl ...(TIUH)...

3l &R A AHal: 8, Th A of ol ... (FaLH)...
MR. DEPUTY CHAIRMAN: Now, Prof. Ram Gopal Yadav. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: It can’t be taken up together. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Okay; now, Prof. Ram
Gopal Yadav. | am requesting everybody to take three minutes only.

. I MU Ied (SR ISYN): g9arg &, 3 by AF-1g dad e
g1 a5 T W &, S oM e # &9 &l & di9 T8l e, S96 R # a1 #§ 99
BT Bl olfpsT Sl SIRT GHR 31 Y &, 5! § Ugcl 9918 odl §, Jegda god
ATEd, Wi ST S S Bl L (FaEH). .

it A BESHEE MR (oRT): W, fRfgs R o 7 o 9@ w5 ®
...(TAYT)...

sft Suwwrafy: s9d ©ISl, My STl ... (@au)... Please don’t disturb.
...(Interruptions).. Mr. Naqvi, please ask your Member to take his seat. ...(Interruptions)...
I am not allowing. ...(Interruptions)... That is not possible. ...(Interruptions)... It is
not allowed. Please sit down. ...(Interruptions)..

SHRI DIGVIJAYA SINGH: Why? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)...
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3t fefora fie: S99 =1 I8 T &, ok 98 el &t dere as &l 872
..(FFI)... FD! {5 SR A Ol § §8 B AT 872 ....(qq4™)....

3l TS IS TMed: R, Sl S8 a0 Hel 8, SqD] ... (FaH)...

MR. DEPUTY CHAIRMAN: Why are you doing this? ...(Interruptions)... Why
do you want to create a problem? ...(Interruptions)...

3t TS FHEGHHE Med: IR, S T9&1 & IN H $HBl §, ITB! ...(FqHH)...
H 98 SIS ... (AT ). ..

MR. DEPUTY CHAIRMAN: Why do you want to create a problem?
...(Interruptions)...

SHRI DIGVIJAYA SINGH: What is so objectionable? ...(Interruptions)... Sir, |
have been raising this issue but the Government is not responding. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: OkKay. ...(Interruptions)... Nothing will go on record
except what Ram Gopalji says. ...(Interruptions)...

1. XM T AIEd: AR, 8§ Ggd Bl g@a 9 6l ...(FGYM)... JUl 5T 89 Uh
W 7990l IR 910 @R I8 8, A1 419 H S ORE B 91 DI IS 1, I§ 984 o
T € 3R ART WRERTS & Raard 81 89 v+ A=l 31, # quret § AIRM IR
STt 93 U ©, 89 AN WY 984 8 §, d STl WA H Tl B, AR 9 dTell e
el T1 2, offh I Sft g I8 I I8 DI Arel wfelaricRaT T8l &,
Sl g8 ARl 91 $E g1l 99l IS © b § B YRO( & A1 g4l T A1, g8
R TAEAORE R Th Hibd Al IH FHT HFRE YRoid 7 &A9 Hal (& sqRT
T H | IS Aedl AARM YR © 3R I8 3N Idd gARI UISl Bl ails
BT AIRM IR ST 59 W& 4 o7 Fhd ¥, fh 39! U] & fags a1 9o
A BT IBT A W R (&7 T H 59 e H AT S g8 HEAT dredl B 3y
el & wErafa €, g o Uil & Al ¥ d9ge eRareyl § U9r sy ey
el § & 3! urdl ugel Wdiens off, 519 I quer I Sff a1 v, 99 96 9 999
F HRR Tl I8! Adiers oY, 915 # 99 ¢ TR, O I8 Aders iR Aidleng (uH)
g9 TS| 59 TN A 9 I8 9gd gof uiel ofl, 99 AfAYr 39 aRE Bl 8 Hhal AT
& P15 T IR I KT, & TH A QT B 3 Fhdl 2, o AARE T S
i, fTaT o1 Bfcege &, i 8% Jai ¥ dicege far g, = e 8, ar
YOI &I, Fad! FIfie! Bl 9 H gdl NG &l 8l $a Jgcdqul Afdd bl
3R 39+ fAg™ & BRI, R A S g9H% 31 | Ul JAdball 8, A o9 IRd &
fqer § F9ed 8 Adhdl B, a1 MUD Uil & Afae | g o T8l 8 Al
27 YR1 |a AYD! A PR G 3oflg oA, gl T8l WX A1 I8l ¢R P9 Jo71,
WH TSI T BIg MR IS B YF: AP 37 Y T, FMIH] Igd-9gd JeE | HARM
S BT Aad H 991 Hicege™ 8l 81 ¥l oM 4! AToe Sff 7 9 g drl &1
A forar, S e areft Mifedt g9 A &I At o
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[97. 319 9T I1ed]

St S deMTeITT St AT 99 ggel WOIH BIT °1 ART A § 6 gaen
TTSH W 37 ST o1, 91 &9 dof J&f M1 A1, Il FGH gl ST A T WO &Il
o1 § I & U F YORdl AT IR AGY Usel ol A YUTH BT A1, SHSP g H
IR A8 & TR H ST ATl $76T HRIX 98d 81 AMaR <&l 3l o wHet d
98 T2, SEH $APT NG dgd UMER T &l ...(AHT B °e)... 3R 79 &1 0
ANET T 8, 396 IR F 31 SI1&T SMeR! 81 21 S 794 RerR 81 @ &, |
T Ioodel WA BT BIHAN BRAT G S HHA SR 37 MY §, 9 3R ANTE Bl
S g4 g5 el § iR § ITd] uTs < Bl g W SfaT SR S 9 H dEn
o7 fop fireTs Raaren, a1 S=I9 dal o7 fb R 3Tarel St ¥ WISy, d 84N AP &
g1 98 T8I I Tt TS Bl 31gHS Ucd Aed o o IR <9 Bl fers Raenm €1, S9!
IEA-98d gUTs| ...(AHT HI "), AR, H SUGT TISH el oM, olfh Uh 91 Hebx
H U 9 A BTl YR Sf, H STadl THL ATE

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Hon. Deputy Chairman, Sir,
I will not take more time. Our senior lawyer Shri Ravi Shankar Prasad knows it. |
adopt the speeches of the Leader of the House, also the Leader of the Opposition
and of Prof. Ram Gopal Yadav, and only one more line | would like to add. Shri
Yechury is really an inspiring leader, role model to be followed by each and every
citizen of India. Shri D. Bandyopadhyay is also a very nice person. He knows
the administration best. And, regarding the newly-elected Members and re-elected
Members, I wish them all success though I am not having the sufficient experience.
I conclude my speech. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Naresh Gujral; not here. Now,
Shri Tiruchi Siva.

SHRI TIRUCHI SIVA: Sir, thank you very much. | join with other Members
of this House in bidding farewell to the retiring Members. Sir, | don't call it as a
retirement. It is only a conclusion of their service in this House. That is all. When
Prof. Ram Gopal Yadav was emotional at the conclusion of his speech, | was reminded
of a poem, it says, "The play is done, the curtain is down, the player bows down to
thank the audience yet tears roll down his cheeks." So, | think this moment becomes
emotional because we are all from different parts of the country, from various States
belonging to different political parties with different ideologies. But all are with one
common intention of interest of the nation and the well-being of the people. So, we
all confluence here, and no difference crop up among any one of us. As everyone
said, the service for the country in other spheres of life would, of course, continue
but we would definitely miss them and especially, Shri Sitaram Yechury whose
contribution in this House is remarkable, and his timely interventions which have
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3.00 p.m.

made many serious discussions in a very lighter vein cannot be forgotten. Another
Member would come to Division No. 126 but we will see only Shri Sitaram Yechury
in that place. Such is his performance, and moreover, as | said in the morning, one
of his landmarks, during his tenure, his Motion of Impeachment against the High
Court Judge will be in the annals of the Parliament history.

So, also Shri Bandyopadhyay. Sir, he is the first person to come to the House
and the last person to leave. Shri Pandya is a very cool Member who has contributed
to this House. | believe that, especially, Shri Sitaram Yechury is not one among the
politicians. He is a very close associate of our leader Dr. Kalaignar and Shri Murasoli
Maran who has been in this House for more three decades. He is not a politician
but a political leader. His future political moves, I am confident, would help in the
progress of the country and shape the future of this country. Thank you very much.

MR. DEPUTY CHAIRMAN: Now, Shri D. Raja. Stick to three minutes.

SHRI D. RAJA (Tamil Nadu): Sir, | join everyone to congratulate the Members
who have been re-elected, Shri Derek O'Brien; Shri Sukhendu Sekhar Roy; Shri Ahmed
Patel; Shrimati Smriti Irani and others. Sir, while I bid farewell to three Members,
it is to be noted that they are very important Members. | am really over-whelmed
and moved by the words which are spoken by all the leaders from all sides, about
my own Comrade Shri Sitaram Yechury. Actually, we started growing in our Youth
Students Movement. He was the leader of the SFI and | was the leader of the All
India Youth Federation and we started our political journey. It is so apparent that
we were together in Parliament, in Rajya Sabha and we were complementary to
each other and that way it is. All party leaders have spoken about Comrade Shri
Sitaram Yechury and how the Parliament will be missing him. Sir, | share that
strong feeling and sentiments of everyone, the Leader of the House and the Leader
of the Opposition. Anyway, we are comrades in arms and we will continue to be
comrades in arms and work together for the country and the people. As many hon.
Members have pointed out that Mr. Bandyopadhyay used to be the first one to be
present in the House and, from this side, Shri Jairam Ramesh. | used to see them.
Mr. Bandyopadhyay used to call me Tovarisch. |1 remembered only one person
calling me Tovarisch; Tovarisch in Russian means ‘comrade’. So he used to address
me as Tovarisch. That is how he used to call me and | will be missing the word
“Tovarisch’ and Shri Bandyopadhyay. That is very painful.

I worked with Shri Dilipji in the Parliamentary Standing Committee on Law and
Justice. He is a wonderful and a fine person. He is a very regular, meticulous and
polite person. Even though he belongs to BJP but one should emulate his political
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culture and congratulate him. ...(Interruptions)... Sir, | am saying this in a lighter vein.
I really wish them all the best for future because they are very valuable Members
and we will be missing them. Comrade Sitaramji, in any case, is our comrade and
we will be together in our struggles and fights as CPI and CPI(M) will move together
and he will be playing a very historic role to see that the Communist movement
advances in this country. I wish him all the best. Thank you very much.

MR. DEPUTY CHAIRMAN: The next speaker is Shri Derek O’ Brien; not as
a retiring Member but to felicitate those who are retiring.

SHRI DEREK O’BRIEN (West Bengal): Sir, the retiring Members who are
coming back will get their chance six years from now. Today is not about the retiring
Members who are coming back. It is about three or four of our colleagues who are
leaving us. I will go alphabetically and first say ‘good bye’ to my colleague from
the All India Trinamool Congress, Shri Debabrata Bandyopadhyay, who we fondly
know as Debuda. All of you have mentioned about his punctuality and commitment.
In fact, in the party he is not known as Debabrata Bandyopadhyay, he is known as
‘D’ for disciplined Bandyopadhyay. Debuda has held every administrative position
in his bureaucratic career but, still, whenever he leaves the House, if the Leader of
the House is not there and the Chief Whip is there, he will never leave this House
without seeking permission. I think that is a wonderful example he sets; very often,
my colleagues and | get embarrassed ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is for others to emulate.

SHRI DEREK O’BRIEN: Debuda’s biggest achievement is the political
achievement, eventually. Debuda, whom people don’t know, was one of the biggest
players in the Singur Movement, who worked with Mamata Banerjee. His inputs on
land reforms, his inputs on Operation Barga before that and right through 2005-2006,
when we were on the highway, Debuda always used to come with a straw hat and
insist that he should never sit down and wanted to stand. Debuda, you have shown,
not only to Bengal, but | think, to the whole country,-- no matter how you go in
your bureaucratic life, when you came to Parliament, we have learnt so much from
you--the humility.

Alphabetically, now | come to Shri Dilipbhai Pandya. | have spent much time
with him, not outside the House or in the House, but in-between, in the lobby. He
is very soft-spoken. He would always come to me. Even though my Hindi is very
bad, 1 would try and converse with him and | do not know whether he took me
seriously; or might have thought I was part of the comedy show. We say a fond
good bye to them.
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Now, | come to the third person. It is said that you save the best for last. When
I came here six years ago, | looked at Mr. Sitaram Yechury as a political rival
and | still do. We, the Trinamool and the CPI(M)-- there could not be two forces
which are so apart. But | have to say this. Even the best and die-hard supporters
of Manchester United, when they know that there is a good striker for Tottenham
Hotspur, they still acknowledge that there is a very good striker for Tottenham
Hotspur. Mr. Yechury, we are ideologically very, very far apart, but I must say, my
daughter noted that 1 am beginning to even look like you because | have stopped
dyeing my hair. So, | should also be a little careful that | don’t get into trouble.
Sir, this is a great democracy that we live in where a party like the CPI (M) whom
we fought bitterly and still do for so many years, and a party like the Trinamool
Congress is only one aisle, that is, three feet apart. But that is the beauty of our
great democracy. | wish Debuda, Mr. Dilipbhai Pandya and Mr. Yechury all the very
best in their future endeavours. | am glad to tell you that Mr. Yechury and | do
have something in common, which | got to know only a few days ago. He is doing
a book, 1 am also doing a book, and just by quirk coincidence that we both have
gone to the same publisher, that too an American publisher. So, | leave you with
that and good luck with your book, even though | completely disagree with the title
of his forthcoming memoir, which is called “The Left is always Right”. Thank you.

3 3reft 3FaR IR (fA8R): SuwwUly #Eley, 3Mud! dgd-agd Yihan o
SR ¥ ARM Ig G189 AR BAR Sl &l AR AFEY 9ew o &1 3R dsdr
dreg ReRR 81 W8 €, I9 SR 4, § @ &) AaRM Jg-0 A18d & I H I8 bl
e o AT S99 Pl 98d SATGT personal interaction T8l g, AfpT &9 AN 3ruH
B Siigq F &l 39! Ued W8 &, Yl X8 ol H I8l 3 & d1e, S a9 |iall § I8
Heq¥ HRal § b O SR d 39 S aFll & — S9! 41 3R $7 SR/ 31y Al
B A — FIH ST SeRd o, ST SR H $7 O ART &9 81 I &1 89 FRremardt
81 €, gafey g8 SRfle @xd & fb g8 IR A1 My SR Sieg sy, o gef
WR U AN TS AT H M| H U IR I By B AU I GeH PG (B
FEA-9 AN R4 M B AW ofd 8, Siafe M A & &9 gR g, Wdfe F e
3R I ST €, STy 3% I'T 7 W8T B Bl e Worlfll gF SEiie axd § b
I gl | 9ex o O § 8, 918) 98 9 gs AN §, S I @1
M4 IO §U $d! gIST Bl IR 8Rml H R deat § 6 3Sl §9 919 committed
QNI BT SR &, ST 3191 $9! HHI 84 SIIaT Wl V8! ol 9gd-dgd Yfha

MR. DEPUTY CHAIRMAN: Mr. Jairam Ramesh, only three minutes.

SHRI JAIRAM RAMESH (Karnataka): Sir, I will finish within three minutes.
Mr. Deputy Chairman, Sir, | wish to start with something that the Leader of the
Opposition has said. He reeled of a large number of distinguished names from history
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who have been Members of this House. It is natural for politicians to recall names of
political leaders, film artists and musicians. But I want to recall just one name, one
of the greatest scientists India has produced, a man who is immortalized in science
as Bose- Einstein statistics and who merits a separate chapter in the new biography
of Albert Einstein. His name was Satyendra Nath Bose. He was a Member of this
House for six years. We often tend to forget that this House also had a scientist.

MR. DEPUTY CHAIRMAN: It is good that you have said it.

SHRI JAIRAM RAMESH: Sir, Mr. Bandyopadhyay, | have known him for
30 years. | have worked with him in different capacities. He has been not only a
professional guide but also a personal friend.

I know it is natural for Mr. Derek O’Brien, life for him begins only after Singur,
like life for the Treasury Benches began only after 2014. But Mr. Bandyopadhyay
is one of the great figures of Operation Barga. Along with Harekrishna Konark and
Beni Goswami, the real administrative force was Mr. D. Bandyopadhyay. He had
also played a very important role in the drafting of the Forest Rights Act; and also
played a crucial role in the drafting of the Land Acquisition Act of 2013. So, he
has had a very distinguished career long before he joined the Trinamool Congress
Party. | just want to acknowledge that he also played a stellar role in a report of
the Planning Commission produced in 2008.... And that policy has been adopted by
two successive Governments.

Finally, Sir, let me come to my old friend, sparring partner, Comrade Sitaram
Yechury. Sir, in the late 90’s and in the early part of this century, the Leader of
the House, Comrade Yechury and | would spend our evenings, migrating from one
TV channel to the other, arguing on behalf of our respective Parties and so on.

Subsequently, our paths diverged. But, in 1996, Comrade Yechury and | were
thrown together, by forces of history, to draft the Common Minimum Programme of
UPA-1. We were thrown together in 2004 to draft the Common Minimum Programme
of UPA-II. Mr. Yechury was responsible, of course, for the troubles that both the
Governments had. | used to often refer to him not as Sitaram Yechury, but as
Sitaram ‘Obituary’, because he was the one who wrote the ‘obituary’ for both the
UPA Governments in a way but, certainly, for UPA-I when the Left Front withdrew
support on the 123 Agreement.

But, in spite of all the differences and, in spite of all the sparring we have had,
it has been a great delight, it has been a privilege and, Sir, it has been a learning
experience. | think in his speech yesterday, he has excelled himself over the last
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twelve years, which is something that moved me as, | am sure, it must have moved
all of us here. I am sure, Sir, about the memoirs that he would write; the Left may
not always be right, but the Left is absolutely essential for the survival of secular
values in this country.

MR. DEPUTY CHAIRMAN: Okay. Shri Naresh Gujral. When you say, Left
may not always be right, that means they may sometimes be right.

SHRI NARESH GUJRAL (Punjab): Sir, it is always with a heavy heart that you
bid farewell to friends and comrades in this House. Now, three of our friends are
leaving us. This House would, certainly, miss them and we would become poorer.

Sir, Bandyopadhyayji was a friend of my father. We have had an old family
connection. Pandyaji and | always sat on the same side whether it was that side or
this side. I am sure even in the future, we would be on the same side.

Sitaramji and | have a very old connection. When | entered this House, he was
the Chairman of the very first Committee that I went to, the Department-related
Parliamentary Standing Committee on Transport and Tourism. | was awestruck
by his knowledge, by his sense of history, by his wisdom and by his razor-sharp
intellect as, I am sure, all the other Members would also have been influenced by
his thoughts. | have always considered him a friend, philosopher and a guide, though
I have fundamental differences with his ideology. But he is a champion of the poor
of this country; he is a champion of the marginalised of this country; and he is a
champion of the secular forces in this country. Sir, voices like his would always be
required, if democracy has to thrive in this country.

Sir, since you have given me only two minutes...
MR. DEPUTY CHAIRMAN: Three minutes.

SHRI NARESH GUJRAL: All right, Sir. 1 do want to say that his Party has,
unfortunately, shrunk. Even in this House, it is shrinking further, because their Party
has been known of comitting historic blunders. This is another historic blunder that
they have now committed by denying him a third term, which was very much there
on the platter for him. But, Sir, whatever it may be, | am sure, wherever, Sitaramji
goes, wherever our other colleagues go, their voices would be heard with a lot of
attention and with a lot of respect. Thank you.

MR. DEPUTY CHAIRMAN: Thank you. Now, the speeches in reply. I would
go by alphabetical order. Shri Bandyopadhyay.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, | rise here today not to support
or oppose any Bill or proposal. | stand here to bid goodbye.
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Six years ago, | entered this House. Though old in age, | was a novice in the
matter of internal functioning of the House. But this House, once you enter, is a
friendly place. Bitter debates do not result in any personal acrimony because one
fights here for some ideology or some cause and not for self.

I have a problem in my right knee. All the members of Group 'D' staff always
stretch their hands to help me. | thank them.

I am accustomed to public speaking. | often jumbled up sentences. The Reporters
always 'unjumbled' them and produced a flawless copy. I thank them.

The Chairman, the Deputy Chairmen, Members of the Panel of Vice-Chairmen
had all been highly considerate to this old man who had no earlier parliamentary
experience. | thank you and all of them.

Lastly, | owe an obligation to my fellow Members, cutting-across party line, for
their kind, considerate and friendly behaviour.

My only regret is that | can't use the unique experience elsewhere because the

moment of my final exit is coming soon.

I leave this place with goodwill towards everybody and malice towards none.
God bless us all.

Vande Mataram.

it fecHus dsa1 (ORIa): TR, ABRE! H UIfeiamie 1 &1 JoHed dedrdl
2 3R AR & |1 ISHE geol BT Gl 9gd A< 2l 1 A9rg e 2, w=iife
AIRM & W F qul F JeI gan g

MR. DEPUTY CHAIRMAN: Both Sita and Ram.
s} feelowE dsan: ) I8l R

TR, BAR AT, MO 30 St 7 R forg ot ores &g, S9d fow § 39wl
gRIATE S gl offex ot SR 4 AR g St wel, Su9d foy § 9@ a=gare
FRAT § AR 1 aed § 5§ 8 9d @) S A I WIS dH B [I9aH
11 BT QY & P e9URTT SR, S ddbld 9189 & AW 9 UG 9, 9 A
Il Idhe B Y IARNT WIHadh FF B IR F o T A gd HH AN S
B b ARG 3MER ®IF 1 d 98] JRHURIG 3MeR o, RNi=H Ua I 99+
grel BT < BT JeT FAT g1 d IR 9 o A1 ORI gaT A, A Sff 4 9gd
3BT Hel [ fAAUE 8 I & S9 I UK TWRI¥NTH 99 § &, STh! ggol Ui
IRy o, 9 o 9 Y| I e ST &I Yo 199 ATE AT gl &H o S6 ool F,
S®I A AR Siigq H -7 4 Hell g3 81 Sei ®el o7 {6 g & =9 999
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P WM W o M & Y 89 JAGTHRU Y &1 R AR g $ d18 W STl
H gedl g3 BRI Bl ¥ B o BR A Big G, A S99 GAs o — ARG
A1 @ Sl § I Rigia @ R g, S Rigid 9 emar €1 9gd B ST S ©
5 eIt SUTHT HIF U1 ST secularism HI I BRI &, FIT I8 HY ThTH
HAFIATE YgT 82 d Hed & P dall, TIAT STeld, STaf ol WY 3feRT B

H 1961 H 999 Ugd S9Y H ATl § 97 H Bloiol § YodT ATl S THI I
B ST PN W AR AR HUSATT b G ATl &1 AT A, HT SFI Bl
AT ATl TR HY Hr 49 Bl A AT AR AN WA Biciol H Ifard U Bl
Ff G aTe H HY ored St Bl W AT WA @t S S g8, 9% g9folY g8, a4ifd
I GHT b S Y HA 9, BT VAT impression 2T fh #99 B R W) BR B
3R #9 Sfid Q| § qgd o1 Tl dieT A18dl g, $H il dredl gl W1 W9y
e fb Fafmior sigied § #9 #f Sve AR St $ g H dE fhan St
HY 7 3erviig A€l Sft & |y W 1 HRAT Y fBAT AT 3R TG F AT AP,
1973 | 3MTS dF H ST I B &Rl Y&l H1 S99 & ArEr 6 919 @ ff e
qTha B &1 ARKY a1g ST 9 Ue R Hel AT {6 |9 $I qHad a1 8Ril 8, TR
Sl 7, A1 "Gl St Bl SRIY, S99 WiRayl 9 919 A1 9@ "I I ST W) g
3MET &, R B U e el dienl H W IS9P 91 8T § 1 IR TRiege
8T TRUfT®T § W 79 & fBar ok et uicl &1 &/ &=l 811 #9 &4 =12
|rer o1 6 § S 5T [ H S A1 B T a5l A 9Tt 4 Fel fF e
TRUITST BT et gy, 1 H fF IR TRUIAIDRT &7 37edel a1 Sid H Jgi & fofg
AT AT AT, S H B R A1, TG 19T GHT H BF A AN TP A1 GABR AV 9,
H, W R S SR 3EHe ucd AIEdl d Sl A §exEeAd BH & A ¥ IR
o1 BIs UgAMdl W T8l AT ST B8l Sl 2 & UG SdhaR 8kl &, olfd #-T
a1 Uftsie WY eMTheR gall, Hiifs S QM1 & A & Wi W) AW A Siie fEar e
o7l S WR AT YR H, S8l del W SRay, T8l fEmr S o1 & A S AN 9ud
MG, Qfh fEeliywrg dear amaw 81 il 9 o' IR g d @ g9 0
S @1 H UIfeiEe & tour TR TR, ARSATg TR, Rl TR, A AR A HET B
3R MY fEIdTS g1 &, &1 AT 9194 e AT dTel 82 39 ave gl urifg e

H 319 3R 31 AT 9]l g1 FAHdl St 7 98 IR Pel fb MU dIfey, sAR
GRSt W dEd o & dife, AfeT 59 S99 T 6 g9 die 9 SareT g A
HST AT 81 B N 1 8% dR dleid §, ofebd § o 39 fIIR &1 b el gl

JMRER 3 UH-3T a1 g B H YT 10 FHAT B 1984 H Fioidl HI a1 HiS
ars off, RH & Uah Wi 920N & o1E offl S FHY WX AT o, § 39 gelaRe
BT TS ATl...(AL)... Uh I 37y UG | s off, o i RRweT @ S &t
BT R dIoidl BT BREST GG AT 71 TR, Sd SR AZA0 & Yo die 37s o,
AT AT H U 91 MU Y gl 9@ ORI W WIE BRd & IR W Sl v
AR 5 AR g™ &1 89 SaR ) offll BRI PIs Al 1 a9 el gall, Bl
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PBRIGAT TdF el g, A Sil, ATl Sil, THIG FTo Sff, IR =dl ¥ fFgwe
BT Ja H) & fIg Fdhe 1 3FR &1 ¥ie Iwcll, a1 dIs 9 W e Sin @i
PIg faqer gom e, offe &l

I8 BRI Tg<d o1 2 b 89 1 S 81 &, "9 S99 7 YA | 89 P Sl
A T S iR &t gemaeare § fawary 981 w)d €1 89 S8t Y8d g, 98t @S IEd
21 5P yuTg B B fp et e, RS W Wad W' P ¥, do I SURTSf
St Y RIS W Wad Y 6 BRI, W A o RIS d 9dd 99 $ g,
S dld /9 W) &, 9 W IS WNdd 99 Bl E 89 & 9 Y gY ¥ 3R
3ITST 282 T Ugd Y &1 H MY 9T ANl F g Wi BT § b AT IRYATH b
fRIE ¥ 91T d8 BRYI GRIARSH 8] 7 (NE@EY, 89 df o9 I & JageR o
AR U H S 9od &, § W ST el geT f6 o &9t onfa & €, wef 4@
3 22 g1 1 T8 yBl, gARI I8 dg B

3T W UP gR R A § dedl § b oMoy g9 dio &1 =i fQan, sa9d fofg
ggare| BTl 30 A H H 98 HH dldll, dfb H1 98 g1 AR 98 9
ARgT| YR Sff, aar | S P are § 39 A9 Bl AgUANT B AR AR WRA Bl
AT f SHFERY AT BId! §, B &I dibd &1 BT 8, &=IdIg| R T1dT $1 S|

SHRI SITARAM YECHURY: Sir, this is not my maiden speech. So, don't ring
the time-bell. it f&eiiuwis uisa W89 @I oRE, I8 ¥ gl Wa Tl 8, gafey
39 PUAT TgH DI Yla=il &7 TR &l gyl

W, H 39 |ad, 301 ARl iR el &1 YHISIR g1 But, | am, actually,
overwhelmed by the words | have heard from the hon. Leader of the House, the
hon. Leader of the Opposition and from my very esteemed and respected colleagues.
U A1 § SR HEAN, M T Iled Sil, § S8l iR 9 4G, § gHeI 39 18 R
3Mads fofg S 3@, M9 &1 =4 &1 It was very touching. You will, of course,
evaluate my contribution. It is not for me to talk about them. But, I only want,
first of all, very sincerely, express my gratitude for all the indulgence that you have
shown, including you, the Chair, Sir, for many times | had extended my hand and
stretched your patience in terms of wanting to say something or share something.
I thank you and the House for everything that has been given to me. Sir, the last
twelve years have, indeed, been one of the most important learning experiences as
far as | am concerned. And, | think, this has also been a very crucial period in the
political life of our country. To that extent, | think, an opportunity to contribute my
might is something that | am very grateful about.

Sir, | entered this House very reluctantly. First, 1 was told in 1996 — many senior
colleagues had mentioned — about the thinking of my party and our understanding.
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We used to call it as el ffee, |1 Mo ffee & Rrah g <&, I reer ?
IR oAl & 9 # HEd #Rd B Ig 99 1996 @t 91 oft, Y a9 2004 smam IEt
A T ATSTTE St T8 81 9 Y a9 2004 H FfRd dR R g I 9gd AR I
q9 B g Pl b 781, I8 AIc §H MY & & 9 F a¥ 2004 H 3T Wl
off, @@ § 1 o ur, <fh 99 2005 ¥, 99 4T & HAA A HANS A Tl
PI, Ald AU BT WIS IFRT AT, T Uil 1 el [ gIfelaric & 37 T AT
=12y, 99 § I ¥ H I8 uganl $99 Usd, | recollect an incident which, | think,
I should share with the House. It was in 2001. The House may remember that there
was a very bad earthquake in Gujarat. | was sent by the party there to do some
relief work. We built a colony there and it is named after the Sherni of Bhavnagar,
Neeruben Mehta. It is still there. And, when | was returning, there was an All Party
meeting convened by the then Prime Minister, Shri Atal Bihari Vajpayee, and Comrade
Surjit Singh, my party's General Secretary, asked me to attend the meeting since |
was here and | did the work. So, | entered into the Parliament House and walked
up to the first floor. And, it was a coincidence that the hon. Prime Minister came
out from the lift. So, we were walking down. While we were walking down, he
said, " TG S, 3MMSThel M 8BS § ok &l 3 I8 82" | did not know what
'House' meant then, honestly. 1 did not know that Lok Sabha and Rajya Sabha are
referred to as 'Houses.' Then, | thought, 31T B WX 3MHR &l et X8 S4, Tg Ul
T8l @7 21? Out of sheer respect, | walked off. That was the state before | entered
into this House. But, having entered into the House, I think, as | said, it is such
a great experience to be here. | have learnt a lot since | have come here. When |

was first elected, Shri Bhairon Singh Shekhawat ji was the Chairman. Shri Rahman
Khan Sahab was the Deputy Chairman. Mr. Yogendra Narain was the Secretary-
General. Then, Shri Vivek Agnihotri, a very dear friend of mine, in the sense, he
and my uncle were batch-mates in the IAS, was the Secretary-General. And then,
of course, Shri Shumsher Sheriff, whom | knew even earlier as a very competent
IAS officer become the Secreatry-General. You, of course, Sir, the Deputy Chairman,
are still itching to ring the time-bell even today when | speak. The entire staff —
the ones who are standing next to you, the ones whenever we wave a paper just
appear from nowhere, from invisibility, to actually help us. It is such a seamless
operation and we remember how our Marshalls helped when we were passing the
Women's Reservation Bill.

| salute the staff who sits around this semicircle Table, whom we call as
Reporters. And, | rate them as the best high-speed shorthand writers that the world
has ever seen.

SHRI GHULAM NABI AZAD: No doubt. No doubt.
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MANY HON. MEMBERS: There is no doubt about it.

SHRI SITARAM YECHURY: Very rarely, very rarely, — when I make a mistake
in not quoting something correctly, | write, as | have written today for the speech
that | made yesterday, that it is not Reporter’s mistake, it is my mistake in quoting
that quote — they seldom commit a mistake. I would like to pay my gratitude to all
of them, to everybody in the staff here. | notice only one thing. Since you are in
the Chair now, at the moment, | can only tell you that there is a lot of outsourcing
and privatization of staff that is going on. | hope, you don’t end up outsourcing the
Parliament itself. | hope that does not happen. This staff had saved this Parliament
from coming under a terrorist attack. They have allowed us to function, which may
sometimes end up at 2.00 in the morning. They have served us food. They have
protected us. They have removed people who were unruly and got us to do our
Business. | beseech you to please take care of this staff because it is the backbone,
the invisible backbone that helps us keep functioning. And, that is my first request.
The best we have is also from the officers who have served us. I have known
Debuda Bandyopadhyay much before. He is also the first drafter of the Land Reform
Laws, not only of Operation Barga, under Binoy Choudhary. We have been known
to each other for a long time. Of course, | have had a life-long dispute with him
as to why he shifted from this end to the other end. And, his complaint to me is
as to why | was sticking to my end. So, that will go on. But, being my senior, |
have a great respect for him.

faeligwrs dear wree, § 98 drEar § & @, o ugd W e aR ged
aiel ort, o1 g6 off St IRon e St LL(aerE)... SR J19 RSS BT oTST iR
W%%‘QgﬁrﬁﬁﬁlﬂmlWﬁ%opportunityﬁﬁlﬂ@ﬂﬁﬂﬁ
qIEY Fol I8 T, oI Sl ol 9194 3 &, S Gghl s9RI q9TS|

Our Secretary-General comes from 1AS, IFS, IPS. Sardar Patel called them the

‘steel frame’, which unites the country. These are the officers who unite our country.

Today, you have the All India Institute of Medical Sciences. You refer to Rajkumari
Amrita Kaurji. She had set up the AIIMS. You go there, you will see the crowd
of patients is increasing there day-by-day, irrespective of the number of AIIMS we
have opened up. Why? Because, you have there the quality of doctors, who are not
lured by the crores that they can make if they go into any private hospital or if
they go to Dubai. But, they serve our country. And, we were talking of Satyendra
Bose and Prof. Bhargava, the scientists. And, we were talking this morning about the
Chairman not using his honorary degree of D.Lit.,, so that Members don’t call him
‘Doctor’. These are the value systems that this country has had. If you can today

fire a rocket to Mars, it is not because of any external technologies that you have
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got, but because of what we developed ourselves. And, that is the faith | have, as
I leave this House, that this august House will strengthen that internal strength of
India, and not through making ourselves dependent on others, but actually building
our internal strength, that is, we look inwards to expand outwards. And, that can
only happen if we actually understand the glory of what | am talking about.

When Swami Vivekananda talks of the Vedantic Mind in an Islamic body, that
is the future of India. Swami Vivekananda was not somebody who did not see
what the future of our country is. It is only the syncretic evolution of India, we
know today, that is our strength. If you try to impose a uniformity — whether it is
religious uniformity or it is linguistic uniformity or it is cultural uniformity — on
our diversity, then, this country can never remain together, it will only implode. Our
country can strengthen only when we strengthen the bonds of commonality that run
through our diversity. Those bonds of commonality which run through our diversity
must be the focus. From my own experience of the last 12 years, | can say that
it is not that we only reflect the concerns of the people outside, but we also give
an agenda to the people outside, that how the country should be and that is the
input the Parliament or the House must give to the movements that will be taking
place outside. | am already there, but | will devote all the time and attention to
that. When we say, "R 81 & 371, eIl 89K 84 goigel & !, I TR
BANTI", we are talking of a garden where there will be various flowers, there will
be various birds, there will be various scents and there will be bees that would
be interconnecting between these flowers. So, that Gulsitan is our country. Let us

not target any one specific group or anything else for our narrow, petty immediate
prospects. That, in the long run, will only undermine all of us together. So, my only
appeal, Sir, is that in today's situation, we are, | think, living in a period of what is
normally called as the post-truth. Sir, the word 'post-truth’' has been defined by the
Oxford dictionary as the most influential word of 2016, that is, last year. How does
it define, Sir? It is called the word of the year 2016. It says. what the post-truth
means and | quote: "relating to or denoting circumstances in which objective facts
are less influential in shaping public opinion than appeals to emotion and personal
belief". This post-truth is not Indian reality, Sir. We have to get back to that Indian
reality. | have very fond association with the Leader of the House since the last 45
years. He is not wrong when he says that we have grown up together. But it is also
not wrong when | say that always through these 45 years we are on either side of
the fence. You are there and | am here in terms of our ideological position. But,
yes, here, we will debate. We will debate with all sides. But, then, the point is that
it is this country, this Constitution that has to be strengthened and carried forward.
Yes, the Leader of the House very jocularly said that since Sitaram has never been
in the Government and he makes all these atrocious demands and things that are not
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practical, 1 am sure, that is a value that they also share, sometimes, or many a times

...(Interruptions)... But, Sir, one thing you must grant me and my Party. Though I
don't believe in intellectual property rights, if there is any intellectual property right
that we must be given without any hesitation is the concept of outside support.
...(Interruptions)... Outside support is the intellectual property right of the CPI(M).
...(Interruptions)... That is something you will have to give, Sir. ...(Interruptions)...

AN HON. MEMBER: Don't repeat that mistake.

SHRI SITARAM YECHURY: Of course, my friend, Shri Jairam Ramesh, said we
go back to many years, but he didn't complete the whole story. He didn't complete
the whole story. He said, "Sitaram Yechury, | call you Sitaram Obituary"”, to which
I always used to reply to him saying, "This is Jairam mortuary!" ..(Interruptions)..
If his policies are followed, then, you will be in the mortuary. ...(Interruptions).. Sir,
in a lighter vein, 1 would only say this.

SHRI ARUN JAITLEY: Mr. Jairam also has not changed. He continues to write
obituaries. ...(Interruptions)..

SHRI SITARAM YECHURY: Since we are speaking in a wonderful bonhomie
and atmosphere, the battle against post-truth is something that really concerns me.
It concerns us. We have spoken so often here. Please come back to the realities of
what we ask. Please understand the reality. Your farmers are committing suicides,
which are growing. Your youth that is going around the country is feeling a
sense of insecurity. We are the youngest country in the world. If we can give our
youth education, health and jobs, nobody can stop India from being the leader of
knowledge-society in the world. We have that potential. Please address those issues
and let us not get diverted on to other unnecessary issues of rupture rather than
unifying in order to build a better India so that we can create a better society in
the future. Yes, that is a political approach. We have to take a political decision on
how to do it. If there are those who believe in post-truth and rupturing the unity
of this country, that needs to be fought. On that, there can be no compromise, and
I shall never negotiate. That is not a negotiable issue — the unity of my country,
the harmony of my society.

And, that is why, Sir, I want to just finally tell you, please understand. You
talk of the syncretic culture. In this august House, | have not said this earlier, but
I think | should say this. You tell me. There are millions of people like me in this
country. I am born in the Madras General Hospital, now called Chennai, the General
Hospital in Madras, to a Telugu-speaking Brahmin family. My grandfather being
a Judge, after the States Reorganization, the Andhra Bench of the High Court of
Madras goes to Guntur and so we shift there in 1954. | am born in 1952, shift to
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Hyderabad in 1956. My school education is in an Islamic culture that was prevalent
in Hyderabad under the Nizam Rule in early days of Independence, of 1956. ¥t
qTC g8l g ©) I dTel™ & A1 § et mar g1 Then | come to Delhi, study here.
I am married to a person whose father is a Sufi of the Islamic order whose surname
is Chishti, the Chishti-Sufis, and whose mother is a Rajput but a Mysorean Rajput,
who migrated there in the Eighth Century AD. We are now in the 21st Century.
She is the daughter of these two, father and mother. A South Indian Brahmin born
family boy married to this lady! What will my son be known as? What is he? Is
he a Brahmin? Is he a Muslim? Is he a Hindu? What is he? There is nothing that
can describe my son rather than being an Indian. That is our country. That is my
example. | am giving you my example. Just look how many such people are there.
It is that India, Sir, that you are the custodian. We have all been the custodian. We
are all the custodian of that India that we have to preserve. gafery § &g <& o
5 3 el 31 Yoara TexEe # gel H FHsIn g & are ot @ T8 g,
= fl-wR Ferll 81 519 T 89 =1 €, IR &1 W& &1 BN 8aREIe H U HRIER
pifcTPRT MR AEGH AISTE A18d Y &l e 9 ALdlams. ofifhy &1 7 agl
HGGH Ha' b AH I SHI Sl & 98 U HRYfRe A, R 6 SHH H Bl
HETER N ol o, 571/ & b o1 —

;A ST g SHI-Y-SToTal, JMTSiel & WRaq & deol
e # 7 FRYfFRe faRyRT & IR § d8d § —
g JATSIGT ATSIGl &T, HOIGR Bl A IeT 7 817"

9 IS & forg g9 off ofed W ¥ SR dfsd &N g 991 AEeH 98d & Uh
IR IS AT VT &, N1 IR F 3y 9t S 8, 9INIR A1 B e Jmue It
Bl S S T 3R dialogues 8, 89 Add! BIfSU, <ifp 3fd #, § I8 del
=redl g fo—

Al Al AR STHE BT A1 AP Fall’

3 H § I& =g, ...(@au™)... A SR FET 2 B M9 R SN Bl A1
PR Tl AR TP geg WRA $I FHE0 X dIfd g9 I A dP ggd urd S 3l
W ol <8 S B s 12 W # RIT A § wR 9rn, A9 fean e
PSR § T oo g9t I8 i1 faaml 9 g9 i d e +ff a=ra go, oife
P-PW EXN-ASTD Al B ST AT, ST IATST W) G, lfhT &H AU HbdAS DI 7 el
I only hope that it happens. Thank you very much for giving me this opportunity.

MR. DEPUTY CHAIRMAN: Thank you, Yechuryji, for concluding it on a good
note. ...(Interruptions)... Yechuryji, thank you for concluding it on a pleasant and
humorous note.
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Now, Statutory Resolution and The Banking Regulation (Amendment) Bill, 2017.
Subbarami Reddy. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, we have raised this issue. HEIT IC@HR P ...(QGE). ..

MR. DEPUTY CHAIRMAN: You raise it. It is there. ...(Interruptions)...
Subbarami Reddy. ...(Interruptions)....

P Td [FaH S WA § TS WA AT AR IS FAAT H I HAT

¢t R BUTel): W), I T BN L. (AU ). ..

g?

3t fefasra Rig: ST dr &1 77 ..(FaEm)...
sft 3reft 3FaR R W, Al W Ardt Arst 81 JET Bl L..(AHF)... IE R

...(TGHT). ..

SHRI DIGVIJAYA SINGH: Sir, we have raised this issue. W& UIcHhR Bl

...(TAHT). ..

MR. DEPUTY CHAIRMAN: You raised it. It is there. ...(Interruptions)... Dr. Subbarami

Reddy. ...(Interruptions)....

g?

sft RETH JUTEl: R, I8 &l BRI .. (HAUH). ..
3t Refasr Rig: 9@ dgr &1 272 ..(@aEm)...

sft 3reft 3FaR Rt W, Al W Ardt aret 81 JET Bl L..(AHF)... IE R
...(STHT)....

MR. DEPUTY CHAIRMAN: Dr. Subbarami Reddy to move ...(Interruptions)...

STATUTORY RESOLUTION
The Banking Regulation (Amendment) Ordinance, 2017 (No. 1 of 2017)

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I move the following

Resolution:—

“That this House disapproves the Banking Regulation (Amendment) Ordinance,
2017 (No. 1 of 2017), promulgated by the President of India on the 4th
May, 2017.”

GOVERNMENT BILL
The Banking Regulation (Amendment) Bill, 2017

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...
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DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, allow me to speak.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You may speak when... ... (Interruptions)... There
is no need for speaking now. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: No, Sir. | want to speak now. ...(Interruptions)...
Let me say why | am objecting to this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | will give you an opportunity to speak in the
end. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, I must say why | am objecting.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Before putting it to vote, | can give you time.
...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, let me start and conclude it within two-three
minutes. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. Take three minutes. ...(Interruptions)...
Please sit down. | have taken up... ... (Interruptions)... Dr. Subbarami Reddy, three
minutes. ...(Interruptions)... Nothing else will go on record. ...(Interruptions)... Only
what Dr. Subbarami Reddy says will go on record. ...(Interruptions)...

sft fefraora R e g

PN Td PN ST AT § AT FA AT AR IS WAGT H G HAT
¢t IRERE BTe): *

MR. DEPUTY CHAIRMAN: | allowed him. Let him speak.

DR. T. SUBBARAMI REDDY: Sir, | would like to know why the Government
is resorting to this method again and again. Why should they bring an Ordinance,
the Banking Regulation (Amendment) Ordinance, 2017, on 4th May, 2017, when the
Session was about to be convened in July? Two months H ®IT % g<dl 82 | want
to understand that and seek that clarification. The Government could have very well
waited for the current Session and introduced this Bill in the Parliament. For dealing
with the stressed assets, the Government had a lot of options, both legal and non-
legislative loan recovery processes. They could have done loan restructuring, corporate
debt restructuring, joint lenders forum, 5:25 scheme, strategic debt restructuring
and sustainable structuring of stressed assets. | would like to know about the Debt

* Not recorded.
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Recovery Tribunals, DRTs, a provision that is invoked for recovery of debts due to
banks and financial institutions. There was the SARFAESI Act, under which assets
restructuring companies could have taken over the assets. The Government says that
there is a high percentage of Non Performing Assets. Now, here | would like to say
that there are two types of NPAs. The first kind is caused when people intentionally
run away and don’t repay money to the banks. The second type of NPAs occur
when industries like textiles, steel, cement, sugar are in a bad shape financially
and temporarily unable to repay loans. There may be times when these industries
can come up, but when there is stress in such industries and they are not able to
repay money to the banks, they become NPAs. Therefore, | would like to draw the
attention of the hon. Finance Minister to consider this very important matter. These
NPAs are creating a wrong impression among the public. It is not right that every
bank has got NPAs worth six or seven lakhs of rupees. They must classify the NPAs
as those resulting from intentional misuse by industrialists or by people who have
temporarily got stuck due to stress in the industry.

MR. DEPUTY CHAIRMAN: Okay. Thank you.
DR. T. SUBBARAMI REDDY: Just one minute, Sir.

MR. DEPUTY CHAIRMAN: No, no. That is all right. T4 fed 81 U
..(TT)...

DR. T. SUBBARAMI REDDY: Sir, people talk for one hour; I am taking just
two minutes.

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Regarding the Bill that is under consideration,
the Reserve Bank of India may issue directions to the banks to go in for insolvency.
Now, they should first appoint an insolvency commission, which forms creditors
committees and then the creditors committees together may take a decision on the
banks. Of course, | fully agree that the ultimate arbitrator is the National Company
Law Tribunal. Under Insolvency Code, there is a provision to settle the matter
within 180 days. So, there is a time-bound resolution of an insolvency problem.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: | have been in Parliament for the last 21 years. |
never waste time; I never disturb. 375 3EHI I MY el &l <o ...(Interruptions)...

Why am | objecting? Ordinance is very important. As per the Constitution of India,
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you have the right to bring it. At the same time, when you have two months to go
for the Parliament Session, why did you hurry to bring the Ordinance in the month
of May? Please clarify this.

MR. DEPUTY CHAIRMAN: Shri Arun Jaitley, move the Bill.

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS;
AND THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Sir, I beg to move:—

That the Bill further to amend the Banking Regulation Act, 1949, as passed
by Lok Sabha, be taken into consideration.

Sir, we all know that the banking sector today is suffering from a serious problem
of NPAs. IV dfT Haex &1 3iR dfeets daex d& &1 RAfT g8d Sa1er 19ja g4afiy
g fp a7 9§ a3 sienfie sk ShRedaR U™ 8id 8, S99 uferd ddex dfp
H1 UIT SIIGT V&1 81 S/ ol H S gisde Jaex dfd7 g, a8 Rea dfmr o
TP ST A9 S 81 § SGBT ISTIfddRo 8] o1 daredl & ae ey, =i iy,
QAP 59 WY PR TR 9 3¢ A1 51 4o SR & [ $© ey WAl oMl
® ¥, o9 f4zg 4 g7 RIS amar RH gaRadzE 81 <81 A1 3R g8 4RkIs 2003 &
BT 2008 Th BT AT R AP 1§ W@HIIS WY F 2008-2000 H TG BT 3TUel
Ig BN fF 39 JAdex &1 Ho! foRdR B8R 3R 3/l ol 9 SS9 Wdex ¥ 3dx
®IH! e WY e, s fog w@rfde w0 4§ ol 7 I9al gd g4 faan fieg
¥ FHAIfSE Ugds el IR U 3R ST doig | 3794 3T § Udh bR A 396!
AR e ol §a9 31fdrd S UAUIY 2, 98 Wid ¥aex &l 21 Wi daex § Sl
A 2, SHPT el SR I8 o7 6 @l ¥ 9 Wid 9Rd ¥ 3R g &
A QO H A o man, o 6 gAR) WA &1 SRl U emar & qdrad
T B YR 81 B US| WRPR 1 ATsIsT il b FUX Bs hSH I31TI 89 AN
I W BIeH Sl Gorll 3R I9d g8 U Ml sHic uisd o, R fb
ST Bl ARG H 98 wd AT A1 A T3l § 3R Wid Jaex U TPR ¥ ¢ W
IO I o Bl GAY TR W S TS 8, I SIhRgdar Haes & ol ShRgFaR
daex $ Yo gRIRRURT I8 o S DIg e Fbfon S Swyged a1 dcd A @
T o7l T H 99 SWRTFIR HHAI 39 bR bl off R e forw & faa,
Ry w9 9 PR ARl & oy, S a1 foffeied I 81 o1 $8 farsd
Jqoivs I 7 Mfdeed § e & iR ol o1 S TT SHRCHFIR HHIST BT T 9T,
g =T ggdl oIl &l o7, I8 fUwel 3ms-A! A1 & 39 UHR A Foidl 31 &7 ATl &H
AN A e T 9918 {6 Rad uet § sars 81 S S9a! 75 R Iar Ry
& IFRE & S FHdT 8, Alfdh SRR Foar I8 AR AR # 2T R Myl s
IS TR B Sl SIS &, ITH 39 AT A GUR AT &, FifP U & Hoiae
U IR SERT ¥ Y6 81 TQ ol ST AIA-T HaeR [dotell &1 o7l f[9siell & daex H &
UHR B e oY, Rd 8fey I8 ¥ TSI AT Uh S 19T IRGBRI B State
Discoms ?ﬁ, State Discoms @I gRfRAfT 9 UYhR BT ot fh Eb_é I5al H O o
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o oI o @) Bt O 89 gfdsrscs, Il oot fadt UerR I Iuwrasii
Bl S o U 3R S STell &1 S & ST 9gdl 7 DY AR IFb YIS b 15
WRERI H I8 a9 91 o7 {5 avar <71, % 81 g1 df S AT OIdT d¢il| 37
g fhal gl & I8 3199 MU § UH UeHAfa® o1l Afh 98 |aRT ST Discoms o,
U 3T H ITh YAUIYS SMHAN Tb Ugd MU U AT & IR 41 © o 5
ATl &b oIy TRBR FW1, SF 5 AT Bl WRBR AR gs dl Discoms 7 bl BT 15
&SR BRI BUIT ST AT AR Fifh SuATHRT I Iy g1 fofv a1 5 A1 & 915 I8
60-65 B9 PRI Bl 1T IqH I Ui ATt a8 A9 S e, ot o1 I8 © &
ST ATBIIAT I SATST g1 81, Afh UrdR JFeX Bl HHIIST 379 T NPAs Bl
TP Feil ATl 3@ SHH Ministry of Power UDAY Bonds <R 3RfY, fora# fob o0
TRBHRI 7 39 debt BT AT debt & 3fex foran e, I R-R 319+t g% ggr, aife
commercial constructions TR Discoms 379 3! 3TURT HY qT1y|

UlaR Haex H &l Yeb ORI Fehe AT, Sfd YUY WRHR P SR Plel Ag~ QY
WQ,Fﬁ?ﬁ"ﬁaﬁwwﬁ?economyiﬂexpansionﬁw%\&ﬁ?@@ﬁﬂﬁq’\’
P A 1 & g8 UlaR HaeX BT expansion BN GH BT H AR litigation B
3R fqare gaf, 98 Us UBR A fJare &1 B 99 M1 Iq6 a8 IHBT GOl Ua
?J_E»'Q]T%\_rﬁgﬁﬁﬂ—ﬁﬁrenewableenergy%,WWWEﬁﬂTWIWWW
AR & AEIH ¥ HIeded B3, Al 98 YldR B goldl H SATRT AR IS Ul
TR <2 # Ul R 31Ts, Sf9 diaR &1 HURIE! 98d 96 T8 3R 99 UlaR Bl WRIa
qrel 39 g9 HH Bl

?ﬁﬁﬂ, é_cRTcﬂsTﬂ' JFeX Bl Qﬁ@ﬁ THRT At Wﬁ? %l’(’ continuously, RBI 3151 H%)f,
JUIT ARPR &b GHI H SHBT FaTe BRAT AT, Al restructuring debt, S4A-RBI T
®h dIg U ThIY Bl dThY ISP foT¢ I Heal Y&l fb fhdr 9 fedl ave 9 sqar
B el SURI, SHBT YA I8 AT {6 &9 @MI o DRT &1 $IA Al 3pfe fhar
o dIfh SHdh procedure simplify X f&U S Securitisation Act # ST ARCs (Asset
Reconstruction Companies) B AT o, 39 DI Bl liberalise THAT B Asset
Reconstruction Companies 31T ST 3iR 398 ¥ 3R Bl &1 F9o¥e 9aa a1 STl
T, @1 3IBT THATTR B DI HYRIST I dTell AT &1 a8 Ufehar 3R g8 2l
Y H Py ARCs 9 UHR ¥ establish 85 ol

B9 ST insolvency law ¥t oIdR 31T, AfH insolvency law & d1& W <xaT T b
R g diolaed 9 3R I d dlolacd &, Sl {4l 8IS fHAM AT farm debt IT BIC
TeeH M 8, 3P WY Tl ©, dich Sl 39 IR-UTd YIeH b IS debts ©, Sl
FOIRI W@’ | TUh-TUh HEHT BT debt ST %, ITH multiple lenders %; Hﬁ‘s‘ lender
settle BT B IR g 3N aﬁé lender settle BT BT TIR el gl dbl & TATAT
Eb_s§ g g9 d1d I Y gaRIT € P 3R commercial considerations & &YX A settle
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T, A1 ST % & AT 3R JMERT & HUR RIT 3RR TS| T8 3N B AR
¥ B FIRAT 8, BAR laws and accountability mechanisms &1 ST Udh AR
parallel mechanism, Y mechanisms %‘, ofhe g mechanisms P HEGH 3712?% I
ggd 4l € 3R SAR STP! ol 8 b BIF AL, ST 59 THR DI B! 8, [TqeD]
HIS[aT Aiorie =a Tl 01 %81 2, foad g T hed T8l S1d U1 ¥&1 7, o a8
joint venture 8 o 9T Y&l E\»’, ar m P HoTHS ST Insolvency law & T%N
TUdh T - ff, 180 feq & Tdh resolution Eé\%, sﬁdnhl Tdh I insolvency law ®
3fex Bl %g% Eﬂﬁ multiple lenders g IR multiple lenders T aﬁ IR plamfe-TeE Y
g@w BIaT %, aﬁé private sector banks %, Ebﬁ—a‘ public sector banks %, Eﬁﬁ private
creditors %, e @l @8l iR Bl IE Udh simple, one-line Ordinance g o
RBI @I, SiI U fair agency &, SA®! AHR feamr 1 & &6 M9 59 IR &1 AT
TS YT 8, 3R YD T & b HIS[ET HSHE & A §9D! Hiols &, dl
insolvency proceedings initiate B B %ﬂ;’, I S multiple bankers %, E:T_Cﬁ 3119 direct
B FhHd Bl EXl e T & a1 EREGal urgency dg ot fF the debts are mounting up.
B IR I8 AWy aar 2, I 89 Udh-gER Bl blame PR &1 BARI TRB I8 db
e Siran g f5 ¥ @9 99 QU U 99 ud! WRGR ol 3 IHH WER & Bl
3 98B A a1 <1 81 B 9 FHI 99T Bl commercial consideration ® €T H
IGHY o B f T” expanding sector T 3R S=B/H o9 < faum 919 # 98 sector
sick 81 T 3R 3TN & TP UHR ¥ 96 Ul DI TREB I F3 IR B8l ol 8
5 dT I B 9¢ Ts| 3D &I AT 9 s b S o9 9 dad U T,
I R Nl TR gl Il S 81 81 § =18 & ghqa! 1R &1 F9sd gy,
g fawar U9 7, it is already too late. When Dr. Subbarami Reddy asks as to what
is the urgency, the urgency is that it is already too late. The capacity of the banks

to lend to small creditors is being impacted. The capacity of the banks to support
growth is being impacted.

And, therefore, nobody in this House will want these big people, who have
taken such large loans of thousands of crores of rupees, banking on this argument
that if they do not pay, where are the takers. 31§ §& #RT asset of oY of, I &I
B2 gAY TE d9F HI compulsion Tl Insolvency T& VAT mechanism &, <
H 3T insolvency proceedings H NCLT & STH STIRIRI, 98 180 &7 & 2fex 39 &1
resolution G| 3T joint venture partner bR 37311, 3T investment R ATATI AT
&l AHY SRMAT a1 BIs insolvency professional 98 SH®I I &)1 & forv faemn
ST, 39! dTex fhar ST 3R e asset reconstruction company's fund 31T
IREAT @t dreTe § 9 <9 H 31 I8 € f we will take over and run the assets. By
this process, the banks will slowly start realizing the money. The asset will not be

wasted or rusted. The companies will continue to function and the jobs which are
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there in the companies will also be saved. That is the urgency in the larger interest
of the country. It is already a belated measure. Therefore, Sir, | request all sections
of the House to kindly support this Bill.

The questions were proposed.

MR. DEPUTY CHAIRMAN: Okay. Both the Resolution and the Bill have been
moved for consideration. We will discuss both these together.

Hon. Members, you are aware that at 6.00 p.m., we have a programme to bid
farewell to hon. Chairman, and, therefore, we have to complete it by 5.30 p.m.
All Members may please try to confine their speeches to five minutes. Now, Shri

Basawaraj Patil. You have five minutes.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, before he starts, | just want
to draw your attention to one point. | have just noticed it in the proceedings of
yesterday, which have been given to me for correction. While we were speaking on
the Resolution on 75th anniversary of the Quit India Movement, there was a reference
by one hon. Member to Veer Savarkar, which was contested. But, immediately after
that, the hon. Member said, * was also desh bhakt." ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can write a letter.

SHRI ANAND SHARMA: No, Sir. He said, * was a desh bhakt.' | think, that
should be removed.

MR. DEPUTY CHAIRMAN: I will examine it.
SHRI ANAND SHARMA: That is what | wanted to point out.

MR. DEPUTY CHAIRMAN: Now, Shri Basawaraj Patil, please continue. All
speakers may please confine their speech to five minutes. ...(Interruptions)... Everybody

will take five minutes.

sft qUERT Ifed (HUMCH): AT ISUFHINT Sil...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, this is a very important
Bill. ...(Interruptions)... It cannot be discussed in five minutes.

MR. DEPUTY CHAIRMAN: What do | do? ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, we will start it today and tomorrow
we will finish it. ...(Interruptions)...

*Expunged as ordered by the Chair.
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THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,
the Government should not hurry. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Tomorrow, we will finish it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | have no problem but please understand the
position. ...(Interruptions)... Let me explain. Today, we have fixed 6.00 p.m. as the
time for the hon. Chairman's farewell. So, at least, by 5.30 p.m., we should adjourn;
otherwise, you cannot reach there, and, we expect all the Members to be there. This
is number one.

Secondly, as far as | know, it will not be possible to discuss it tomorrow.
Tomorrow, the new Chairman will come. | have got some information that he has
shared with me; I can tell you that after he comes at 11.00 a.m. and assumes office,
there will be speeches by Members who would like to speak, and, then, he will
respond. After that, the House may be adjourned.

SHRI SUKHENDU SEKHAR ROY: Why should it be adjourned? Let this Bill
be taken up tomorrow. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Even otherwise, tomorrow, you have Private
Members' Business. You cannot take it up. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Since there is urgency in the matter and
because the Ordinance is there ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What do | do? You tell me.

SHRI SUKHENDU SEKHAR ROY: Sir, | understand that. ...(Interruptions)... Since
the Ordinance is to be replaced by the Act, therefore, let us start today and conclude
tomorrow. ...(Interruptions)... Let the morning session be brief. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me be frank with you. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: The morning session may be brief.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sukhendu Sekharji, ...(Interruptions)...
3l AT IATA: Bl el Bl Fhdl Bl

# JEg W IA: B B T8 8 AhA 57

MR. DEPUTY CHAIRMAN: Sukhenduji, you understand my position.
3l gu=g AW I: Y ©el W QI
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MR. DEPUTY CHAIRMAN: Nareshji, please. ...(Interruptions)... Sukhendu ji, you
understand my position. You are also Vice-Chairman. Tomorrow, a new Chairman
is assuming charge. | cannot take any decision for tomorrow. ...(Interruptions)...
I cannot take any decision for tomorrow.

SHRI SUKHENDU SEKHAR ROY: You can convey the sense of the House.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is for tomorrow. You do it. ...(Interruptions)...
You raise it tomorrow, | have no problem. ...(Interruptions)... When the new Chairman
comes, ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, you are not retiring. You can convey
the sense of the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: My request is this.

SHRI SUKHENDU SEKHAR ROY: Let the morning session be for one hour
and thereafter the discussion on the Bill can be concluded. Let us start it today.
...(Interruptions)...

D B AT F T HIA; dAT WS BRI GAGI A T T
& TR @ FAHdh): Q1 € B L..(aum). .
# YU AW I: S €S HBf BRI, AIQ ITG o1 A1 TH PR dTed B .. (FAM)....

3t YE&AR T Al B AT S HeT 7, M9 Il ... (@aLH)... MId! fhas
71 o 7, sma Sifeq ...(caem). ..

3 uIg AW I: I§ AN A T8l 2l . (FaEH). .

it AR AT AHAY: T AU AR BT A withdraw B od &l ...(FGETH). ..
3y Fifergl

MR. DEPUTY CHAIRMAN: Sukhendu Royji, even if it is two hours, your
party time is six minutes. | will give you the six minutes. What more do you want?
...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: If you say that, then, I am constrained to
say that those who do not have even six minutes, they speak for ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Not today. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: It happens every day.

MR. DEPUTY CHAIRMAN: Not today. ...(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY: It happens every day. ...(Interruptions).. |
can show you this from the record.

MR. DEPUTY CHAIRMAN: But not today. ...(Interruptions)... Today, it is not
possible. ...(Interruptions)... Today, it is not possible to give that kind of time to
anybody. You can have all your six minutes. | have no problem. ...(Interruptions)...
Why are you getting angry? ...(Interruptions)... You will have to come to the Chair
now. That is the solution. ...(Interruptions)... Shri Basawaraj Patil.

SHRI K. RAHMAN KHAN (Karnataka): It is usually the Opposition which
initiates discussion on the Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is the largest party. ...(Interruptions)...

sft gUERTS wifed: A |9afa S, the Banking Regulation (Amendment)
Bill, 2017. ...(@@eM)... ¥ oI A fad #31 Sit 9 @81 © 6 dai § Iar
PRI FAI TSI AT H HH-G] §§ Bl 8T § 3R Py Sl b WY IF-39 98 8
R FE AAT H dBI H BM THT W AN b g1 AT H o7 MU F) e AT ;A
gq®! gal 81 @ &, 6 dG TYT & NPA 8, 8 @@ TUY &1 NPA B, Sy IRaR
P PIs TH [ AT S8t 271 SHIfU ot ISt o) Ugdt AW faa w31 St 7
R 91a1 @I W1 7, 21 & MR W §6 B Y AfeR I, SRAT-oi et J8f o
IRIRIRT ol 2, 39 AR & gR1, 99 fawg & gasm ik afe 9 a1q 81 I
g, A 97 =T BRI, IS FHIE BT B, 1 99 Qe d Iy (o o, w Sl
P 39 UHR & ARHR 4 &I eftc 9 I8 99y siedic e oram = 81 s &t
IR & <9-fed # I8 AT aedd ©1 § s9ST §HIT B gU, 99l Gl 9
0% T & forg el a=ar g

SHRI JAIRAM RAMESH (Karnataka): Thank you, Mr. Deputy Chairman.

Sir, | rise, obviously, to support the Banking Regulation (Amendment) Bill
stronlgy and also to use this opportunity to raise a couple of questions to which |

hope the hon. Finance Minsiter will respond finally.

Sir, we all know and the hon. Finance Minister has given the background to the
urgency for the Ordinance that was issued two-and-a-half months ago which we are
converting into a law. There are various estimates floating around. But one of the
most authentic estimates that | have read is that the level of NPAs in the system
is about rupees nine lakh crore; rupees three lakh crore has been restructured; and
another rupees three lakh crore is unrecognised stressed assets. So, we are talking
of a total of rupees fifteen lakh crore which could be NPAs, which is roughly equal
to the amount of currency that was demonetised and that is I 15.44 lakh crore.
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This is a very significant amount and this is impacting on the financial stability.
It is impacting on the banks’ ability to lend. In fact, we are faced with a situation
where corporate credit is probably running at its lowest level over the past decade
and a half and the direct result of that has been high level of NPAs. So, | am
one with the hon. Finance Minister that this is an issue that must be tackled at the
most urgent basis.

Sir, over the last thirty years, Parliament has passed four laws to deal with this
issue. We passed SICA in 1987. We passed the Recovery of Debts Due to Banks and
Financial Institutions Act in 1993. We passed SARFAESI Act in 2002. And earlier
this year we passed the Insolvency and Bankruptcy Code. So, Parliament has passed
four laws and the RBI has issued something like six orders or six schemes to deal
with this problem of NPAs. Obviously, this has not been very effective and, therefore,
the Ordinance had to be issued and the Banking Regulation Act had to be amended.

Sir, one of the reasons that has been given is that in other countries of the
world, Central Banks have been given this responsibility. The first question that I
would like to ask from the hon. Finance Minister is this. Unlike in other countries,
Government is the main owner of the banks in India. The Reserve Bank of India
is a regulator. The Reserve Bank of India is a supervisor, the Government is the
owner and the owner must have the courage to execute what the Government is
now asking the RBI to do. So | would like to ask the hon. Finance Minister: Is
the Government shying away from its own responsibility for issuing directives to
the banks because of the fear of 3Cs — CBI, CVC and CAG? What is the great
merit in transferring this responsibility from the owner, which is the Government, to
the regulator and the supervisor, which is the RBI? That is the first question that I
would like to ask the hon. Finance Minister because unlike in other countries, the
Government owns the banks in this country and, in my view, saddling the regulator
and the supervisor with this backseat-driving role vis-a-vis the banks introduces huge

conflicts of interest and also dilutes the responsibility of the owner.

Sir, my second question is this. Even after the recognition of all the stressed
assets, even after all the directives have been issued by the RBI — and already 12
assets have been identified where outstanding exceeds ¥ 5,000 crore; one of them has
taken the Government to court, but that is a separate issue; Insolvency and Bankruptcy
Code has already been invoked in 12 cases and | welcome that step. However, my
question is this. Even after doing all this, there will be a need for recapitalisation
of banks. Sir, the best estimate that | have been able to collect from those who
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are in the know is that the Indian public sector banks will, over a couple of years,
require 26 billion dollars for meeting Basel-Ill capital adequacy norms. As opposed
to the requirement of 26 billion dollars, the Government has committed only three
billion dollars for recapitalisation. So, my second question to the hon. Minister is:
How does he propose to fill the gap between the recapitalisation requirements, which
is 26 billion dollars, and the commitment that he has made, which is three billion
dollars? Is he expecting banks to go to the market to raise money? Is he going to
privatise some of these banks? What is the Government’s strategy for meeting the
full recapitalisation requirements as per the Basel-1l1l adequacy norms?

Sir, my third question is a larger question. It relates to the current economic
situation which in many parts is caused by the sluggish growth in bank credit to
industry. Sir, there is no doubt that over the last couple of years, the economy
has been somewhat sluggish; somewhat sluggish largely because of the reluctance
of banks to lend for a variety of reasons. There are other indicators which show
sluggishness of the economy. In spite of an impressive record in the generation of
electricity, electricity consumption has not increased very significantly; rail freight
has not increased very significantly; cement consumption is not increasing; sale of
commercial vehicles is not increasing. Therefore, there is an ample evidence to suggest
that the economy is not exactly in a buoyant mood. Sir, a day before yesterday, the
Finance Minister answered a question. | mean Question Hour did not take place but
in the Starred Question, the hon. Finance Minister replied that the total expenditure
of the Union Government during the first quarter of this year was I 6,50,730 crore,
which is 30 per cent of the Budget Estimate as opposed to about 26 per cent in the
previous year. Sir, | welcome this because, what has happened is, by advancing the
date of the Budget you have frontloaded the expenditure in the first quarter and this
is something to be welcomed. However, what these numbers suggest is that in the
first quarter of 2017-18, the Government has already consumed 81 per cent of the
budgeted fiscal deficit. This is an extraordinary situation. Historically, we have been
averaging about 55 per cent to 60 per cent of the fiscal deficit in the first quarter.
But, suddenly, we are confronted with a situation where in the first quarter of this
year, we seem to have reached a level of over 80 per cent which means that if this
is true, in the months to come, in the balance of the fiscal year, expenditure will
not increase to the extent that is being desired. Because Government expenditure
is really the driver of economic growth, because private investment is not picking
up, because private investment is at a historic low, the Government is running, as
has been said, on a single engine, the engine of Government spending, Government
investment. This is very important to understand from the Finance Minister whether,
in fact, in the first quarter of this year, he has already reached a very dangerous

level of fiscal deficit which will circumscribe his expenditure options later on.
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Sir, finally, I want to say that there is a tendency in this country to look at
NPAs as these are all crooks. NPAs arise because of a variety of reasons. Some
people are willful defaulters. They should be punished. They should be put behind the
bars. The law must be applied without fear or favour. But market conditions change.
International markets change, domestic markets change. Competition happens. So, to
assume that everybody who has an NPA has done something suspicious, | think, is
going to be a very wrong mentality. It will send a wrong signal to entrepreneurs
and, therefore, 1 would like to request the hon. Finance Minister that in the case of
the NPAs, there should be some documentation put on into the public domain as to
why, in fact, these NPAs ended up being what they are. Was it market conditions?
Was it competition? Was it actually some willful decision that was taken by the
enterprises or was it a case of over-leveraging? | think, this is very important because
we need to send signals to industry that investment is not a bad thing. Sometimes
investment may work out, sometimes investment may not work out, for which we
have now passed the Insolvency and Bankruptcy Code.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.
Thank you.

SHRI JAIRAM RAMESH: So, in short, Sir, I support the Amendment. | think
the Amendment was needed. It was urgently needed. | hope that the Amendment will
lead to a faster recovery of outstandings. But | also hope that in the process, we
have not saddled the regulator and the supervisor with another function of backseat
driving, second guessing the boards of commercial banks and in the process the
Government of India is abdicating its role as the owner of the public sector banks.
Thank you, Sir.

sft TR ST (STR USTN): AFARI IUqHIEE Sft, 39 a1 &1 a1 § wweds aear
g, dlfep A H31 St & U ARG d8dl g il dbi Bl B ANl T 9gd
q AfeR 3y, o 9o o fey, a1 g8 MRedt 9d feR &1 g1 =1f2el s
g1e I8 T2l B A1y fF B B oard iR W B AIfIeR <9 T ' BT ga
PR < Tl A 2 T AR G G99 WIET §@ 9 I &l 8 fb A9 IErafri
B Al e AT B BT TF @ U o Y, Al I e fhan eSS,
e FoR el gU 8, R=8iM 991 dRN &l sa-1 01 < &3, Rfaet S9a! s
&l 21?2 sHHT U 9gd ds1 HRU IB A & 6 89 13 Wi TIdIv R gl g, I
U 98d g9l (21 BART UAUIT | =l 1 AT dbl & A RART ga-l @R19
g f uft 9 3y gsie | ol @I 20 TR RIS BUY <d &l 30b a8 1 I dpl
3! fRIRT @_19 81 I 2, I¥ Y Gwifergl § 39 9 &1 [Aepa R g 6 e
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economic affairs H fTdT W Taed &1 2 &, I AU ST S P UGG B
g H 5% fepd var # e g

SIS & IR G J9 0 & — 8H AT, SRIYTIdT, =AuTferd! 3R q=hRdTl
AP M7 3MYB! WRBR 1 T gl U 1 3@ I & T € — ED, CBI, Income
Tax 3R PMLA. SR A1 7=t ST, § criticize &1 &% &1 g1 M1 ST slump T,
MU Aedal & a8 d a1 9171 AR g3l © b SUd 918 S &I 9gd <1 8
Bl T B 9 SATET U1 IR A H S g3 ATl 4 A U Il gl 30U e
qrell BT I8 <11 FfAT, gar &, 9 @R a_IEN W) 3T fh A8, ofew ey e
qral B PO AR 4Nl SHD IIG AMUD! IR S ©l gldx qaex § R wifeq
T T T, I AW it I8 © 6 diaR &1 Big @GR T8l 81 YRy S &% S8
PEd & [ BAR UN surplus &, Afh U SH B @RI, <9 oA & g 44T
B e B I & fagge uReel A Saf | 39 A of forr f5 9 wR we W 9a @
2l B |1 1 I 7, et faga aRue 9gd ofdes ae # T8 22 99 WRaR
P RS R A o foran fag aRve @1 S g o RAfG 781 81 g8 +F 3mus
AT T 980 T TR Bl e sxee # fhaer U o g1 8 @ I Ted B
ST9 RERA &+ 8T T, 319 ol 8AR TIRAC 81 U, § 9 997 9l $g 81 o7 & 2y
RERA & A9 ¥ §9 WX & oFTSUI S1d 8, MY qd Sy, Sl ol Ul gee
% M W T PR T 8, 317 396 Radh HRATs HRY, dAfhT Mol ITd g8 &1
JeX 48 BM & d1e gat g fRART 2 5 12 ae @ Rid d9d s 99 BF
P HRUT RISHIR 8 7Y &1 8F I A competition B I8 &1 99 § 2 TR¥e &N )
M R 2 ¥UY Ui Y [Aorel 81 g8 ek ¥R § iR ofeR & v I8 fix & &
BT AT B HRAT US| Jgt Al e’y ol el odh? Mdd ged € 3R &M
2 T8l PRl 519 8 S99 A W competition BT 3R BH 14-15 TRAC &S] &1, 3R
B9 I9 TS Bl Sb axid A 81 aqgeil, dl B T8l gorml § A1 Hear g (P a1
S I <oy, 396 fory e g &) 1T, dfed i SEafa 39 <41 96 ©,
g gR MY I ol $9 reschedule B ST, §EY dR OTS ®I chance ST
3R IR IR B9 PR aGell PIOY, BF AN F1 81 B ol ofbd qs1 5 & b
VAT B9 AT 6 BT HSR A7 CMD 8, S $9d1 fofv 991 ol < J@T 81 T°M @il
gphs W T €, CBI 7 |l gdmST Bl 3MST MY THM CMD & dg-@Td al < ofifog fh
fopa ®1 Rod 99 w8 F81 sd@n f& Aicdsl & 919 fhad A vl 9 fF € =781
7 2 21 BAR EYGls H UP 46 A-oR o gAY del fh ol a1 $UT 8RR U 79
g, Rod 9% 7181 v 21 Rod & g1 w9 I& frmme § @ s o o &€
Yo R IR, M9 & gaT SIRY, JIRERNE &l aaT Irm g1 &9 @ 3 Udh fa
WIS SRS H I goT b 3y qar <IfTg 6 ol d& smaes e faem sul
AT 8, A 9 g7 & L uT B

T T Bl ATBT PI EBINUIT HIAT Yo PR &1 &1 T Bol AT [HAmEi B FHR]
B FHETT 87 AU Al Ga &1 el AT [P $g ARBR Hol AThl & U& H T8l 81 AR
IR Yo¥l # I9Y WBR 1 Bl AIB! Bl 0T HR S| TS qP G.0. SIRI 8] gaTl
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2l 991 U1 & 6 G.0. sl «r] &1 &hm, ifs I9H a1q o S Y
P} fou € fF 98 G.0. IR 89 & 91 folt &1 Bt e & &l S wad
gro™T off, AT Usde B Bl ¢ <IN SHBI B T BT Rar w931 ferdr w8,
SH ¥ had 20 WR¥e fHA™ & e 8T 8, 80 TR IYAT S UTgde Sl &l
T 381 1 S9H B9 ART 22 #3 S, § A1 e gul @R 6 9 9 9 wgde
HUl B, 9 Ugde Hual b g Sanufdl &t 8, N6l GReR T B T
97 foam 82 3R 3T 941 <9, 1 I§ FdP A 3N SO b MRaR BIF-HI9 @l
21 UH-Ud 11 SUT DI A1 | SI-31 B9R RIS $UY 99 2 &l fHa &1 &= e
BT 27 fam a q@ad § Fa1 797 3R ATHEAT R BT 2| BRI IR DI DI
MY 7 B B AT I wEd § 6 ogw e 9o uge © 32 €, afes At
YIS UTed Hel HdT 82 oo 8l IGIRI § e o7 fh SR Uee § dles R
3], e a1er @1s T &, RSP e o7 BIS WeaR ¥ & Tl R SR
Uo¥l WRBR o "IN B fb B9 377 WG — HIheR |Ed SIE] AeB] S o,
Rifd I A AT & &F H Bd &l BOWEE A AT YS 8l Al g 3R AR Tb
3T 81 31 e &1 Blara I8 g b fhdr a1re), Mt 81 Aaval, il blcs
RS Bl g8 I U1 <, Sa9 SU H IABT MM el [SBN MM FHeRTST Sff
P IS <INTY, T e SRT I T87 IR Il SV 3R 87 SR Mudl Rue ¢ <1
a1 |el RuI 31, aifeh... | W &1 S 3T YA I8 He1 & [P 3@ AR 3779
J% Ude g1V A1 HIeAT ST A BT YT 6T | o 79 STl 96 Ude § 31y
HOIYF ST INIY 6 S faQer ¥/T SIrday... 919 8 9 faeer § 98™ e 9
A T g 21 il Te RacoRele 7 omud €Y @1 T iR a8 T 9 @ AR
g &, a8 W1 onfl Q1 Wi H AW W, off$T 99 I 981 F1 99 vudl ed gar
g R <8 @ T

YT & foTT B9 AN 9 sAl IR SO HETl UIfhedE & YeE H3 9AET &
Pq H BCIY ST A ©, ol [Zg&IE § TH1 &6 Hd H §a A1 39 8l Y T,
9 N P e g3l Bugd WR fIAIe g P THH Yol kil &<l 8, I8 Y-
TP A B HNUT PR ST B, AU P A 89 98 [ e Ug &, el S
Yo ®) 21 98 foRe 981 & A1 Tad ®, ST ol MY W gAHET W VR R
2T ga? N AR 5 991 | BU ST, sidb A1 Holl, U1 H SHH! ®Ige [
3R UHSIeNE & Aedd A fFgIA o 3l AMRER Fi? 10% IR S AT AR
U1 @Tse ] forn, g W G 81 Y fH g6 sae uwelens e M, wifh faew
H UHSIBME o 77 iR g8 7 foegwa™ # ®ee w & wU H S WA 3T S
AR ) Y BRIAE! BRI

Reid §6 9 89! idbs foar fb 12 IaEmufd W €, RNiFd SR Tled TH9U &7
25 gfrerd g1 3T WY 99 fod 91 2 o f& 12 SEnmfy v €, e 9w, 9% @1
1A Sled iy 8, S9aT 25 Ufrerd Bl 3 S 12 SRRl & A B wyon
T T8 B Id? P W) A W 1 A BUd HT FHol W B 1Y, I AT gedT
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2 o Sua! I § I8 # 4 &} I 9ar 7, 9l ) 9 Y forg fem S B
MUY Bank Secrecy Act 911 f&3T, 9 ®ad € b 99 Vae &1 4 o9 3y W HRY|
9 GUR B AT 8, B AN B MUT BT 7, A1 & AT N9 & 1Y

H 3o R HEdT €, 3R A S B A 9gd I1 el (<N, Al 39 <
H fpam safa 98 ax arom a9 off Sid eIt kit gell o W& 'l S TR Bt
BT =rell ST, a1 fear @1 w1 o ferm? § @rear g 6 @ b o drn &
forg 9 <21 A # §& & T8 €, S AR AT Ponzi scheme T &l Bl ...(AHT Bl
He)... Ao el © & 3/ 9 U g Bl AETe] R gRed I T db 81 T9H U4
AR i €, STef 9% € & &I, I AR 3ruAr I wEt S w2

39 e b 7 I8 fhur & 5 o o I thse # th RIS v A
YT ST BT, SHDB! IS &R TSl & MG iR d thee § Ud dxle 39
I HUR AT, SHP! TN <X AR AT SN 3T 39T & IJ§ =I9o HRY, Tdh
PRIS BUT I A drell Bl &GS X SITe] BHT A1V 3R Udh dRIs I HUR drall
P AT X HH B! AIMRYI MY VAT B3, a9 o o {6 WReR feami & f2a
H $B HM I & T

IuaTeIe (3t YaAvaR Hiferan): AN SN, FHAG DI, 39 3R AT Al €l
...(TAYT). ..

#t e SFETE: IR, § Al g9 $ oy @weT gan g
IY[UTIE: Tel, AT 9 T AR Bk |l 21 ..(FFEM)...

it SR IEEATE: H MU HEAl e P I H unemployment 9¢ &1 8, fHami
B g RRART 81 1 BT BT S A=R &, SO Al (B B Holl gl Bl A4 &
@R Bl 7S 1 98 HEdl © 6 N o @1, B T $ IS ARHR AT 3R FHol A1
PR QM| P PR I T Sl §b Holl ol A, I=M AT <1 g7 PR A1 81 Sl
1 nationalization TRIET & oY garm o1, G1 oMy U= WhIA g1y, ORIy 39 TRIa1 &l
BrIel el Wh| 3 Al b A1 H AUS [t b1 qHT Rl g g3 SHIE © P
UG 9IS d dbi Bl BB BT g8 el [l b 89 YUY T8 agel P Ul 73 T

SHRI N. GOKULAKRISHNAN (Puducherry): Mr. Vice-Chairman, Sir, | thank
you for giving me this opportunity to speak on the Banking Regulation (Amendment)
Bill, 2017. The Bill proposes to give more powers to the Reserve Bank of India to
deal with the large accumulated Non-Performing Assets. It works out to ¥ 9.64 lakh
crores as of December, 2016. Another I 2.0 lakh crores have been added during
the first quarter of 2017.

According to the RBI, the corporate sectors alone accounts for 88 per cent
of the NPAs. The RBI data shows that 40-50 defaulters alone account for 70 per
cent of the cases, contributing to the stressed assets. The Banks may have to take
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a haircut of 60 per cent, worth ¥ 2.4 lakh crore, to settle 50 large stressed assets
with debt of I 4 lakh crore. Indian Banks need to provide, at least, ¥ 18,000
crore additionally towards the 12 accounts identified by the RBI for reference to
the National Company Law Tribunal under the Insolvency and Bankruptcy Code in
the financial year of 2018.

The banks have written off a total of I 2.46 lakh crore worth of loans in
the last five years and this might have benefited a few people, but the waiving of
agricultural loans surely benefits millions and millions of poor farmers and prevents
suicides by them. Therefore, the Centre should bear the entire burden of farmers’
loan waiver scheme instead of putting the burden on the State Governments.

Sir, 1 would like to mention here one thing that the farm loans account for only
one per cent of bad debts. However, there is a tendency to blame the loan waivers
in the farm sectors. Being an agricultural economy, we can’t blame farm loan waiver
scheme alone for the erosion of ‘honest credit culture’.

In several cases, factors operating at the global level, determine the local trade
trends. Take the steel sector, for example, it accounts for 25 per cent of the corporate
bad debts. But starting from 2010 till December, 2016, the Government of India
allowed the free inflow of foreign steel products from Korea, Japan, China, etc.,
which offered low prices. The local manufacturers, who availed huge loans besides
large investments, could not compete with them. The Government of India also did
not come to their rescue through an effective EXIM Policy at that time. Consequently,
they suffered heavy losses and ultimately they were pushed into the debt trap. This
was the major reason for the huge default by this sector.

More important is the laxity in the credit risk appraisal and loan-monitoring by
the banks. For example, in the case of MSME sector, stringent collateral security is
demanded. But | do not know whether such credit risk appraisal norms are enforced
for the corporate sector as in the case of the MSME sector. Even in the field of loan
recovery, it is astonishing that so much concession and tolerance is shown towards
the big players while the MSME, small and marginal farmers are being harassed.

Sir, in retrospect, the troubled accounts fall into three categories: (1) Genuine
and circumstantial defaulters; (2) Wilful defaulters and (3) Habitual offenders. The
genuine and circumstantial borrowers are unable to repay loans due to the downturn
of the industry, largely conditioned by the global economic trends. Such people can be
given time to perform provided their projects are viable, business models are robust
and the chances of recovery are bright. But in the case of the wilful defaulters, the
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institutional interventions like Joint Lenders Forum, Corporate Debt Restructuring,
Strategic Debt Restructuring and Scheme for Sustainable Structuring of Stressed Assets
are already in operation. The performance of the Asset Reconstruction Companies,
which are mostly in the private sector, and which deal with NPAs, is not satisfactory.
While appreciating the current set of well-calibrated policy initiatives for resolution
of stressed assets, the onus is now shifting towards the RBI in the recovery process.
On the one hand, the borrowers would have to modify their priorities towards regular
repayment of loans if they want to stay in the business and, on the other, the Bill
offers great relief and freedom for bank managements also.

Hon. Vice-Chairman, Sir, in conclusion, the amended package empowers the RBI
in regulating the process of resolving the stressed assets as well as the way of dealing
with defaulters. The bad loan scenario in the country is certainly grim. Therefore,
the resolve of the Government for tackling this problem through this Bill is a big
boost to the Indian economy in general and to the banking sector, in particular.

Without a strong and healthy banking system, it is difficult for a developing
country like India to become an economic super power. But, at the same time,
without a time-bound, effective and fool-proof recovery system, it is doomsday for
the sustainability of the banking sector. Now, with the passage of this Bill, it becomes
the responsibility of the Reserve Bank, the public and private sector banks and the

high profile borrowers to work in tandem and make it successful.
With this, | conclude and support the Bill. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Shri
Sukhendu Sekhar Roy.

SHRI SUKHENDU SEKHAR ROY: Sir, at the outset, |1 would like to place on
record my dissent regarding the way in which this Bill is being considered today and
the way it would, possibly, be passed. Every day, in the media, there are reports that
Parliamentarians are not serious as they do not want to discuss Bills, etc. But we do
want to discuss all these things. The Parliament is meant essentially for legislation.
It is not meant for organising functions, ceremonies, etc.

So, at the outset, | would like to speak about the Bill. First of all, the objective
of the Bill is mentioned here in one line, which says, “It seeks to authorise the
Reserve Bank of India to issue directions to any banking company or banking
companies to effectively use the provisions of the Insolvency and Bankruptcy Code
for timely resolution of stressed assets.” Here, | have a doubt whether at all there
would be time-bound results after the imposition of this Code.
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It is true that NPAs have grown alarmingly in the recent years. As per the
estimates in March, 2017, the Gross Operating Profit of 21 Public Sector Banks,
taken together, was ¥ 1,50,240 crores. But the net profit was only I 574 crores.
As against all these figures, the gross NPAs of these Public Sector Banks are
worth ¥ 6,05,991 crores. This is very alarming. There is no doubt about it. But the
question is whether there would be any impact of the Insolvency and Bankruptcy
Code so far the achievement of results in a time-bound manner are concerned.
I am constrained to say that this objective cannot be achieved because — I cannot
go through the provisions of this Bill in detail due to the paucity of time, but — the
Bill has, essentially, left enormous scope for more and more un-ending litigation.
I will give you one example. Recently, the Government had advised the RBI to
initiate proceedings under the Insolvency and Bankruptcy Code against 12 defaulting
account holders. One of these defaulting account holders managed to get stay from
the High Court. All the proceedings have been stayed. Now, for years together, this
would continue in respect of each and every big fish who have eaten away the
public money through the public sector banks.

Sir, there are 550 large NPA accounts, not twelve. Nareshji mentioned twelve;
they may be just 25 per cent of the total NPA. This is according to the estimates
of the RBI, which appeared in various newspapers. Hence, according to me, the
proposed Amendments would only help the big fish who have eaten away the public
money rather than the recovery of the assets of the people of India.

I go to my last para on the RBI guidelines. Criminal proceedings can be initiated
against the wilful defaulters. There are circulars. In the master circular of the RBI,
there are a number of circulars whereby the RBI has directed the banks to initiate
criminal proceedings. | would request, through you, Sir, that the hon. Finance Minister
should inform this House how many criminal proceedings have been initiated against
the big fish so far. The House wants to know this. He is also on record saying, the
hon. Finance Minister is on record saying that criminal proceedings will be drawn
against those who have made a fraud and those have siphoned off the money, the
loan amount. Sir, if at all any criminal proceedings have been initiated, how much
amount has been involved and why is the Government shying away from naming
those people? The Government has pleaded before the apex court that, please for
God's sake, don’t disclose the identities of those persons. Why this double standard?
When Government can place this amendment before the House, why has not the
Government initiated any move to amend the archived RBI Act of 1931 and the
archived Banking Regulation Act of 1949 whereby some draconian provisions have
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been made debarring the RBI, debarring the banks from disclosing or parting with
any commercial information? The time has come that the Government must take a
move to amend those archival provisions, those draconian provisions of the archived
Acts. This is my demand before this Government, through you, Sir. Now, | am giving
you another example that not only twelve that the RBI did not name, the media has
speculated about 15 to 16 names and they are Essar, Bhushan, Lanco, Videocon,
Punj Lloyd, Electrosteel, Aban Holdings, ABJ Shipyards, Monnet Ispat and several
other notorious names are there. One of them has run away. It is not Mallya. There
is another gentleman, who has run away from this country and he has taken the
citizenship of St. Kitts and with St. Kitts India does not have an extradition treaty.
If the Government of India at all wishes, it cannot bring him back to this country
and produce him before the court. So, this is what is happening. This is why | say
that this amendment will do nothing. It will come with a big zero result and that
is why | oppose this Bill in its entirety. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have finished
before time.

SHRI SUKHENDU SEKHAR ROY: Yes, Sir. | am always afraid of the Deputy
Chairman. | was apprehending that he may be coming any moment.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you.

sft eRdwr (ferm): Suavege S, Ardafd &3 & Jai @ 3igw-l glad TRId
g, SOB! Ued b B & U IJg8 STeNl, dRIR AR gurdt fIa B, safaw §
9P FHIT Y I b U ST gan g IE 39 WU ¥ YHIE! BN, SN S, W™
TR ¥ STHH SRT o7 ATl DI AT 39 < H fhat w9 off, s q-diF auf §
demonetisation | WHR ST 3 H&H IBIY Y &, IAPI Sl 3R I, Iqb IR H
ST & GIR § Wk 8, "SR oo qTell Bl AT 25 TS 961 8 3R 39 TP
P 3T 9l 31" MU fUwer A9 auf # J&l B Aed b B b Y M beH
ST 8, Rt § aye! fMTEr, W 99y &1 919 2, S99 I8 Sif T Y TR
Bret fRIfT B, 39 ) ) urda) grf

TIH I AT I8 ¢ & 39 [ @ IR 396 999 &l SToxd &i 22 s
g guf & wigad AR F AR @ S ofies €, S¢ uR ¥ &' @ T
2012-13 ¥ 2016-17 & d19 2.46 ARI RIS BYY & oM (8¢ 3 gU & 3R cled
WIS QheH, Sl fadeR, 2016 H dld 991 H a1 a1 s, IAb JJAR 9.64 ARG
PRIS T SEARI H 8 ARG BRIg BUYY Bl TAUNY Bl FIT 7 3R Ga $H5 WHR Bl
2015 H Sl estimation 2T, SHP ATAR 2015-16 A 2018-19 & I UledTdh e S
P BIZTE B & oIy, d1fs 98 39 dRg @ dioll | ue 9d, 1,80,000 HRIS BUY
P e B STORd ddls Tsl 3 sAY (e &1 T3 oft fF 70,000 PRI YU IRBR
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M 3R g1 Bl 1,10,000 FRIS BUYY BT FdY HIAT TSN W, Y& WRA ARPR DI
RUIE — g@a0® Wd, 2016-17 — ®E & {6 T8 ST HH 8, sUH IR PHfied
STRIS] PR DI SR TSl 39 WU ¥ Ig RAURT 19R B1 3@ $9d a1 I HRU
TH 99 AT AR @ FoR H fAEE I €1 U8l genuine RV, genuine BRUN &
T8, o fog w3 S 9 9ar, W, ShReHR, Jia) Jaey § Sl Uleed 3fs & a1
2003 | 2008 & dIF SN boom period AT, T8 31 T8l Bl IE Wa! 3R genuine BRI
2, 1T 3l SR IHIT S T 9 9T, IR 99 Wl Y A qUl HIRUT H AT
g % &R I8 W 9ell § B &1 99 B9 8 T 2l RN, 2016 9F Public
Sector Banks ¥ 9,130 wilful defaulters identify T g 2, fT U= Pel FbraT AT total
outstanding 91,155 ®RIE BT AT| SHAGTY BART Tgell oioxd g1 ARy o6 At wilful
defaulters W BT BT 9T BIl Ad H GART ST TbR AU I S HRAT AR

HEMRA H U AR YT M1 8 — HEToH! I T 461 v, e aref 2
6 SUR P IR I3 AN BT ARV BAT &I, BB BT I, Rild IADI AAX
I I W A1 TP gl 81 <9 F o $8 aul 4 Public Sector Banks ¥ o1
SR 2l H Yl gamT dredl § & Syndicate Bank & U TRIRES W o UHS
QI U@ Indian Overseas Bank &, SiI TSl 9gd WRIG BT ¥ 2| SHP Y IIHT &
IR ¥ Udl 9ol f& other considerations & ®RUI 98 d% & Chairman and Managing
Director 9| Svaid M9< I8 H El@ accounts § T advances ﬁ(Q, ST ¥ 70
TRYC 915 H NPA §9 0| ¥t dRE U DBl §& B, S Udh THIT <9 BT prestigious
institution T STTAT T, T XA AT §b ATl ISP IIRAT TR 3IRIY 1 S8
e Ry H o dRg A fu, S @1 uRomH ¥ fF oot 44,753 aRIs BUY 99
6 BT NPA B, S ol ol BT UH-dIATS g1 gl 39 b & 7 9IRAT BT |
Ieog HY V&l §, S8 Bl Kingfisher ®1 @M T 35T Kingfisher &1 &RIT 8Teld T,
I BH GG S &l IAD owner AT Qe H & 3R IAPT dgw H I BR 9
BT 8, S W helicopter SAR b, STD! FILRAT 81 ve! Bl W) fRAfT § 59 Aaa!
BT BT 9 BT TR 2

3iferd & § wear § 6 wRAg ol 4 iR @™ dR A, AR T H, sqa!
YB3 B §s? 1975-76 W $4 < $ State Bank of India W IS HH ¥ H Th
FIRAT U — JIR. . doldR Aled, =M 981 Icoaig dM fHa1 59 a97
IR. . TAIR ATed IR Td19 Siofl AT b fHd aRE particularly T WY 91T
Pl A ST § 3R I8 T APl A<l P AGHAR & GRT STal 11, S et
HIge Ug W T I8d gU Wl 9 99T A9 991 RN 9 =M dEl B TR §&6
CARIES]] sﬁ evaluate BT 3R IR financial wod & ﬂ—cﬂﬁiﬁ GICd EﬁTﬂ, bankable
project BN, Al & finance BTl ...(AHA &I €eh... § 99 Ud e § @A R
REl gl 916 H 9 & HIoR o Pel f& $9 BUHl Bl finance HRAT viable Tl & 3MR
M el e, e PR S 39l ge Bledl TSl I8 H T8 $E el § dich
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Mr. N. Vagul, ST S <% & SIM-A™ Banking Expert 8 ¥, Sl i &g Sdl &
PRAT TR, 3N ! 9t Uit 8, ST Bank of India & RHT Y I8, ICICI §&
3BT Sooig fHAT Bl 3iAd: he was forced to quit. 3FR BH d% UGl IR 90 AN &I
autonomyT&ﬁéﬁ,Wﬁﬁﬁ?@ﬁ,ﬁ@ﬁmﬁ,ﬁﬁmﬁw
2 3R BURT NPA oRTIAR gl ST AU 3RT /=1 fag 5301 S 9 amug 8hm
f5 §®1 % Chairman and Managing Director ST Sl Bl 3rer oA SN IR froea
5-10 991 H 9 UGl IR I&d U, od dRIGTA § qa9 3MfId NPA §U, fo9d w99
H |IH SUTET willful defaulters §U, P Raclh HRIATE 81 ARy, i wfa=r &
forv we® firell 99 <9 & foly g=rarg)

SHRI TAPAN KUMAR SEN (West Bengal): | thank you Mr. Vice-Chairman,
Sir. | crave your indulgence for time as | have many things to say on this Bill.
Before passing this Bill, the House and the Government must taken note of my
points. So, | crave your indulgence.

Sir, basically, this Bill is empowering the RBI to give direction to banks to
invoke the Insolvency and Bankruptcy Code against the loan defaulters. The 'loan
defaulters', to begin with, has been given a respectable name called 'Non-Performing
Assets." And, thereafter, it has been given the name of 'Stressed Assets." After that,
it has been given the name of 'Non-cooperative Borrowers.'

Sir, those who are pilfering banks' money in the name of investment are given
a respectable name! This is all tax-payers money. And, you are giving them a
respectable name!

Secondly, the CEO of the NITI Aayog is uttering, day-in-and-day-out, in the
media that everything should be privatized. In this context, | wanted to know whether
you are taking any action against banks. It is fraught with many apprehensions as
to what your real intention is. This apprehension has further been substantiated by a
similar utterance by the Deputy Governor of the RBI by giving a clarion call that
banks should be re-privatized! In this background, | think, before passing this Bill,
it is the duty of the Government to clear and clarify these apprehensions.

Sir, the Bill empowers banks, through the RBI, to invoke action against defaulters.
It is a welcome step. Sir, | have an occasion to agree to the statement made by the
hon. Finance Minister that, yes; it is already late and we are taking action. The issue
of mounting NPAs has consistently been talked about in this House and we have
been demanding action against defaulters. Now, the hon. Minister is saying that the
Government is late in taking action. So, the Bill should be passed. | agree that this
Bill should be passed. And, | also agree that you are late in taking action. But, the
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context in which you are taking action is raising apprehension. You have already,
through the RBI, made a public statement that banks should go in for a 'haircut' to
address the NPAs. What is 'haircut?' It means, writing-off loans. Already, Sir, a good
amount has been written-off. Whose money is this? It is people's money in banks.
How do you write-off? A good amount has been written-off. Sir, some ¥ 3 lakh
crores has been written off! And, your Deputy Governor of the RBI is promoting
the idea of a hair-cut! Then, you brought another Bill — it is in the process of
preparation — called Financial Resolution and Deposit Insurance Bill. It is being
conceived with sweeping arbitrary powers to a resolution board constituted under
this Bill to liquidate banks. So, the FRDI Bill is being brought and structured to
liquidate banks which are under loss! And, at the same time, the Deputy Governor
of the RBI talks everyday that everything should be re-privatized. And, at the same
time, you are suggesting for a haircut! It means, give away loans at a time when
many people are involved in that.

So, in this background, how this action is going to be effective has to be seen.
To keep it non-effective, you are intentionally empowering banks, through the RBI,
to recover loans under the Insolvency and Bankruptcy Code in a manner so that
banks need not be held accountable. Why is RBI in between? It is banks which
are suffering from loan defaults. Some people took money and are not paying back.
It is banks which are suffering from loan defaults. If they have to recover money,
they are being given an instrument; fine. It is welcome. Now, for application of that
instrument and to see whether banks are properly applying that instrument, how do
you held banks accountable if they are to act as per the direction of the RBI? What
is the attitude and approach? Sir, names of only 12 companies came in the public
domain against whom action is proposed to be taken! What is the amount involved?
It is ¥ 2.53 lakh crores. It is less than 25 per cent of the total estimated NPAs.
The Government is also agreeing to this figure. It is hardly 25 per cent. Sir, it has
been talked about a number of times by the Government that 80 per cent of NPAs
are due from just 50 companies. These 50 companies cannot be straightened. The
sovereign Government of India is having sovereign powers, but they cannot take an
appropriate action against 50 companies. Only against 50 borrowers! And, who are
they? They are accompanying the Ministers in their foreign trips. And, these foreign
trips are facilitating business-contracts with those private companies in Israel and
other countries. ...(Time-bell rings)... Please allow me to speak.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | am just reminding
you that we have time constraint.
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SHRI TAPAN KUMAR SEN: Okay; okay. Sir, I am trying to be as brief as
possible.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please be brief.

SHRI TAPAN KUMAR SEN: So, these apprehensions must be cleared by the
Government. Privatization cannot be a solution. |1 would like to draw the attention of
the House and also that of the Government to another fact that besides the banking
system many other public sector companies are being targetted for privatization. Hon.
Minister says that the power sector is also suffering because of the NPAs. Hon.
Steel Minister is sitting here. Please note that the steel sector is facing a severe
crisis. But, none of the public sector steel company has defaulted in their obligation
to service the loan taken from the banks. Hon. Minister should confirm this. The
SAIL is bleeding after a loss of I 4,000 crores. But, they have not defaulted on
their obligation of debt servicing to the banks.

You are targetting to privatize the Air India. Yes, they are in severe soup. But,
even then, they have not defaulted even for a single day in repaying their loans
to the banks. But, you are targetting them for wholesale privatization. Today, you
are empowering the banks to invoke the Insolvency and Bankruptcy Code on the
companies who have taken loans. Tomorrow, the FRDI Bill empower the Government
to invoke the Insolvency and Bankruptcy Code on the banking companies also,
including the nationalized banks. What is your plan? What is your programme? That
raises a doubt. That raises apprehensions. That creates the problem of credibility. |
welcome the steps to empower the banks. But, my suggestion is, please take out
the RBI from the picture. The RBI is a regulator. They are not service providers.
It is a Government-owned bank. The Government must direct and the banks should
be directly empowered to invoke the Insolvency and Bankruptcy Code. And, if they
don’t invoke, their Boards can be held accountable. A quick recovery is possible
only through this process. In between, you keep another agency, which is loaded
with different ideas. If being targetted to be privatized, even this project will not
meet even the minimum success. | can tell you this in advance. That is, at least,
my understanding.

So, my suggestion is — accordingly, my colleague. Shri T. K. Rangarajan has
moved certain amendments also — that they should directly be empowered and the
role of the Reserve Bank of India is to supervise, to regulate, but not to direct. They
cannot select the companies. The responsibility of selecting the companies against
whom the Insolvency and Bankruptcy Code is to be invoked has to be discharged by
the Board of Directors of the bank. Only then, the accountability can be established
and the process can be expedited. Otherwise, it is not possible. Otherwise, it will
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5.00 p.m.

only be 12 companies. Rest of the 38 companies will be let free. And, they will
be given the facility of haircut and, finally, the banks will be handed over through
privatization in the hands of the same people who have pilfered the bank money
and have made our banking system bleed.

So, my humble request to the hon. Minister is to kindly consider this position.
I welcome that the banks should be empowered. To that extent, this Ordinance as
well as Bill has facilitated that arrangement but, partially, with a defect. Make banks
directly responsible and directly accountable. Empower them to invoke Insolvency
and Bankruptcy Code on those debtors who are making the bank bleeding. Sir,
kindly take note and scrutinise those who are now responsible for the NPAs, I
mean those 50 companies. You are not bringing them in public domain. You have
a political problem, I understand. But the fact is that in the big companies having
multiple businesses, in a group of companies, one company is suffering with NPAs
while other companies are still enjoying loan from the banking system. They are
still getting loans from the banking system.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now please
conclude.

SHRI TAPAN KUMAR SEN: Sir, I am just concluding.

SHRI JAIRAM RAMESH: Sir, one second. Among the concerned Cabinet
Minister and the two MoS, none of them are present. There are two MoS and one
Cabinet Minister.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): They are taking
notes. ....(Interruptions).. Other Cabinet Ministers are there and they are taking notes.

SHRI JAIRAM RAMESH: Sir, there are two MoS. Not even one is present.

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER
OF STATE OF THE MINISTRY OF COAL; THE MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY; AND THE MINISTER OF
STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL): Hon. Vice-
Chairman, the Finance Minister is in the other House.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): They are taking
notes. Now please conclude, Mr. Sen.

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): We are noting
with concern what you all are saying, but you are not noting what we are noting.
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SHRI TAPAN KUMAR SEN: Sir, my suggestion is that make the names of
those 50 borrowers available in the public domain. While the Government will be
exercising monitor's role, people should also be allowed to monitor the situation.
Directly empower the banks. Don't keep the RBI in between. Let the Government and
the Ministry direct the bank, and, accordingly, the Bank Boards be made responsible.
In the Bank Board, the representative of the Ministry should also remain. The Bank
Boards be made directly responsible to invoke the Insolvency and Bankruptcy Code
on the loan defaulters. With that only, we will quicken up the process of recovery,
at least, to some extent, of the people's money which is deposited in the banks and
teach those crooks a lesson. That is my only request. | urge upon you to accept
my Amendments on that issue.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Now,
Dr. Narendra Jadhav; Dr. Narendra Jadhav, we don’t have much time left. Please
conclude within two minutes.

DR. NARENDRA JADHAV (Nominated): Okay, Sir. What the Banking Regulations
(Amendment) Ordinance, 2017, does is, essentially, to authorize the Reserve Bank
of India to direct banks to initiate recovery proceedings against the loan defaulters.
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Now, what is wrong with this is, this should have been done much earlier. Better
late than never!

Mr. Vice-Chairman, Sir, we are facing a grave situation. On the one hand, under
the Banking Regulations (Amendment) Ordinance, promulgated on 4th May, 20117, the
RBI used its powers to identify 12 defaulters, each having an outstanding amount of
more than X 5,000 crores. Apparently, there is remorse on the part of these big-time
defaulters. We all know that some of them have fled abroad and are mocking the
Indian judicial system from abroad, while one of the defaulters has challenged the
very constitutionality of the RBI’s directions. On the other hand, in several parts of
the country, small farmers have been committing suicides for their inability to pay
small debts to the banks. Sir, | ask: have we become so insensitive that this grave
irony doesn’t touch our conscience? The situation must change, and change it must.
And, this Bill is a very good step in that direction.

Sir, there are two main objections being raised while opposing the Banking
Regulations (Amendment) Bill, 2017. The first objection is that this Amendment is
superfluous because the powers being given to the RBI under the Bill already exist
in the 1949 Act, especially Section 35A. To some extent, this is true, but isn’t it
amply clear that the existing provisions as well as the mechanisms have not worked
as expected, as can be seen from the ballooning of the Non Performing Assets.

Sir, how long are we going to subject ourselves to what Economist Cairns called
the ‘tyranny of the status quo ante’? It is about time that we strengthened the hands
of the RBI to address this serious problem. The proposed amendment is a major
step in that direction and must, therefore, be strongly supported. ...(Time-bell rings)...
Sir, | would take half-a-minute.

The second objection is this. A question is being asked — this was raised by
my friend, Mr. Jairam Ramesh and others: Since RBI is a banking regulator, is it
appropriate for a banking regulator to direct banks on specific business decisions
such as recovery of loans from specific defaulters? This objection is entirely
invalid in my opinion. If you look at the old documents, particularly the First Five
Year Plan document, you would see that unlike Central Banks in other developed
countries, in India, the role of the Reserve Bank of India as the Central Bank has
never been confined to that of a regulator alone. But it is also concerned with the
developmental aspect of the financial system which has invariably entailed the RBI
issuing specific directions to the banks as a part of the monetary policy and financial
stability considerations.
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(MR. DEPUTY CHAIRMAN in the Chair)
MR. DEPUTY CHAIRMAN: Okay.

DR. NARENDRA JADHAV: There is nothing inappropriate about it. With these
remarks, | whole-heartedly support the Banking Regulation (Amendment) Bill, 2017.
Thank you.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, I, on behalf of my Party,
rise to support this Bill. What is really the cause of concern is the steady increase
in NPA levels year after year. In fact, the hon. Finance Minister is sitting here.
As per the data that has been released by the RBI in 2008, the Non-Performing
Assets were only about 2.3 per cent of the total advances given. In 2016, 2.3 per
cent went up to 7.5 per cent. As per the RBI data that has been released recently,
the NPA levels are expected to go up to 12 per cent by end of this 2017 which
is really alarming and a cause of concern. Sir, what is the impact of this steady
increase in NPA level, which may be as high as 12 per cent? I can confidently say
that a majority of the banks would get into losses. Sir, despite the fact that the
Government of India has taken some measures to maintain the financial stability of
the banks, still the NPA levels are going up. There was demonetisation. Because of
demonetisation, there is an inflow of cash from the economy into the banks. That
has facilitated only the liquidity of the banks, but didn’t improve the profitability of
the banks. There is a scheme, namely, Indradhanush Scheme wherein the Government
of India has to pump about ¥ 70,000 crore every year, since 2016 to 2019. Even
then, the profitability of banks would still remain the same. Sir, as the hon. Finance
Minister himself is an eminent advocate and has wide experience in the field of
finance and two Chartered Accountants are sitting here as Cabinet Ministers, I would
like to bring to the notice of the hon. Finance Minister one fact. Sir, if the Statutory
Central Auditors have to accept the recommendations of the Branch Auditors in so
far as bad debts are concerned. If all the recommendations are to be accepted and
provisioning for bad and doubtful debts are to be made in the Statutory Books of
banks, I can confidently say that a majority of banks, as of today, would only be
into the losses. That is the real scenario. What is there in reality is far from what
is projected to be.

Sir, the second point which I would like to bring to the notice of the hon.
Finance Minister is regarding the Financial Stability Report published in June by the
RBI. This Report ominously noted that a credit shock is likely to impact the capital
adequacy and profitability of a significant number of banks. ...(Time-bell rings)... Sir,
one more point. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No time; finish it now, please.

SHRI V. VIJAYASAI REDDY: Sir, under the Insolvency and Bankruptcy Code,
2016, the banks face one issue. When a debt becomes NPA, the banks will face the
problem in deciding whether it has to be treated as NPA, whether a provisioning
has to be made or restructuring of loan has to be done. Bankers will have these
three options. Under the new provision, the RBI can set up a Committee to help
the banks. That is what the new provision is.

MR. DEPUTY CHAIRMAN: Okay; all right.

SHRI V. VIJAYASAI REDDY: Sir, this will expedite the process and remove
the operational bottlenecks for banks. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri D. Raja. ...(Interruptions)... What can
I do? It is already 5.20 p.m.

SHRI V. VIJAYASAI REDDY: | was not even given three minutes.

MR. DEPUTY CHAIRMAN: You have taken four minutes. Look at the watch.
Now, Shri D. Raja.

SHRI D. RAJA (Tamil Nadu): Sir, as | understand, the purpose of this legislation
is to empower the Government to authorise the Reserve Bank of India to issue
directions to the banks for initiating proceedings in case of default in loan payment.
These proceedings would be initiated under the Insolvency and Bankruptcy Code,
2016. Sir, a majority of the NPAs, that is, 88 per cent, is in the public sector
banks, where the Central Government is the majority shareholder. |1 can argue that
the Government could have initiated recovery proceedings against defaulters without
having authorised the RBI. Now, the Government, in its wisdom, has decided to
empower the RBI instead of directly acting against the defaulters.

Sir, the banks and banking network constitute the central nerve system of any
economy. That is why when banks were nationalised in July, 1969, by the then
Indira Gandhi Government, we all welcomed that move and we supported that move.
But now, there is a strong apprehension that the public sector banks are going to
be weakened further and the Government’s equity will be reduced and finally, these
banks will be de-nationalised and handed over to private hands. The Finance Minister
can explain this issue.

In this connection, | would like to suggest that the Finance Minister must take
the employees into confidence because they are the real primary workforce in the
banking sector and they know what is happening inside the banks and how credit
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policy is implemented. When students take loans and don’t repay the loans, they are
penalised and there have been several suicide cases because of education loans to
students. They cannot pay back the loans and the banks put out notices announcing
their names and photographs. But when it comes to corporate houses, big business
houses, this is not done.

Sir, when Mr. Jaitley took over as the Finance Minister, the NPAs, in 2014, stood
at ¥ 2,16,739 crores. But, as on 30th September, 2016, the NPAs were ¥ 6,30,323
crores. It is growing. Now, the amount must be more. In this connection, |1 would
like to draw your attention to the fact that All India Bank Employees Association,
which is the largest employees union in the banking sector, has been demanding that
the Government should publish the names of the defaulters. It has been asking the
Government to take tough action to recover bad loans. It has been demanding to
declare the names of wilful defaulters and treat wilful default as a criminal offence.
Why is the Government not doing so? ...(Time-bell rings)...

Finally, Sir, why do people doubt political will and determination of the
Government? The Government is not acting. Panama papers were referred to. Probe
on Panama papers led to the removal of the Head of the Government in Pakistan,
removal of the Head of the Government in Iceland, removal of the Ethics Committee
Member of FIFA, removal of the Executive Board Member of ABN AMRO, but
nothing is happening in India. ...(Time-bell rings)... That is where the Government
should show some political determination and will to take action against wilful
defaulters. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Now, Shri Tiruchi Siva, please take only three
minutes.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, this Bill allows the Reserve Bank of
India to give directions to the banks to initiate action for recovery of the NPAs.
My pertinent question, realizing the time constraint, is as to what was the necessity
for an Ordinance. Secondly, why must RBI be entrusted with this task? Can the
Government not achieve this objective through the existing mechanism of Insolvency
and Bankruptcy Code, 2016? Moreover, Sir, 88 per cent of the NPAs are in public
sector banks, to which the Government can, of course, issue directions. We have an
apprehension and we are saying that the RBI need not be entrusted with this task
because the RBI is a policy institution and giving this role to the RBI enables it to
perform business functions which may act as an initiation of its expanding business
role rather than policy role. Sir, the RBI must be given only the role for issuing
guidelines and not directions. This also exposes the RBI to be moved to courts in
case of any dispute regarding NPAs. We suggest that you differentiate the role of
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the RBI from that of ordinary banks. The Bill should focus on addressing the NPA
issue and how banks can effectively deal with it.

One suggestion which | would like to make to the Minister is this. | also spoke
to him personally. Since the intention of the Bill is to come down very heavily
on the NPAs, kindly exempt the education loan from coming under NPAs. Student
loans amount to only 6.9 per cent of the NPAs. At least 70 per cent of the dalit
and backward students are getting these loans and the loan amount is only five
lakh rupees. If they come under NPA, they will be brought under CIBIL and that
prevents or bans them from getting further loans.

MR. DEPUTY CHAIRMAN: | understood your point.

SHRI TIRUCHI SIVA: Sir, we say that this country is rich with youth population.
And if the youth, who has defaulted in repaying his education loan, intends to start
a small-scale industry or become an entrepreneur, he would be denied the loan and
this would increase unemployment and there will be anarchy. | request the Minister
to have another nomenclature for it. ...(Time-bell rings)... Kindly don’t bring education
loan under NPAs and save students from disaster. Thank you very much, Sir.

RESIGNATION BY MEMBER

MR. DEPUTY CHAIRMAN: | have to inform the Members that the hon. Chairman
has received a letter dated the 10th of August 2017 from Shri M. Venkaiah Naidu,
Member, representing the State of Rajasthan, resigning his seat in the Rajya Sabha.
The hon. Chairman has accepted his resignation with effect from 10th of August 2017.

GOVERNMENT BILL — Contd.
The Banking Regulation (Amendment) Bill, 2017

SHRI ARUN JAITLEY: Sir, 1 am extremely grateful to all the Members who
expressed a very serious concern as far as rising NPAs are concerned. In fact,
Mr. Jairam Ramesh made a very elaborate opening speech. | do agree with him on
a large number of points that he stated. There is nothing wrong, as he rightly said,
with loans being given. There is nothing wrong in banks then trying to effect, as
per their due process, the recovery of those loans because it is only on the strength
of banking finance that business expands, jobs are created and the economy moves

on. But the loans have to be serviced. And as long as a loan is a service, the asset



Government [10 August, 2017] Bill 127

available with the bank is a performing asset. The moment the debtor loses his
ability to service the loan, after due notice, after the period of 90 days, it becomes
a non-performing asset, because the bank then is neither getting the principal nor
the interest.

There is yet another category called the wilful defaulter. The wilful defaulter
is a person who has acted fraudulently, who has diverted the money, made false
representation, siphoned off the money, etc. Now let us be very clear on this because
these points occasionally come up. As far as these wilful defaulters are concerned,
there is no prohibition on either publishing their names or photographs. In fact, names
and photographs of all the wilful defaulters are even published by advertisements.
These are the fraudulent ones.

There are normal commercial transactions. If you are not a wilful defaulter,
why should your normal loan account, even though some money may be due to
the bank, be published in the newspaper saying how much loan you have taken or
how much money is available in your bank or your income tax returns? Similar
provision is there with regard to tax laws. Then there are provisions in either the
Banking Regulation Act or in the Income Tax Act which give a certain amount of
responsibility that normal commercial details are never published. But in the case
of wilful defaulters, there is no prohibition. It is regularly published. Let us be very
clear on this.

Secondly, diverting from the issue, nobody has ever taken more action than
this Government has on all the foreign accounts details which have come. Every
account in Panama has been investigated. We have a rule of law. We do not have
a system like our neighbouring countries that you remove first and then have the
trial. We first make our own investigations. Whether it is the Liechtenstein cases or
the HSBC cases or the other cases which have come to notice, or the Panama; in
each of the cases we have been in touch with the authorities of the countries where
those accounts are. Prosecutions are being filed wherever the documents are coming.
Assessment proceedings are being cleared. There is no prohibition on publishing
their names once the prosecutions are filed because they are filed in India in an
open court. As long as you are investigating the matter, one of the considerations
which is taken into account in order to get cooperation from the foreign country
is till the time you do not use it for a political purpose or any other purpose. The
confidentiality clause only applies till then but once you file it in a court proceeding,

then the confidentiality itself ceases to exist.

Now, it is true that the NPA figure is rising. You linked it to my tenure,
Mr. Raja. It has nothing to do with my tenure except that after | took over, the
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interest keeps rising, the interest did not stop on that day. These are all old loans.
You must know the basic commercial principle that the interest keeps rising.

Now, a very pertinent question Mr. Jairam Ramesh raised was that what the exact
amount is. In the PSP banks, the amount as of 31st March, 2017, is about ¥ 6.41
lakh crores. Then, there are stressed assets, which if included in this, come to about
% 8.02 lakh crores. This figure will keep on fluctuating because some money comes
back or some interest keeps getting added. For the scheduled commercial banks, the
figure would be different because that also includes the private sector banks. Now,
partly, Dr. Jadhav gave an answer to your query; why do you bring a regulator in it?
RBI is not merely a regulator in India. If it were, you probably had a valid point.
Dr. Jadhav gave an answer that RBI has been performing other functions also in
relation to social sector. For instance, the public debt management is not a regulator’s
function. Some people believe there is a conflict between a regulator and a public
debt management but we have given it consciously to the RBI. The other reason is
that the Government as a shareholder of these banks can at best tell the banks, but
it is for you to consider whether management of the public sector banks from the
North Block is the right policy because a lot of ills in the past have flown from
there. Therefore, the Government need not start micromanaging the operation of the
banks itself. But these are loans which are given by a consortium. For instance, a
loan may be given by twenty banks. Now, you may have five private sector banks
and fifteen public sector banks. Obviously, the Government has no power then to issue
those similar directions to the private sector banks because we are not a shareholder
as far as private sector banks are concerned. But RBI has, under its Act and under
the empowerment which we are giving, a jurisdiction over all of them. Therefore,
the RBI is not selecting farmers. In fact, they are specifically excluded. The RBI
is not selecting some students or any small loan of ¥ 5 lakhs or ¥ 20 lakhs or
% 1 crore. That energy is not to be wasted. As you all have been suggesting, Mr.
Tapan Sen knows very well, he is connected with the trade union movement, it is
the big defaulters who have been selected. In this case, they are ¥ 5,000 crores
and above. Somebody has I 40,000 crores and ¥ 45,000 crores loan to the banking
system and, therefore, you need to get cracking as far as those loans are concerned.
In some of these cases the situation is that if the banks go to the DRT, it will
take its own time for the appeal and so on. In securitization, the bank takes over
the asset. Then, these people say, ‘What do you do with that asset? Does the bank
have the capacity?” We also explored whether we can make a sample of one steel
company, one power company, one port company and hand it over to the concerned
PSUs in these sectors. To manage the PSUs, we have enough problems of our own.
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Why do you saddle the defaulting companies on our head? So, we have explored
all this. The insolvency mechanism, Sukhendu Da, has a very tight time schedule.
People will try and go to court. Competent lawyers like you will argue for them. But,
then, courts also have some sense of equity. Somebody owes I 30,000 or ¥ 40,000
crores to the Government, to the banking system, and the court will say, ‘Do not
proceed against him.” You are one per cent right. One of these defaulters tried and
the argument was: ‘Why select me? There are hundred others who have not paid back
to the banks.” And, the Government's, the banks' and the RBI's response was, 'This is
for the first time that you are claiming an equality in the matter of not paying the
banks back. Treat all defaulters alike." Now, this is an unsustainable argument and |
am glad that the court threw out the challenge. The court threw out the challenge,
so, there is no stay. So, the list of 12 people that you read out are exactly the 12
against whom the RBI recommended in the first round. In the second tranche, the
RBI is making its own analysis. Now, in the case of Governments, you may say,
"Well, the Government has a maotivation in selecting 'A' and excluding 'B'. So, the
Government maintains its arms length distance. The RBI is just directing the banks,
and this includes the private sector banks also, which the Government can't do and
say, 'Collectively move the insolvency'. Now, the moment they move the insolvency,
in some cases, Insolvency Professional is appointed as an Administrator. Somebody
is asked to look after the company and now will be the next stage where people
including funds, foreign funds, asset reconstruction companies, domestic companies
will come up and say, 'Well 1 am willing to take over this asset. Some company
may take it over for the purpose of running the management. In some cases, we are
reading proposals coming every day. In some cases, they will come and take over
the asset. And, of course, there will be commercial bargains in the process between
the banks supervised by the National Company Law Tribunal as to on what terms
they take it over. And, finally, you will see some activity starting that the banks are
paid; the asset is run; the investment is put in and some activity starts as far as
this company is concerned. This is our hope. These are parallel systems. The DRT
is one system; the securitization is another system; and the schemes under the RBI
are other systems. | think, this is one move which has shaken the defaulters and
which has a potential because so far India has moved on the principle that till such
time you take the loan, you run after the bank and, thereafter, the bankers run after
you. And, then the creditors keep chasing the debtor and the debtor virtually has
nothing to offer. The assets may become rusted. This has now reversed the trend
where once you start the insolvency proceeding and in an 180 days' time, there is
a danger that on the second month or the third month, the NCLT will say, "You go
out, somebody else will run the company and then we will see, who comes and
takes over this company or there is a joint-venture or you sell your shares, etc.'
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So, there is bound to be a displacement, as far as some of the managements are

concerned. Some may settle. And, I can tell you that for the first time the defaulters
have started now running after the banks and saying, 'We want to settle on these
terms; we want to get a partner'. They are, at least, trying to come out with some
solutions and the activity has started. Therefore, my plea to the hon. Members is,
the other House also in one voice supported this legislation, this being a legislation
which deals with the problem of the country, to support this. | can't say that any
political party has created this problem. This is a problem which has emerged out
of our economic system, and we must find a solution to this. With these words,
Sir, 1 commend this Bill to this House.

SHRI TAPAN KUMAR SEN: Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: There is no time. ...(Interruptions)... There is no time.

SHRI TAPAN KUMAR SEN: Sir, 1 have a simple point to ask. Sir, we are
supporting this Bill. But the thing is that how you will make the banking system
accountable so that they utilize seriously these instruments. That is number one.
Number two is that the whole thing has to be processed to NCLT. Unless NCLT
itself is expanded or strengthened, already the accumulation of cases in the NCLT
is such, as per my information, there is a danger of getting it delayed. So, to make
this exercise successful, you have to expand your NCLT.

DR. T. SUBBARAMI REDDY: Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay, all right.

SHRI ARUN JAITLEY: Not only NCLT but also DRTs, etc. We are expanding
the infrastructure there. We had on the administrative side, at least, a discussion with
the NCLT that do they need more members; do they need more space and do they
need whatever resources. And, I must say to the credit of NCLT so far in the first
month or month-and-a half, they moved quite expeditiously as far these cases are
concerned. We are monitoring that very closely.

DR. T. SUBBARAMI REDDY: Sir,... (Interruptions)...

MR. DEPUTY CHAIRMAN: So, Dr. Subbarami Reddy, | am going to put your
Motion to vote. Are you going to say anything? | am going to put your Motion
to vote.

SHRI SUKHENDU SEKHAR ROY: Sir, I want to seek one clarification.

MR. DEPUTY CHAIRMAN: Okay, do it fast because there is shortage of time.
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SHRI SUKHENDU SEKHAR ROY: Sir, when | spoke, | requested through you,
to the hon. Finance Minister to tell this House that in how many cases criminal
proceedings have been initiated in accordance with the guidelines of the RBI. He
was on record saying that criminal proceedings will be initiated. How much is the
amount involved in those criminal proceedings?

SHRI ARUN JAITLEY: By a letter, I will certainly send it to you. But take it
from me, in innumerable number of cases, which are wilful default cases, criminal
prosecutions are being launched almost as a routine. And that is why you find the
wilful defaulters trying to run away, some within the country, some outside. But
...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: So you are saying that big...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, he said he will...(Interruptions)...
SHRI ARUN JAITLEY: | said, against everyone, including them. ... (Interruptions)...
SHRI SUKHENDU SEKHAR ROY: Are they not wilful defaulters?

SHRI ARUN JAITLEY: They are wilful defaulters. Many of them are.
..(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. Now, Dr. T. Subbarami Reddy, | am
going to put your motion...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, before my decision whether to support the
Bill and withdraw the motion, | want to ask two small questions from the hon.
Finance Minister. One is, you have already told about wilful defaulters and defaulters
in steel, infrastructure and various other industries where people could not pay the
money in time and they also become defaulters.

SHRI ARUN JAITLEY: That is a difference between an NPA and a wilful
defaulter. An NPA is a person, who because of business losses or otherwise, is not
able to service the loan. A person, who has fraudulently acquired it or siphoned the
money and has committed some kind of an offence along with it, is a wilful defaulter.
Every NPA, ipso facto, is not a wilful defaulter and the vice-versa is also true.

MR. DEPUTY CHAIRMAN: Okay.

DR. T. SUBBARAMI REDDY: So my suggestion is...(Interruptions)... Let me
tell, Sir. It is very important. Do you want me to withdraw it or...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, you cannot withdraw. ...(Interruptions)... I am
not asking you to withdraw. ...(Interruptions)... No, I am not asking you to withdraw.
...(Interruptions)... You cannot withdraw also.
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DR. T. SUBBARAMI REDDY: There are so many questions. ...(Interruptions)...
Let me ask them. What | am saying is, today, there are six lakh NPAs, banks are
in bad shape and the Indian economy is in very bad shape. This is the impression
going all over the world. My suggestion is, a wilful NPA and an NPA, which is
temporarily NPA, where the industry says all right, they will pay it and becomes
standard account. Why don’t you classify wilful NPAs, which are gone cases
and which will take time to repay? Are you taking any action through this Bill?
...(Interruptions)... Let me tell, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. There is no time. How can you
...(Interruptions)...

DR. T. SUBBARAMI REDDY: | am the most important person today. | have to
withdraw...(Interruptions)... If I don’t withdraw, it means all are gone. ...(Interruptions)...
Therefore, my request is, please apply mind and do this job. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why do you request? We will put it to vote.
...(Interruptions)...

DR. T. SUBBARAMI REDDY: | want you to respond to this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why are you requesting? We will put it to vote.
...(Interruptions)... We will put it to vote. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Before voting, |1 will take 4 to 5 minutes.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Not 45 minutes.

DR. T. SUBBARAMI REDDY: Okay; the Bill is good and I support the Bill.
Even though | objected to the way of bringing this Ordinance, | support the Bill
and | am withdrawing the Ordinance.

MR. DEPUTY CHAIRMAN: Okay; now listen please. He cannot withdraw it
because it is already moved. | shall now put the Statutory Resolution moved by

Dr. T. Subbarami to vote. The question is:—

That this House disapproves the Banking Regulation (Amendment) Ordinance,
2017 (No. 1 of 2017), promulgated by the President of India on the
4th May, 2017.

The motion was negatived.

DR. T. SUBBARAMI REDDY: That is why | am supporting you.
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MR. DEPUTY CHAIRMAN: 1 shall now put the motion moved by Shri Arun

Jaitley to vote. Now, the question isi—

That the Bill further to amend the Banking Regulation Act, 1949, as passed
by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill. In Clause 2, there are four Amendments (Nos. 1 and 2) by Shri T. K.
Rangarajan and (Nos. 4 and 5) by Dr. T. Subbarami Reddy. Shri T. K. Rangarajan is
not present. So, Amendments not moved. Dr. T. Subbarami Reddy, are you moving?
...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, before I... (Interruptions)...
MR. DEPUTY CHAIRMAN: You have already moved a Resolution.

DR. T. SUBBARAMI REDDY: Sir, my Amendments enable the Reserve Bank
of India to issue direction or orders to the banking company to initiate insolvency
proceedings. Please bear with this. Secondly, in this Amendment, | have given the
suggestion that Reserve Bank may specify committee or group with such members
to advise banking companies on resolution of stressed assets.

MR. DEPUTY CHAIRMAN: Are you moving?

DR. T. SUBBARAMI REDDY: Please bear in mind my suggestions and | am
not moving.

MR. DEPUTY CHAIRMAN: Okay. So Amendments not moved. Shri T. K.
Rangarajan is absent and Dr. T. Subbarami Reddy did not move. Thank you Dr. T.
Subbarami Reddy. | shall now put Clause 2 to vote.

Clause 2 was added to the BIll.
Clauses 3 and 4 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, in Clause 1, there is one Amendment (No.3)
by Dr. T. Subbarami Reddy.

DR. T. SUBBARAMI REDDY: As I said in the beginning, here also there was
no hurry to resort to Ordinance. However, the Government wanted to make it to
come into force from 4th May, 2017. | suggest that it should come into force on
such a date as the Central Government may appoint by notification in the official

gazette. They should bear it in mind. So, I am not moving the amendment.
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MR. DEPUTY CHAIRMAN: Amendment not moved. | shall now put Clause
1 to vote.

Clause 1 was added to the Bill.
The Enacting Formula and the Title were added to the Bill.
SHRI ARUN JAITLEY: Sir, I move:—
That the Bill be passed.

The question was put and the motion was adopted.

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Now, | will take up Special Mentions. Before
that 1 want to request all the Members about today’s farewell meeting to our hon.
Chairman. Please be there before 6.15 p.m. because group photograph is at 6.15
p.m. straightaway you can come.

Demand to give adequate compensation to land owners in Tamil Nadu for

their land acquired by the National Highways Authority of India

DR. V. MAITREYAN (Tamil Nadu): Sir, | wish to bring to the notice of the
Government the urgent need to pay due compensation to the land owners in Tamil
Nadu. Land is being acquired by the National Highways Authority of India for
laying new stretches of National Highways and for developing the existing ones.
Pending the passage of the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement (Amendment) Bill, 2015, the Government
took a laudable step in August, 2016, to help the land owners, particularly farmers
whose lands were being acquired by the NHAI. The Ministry of Road Transport and
Highways, in its order dated 8th August, 2016 stated that ‘for acquisition of land
under the National Highways Act, 1956, the factor by which the market value is
to be multiplied in case of rural areas shall continue to be 2....". However, NHAI
applies a multiplication factor of 1 for all land acquisition across Tamil Nadu. Land
owners in Tamil Nadu, farmers in particular, are the worst hit by this decision.
Applying a multiplication factor 2 will be a boon to the farmers. A solatium of 100
per cent of the multiplied amount would mean four times the amount of market price
as compensation. This would mitigate the sufferings of the beleaguered farmers. |
appeal to the Government to apply a multiplication factor of 2 to all the rural areas
in Tamil Nadu. I would also request the Government to assure that a final award
of four times the market price will be paid for all land acquisition in rural areas
in Tamil Nadu from 01.01.2015.
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[THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL) in the Chair]

Demand to allocate funds for conducting archaeological

excavations at Keezhadi in Tamil Nadu

SHRI T. RATHINAVEL (Tamil Nadu): Sir, the Tamil Civilisation has 2000 years
of continuous history and tradition. The excavations at Kaveripoompatinam, Arikamedu
and Kodumanal provided archaeological evidence of the existence of Sangam Tamil

civilization and their flourishing trade with ancient Egypt, Greece and Rome.

The latest excavations at Keezhadi near Madurai by the ASI had provided
concrete proof of the existence of a sophisticated urban settlement belonged to the
golden era of Tamil culture, the Sangam Age.

Several archaeological evidences were found at Keezhadi including the ancient
structures, ring wells, walls and platforms, large brick floors along with antiquities,
including an ivory dayakattai (a Tamil dice game). Keezhadi excavations had revealed
the remnants of urban settlements like a complex drainage systems with terracotta
pipes and bigger platforms made of bricks and six furnaces indicating industrial
activity. Seventy-four Tamil Brahmi inscriptions on ancient potteries revealing Tamil
names mentioned in Sangam literature were also discovered.

This is a great moment for all of us and if we excavate the ninty other explored
sites along the Vaigai river, I am sure we will find many more ancient artefacts and
archaeological evidence found mentioned in Sangam literature of the great Madurai
city, the capital of a glorious Sangam Tamil civilization. Thus, for the first time,
we have a chance to find clinching evidence of Vaigai river civilization similar to

Indus Valley or Gangetic civilization.

I urge upon the Government to allocate ¥ 10 crore for conducting excavations
at Keezhadi and to establish an in-situ museum for which the Government of Tamil
Nadu is ready to provide the required land.

Demand to restart light and sound show at the Jalianwala Bagh Memorial
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Demand to allocate 100 additional undergraduate medical seats to Fatima
Institute of Medical Sciences in Andhra Pradesh retrospectively,

i.e.,, from academic year, 2015-16

SHRI C. M. RAMESH (Telangana): Sir, one more glaring instance of how
medical colleges can play with the lives of students came to light recently. Fatima
Institute of Medical Sciences, Kadapa, Andhra Pradesh, had admitted 100 medical
students in their college for 2015-16 academic session on the basis of merit and
counselling held in September, 2015, and the NTR University, Andhra Pradesh, had
also accorded approval for admission of 100 students. A majority of the students
are from minority category.

After seven months into academic session, news got published in the media
that the High Court of Andhra Pradesh and Telangana cancelled the admissions into
this college for 2015-16 academic year and directed the college to refund the fee.
Students were shocked to hear the news, as they were not told by the management
that there was some court case pending and admissions were subject to the final
outcome of the case. So, this clearly indicates that FIMS suppressed the fact and
admitted students. Students then went to the Supreme Court which also dismissed
their petitions.

In view of this unprecedented development, students have already lost two valuable
academic years of their education and they are running from pillar to post for help,
as everything has happened without their knowledge and without any fault of theirs.

In view of the above, | request the Medical Council of India to allocate 100
additional undergraduate medical seats either to Fatima Institute of Medical Sciences
retrospectively from academic year 2015-16 or to some other Government medical
college in Andhra Pradesh so that these 100 medical students can be accommodated
in that college to save their lives.

Demand to make a time-bound plan to fill up vacancies of teachers

in institutions of higher studies
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THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): Shri Ahamed Hassan;
not present.

Demand to take steps to allow use of Tamil in Madras High Court and
declare all languages in Eighth Schedule to the Constitution as
official languages of the Union

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, | wish to bring to the notice of
the Union Government the need to allow use of Tamil in the proceedings of Madras
High Court. People of Tamil Nadu have been making this demand for a long time.
Tamil Nadu Government has sent proposals to the Union Government several times
requesting for necessary approval for the use of Tamil in the High Court of Madras.
Department of Official Language in its letter dated 15.2.2017, had informed that the
Full Court of the Supreme Court of India had reiterated its earlier stand disapproving
the request of the State Government. Use of an ancient language in the High Court of
a State is a matter of right and necessity. Article 348 (2) of the Indian Constitution
and Section 7 of the Official Languages Act, 1963 are lucidly in favour of using
the language of the state in its High Court. Under these provisions, the States of
Uttar Pradesh, Bihar, Madhya Pradesh and Rajasthan have permitted use of Hindi
in court proceedings and also for passing orders and judgements in their respective
High Courts. If the Government of India declares all the languages included in the
Eighth Schedule to the Constitution as official languages of the Union, the official
language of a State will become the language of its High Court. | appeal to the
Government to take steps to permit the use of Tamil in Madras High Court and
also declare all the languages in the Eighth Schedule as official languages of the
Union.
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Demand to introduce a new train and increase the frequency of an

existing train from Bhubaneshwer to Mumbai

SHRI NARENDRA KUMAR SWAIN (Odisha): A large number of people from
Odisha travel to Mumbai, Pune and different places of Maharashtra for business, service,
education, healthcare and tourism purposes. They mostly depend on the Railways for
their journey. A large number of people from Maharashtra also visit the holy city
of Puri and other places of Odisha regularly. In a letter to hon. Railway Minister,
the hon. Chief Minister of Odisha requested that a new AC express train should be
introduced from Bhubaneswar to Mumbai and named 'Buxi Jagabandhu Express' as
a fitting tribute to the iconic leader Buxi Jagabandhu who led the Paika Rebellion
in 1817. He also requested to increase the frequency of Lokamanya Tilak Express
from Bhubaneswar to Mumbai from three times in a week to daily. But no step
has been taken by the Government till date regarding this. Due to paucity of trains
between Odisha and Maharashtra, people face a lot of hardship. Keeping in view the
increasing demand and aspiration of the State of Odisha, | ‘therefore’ demand to the
Government to consider the above stated request of hon. Chief Minister of Odisha
and introduce a new train in the name of Buxi Jagabandhu from Bhubaneswar to
Mumbai and increase the frequency of Lokamanya Tilak Express from Bhubaneswar
to Mumbai from three times in a week to daily.

THE VICE-CHAIRMAN (SHRI BASAWARAIJ PATIL): Shri K.T.S. Tulsi; not
present. Shri Dilip Kumar Tirkey; not present. Ms. Dola Sen.

Demand to implement the West Bengal model of Kanyashree scheme
throughout the country

MS. DOLA SEN (West Bengal): The Kanyashree Scheme, brainchild of Bengal
Chief Minister, Mamata Banerjee, is the State's flagship project for the girl child.
Nearly 40 lakh girls have been brought under this Scheme. The Scheme was introduced
to arrest the drop-out rate in schools and prevent early marriage among girl students.
Recently, it won the United Nations Public Service Award in the Reaching the Poorest
and Most Vulnerable through Inclusive Services and Participation.

Under the programme, a scholarship of ¥ 750 is to be paid to girls in the age
group of 13 to 18 years (studying in Class VIII equivalent or above) for every year
that they remain in education, provided they stay unmarried. When the girl turns 18,
she is given a one-time grant of ¥ 25,000 for academic or job-oriented investment.
The idea is to educate and empower the girl child, and to delay marriage and
childbirth, so that early pregnancy and its health burden are prevented. The scheme
is end-to-end IT-enabled and completely transparent, and hence easily accessible to

beneficiaries.
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Thus, the Centre needs to take cognizance of the good work done by the Bengal
Government and follow a similar model to ensure every girl child in the country
pursues education to a higher level and is independent enough to secure her future.

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): Chaudhary Munvvar
Saleem; not present. Shri Ali Anwar Ansari; not present. Shri D. Bandyopadhyay;
not present. Shrimati Jharna Das Baidya; not present. Shri Derek O’Brien

Concern over Aadhaar being made mandatory for
Mid-day Meals in schools

SHRI DEREK O’BRIEN (West Bengal): Sir, the recent attempts to make Aadhaar
mandatory for mid-day meals in schools to eliminate proxy enrolment will, to say the
least, exclude from its purview millions of children who are in utmost need of it.
One of the key objectives of the Mid-Day Meal Scheme was to improve nutritional
levels among children.

Of the 13.16 crore children enrolled in 11.5 lakh schools across India, as many
as 10.03 crore students availed of mid-day meals in 2015-16. The Government must
bear in mind the harsh reality of the state of under-nourishment for children in India.
Almost half the children in India under the age of five are underweight, and one in
three children has stunted growth.

Forcing children to enrol means subjecting them to lifelong tracking, without
consent (them being minors). So this will result in a whole generation, who have
been coerced into giving their biometrics to the State without having any say in
the matter.

The Government has not conducted any study to determine the extent of proxy
enrolments in Government schools. Thus, without any conclusive evidence of the
quantum of duplicate or fake names, the Government seeks to arbitrarily force all
children to enrol for Aadhaar or face starvation.

It is the duty of the Government to ensure the well-being of our future generation
and this call for exclusion on the basis of Aadhaar is regressive and against the
ethos of our nation.

Demand to make public the contents of Indo-US
logistics agreement (LEMOA)

SHRI B. K. HARIPRASAD (Karnataka): Mr. Vice-Chairman, Sir, India and the
U.S. concluded the Logistics Exchange Memorandum of Agreement (LEMOA), the
first of the three foundational agreements between the two nations last August and it
is yet to be operationalised. However, the two sides have been negotiating hard on
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defining the exact contours of the Major Defence Partner (MDP) status bestowed by
the U.S. on India. Some of the most important points need to be critically examined
which include India’s military neutrality. It is a question on Indian sovereignty by
signing such an agreement. It may seriously affect India’s traditional partners and
allies, regionally and globally, including technology theft which we import from allies
at a lesser cost for the most advanced equipments.

Air Force rarely stretch their reach beyond the Indian Ocean region and the
western border with Pakistan. It is mostly the U.S. military that will be reaping the
benefits. The Government should make the contents of the agreement public. If the
decisions are taken unilaterally without national consensus, it may go against India’s
old NAM Policy.

Demand to address the issues of delay in arrival and departure by
some Superfast Trains of South Central Railway and
North Central Railway

sft eRdw (RER): #eley, H71 (HoleR 3R &fifser o+ Re i gf3an) o 28
JalTs @1 RUIC & AR NCR (A1 Heel ¥efd) 3R SCR (WIRY ¥edl Nad) Bl TV
JFRGRE g 95 BIFEl FHI ¥ oIc Fell 3R NCR 3R SCR 7 "YWRBRE A"
$ M W ™A 11,17 BRIS P9 ggd [y B
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Concern over the ill-effects of global warming resulting in increased

number of suicides by people
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Demand to release funds for Kadayampatti and Bhavani textile clusters and

grant in principle clearance for other four textile clusters in Tamil Nadu

SHRI A. K. SELVARAJ (Tamil Nadu): Sir, Tamil Nadu is one of the leading
States in India in the textile sector. Erode, Salem, Karur and Namakkal districts
constitute a major textile belt, with 17 textile clusters along the Cauvery river with
nearly 2,000 processing units which discharge effluents. Our beloved Leader and
then hon. Chief Minister, Dr. Puratchi Thalaivi Amma, had announced a scheme for
the rehabilitation of these units to achieve Zero Liquid Discharge. Out of the six
Diagnostic Study and Feasibility Reports under the consideration of the Government
of India for in-principle approval, two have been approved. Approval of four is
awaited. Accordingly, detailed Project Reports for the Kadayampatti and Bhavani
clusters have also been sent to the Ministry of Textiles for sanction of Government
of India's share of funding under the Integrated Processing Development Scheme. The
State Government has indicated its willingness to bear its share of the cost for these
projects. These detailed Project Reports have also been approved by the Ministry of
Textiles at a project cost of ¥ 160 crores and ¥ 92.21 crores, respectively.

Therefore, | request the government to release funds to the Kadayampatti and
Bhavani clusters based on the technology approval accorded by the Tamil Nadu
Pollution Control Board. | also request the Government to grant in-principle clearance
for the remaining four clusters as well. This issue has also been brought to the notice
of the Government by the hon. Chief Minister of Tamil Nadu in a memorandum to
the hon. Prime Minister on 27.02.2017.

Demand to set up an enquiry into the matter of overpricing of generic
medicines at AIIMS, Raipur in Chhattisgarh and appoint
adequate staff at the Institute

SRl BT G91 (BTAIE): WBIGd, BIRNIG &l ol IR H Red aiRaer
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Demand to make a national database on working conditions, accidents and

workplace deaths of construction workers to address their plight

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, Every week, we read horrific
stories about construction workers dying from injuries at worksites. India has
witnessed rapid growth in the construction sector but safety improvements have not
kept pace. | would like to draw attention to the plight of construction workers who
are the unsung contributors to this growth. According to NSSO, this sector employs
5.2 crore people, yet, a national database on workers' deaths is not present. The
Central Government only collects information on workers in the central sphere.
Between 2014 and 2017, it recorded 150 deaths. However, a survey carried out by
NDTV through RTIs discovered at least 1092 deaths at worksites between 2013 and
2016. Given this, | urge the Government to establish a national database, enhanced
by information obtained from States. Existing mechanisms fail to address these
occurrences. Labour laws do not have provisions to address accidents caused by
structural flaws such as collapse of walls. The deterrent for builders is very low as
the penalty for negligence is a meagre ¥ 2,000 or a 3-month jail term. Shockingly,
only 23 per cent of the cess collected under the Building and Other Construction
Workers' Welfare Cess Act has been utilized till July 2017. | urge the Government
to expedite its utilization, for which it is empowered to issue directions. As a new

pucca, built India emerges, it is vital that we protect construction workers. The first
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step towards this is to collect correct data about working conditions, accidents and
workplace deaths in the construction sector.

Demand to withhold the introduction of GM mustard into the

farming in the country

SHRI TIRUCHI SIVA (Tamil Nadu): The Government is under the process of
approving commercial cultivation of genetically modified mustard. In 2011-12, Standing
Committee on Agriculture in its report had observed that the regulatory framework
for GM crops in India is not appropriate. It had recommended to establish a bio-
safety authority and restructuring of GEAC Committee. It had further suggested the
Government to formulate a clear-cut policy framework for GM crops. In an Action
Taken Report in 2013-14, the Committee observed that the Government has not
taken any action for revamping the regulatory framework. It observed that there
is a requirement for further research on transgenics in Indian agriculture and field
trials for GM crops must not be allowed till the Government puts in place a proper
monitoring framework.

A High-Level Committee set up by the Ministry of Environment and Forests
in 2014 observed that proper caution needs to be taken while using bio-technology.
Technical Expert Committee constituted by the Supreme Court of India had
recommended that bio-safety regulation must be improved and, till such regulation is
put in place, GM crop trials must be put on hold. Apart from the technical factors,
the Government has also not taken into account the socio-economic factors and the
impact it would have on farmers.

I urge upon the Government not to introduce GM mustard considering the impact
it will have on India’s environment and traditional farming techniques and establish
more efficient bio-safety regulations so that it does not adversely affect bio-diversity

and the welfare of farmers.

Demand to set up an integrated steel plant in YSR Kadapa District
in Andhra Pradesh as outlined in the Andhra Pradesh
Reorganisation Act, 2014

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, the Thirteenth Schedule
to the Andhra Pradesh Reorgansation Act, 2014, outlines a plan for establishing an
integrated steel plant in the YSR Kadapa District in Andhra Pradesh. To this effect,
the Steel Authority of India Limited was to examine the feasibility of such a project
within six months. Comprising representatives from the Central and State Governments
along with SAIL, RINL and others, a Task Force was constituted almost two years
later to prepare a roadmap for setting up of the steel plant. Unfortunately, it has
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been three years since the bifurcation of Andhra Pradesh, but the promise has not
yet been fulfilled.

YSR Kadapa, like its neighbouring districts of Anantapur and Kurnool, is rich in
iron-ore deposits and thereby an ideal location for setting up of a steel plant. Even
the Vishakhapatnam Steel Plant, which procures iron-ore from places far-away, made

profits till three years ago and is conferred with the ‘Navratna’ status.

Establishing a steel plant in the YSR district will financially be feasible and
profitable when the Government provides necessary tax incentives and subsidies. The
steel plant will generate jobs in the Rayalaseema region which is industrially backward
with high unemployment rate and socio-economic disadvantages. Organisations like
the Steel Plant Saadhana Samithi and Kadapa Ukku Porata Committee have been
agitating relentlessly for the cause.

Hence, | urge the hon. Minister of Steel to pursue the State Government and
the Geological Survey of India to submit the report expeditiously and hasten setting
up of integrated steel plant in the YSR Kadapa District to fulfill the much-awaited
promise to the people of Rayalaseema region. Thank you.

Demand to address the problems being faced by Sweet industry,

particularly in West Bengal after imposition of GST on it

SHRI MANISH GUPTA (West Bengal): The sweetmeat industry, across the
country, is in a state of turmoil after the introduction of the GST. | wish to highlight
the problems being faced in Bengal. The problems are not just limited to sweetshop
vendors and consumers, but also the artisans who are directly dependent on this
industry.

The sweetmeat industry in Bengal is an unorganized cottage industry with
over one lakh shops and more than fifty lakh people employed therein. Meals are
not complete without Mishtidoi, Sandesh and the world-famous Rosogolla. They
do not have any infrastructure to implement GST. Introducing computerization for
implementing GST in this unorganized industry is onerous, as most of the people
do not have formal education. Forcing them to adapt at such a short notice is like
snatching away their only means of sustenance.

Previously, there was no VAT on sweets. Also, the rates imposed on the various
sweetmeats are baffling, every item is under a different tax slab, which is further

complicating matters.
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Plain barfi — 5 per cent; dry fruit barfi — 12 per cent; chocolate barfi — 28 per
cent; rosogolla and plain sandesh — 5 per cent; mishti doi — 12 per cent; chocolate

sandesh — 28 per cent.

Importantly, lassi and chaachh have been exempted from GST, but sweets from
Bengal have not been.

I would urge upon the Government to kindly look into this urgent matter and
ensure that such a huge body of citizens are not deprived of their livelihoods due
to uninformed decisions taken by the GST Council. | request that the 5 per cent
GST imposed be dispensed with.

Demand to take necessary steps to provide basic maternity facilities

in rural areas, particularly in Bihar
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Demand to take immediate steps to ensure restricted supply of LNG and
closure of illegal industries in Taj Trapezium Zone (TTZ), Agra to

protect Taj Mahal from air pollution

SHRI LA. GANESAN (Madhya Pradesh): Sir, the Taj Trapezium Zone (TTZ),
Agra, is a burning issue for the nation as it is causing loss in three areas — (a) to
the Taj Mahal, (b) to the Exchequer of the Government; and (c) contamination of

air in the environment. The reasons are given below:— (i) TTZ was formed in 1996



146 Special [RAJYA SABHA] Mentions

[Shri La. Ganesan]

to safeguard the historical monument of Taj Mahal from ever growing industrial air
pollution. (ii) The Government has provided clean fuel of LNG for the industries, which
are already existing there, to reduce air pollution, but, unfortunately, the deep-rooted
nexus of officials and certain industrialists have blatantly violated the Government
rules by allocating excess gas and expanding their industries in a clandestine manner.
(iii) Though the Government as well as global leaders are combating climate change,
the opposite is witnessed in the TTZ. Along with adverse effects on the environment,
the supply of subsidized LNG is causing immense loss to the Exchequer as well as
damaging the reputation of our country.

In view of the above, | urge upon the Minister of Environment and Forests,
the Minister for Petroleum and Natural Gas and the Minister for Culture, through
this august House, to look into the matter very seriously and take immediate steps
to ensure restricted supply of gas as well as closure of illegal industries and also
take stern action against those involved in damaging the world renowned monument.

Demand to declare 833 gold alloy (20 carat) legal in the interest of poor

people and workers engaged in the business of gold jewellery

SHRI SHADI LAL BATRA (Haryana): | bring to the notice of the Government,
through this august House, a matter of public importance regarding the fate of 6
crore artisans engaged in Indian handicraft business known for its work globally.

The Ministry of Consumer Affairs has banned BIS hallmarking of the 20k(833)
gold alloy. Only 14k, 18k and 22k alloys are legal. Out of these, 18k is for diamond
jewellery and 22k is for plain gold jewellery.

The Government has banned 833 gold alloys. As a result, many artisans engaged
in the 20k gold are now on road. Below 20K, it is too hard, and above 20k, it is
too soft to be crafted without modern machines. Today only 9 per cent organized
branded jewellery houses are having this machinery and the Government only wants to
serve the branded houses by demolishing 6 crore jewellery artisan handicraft workers.

The present set-up will help the high class rich society of the country who buys
high range jewellery from big branded jewellery stores. But traditional people, about
84 per cent, prefer 833 gold alloy as it is cheaper and ethnic and the percentage
of gold in this is very high.

Sir, there must be five grades of BIS hallmark gold jewellery in which 20k(833)
is a must for North India, UP, Haryana, Punjab, Uttarakhand, Madhya Pradesh,
Bihar and Chhattisgarh. Crores of jewellery artisans are involved in this work and
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contribute 10 per cent of India’s GDP. Sir, the Government can’t force Indians to
use only high-end costlier branded jewellery products which are of lesser buy-back
value and have lesser percentage of gold.

So, it is requested that 833 hallmark gold, i.e., 20 carat be declared legal in
the interest of the poor and middle class.

Demand to consider the suggestions made by the Chief Minister of Karnataka

to effect changes in the Manual for Drought Management

SHRI K. C. RAMAMURTHY (Karnataka): Sir, the primary objective of the
Government of India is to go out of the way to help the farming community in the
country, particularly in those States which are drought-prone like Karnataka. It is no
exaggeration when | say that Karnataka faced drought for 13 years out of last 16
years. This clearly indicates that the Government of India should be magnanimous
towards such States.

The Ministry of Agriculture brought out a revised Manual for Drought Management
last year to make it effective from Kharif, 2017. Under this Manual, some parameters
for declaration of drought and eligibility for assistance have been changed, which
makes it difficult for States to declare Taluks with significant crop loss as severely
drought-affected. This would result in a drastic reduction in Central assistance under
the NDRFI/SDRF which would impact farmers. The existing norms for assistance
under NDRF/SDRF indicate that financial assistance under NDRF was increased by
50 per cent and the extent of crop damage was reduced to 33 per cent from 50
per cent to help the affected farmers. But, the revised Manual says that only Taluks
which come under the 'severe’ category shall be considered for providing relief under
NDRF. If it is implemented, most of the genuinely affected small and marginal
farmers will not be able to avail input subsidy for crop loss and that would defeat
the very objective of the scheme.

The Government of Karnataka studied the revised manual for Drought Management,
2016 carefully and made some suggestions. The same were sent to the hon. Prime
Minister by the Chief Minister. Hence, | request the Government of India to consider
suggestions made by the Chief Minister of Karnataka so as to help the genuinely
affected fanners to avail input subsidy for crop loss under NDRF.

SHRI OSCAR FERNANDES (Karnataka): Sir, | associate myself with the Special
Mention made by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, | too associate myself
with the Special Mention made by the hon. Member.
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Demand to instruct MMTC to provide the additional equity support to the
Neelachal Ispat Nigam Ltd. (NINL) in Odisha

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, the future of Neelachal Ispat
Nigam Limited (NINL), an integrated steel plant jointly promoted by MMTC Limited
(a Central PSU under the Ministry of Commerce and Industry) and two State PSUs
(OMC and IPICOL) is at stake. While 49.78 per cent of the equity of NINL is
held by MMTC Limited, the State PSUs together hold 27.61 per cent of its equity.
Due to depressed market conditions, the company has been incurring losses since
2012-13. In order to improve its financial condition, the company has undertaken
various measures such as refinancing its existing project loan under the refinance
scheme of RBI in the financial year 2015-16. While sanctioning the scheme, bankers
have stipulated a pre-condition that the promoters have to infuse additional equity of
T 300 crores. At this stage, the company needs immediate equity infusion to overcome
the acute financial crisis. The State Government of Odisha is deeply concerned
about the survival and growth of NINL, which employs about 3,700 workers. On
its part, the Government of Odisha has taken various steps like providing assured
iron ore and infusion of equity of I 80 crores to NINL, the disbursement of which
is subject to the infusion of equity of ¥ 149.34 crores by MMTC Limited as their
share. Therefore, | demand from the Government to instruct MMTC to provide the
additional equity support to NINL at the earliest in the interest of the survival of
NINL. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BASAWARAJ PATIL): The House stands
adjourned till 11.00 hours on Friday, the 11th August, 2017.

WRITTEN ANSWERS TO STARRED QUESTIONS
New provisions under PMKVY 2.0

*256. DR. VINAY P. SAHASRABUDDHE: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) the details of new provisions under the Pradhan Mantri Kaushal Vikas Yojana
(PMKVY 2.0) and for entrepreneurial training;

(b) the details of guidelines for new skill training and for recognition of existing
skill along with its benefits; and

(c) whether any new Sector Skill Councils have been added?
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) With the
implementation of the Pradhan Mantri Kaushal Vikas Yojana (PMKVY), 2015-16,
Government has revamped and modified its guidelines to make it more effective,
transparent and beneficiary oriented. The modified PMKVY (2016-20) enables a
large number of Indian youth to take up industry-relevant skill training for securing
employment and a better livelihood under three key components namely; Fresh Short
Term Training, Recognition of Prior Learning (RPL) and special project.The objective of
this Scheme is to encourage and promote Skill Development by aligning itself with the
Common Norms in terms of ensuring standardization and consistency in the structure
of skill training across India. In order to ensure uniformity and standardization under
the vibrant skill ecosystem, the scheme encapsulates salient features namely costing
based on Common Norms and NSQF based quality assurance framework as notified
by the Ministry including market relevant training programmes, curriculum alignment,
national certification, employable skills, placements, etc. 40 hours entrepreneurship and
soft skill module have been incorporated in PMKVY2.0 to promote entrepreneurship

and other concepts such as digital literacy, personality development, soft skill, etc.

To ensure wide and equitable coverage, the scheme has special provisions for
residential training for People with Disability (PWD), North Eastern Region (NER),

Jammu and Kashmir region and Left Wing Extremism (LWE) affected areas.

In order to enhance transparency and build accountability, changes in the area
of center validation, job roles, trainee handbooks, certificate, attendance and finance
have been incorporated. Various IT measures such as Direct Benefit Transfer for
direct disbursement of reward money, Aadhaar linkage of trainers and trainees for
better monitoring, Biometric attendance of candidate for checking false enrolment
of candidates etc. have been ensured. Scheme encourages the standalone TCs to
voluntary disclose the features and achievements of their training programmes, such
as TC infrastructure, number of trainees trained, passed, certified, placed, and their
placement details, on social media (Facebook and Twitter) on periodical basis as a
part of the Performance Standards Metrics. The grading points are allocated on the
basis of achievements of such parameters and further the level of targets is linked
to achievements of grades. This scheme has provisions for high standard monitoring
of TCs/TPs.

(c) As on date, 40 Sector Skill Council (SSCs) covering high priority sectors
have been formed. Out of them, Domestic Workers Sector Skill Council was the last
one to be formed on 15th February 2016.
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Non-implementation of High Courts/CAT orders

*257. SARDAR BALWINDER SINGH BHUNDER: Will the PRIME MINISTER
be pleased to state:

(a) whether Government is aware that several Ministries have not been
implementing the judicial orders of High Courts/Central Administrative Tribunal (CAT)
for the last more than five years, if so, the details thereof and the reasons therefor;

and

(b) whether Government has received any representations against non-implementation
of CAT orders by any Ministry and if so, the details in this regard and the action
proposed to be taken on non-implementation of Court/CAT orders?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) No, Sir. No
such case of deliberate non-implementation of the orders of Hon’ble High Courts or
Central Administrative Tribunal (CAT) has come to notice. Government holds the High
Courts/Central Administrative Tribunals in highest esteem, and has the greatest regard
for their orders. Government is also well aware of the fact that non-implementation
of orders constitutes contempt of Court which may lead to penal consequences for all
the officials concerned. The only event in which the orders may not be implemented
is when a judicial review of the Court orders before a higher judicial forum is sought

and decision thereon is pending.

The responsibility for implementation of the orders of the Hon’ble Courts/CAT
is of the Ministries/Departments concerned and no centralised data is maintained

regarding implementation or otherwise of the Court orders received.

However, the Department of Personnel and Training vide OM no. 28027/1/2016-
Estt.A-IIl dated 16.3.2016 (Copy annexed) has issued guidelines/instructions to all
Ministries/Departments to treat the orders received from Court with proper care and
to ensure that timely action is taken at each stage of a court case. The details are
given in the Statement (See below). Litigation should not be allowed to prolong to

the extent that it results in contempt proceedings.
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Statement

Guidelines/instructions issued to Ministries/Departments with regard to orders
received from courts

F.No. 28027/1/2016-Estt.A-III
Government of India
Ministry of Personnel, Public Grievances and Pensions
Department of Personnel and Training
Establishment Division

North Block, New Delhi-110001
Dated: 16th March, 2016
Office Memorandum

Subject: Court orders against Government of India instructions on service matters-
consultation with Ministry of Law and Department of Personnel and

Training on question of filing appeals.

The undersigned is directed to refer to this Department's O.M.No0.28027/9/99- Estt.
(A) dated 1st May, 2000 on the above subject (copy enclosed) and to say that the
Department of Personnel and Training is the nodal Department that formulates policies
on service matters and issues instructions from time to time. These instructions are
to be followed by the Ministries/Departments of the Central Government scrupulously.
All the Court cases filed by employees have to be defended on the basis of the facts
available with the Administrative Ministry/Department concerned, keeping in view the
instructions issued on the subject by this Department.

2. Reference is also invited to the Cabinet Secretariat's D.O letter
No. 6/1/1/94-Cab dated 25.02.1994 and the Department of Expenditure's O.M.
No. 7(8)/2012-E-II(A) dated 16.05.2012 inter alia provide that (i) a common
counter reply should be filed before a Court of Law on behalf of the Union of
India by the concerned administrative Department/Ministry where the petitioner is
serving or has last served; and (ii) a unified stand should be adopted instead of
bringing out each Department's/Ministry’s point of view in the said reply. It further
provides that it is primarily the responsibility of the Administrative Ministry to
ensure that timely action is taken at each stage a Court case goes through and
that a unified stand is adopted on behalf of Government of India at every such
stage. In no case should the litigation be allowed to prolong to the extent that

it results in contempt proceedings.
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3. However, it is noticed that the Ministries/Departments are making several

references to this Department seeking interpretation of the guidelines without exercising

due diligence, The Ministries/Departments are advised not to make any references to

this Department unless there are difficulties relating to interpretation/application of these

guidelines or any relaxation in rules/instructions is warranted to mitigate a genuine

hardship faced the Government servant. While seeking advice of this Department,
instructions contained in this Department's O.M. number 43011/9/2014-Estt (D) dated
28.10.2015 may be followed.

4. The court cases may be further handled in the following manner:—

SI. No.

Orders of Court

Action to be taken

1.

A decision/order has been quashed
by Tribunal/Court on the ground
that it is violative of the Rules/
but
Government’s policy has not come

Government instructions,

in for adverse comments.

Where the policy of DoPT has not
been quashed, but the judgment/
order of the Tribunal/High Court/
Supreme Court has gone in favour
of Respondents/Applicants.

(@ Where in above, the
Administrative Ministry is in
favour of implementing the
judgement.

(b) Where in above, a decision to
file Writ Petition/Special Leave
Petition (as the case may be)

has to be taken.

Where the judgment has gone
in favour of Applicant/Petitioner/
Respondent and a scheme/guideline/
OM outlining Government policy
has been quashed.

The Administrative Department
may implement the CAT Order/
Judgement if it is in consonance
with Government policy and the
Government case has been lost due
to Administrative infirmities.

The Administrative Ministry may
take a decision in consultation with
DoPT and DoLA.

The Administrative Department
may take a decision to file Writ
Petition/Special Leave Petition (as
the case may be) in consultation
with Department of Legal Affairs
(DOLA) and DoP&T.

The Administrative Department may
take a decision to file WP/SLP (as
the case may be) in consultation with
DoPT and DOLA. The references to
this Department should be sent at
least one week in advance so that it
can be properly examined in DoP&T.




Written Answers to [10 August, 2017] Starred Questions 153

SI. No. Orders of Court Action to be taken
4. CAT or a Higher Court has upheld DoPT may only be informed with
Government's stand. all details.
sd/-
(Mukesh Chaturvedi)
Director(E)

To
The

Tele: 23093176

Secretaries of All Ministries/Departments (as per the standard list)

Copy to:

1.

2.

10.
I1.
12.

13.

14.

President's Secretariat, New Delhi.

Vice-President's Secretariat, New Delhi.

The Prime Minister's Office, New Delhi.

Cabinet Secretariat, New Delhi.

Rajya Sabha Secretariat/Lok Sabha Secretariat, New Delhi.
The Comptroller and Auditor General of India, New Delhi.
The Secretary, Union Public Service Commission, New Delhi.
The Secretary, Staff Selection Commission, New Delhi.

All attached offices under the Ministry of Personnel, Public Grievances and

Pensions.

Secretary, National Council (JCM), 13, Feroze Shah Road, New Delhi.
CVOs of all Ministries/Departments.

ADG (M&C), Press Information Bureau, DoP&T

NIC, Department of Personnel and Training, North Block, New Delhi (for
uploading the same on the website of this Ministry under the Head OMs
and Orders - Establishment = Miscellaneous

Hindi Section, DoP&T

sd/-
(Mukesh Chaturvedi)
Director(E)
Tele: 23093176
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N0.28027/9/99-Estt.(A)
Government of India
Ministry of Personnel, Public Grievances and Pensions
Department of Personnel and Training

New Delhi, dated. the 1st May, 2000
Office Memorandum

Subject: Court orders against Government of India instructions on service matters-
consultation with Ministry of Law and DoP&T on the question of filing

appeals, before implementation of Court’s orders.

The undersigned is directed to say that it has come to the notice of this department
that in cases where the Courts have passed orders against the Government of India
instructions, the administrative Ministry/Department has not consulted the Law Ministry
on the question of filing appeal against such orders, before implementation of such
orders.

2. The matter has been considered in this Department and it has been decided
that whenever there is any Court order against the Government of India instructions
on service matters, the administrative Ministry/Department/Office shall consult the
Department of Legal Affairs and the Department of Personnel and Training on the
question of filing appeal against such an order, as far as possible, well in time, that
is before the time limit, if any, prescribed in such order or before the time limit for
filing appeal. No such orders shall be implemented by the concerned Departments/
Ministries without first referring the matter to the Department of Legal Affairs for

advice and to Department of Personnel and Training.

3. The Ministries/Departments are requested to note the above instructions for

strict compliance.

4. These instructions are issued in consultation with the C&AG, in regard to its

applicability to Indian Audit and Accounts Department

sd/-
(Shrimati S. Bandopadhyay)

Director
To

All Ministries/Departments of the Government of India.
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Copy to:
1. Comptroller and Auditor General of India, New Delhi.
Union Public Service Commission, New Delhi.

Central Vigilance Commission, New Delhi.

All Union Territory Administrations.

2
3
4. Central Bureau of Investigation, New Delhi.
5
6. Lok Sabha/Rajya Sabha Secretariat.

7

All Attached and Subordinate Offices of the Ministry of Personnel, Public
Grievances and Pensions and Ministry of Home Affairs.
sd/-
(Shrimati S. Bandopadhyay)
Director

Loans provided by NSDC

*258. SHRI HARIVANSH: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) whether it is a fact that some of the initial loans provided by the National
Skill Development Corporation (NSDC) have turned bad, if so, the details in this
regard; and

(b) whether any action has been taken against those who have been found
responsible for the same?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) There are
few loan accounts which have shown signs of stress and as per Prudential Norms, the
same have been classified as Non-Performing Assets in the books of National Skill
Development Corporation. As of 31st March 2017, 19 loan accounts are classified as
NPA with a total overdue amount of ¥ 129.15 crores. As per Terms of the Agreement,
Notice for Default has been sent and Legal Notices/Action has also been initiated

against defaulting partners.
Allocation of funds according to population

1*259. SHRI DIGVIJAYA SINGH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state whether Government proposes to allocate
amounts for various schemes to State Governments according to their population and
if so, the details thereof?

T Original notice of the question was received in Hindi.
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THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
THAAWAR CHAND GEHLOT): In the Department of Social Justice and Empowerment
allocation of funds for Schemes is based upon specific guidelines under each Scheme
and not on population criteria. Since the mandate of the Department is empowerment
of its socially and economically marginalised target groups like Scheduled Castes,
Other Backward Classes, Senior Citizens, Victims of Alcoholism and Substance
Abuse, Transgender persons, Beggars, Denotified and Nomdadic Tribes (DNTs) and
Economically Backward Classes (EBCs), the allocation is based on specific requirements

of each of these categories.
Individuals trained under Skill India Programme

*260. SHRI VIVEK GUPTA: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) the number of individuals trained under the Skill India Programme since its

inception, year-wise, State-wise and gender-wise;
(b) the number of individuals employed after training since its inception; and

(c) whether Government proposes to train around forty crore individuals by 2022,
and if so, the details of targets set by Government for the next three financial years,

year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) to (c) Government
is implementing more than 40 schemes through 22 different Ministries for providing
a variety of skill development training programmes in the country. During last five
years, from 2011-12 to 2015-16, the number of trained persons (in lakh) are 45.68,
51.88, 76.37, 76.11 and 104.16 respectively. The number of people trained in year
2016-17 is around 86.5 lakh. However, some ministries and States are yet to report
their achievements for the year 2016-17. These schemes are implemented through
States and Union Territories (UTs). A consolidated state-wise and gender-wise data
is not maintained centrally for all the schemes. Such data may be available with

individual Ministries.

However, under Pradhan Mantri Kaushal Vikas Yojana (PMKVY), a flagship
scheme of the Ministry of Skill development and Entrepreneurship, as on 6th July
2017, total 30.67 lakh candidates are trained and undergoing training across the
country. State wise information is given in the Statement (See below). Under this
scheme, 16.87 lakh males and 13.72 lakh females have been trained and undergoing

training.
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Under PMKVY (2015-16), it was not mandatory for training partners to report
employment data. However, under PMKVY (2016-20), which started from 2nd October
2016 onwards, placement tracking is mandatory. Till now, a total of 2.9 lakh candidates

have been provided placement offers under PMKVY.

Skill Development is a shared responsibility of all the stakeholders. Training is
not only done by Central Ministries and departments but also by State Governments.
Lot of training is done by industries under their premises. Total need for skilling in
the country was estimated to be around 40 crore over 2015-22. Out of this 40 crore,
approximately 30 crore is up-skilling and re-skilling which happens at the workplace.
Nearly, 10 crore is the skilling need for the new entrants. The Ministry is working as
a catalyst in this entire skilling landscape, in co-ordination with all Central Ministries
and State Governments and private institutions, to meet the challenge of skilling in

the country at scale with speed.
Statement

State-wise details of candidates trained/undergoing training across the country

Sl. No. States/UTs Total Trained/undergoing training
L. Andaman and Nicobar Islands 194
2. Andhra Pradesh 1,69,353
3. Arunachal Pradesh 1,017
4. Assam 52,963
5. Bihar 1,43,611
6. Chandigarh 5,287
7. Chhattisgarh 46,170
8. Dadra and Nagar Haveli 340
9. Daman and Diu 230
10. Delhi 1,46,167
11.  Goa 1,159
12.  Gujarat 61,915
13. Haryana 1,66,051
14. Himachal Pradesh 27,991

15.  Jammu and Kashmir 38,597
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Sl. No. States/UTs Total Trained/undergoing training

16.  Jharkhand 47,056
17. Karnataka 1,10,862
18.  Kerala 41,164
19. Madhya Pradesh 2,44.237
20.  Maharashtra 1,49,147
21. Manipur 13,896
22.  Meghalaya 2,929
23. Mizoram 1,030
24.  Nagaland 2,654
25.  Odisha 89,510
26.  Puducherry 9,633
27.  Punjab 1,32,045
28. Rajasthan 2,45,283
29. Sikkim 1,389
30. Tamil Nadu 2,68,582
31. Telangana 1,48,054
32. Tripura 20,816
33. Uttar Pradesh 4,75,589
34, Uttarakhand 23,496
35. West Bengal 1,78,663

TotAL 30,67,080

Sewage treatment plants

*261. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(a) whether Government is aware that untreated sewage of cities and towns

located along major rivers flows directly into them and causes heavy pollution.

(b) whether Government has any plan to set up Sewage Treatment Plants (STPs)

at major towns located along major rivers, if so, the details thereof; and
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(c) whether any timeline has been fixed to set up STPs?

THE MINISTER OF HOUSING AND URBAN AFFAIRS (SHRI NARENDRA
SINGH TOMAR): (a) Yes, Sir.

(b) and (c¢) Yes, Sir. Government of India has launched the Atal Mission for
Rejuvenation and Urban Transformation (AMRUT) for basic urban infrastructure
developments in 500 Mission cities/towns. Sewerage is one of the admissible
components eligible for grant of Central Assistance under it. It consists of
(1) Decentralized, networked underground sewerage systems, including augmentation
of existing sewerage systems and sewage treatment plants, (ii) rehabilitation of old

sewerage system and treatment plant.

Under the Mission, the Central Government approves the State Annual Action
Plans (SAAPs) submitted by the States/UTs. Government has already approved 1st
and 2nd SAAP and have also considered/approved the third and final SAAP of all
36 States/UTs. The details of sewerage projects proposed by the States/UTs State-wise
and year-wise under AMRUT is given in the Statement-1 (See below). The timeline
for the Mission period is upto 2019-20.

Government of India has launched “Namami Gange” Program for the river Ganga
and its tributaries. One of the objectives is creation of sewage treatment facility
in all towns along the River Ganga and its tributaries with the aim of stopping
untreated sewage falling in these rivers. National Mission for Clean Ganga has
already approved STP projects for creation of additional 1124 MLD and 4199.42
km of sewer network. In addition, 1091 MLD of sewage treatment capacity is being
created through rehabilitation of old STPs. The details of the projects sanctioned is
given in the Statement-111 (See below).

‘Namami Gange’ program has envisaged that in the next 5 years, existing Sewage
Treatment Plants (STPs) and Effluent Treatment Plants (ETPs) will be upgraded and
new STPs and ETPs will be established.

Government of India is also supplementing the efforts of the State Government
in pollution abatement of identified stretches of various rivers (excluding Ganga
and its tributaries) through the National River Conservation Program (NRCP) which
provides assistance for setting up sewerage network and Sewage treatment plants
(STPs) for abatement of pollution in identified river streches. Under NRCP, sewage
treatment capacity of 2446.24 MLD has been created so far. It is estimated that by
2019-20, STPs with 330 MLD treatment capacity will be created. The details are

given in the Statement.
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under AMRUT

Starred Questions

Details of sewerage projects proposed by States in their approved SAAP

(X in crore)

SI.  Name of State/UT 2015-16 2016-17 3rd and final
No. SAAP
1 2 3 4 5
1.  Andhra Pradesh 0.00 268.49 260.64

2. Andaman and Nicobar Islands 0.00 0.00
3. Arunachal Pradesh 23.00 15.00
4. Assam 31.95 0.00
5. Bihar 0.00 0.00 37.74
6. Chandigarh 1.00 0.00 60.00
7. Chhattisgarh 122.79 320.65 4.00
8. Dadra and Nagar Haveli 0.00 0.00
9. Daman and Diu 4.44 5.75
10. Delhi 104.00 150.00
11. Goa 7.71 10.50 0
12.  Gujarat 916.07 628.80 1089.50
13. Haryana 200.00 219.67
14. Himachal Pradesh 37.28 20.31 27.07
15. Jammu and Kashmir 50.50 26.00 38.42
16. Jharkhand 116.36 130.80 196.94
17. Karnataka 612.65 727.24 1061.47
18. Kerala 171.79 216.65
19. Lakshadweep 0.00 0.00
20. Madhya Pradesh 925.65 1207.79 1578.81
21. Mabharashtra 223.10 963.52 2529.00
22.  Manipur 0.00 0.00
23. Meghalaya 22.22 26.00
24.  Mizoram 4.06 3.67 6.00
25.  Nagaland 2.50 0.00
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1 2 3 4 5
26. Odisha 52.86 20.55 84.40
27. Puducherry 6.00 4.50
28.  Punjab 296.50 613.60
29. Rajasthan 555.00 786.25 766.50
30. Sikkim 0.00 0.00
31. Tamil Nadu 33.71 1974.42 3287.29
32. Telangana 18.34 40.00
33.  Tripura 2.50 5.00
34. Uttar Pradesh 1697.62 1795.00 2149.46
35. Uttarakhand 39.36 97.4 88.98
36. West Bengal 0.00 297.60
TotaL 6278.96 10576.00 13266.22
Statement-11
Projects sanctioned under NMCG till July 2017
Projects Sanctioned till July 2017
SI.  States No of Sanction STP Creation Sewer
No. Projects Cost Capacity of STP Network
(X in crore)  to be capacity  to be laid
created through (in km)
(MLD) rehabilitation
of Old STP
1 2 3 4 5 6 7
1. Uttarakhand 10 129.56 23.90 106.72
20 881.16 131.55 40.74
2. Uttar Pradesh 14 2228.73 335.90 1255.68
9 1677.98 156 462.63
3. Bihar 9 1266.39 198 24 948.55
7 1185.09 62 25 331.06
4. Jharkhand 1 99.36 12 0 55
1 50.23 35 3421
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1 2 3 4 5 6 7

5. West Bengal 6 1148.12 92.53 17 838.05
0 0 0 0 0

6. Haryana 2 217.87 70 75 40.97
0 0 0 0 0

7. Delhi 1 1473.58 0 950 35.58
1 34481 94 0 90

Statement-111

Physical targets under National River Conservation Plan (NRCP)

Sl.  State STP Capacity to be
No. created (MLD)
2017-18
1. Kerala 4.50 Pamba (4.50 MLD)
2. Punjab 15.00 Khanauri (4.00 MLD)
Moonak (3.00 MLD)
Patran (4.00 MLD)
Lehragaga (4.00 MLD)
3. Odisha 2.00 Talcher (2.00 MLD)
4.  Sikkim 6.29 Gangtok
5. Nagaland 25.43 Dimapur
ToTtAL 53.22
2018-19
1.  Gujarat 187.00 Ahmedabad (187.00
MLD) V
TotaL 187.00
2019-20
1. Maharashtra 90.00 Pune (90 MLD)

TotAL

90.00
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Metro link between T-1 and T-3 terminals at IGI Airport

*262. SHRI RITABRATA BANERJEE: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(a) whether there are any plans to construct a metro link between Terminal 1
and Terminal 3 at Indira Gandhi International (IGI) airport, New Delhi, if so, the

details thereof; and
(b) which company would undertake the work of constructing the project?

THE MINISTER OF HOUSING AND URBAN AFFAIRS (SHRI NARENDRA
SINGH TOMAR): (a) No, Sir.

(b) Does not arise.
Bogus enrolments in private ITIs

*263. SHRI MAHESH PODDAR: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government is aware that a large number of bogus enrolments of
students have been made in private Industrial Training Institutes (ITIs) across the

country, if so, the details thereof;

(b) whether Government has made any efforts to check such methods and if so,
the details thereof; and

(c) the steps taken by Government to prevent bogus enrolments in future and
remove the bogus entries?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) No such complaints
have been received by the Ministry in this regard. Day to day administration,

management of ITIs rests with the concerned State Governments.

(b) and (c) An online portal has been created for keeping a record of all admissions
on a pan India basis. Aadhar has been made mandatory for all the trainees getting

admitted in Industrial Training Institutes (ITIs).
Linking of MDMS with Aadhaar numbers

*264. SHRI RANIJIB BISWAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether according to a performance audit of Mid-Day Meal Scheme, there
was an institutionalised exaggeration of figures regarding students availing Mid-day
meals, if so, the details in this regard; and
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(b) whether, keeping this in view, Government proposes to link MDMS
beneficiaries to Aadhaar numbers to ensure that the leakages are reduced to the
minimum and if so, the details thereof and the progress made, so far, in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) and (b) The Comptroller and Auditor General of India (C&AG)
conducted the Performance Audit of Mid-day Meal Scheme in 113 districts and 3376
schools across 34 States/UTs except Mizoram and Telangana, covering the period of
2009-10 to 2013-14. The C&AG laid this report as Report No. 36 of 2015 in both
the Houses of the Parliament on 18th December, 2015. In the Executive Summary
of the Report, it is inter alia mentioned that Audit evidenced an institutionalised
exaggeration of figures regarding students availing mid day meals. Para no. 2.6 of
the Report, pertaining to coverage of children, inter alia mentions that there is a
variation of data regarding percentage of actual number of children availing mid-day
meal on the day of visit of Monitoring Institutions (MIs) of various States engaged
by the Ministry for monitoring of the scheme as compared to the data furnished by

respective States.

Mid-Day Meal Scheme (MDMS) is covered under the Aadhaar (Targeted Delivery
of Financial and Other Subsidies, Benefits and Services) Act, 2016. The notification
has been published in the Gazette of India (Extraordinary) dated 28th February, 2017
which came into effect in all States and Union Territories except in the States of
Assam, Meghalaya and Jammu and Kashmir. As per the notification, the beneficiaries
are required to furnish proof of possession of Aadhaar number or undergo Aadhaar
authentication and, if not enrolled for Aadhaar, shall have to apply for Aadhaar
enrolment by 30th September, 2017 provided that till the time Aadhaar is assigned
to the individual, he/she shall be entitled for benefit subject to the production of the

following identification documents, namely:
(i) If he or she has enrolled, his or her Aadhaar Enrolment Id slip; or

(i) A copy of his or her application made for Aadhaar Enrolment and an
undertaking by the parent or legal guardian that the child is not availing
benefit from any other school and any one of the documents mentioned in

the notification.

The use of Aadhaar as identity document in MDMS would bring in transparency
and efficiency for delivery of services, benefits or subsidies, simplify the Government
delivery processes and enable beneficiaries to get their entitlements directly to them in
a convenient and seamless manner. The States/UTs-wise status of Aadhaar enrolment

is given in the Statement.
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States/UTs-wise status of Aadhaar enrolment

SI.  State/UT

Elementary Level (Classes 1st-8th)

Enrolled Students Percentage
children with Acheivement as on
Aadhar 24th July 2017

1 2 3 4 5

1. Daman and Diu 18038 18038 100%
2. Dadra and Nagar Haveli 42020 42020 100%
3. Andhra Pradesh 2969658 2957097 99.6%
4. Andaman and Nicobar 33410 33080 99%

Islands

5. Haryana 1846912 1823538 99%
6.  Chandigarh 132956 129172 97%
7. Punjab 2166562 2069324 96%
8. Puducherry 55129 52304 95%
9. Goa 161217 148321 92%
10.  Chhattisgarh 3240480 2981242 92%
11. Kerala 2676969 2474011 92%
12.  Jharkhand 4870967 4384942 90%
13.  Gujarat 5973043 5247636 88%
14. Telengana 2068327 1803788 87%
15. Lakshadweep 6977 5994 86%
16.  Tripura 487738 414214 85%
17. Maharashtra 10161197 8255470 81%
18.  Himachal Pradesh 1425780 1135274 80%
19.  Uttarakhand 744975 596613 80%
20. Karnataka 4123316 3306966 80%
21.  Delhi 1728407 1366895 79%
22.  Bihar 20776613 15166927 73%
23.  Madhya Pradesh 8291637 5506300 66%
24. Rajasthan 6278416 4040494 64%
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1 2 3 4 5

25.  Tamil Nadu 5397913 3373667 62%

26.  Sikkim 73233 44442 61%

27.  Arunachal Pradesh 196267 93345 48%

28.  Uttar Pradesh 17851084 5648721 32%

29. Odisha 5104795 1533580 30%

30. Mizoram 151786 39403 26%

31. Nagaland 159449 24203 15%

32.  Manipur 191062 13909 7%

*33.  West Bengal 12417750 - -
ToTtAL 121824083 74730930 61.3%

34.  Jammu and Kashmir 975479 489613 Exempted from

35, Assam 4567270 0  Aadhaar seeded

36. Meghalaya 596719 0 Enrolment

*The State had not submitted specific data.
Action against regional authorities for mass coping

*265. SHRI SHANKARBHAI N. VEGAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has taken any action against the regional authorities for

not taking appropriate action against mass coping, if so, the details thereof; and
(b) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) and (b) National Institute of Open Schooling (NIOS) takes
appropriate action in reported cases of Mass copying which are dealt with by a
committee constituted for the purpose as per the examination Bye-laws of NIOS.
Further action in each case is taken on the basis of evidence and recommendations
of the Unfair Means (UFM) Committee.

NIOS has framed Bye-Laws for conduct of examinations which are being
followed by all Regional Centres in letter and spirit. Besides that, as a preventive
measure, Regional Directors are directed to ensure free and fair conduct of
examinations and to depute full time observer and flying squads team to oversee

and ensure fair conduct of examinations at all the examination centres. In the
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event any untoward incident of mass copying/malpractices is noticed, the same
are dealt as per the Bye-Laws of the examinations, which are duly approved by
the Competent Authority of NIOS.

Central Board of Secondary Education (CBSE) has well established monitoring
system to check unfair means practices during the conduct of examinations, for
bringing transparency in the Examination system.

Some of the measures taken by CBSE are as follows:

(i) Pre-Examination counseling of students.

(i1) Frisking at the time of entry in Examination Centre.

(i) Appointment of external Centre Superintendent at Examination Centres.

(iv) Photo—admit cards issued to the candidates.

(v) Appointment of Officers from academic organizations as Observers.

(vi) Flying squads for sudden checking at examination centres etc.

(vii) Use of multiple sets of question papers.
Qualification for post of Secretary in NIOS

*266. MAHANT SHAMBHU PRASADIJI TUNDIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government plans to recruit full time Secretary for the National
Institute of Open Schooling (NIOS);

(b) the details of the years for which the Secretary incharge has been working
at NIOS; and

(c) the details of qualifications for the post of Secretary at NIOS?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) Yes, Sir. Government proposes to recruit full time Secretary at
National Institute of Open Schooling (NIOS) and NIOS is being asked to send a
proposal to the Ministry Of Personnel, Public Grievances and Pensions, Department
of Personnel and Training, through Ministry of Human Resource Development, for
sending a suitable candidate for the post of Secretary, as per recruitment rules drawn

from All India Services and Organized Group “A” Services.

(b) The present incumbent is working as Secretary incharge of NIOS since last
three years. The details of the period during which the Secretary incharge has been
working at NIOS is given in the Statement (See below).
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(c) The eligibility conditions and qualifications for the post are as under:

From All India Services and organized Group “A” Services holding

analogous posts on regular basis or 5 years regular service in the scale of
% 15,600-39,100 + G.P X 7,600/- (Pre-revised X 12000-375-16500), having
knowledge of:

(i)

(i)

Government of India Rules and Regulation regarding Administrative and

Service Matters, Finance and Accounts and Legal Matters.

Working knowledge of Hindi/English and computers. Failing which
Officers of Government/Semi Government/Autonomous Bodies or
Institutions holding analogous post on regular basis or 5 years of regular
service in the grade of I 15,600-39,100 + G.P X 7,600/- (Pre-revised
% 12,000-375-16,500) having knowledge of:

(i) Govt. of India Rules and Regulations regarding Administrative and

Service Matters, Finance and Accounts and Legal Matters.
(il)) Working knowledge of Hindi/English and computers.
Desirable
(1) Second Class Masters degree with 55% marks.

OR
(ii) PG Degree/Diploma in Management.

Statement

Details of the period during which the secretary incharge has been working at
NIOS on Officiating (Offg.) basis or holding Additional (Addl) charge:

SI. Name Whether officiating Designation From To
No. or additional charge

1. Shri Sunil Kaura (Offg.) Joint Director (Admin.) 03.09.2009  31.03.2010
2. Shri S. K. Misra (Offg.) Joint Director (Admin.) 05.04.2010  14.04.2010
3. Dr. R. K. Arya (Offg.) Joint Director (Media) 15.04.2010  10.06.2010
4. Shri C. Dharuman (Addl) Director (Evaluation)/HOD 29.04.2011  30.05.2012
5. Shri C. Dharuman (Addl) Director (Evaluation))HOD 16.07.2014  04.11.2016
6.  Shri Sunil Kaura (Offg.) Joint Director (Admin.) 05.11.2016  04.12.2016
7. Shri C. Dharuman (Addl) Director (Evaluation))HOD 05.12.2016  13.02.2017
8. Shri Sunil Kaura (Offg.) Joint Director (Admin.) 14.02.2017  27.02.2017
9.  Shri C. Dharuman (Addl) Director (Evaluation)/HOD 28.02.2017
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Misreporting by foreign media organisations

*267. SHRI RAJEEV CHANDRA SEKHAR: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether Government is aware that there are a number of foreign media
organizations that are deliberately or inadvertently misreporting the counter-terrorism
operations; and

(b) whether Government would consider strengthening its communications to

avoid accidental misreporting and strict regulations to prevent deliberate misreporting?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) A number of foreign media organizations operate in India
through resident correspondents or through locally hired journalists. Ministry of External
Affairs regularly monitors the coverage of all events related to India, including counter
terrorism operations. In the event of any misreporting of these events, either deliberately
or inadvertently, the matter is immediately taken up with the concerned organization

and India’s position is clearly explained.

In so far as TV channels permitted to be viewed in India are concerned, all
programmes and advertisements telecast on such TV channels are required to be in
conformity with the Programme and Advertising Code prescribed under the Cable
Television Networks (Regulation) Act, 1995 and Cable Television Networks Rules,
1994 framed thereunder. Rule 6(1)(p) of the Programme Code of the Cable Television
Rules, 1994 prohibits telecast of any programme which contains live coverage of any
anti-terrorist operation by security forces.

Integration of skill development with education and employability

*268. DR. T. SUBBARAMI REDDY: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) the details of flagship schemes launched to integrate skill development with

education and employability of youth;

(b) the details of funds provided during the last two years and the current
financial year to various State Governments for the purpose; and

(c) the number and details of skill development units set up by the respective
States for skill development training of youth along with the number of youth trained,

year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) Ministry of Skill
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Development and Entrepreneurship through National Skill Development Corporation
is supporting Ministry of Human Resource and Development and State Government
for implementation of the Centrally Sponsored Scheme for Vocationalisation of
Secondary and Higher Secondary Education (VS&HSE) and also supporting UGC
for the curriculum alignment/assessments of the three schemes namely Community
College, Bachelor of Vocation (B.Voc) and DDU Kaushal Kendras which is being

introduced in colleges and universities.

VS&HSE is implemented in Government schools from Class 9 to Class 12 under
the umbrella of Centrally Sponsored Scheme of Rashtriya Madhyamik Shiksha Abhiyan.
The scheme seeks to integrate vocational education with general academic education.
The specific objectives of the scheme are to enhance the employability of youth
through demand driven competency based, modular vocational courses; to fill the gap
between educated and employable; and to reduce the dropout rate at the secondary
level. It envisages close partnership with the industry in the design, development,
delivery, assessment and certification of skills content. Vocational subject is offered
as an additional subject at Secondary level and as a compulsory elective subject at
Higher Secondary level. The scheme is being implemented in 6,120 schools, out of

total 8,227 approved schools throughout the country.

(b) The details of funds released under VS&HSE to various States/UTs during

the last two years and current year is given in the Statement (See below).

(c) There is no provision to set up skill development units under the scheme
of VS&HSE.

Statement

States/UTs-wise funds released under VS&HSE during
the last two years and current year

(X in lakhs)
SI. No. State Name 2015-16 2016-17 2017-18
1. Andaman and Nicobar 20.60 38.45 115.24
Islands
2. Andhra Pradesh 0 432.96 0
3. Arunachal Pradesh 0 508.35 0
4. Assam 25.61 1442.52 984.46
5. Bihar 0 127.57 0
6. Chandigarh 0 4.86 2.01
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Sl. No. State Name 2015-16 2016-17 2017-18
7. Chhattisgarh 440.74 1887.05 352.82
8. Dadra and Nagar Haveli 10.10 19.80 0
9. Daman and Diu 10.10 29.65 0
10. Delhi 0 206.16 21.96
11. Goa 128.73 148.02 281.28
12. Guijarat 49.52 16.63 3.44
13. Haryana 2375.11 1926.19 1139.29
14. Himachal Pradesh 4238.16 5201.07 2708.46
15. Jammu and Kashmir 0 0 1581.73
16. Jharkhand 187.84 385.70 90.73
17. Karnataka 0 63.88 233.13
18. Kerala 0 0 57.27
19. Lakshadweep 0 0 0
20. Madhya Pradesh 0 494.53 2318.15
21. Maharashtra 162.06 2642.48 1217.78
22. Manipur 308.39 0 0
23. Meghalaya 40.08 0 57.29
24. Mizoram 156.62 78.49 0
25. Nagaland 0 52.93 39.10
26. Odisha 0 0 122.59
27. Puducherry 0 0 0
28. Punjab 2779.45 2022.19 2029.65
20. Rajasthan 1031.35 1745.04 1420.39
30. Sikkim 704.60 1109.67 1097.93
31 Tamil Nadu 0 230.23 0
32. Telangana 0 0 1041.79
33. Tripura 0 0 0
34. Uttar Pradesh 0 229.97 266.85
35. Uttarakhand 96.98 722.52 0
36. West Bengal 1330.80 473.76 0

TotaL 14096.84 22240.668 17183.34
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Manual scavenging

*269. SHRI MD. NADIMUL HAQUE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether the Ministry is aware that, despite ban, manual scavenging continues
to take place, even for Government work taken up by contractors and if so, the
details thereof;

(b) the details of action taken for incidents of manual scavenging;

(c) the number of cases of infections as well as deaths of manual scavengers
reported during 2013 to 2017; and

(d) what further steps the Ministry is taking to stop the practice completely?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
THAAWAR CHAND GEHLOT): (a) and (b) No case of employment of manual
scavengers for Government work has been brought to the notice of the Government
after the coming into force of the “Prohibition of Employment as Manual Scavenger and
their Rehabilitation Act, 2013 (MS Act 2013)”. 13 States have reported identification
of 13368 manual scavengers upto 31.07.2017 The manual scavengers identified by the
States and Union Territories are provided the following rehabilitation benefits under
‘Self Employment Scheme for Rehabilitation of Manual Scavengers’ to liberate them

from manual scavenging:
(i) Onetime cash assistance of I 40,000/~ to the identified manual scavenger.

(i) Skill Development Training with Stipend of ¥ 3,000/- per month for the
training period upto two years or less for the identified manual scavenger/

dependent family member.

(iii) Loans upto X 15 lakh for income generating activities with capital subsidy
upto ¥ 3,25,000/- are provided to the identified manual scavenger/dependent
family members at concessional rate of interest of 5% per annum (4% for
women) for projects upto ¥ 25000/- and at the rate of 6% per annum for
projects above I 25000/-.

State-wise details of manual scavengers identified and rehabilitation benefits
provided to them and their dependents are given in the Statement--I (See below).

(¢) There have been reports of 70 cases of death of individuals while cleaning
septic tanks and sewers as per details given in the Statement-II (See below). States
have also reported identification of such cases and payment of compensation in

pursuance of Supreme Court’s directives in its judgment dated 27.03.2014 in Writ
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Petition No. 583 of 2003 details of which are given in the Statement-III (See below).

(d) Ministry of Drinking Water and Sanitation and Ministry of Urban Development
are implementing Swachh Bharat Abhiyan to provide technical and financial support
to the States and Union Territories to accelerate sanitation coverage in rural and

urban areas respectively to eliminate the need for manual scavenging.

The States and Union Territories are continuously pursued to complete the process
of identification of all such persons who are still engaged in manual scavenging to

ensure total eradication of manual scavenging.

In order to ensure complete rehabilitation of identified manual scavengers and
their dependents, awareness camps are organized in areas having concentration of
identified manual scavengers to motivate them to undertake skill development training

programmes to enable them to take up alternative employment.
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Statement-111

Details of compensation paid as per Supreme Court judgment dated 27.03.2014.

SI. No.

State Government

Details of compensation paid

1.

Tamil Nadu

Punjab

Karnataka

Uttar Pradesh

Delhi

Haryana

Full compensation has been paid in 141 cases of
144 identified cases. In the remaining 3 cases, legal
heirs could not be found in 2 cases and in third

case the owner himself was the victim.

18 cases partial compensation ranging from ¥ 1
lakh to 3 lakh.

Of the total compensation of I 5.7 crore for
57 cases the State Government has sanctioned
T 2,03,40,080/ and action has been initiated for
sanctioning the balance amount of ¥ 3,76,59,920/-
by the end of April, 2017. Full compensation has

been released in 6 cases

Compensation of I 6,30,000/- in one case has
been paid. In other 36 identified cases instructions
have been issued by the State Government to
the concerned district authorities for payment of

compensation as per Supreme Court’s order.
Full compensation has been paid in 1 case.

Full compensation has been paid in 3 cases.

Collaboration with NGOs for Saakshar Bharat Mission

*270. SHRI PRAMOD TIWARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Ministry has collaborated with some NGOs to work under the

Saakshar Bharat Mission in the recent past, if so, the details thereof;

(b) if not, the reasons therefor and the steps taken in this regard; and

(c) the manner in which this collaboration would help in improving the enrolment

ratio and health and social indicators in the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) and (b) No, Sir. There is no direct collaboration with NGOs

to work under the Saakshar Bharat programme, a Centrally Sponsored Scheme.
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The programme is being implemented by the respective State Government through
their respective State Literacy Mission Authority at State level, Zilla Lok Shiksha
Samiti at District level, Block Lok Shiksha Samiti at Block level and Panchayat
Lok Shiksha Samiti at Gram Panchayat level. However, there is a provision of
representation of NGOs and other stakeholders such as elected representatives,
eminent educationists, eminent social/literacy activists, college/school teachers, Mahila
Mandal/SHG members etc. in the composition of the Saakshar Bharat Programme

implementation committees.

(c) Does not arise.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Nuclear reactors at Kovvada built by westinghouse

2721. SHRI V. VIJAYASAI REDDY: Will the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that the Westinghouse Electric, the company that was
supposed to build nuclear reactors at Kovvada in Andhra Pradesh has become bankrupt,
if so, the details thereof;

(b) whether Government is considering the project proposals of other companies

to build nuclear reactors there;

(c) whether it is also a fact that the State Government has started land acquisition
on the site without holding a public hearing in violation of the Land Acquisition
Act, 2013; and

(d) whether villagers have protested against acquisition of land for the project
and if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Nuclear Power Corporation of India Limited (NPCIL)
has been in discussions with M/s Westinghouse Electric Company (WEC), United
States of America (USA) to arrive at a viable project proposal for setting up nuclear
power plants in India. The filing of bankruptcy by M/s WEC has been noted. This
would be factored-in during further discussions to ensure protection of our interests

while arriving at the project proposals.

(b) No, Sir. There is presently no proposal to set up nuclear power reactors at

Kovvada in cooperation with any other country/company.
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(¢) No, Sir. The land acquisition is being carried out in accordance with the
Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement (RFCTLARR) Act, 2013.

(d) There had been sporadic opposition among some sections of the local people
against acquisition of land mainly on issue of compensation and rehabilitation. The
issues related to rehabilitation are being addressed in association with the State
Government. In addition, public awareness programmes to spread awareness and allay

concerns of the people about the project have also commenced.
Nuclear power plants to reduce use of fossil fuels
2722. SHRI T. RATHINAVEL: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Government is considering to set up more nuclear

power stations to curb the use of fossil fuels;

(b) whether it is also a fact that Government has undertaken survey to identify

the locations for the proposed nuclear plants; and

(¢) whether Government has taken a decision to understand the feelings of the
people of any area before Government takes steps to set up nuclear plants,if so, the
details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) India is not very rich in fossil fuel resources and
considering the large and growing energy demand, all energy sources are deployed
optimally. Nuclear power is a clean and environment friendly base load source of
electricity generation, which is available 24x7. It also has a huge potential and can

provide the country long term energy security.

(b) The process of identification of potential sites for locating future nuclear power
plants is an ongoing activity, carried out by the Standing Site Selection Committee

(SSSC) of the Department of Atomic Energy.

(c) There exists a framework of considering the local people’s opinions before
setting up nuclear power plants. Public hearing is held at the time of land acquisition
(as per the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement [RFCTLARR] Act, 2013) and during the process
of obtaining Environmental Clearance from Ministry of Environment, Forest and
Climate Change (MoEF&CC). In addition, queries received from local people or
their representatives to the Government are responded. At all proposed new sites,

public awareness programmes are also taken up in advance to spread awareness
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about different aspects of nuclear power and allay any apprehensions in a simple

and credible manner.
Commissioning of unit-3 of Kudankulam NPP
2723. SHRI R. VAITHILINGAM: Will the PRIME MINISTER be pleased to state:

(a) whether Government has analyzed the reasons behind the delay in commissioning
of Unit-3 of nuclear power plant (NPP) at Kudankulam, if so, the details thereof;

(b) by what time, it is likely to be commissioned; and

(c) the details of reasons behind lesser production from the first two units of
Kudankulam NPP?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Does not arise as the construction of Units 3&4 has
just commenced. The first pour of concrete for reactor foundation slab of Kudankulam
Unit-3 (KKNPP-3) was done on June 29, 2017.

(b) The units are expected to be completed by 2023-24.

(¢) The initial power levels of Kudankulam Units 1&2 were raised in steps as
per the laid down procedures and in accordance with the regulatory clearances. At
each stage, various tests were conducted and the results submitted to the regulatory
authority, Atomic Energy Regulatory Board (AERB). As a result, the generation from
the units was lower in the initial stages. Subsequently, however, the units have been

operated at their rated power.
Establishment of eight additional power reactors
+2724. SHRI PRABHAT JHA: Will the PRIME MINISTER be pleased to state:

(a) whether Government has accorded in-principle site approval for the
establishment of eight additional nuclear power reactors of 6800 Megawatt capacity,
if so, the details thereof; and

(b) whether the Department of Atomic Energy has set a target of achieving
installed capacity of 20,000 Megawatt of nuclear energy by 2020 with internal
resources and foreign collaborations under the nuclear energy programme and if so,
the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The Government has accorded ‘in principle’ approval

T Original notice of the question was received in Hindi.
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of five sites for locating 28 nuclear power reactors with a total capacity of about
32000 MW.

In addition, there are presently nine reactors under construction with a total
capacity of 6700 MW. The Government has also recently accorded administrative

approval and financial sanction for twelve reactors with a total capacity of 9000 MW.
The details are as follows:

Presently, following nuclear power projects are under various stages of construction:

Project Location and State Capacity(MW)
KAPP-3&4 Kakrapar, Gujarat 2 x 700
RAPP-7&8 Rawatbhata, Rajasthan 2 x 700
KKNPP-3&4 Kudankulam, Tamil Nadu 2 x 1000
PFBR Kalpakkam, Tamil Nadu 500
GHAVP-1&2 Gorakhpur, Haryana 2 x 700

In addition, following nuclear power projects have been accorded financial sanction

and administrative approval by the Government:

Project Location and State Capacity (MW)

Projects Accorded Administrative Approval and Financial Sanction

GHAVP-3&4 Gorakhpur, Haryana 2 x 700
Kaiga-5&6 Kaiga, Karnataka 2 x 700
Chutka-1&2 Chutka, Madhya Pradesh 2 x 700
Mahi Banswara-1 to 4 Mahi Banswara, Rajasthan 4 x 700
KKNPP-5&6 Kudankulam, Tamil Nadu 2 x 1000

The Government has also accorded ‘In principle’ approval of the following sites

for setting up nuclear power plants in future.

Sites Accorded ‘In-Principle’ Approval

Bhimpur, Units-1 to 4 Bhimpur, Madhya Pradesh 4 x 700
Jaitapur, Units-1 to 6 Jaitapur, Maharashtra 6 x 1650
Kovvada, Units-1 to 6 Kovvada, Andhra Pradesh 6 x 1208
Chhaya Mithi Virdi, Units-1 to 6 Chhaya Mithi Virdi, Gujarat 6 x 1000*
Haripur, Units-1 to 6 Haripur, West Bengal 6 x 1000*

*Nominal Capacity
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(b) On completion of the projects presently under construction and accorded
financial sanction, the installed nuclear power capacity is expected to reach 10080
MW by 2020 and over 20000 MW by 2031.

Improving connectivity in Manipur

2725. SHRI K. BHABANANDA SINGH: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state:

(a) whether a working group on Improvement and Development of Transport
Infrastructure in the North-East under the National Transport Development Policy
Committee has submitted a report;

(b) if so, the details of recommendations for improving connectivity in the
North-East with special focus on Manipur; and

(c) whether the Ministry has started/proposes to start any project for transport
infrastructure in Manipur on line with those recommendations under NLCPR and if
so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH): (a) Yes, Sir. The Working
Group on Improvement and Development of Transport Infrastructure in the North

East had submitted its report to National Transport Development Policy Committee
(NTDPC) in June, 2012.

(b) The recommendations of the Committee inter alia include, intensifying
transport linkage with Myanmar in particular; development of hubs and spoke model
for improving air connectivity; development of skills for construction and maintenance;
inclusion of provision for periodic maintenance in road contracts; optimal use of

waterways and development of multi-model hubs.

(¢) Under the scheme of Non-Lapsable Central Pool of Resources (NLCPR),
projects are taken up on the basis of priority list submitted by State Government.
In Manipur, under sector “Road and Bridges”, 20 projects with approved cost of
% 92.37 crore have been completed and 06 projects with approved cost of ¥ 205.78

crore are in progress.
Protection of boundaries of Arunachal Pradesh

2726. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that China has been claiming Arunachal Pradesh as their
territory and has renamed some of the places in that States, if so, the details thereof;
and
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(b) whether any dialogue has taken place between the two countries in this

regard to protect the boundaries of that State and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
SHRI M. J. AKBAR): (a) and (b) China disputes the international boundary between
India and China. In the Eastern Sector, China claims approximately 90,000 square
kilometers of Indian territory in the State of Arunachal Pradesh. The fact that Arunachal
Pradesh is an integral and inalienable part of India has been clearly conveyed to the

Chinese side on several occasions, including at the highest level.

Ministry of Civil Affairs of China had issued a so-called ‘notification’ on its
website on 13 April 2017 assigning names to places in the state of Arunachal Pradesh.
Government of India has rejected China’s move and made it clear that assigning
invented names to places in the state does not alter the fact that Arunachal Pradesh

is an integral and inalienable part of India.
India-Japan nuclear agreement

2727. SHRI T. RATHINAVEL: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the landmark India-Japan civil nuclear agreement

has came into force, if so, the details thereof; and

(b) whether it is also a fact that the agreement would provide an enhanced

cooperation in energy security and clean energy and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) Yes. The Agreement between the Government of the
Republic of India and the Government of Japan for Cooperation in the Peaceful Uses

of Nuclear Energy has entered into force on 20 July 2017.

(b) The Agreement seeks to promote full cooperation between the two countries
in the development and uses of nuclear energy for peaceful purposes on a stable,
reliable and predictable basis and will pave the way for enhanced cooperation in

energy security and clean energy.
Work on economic corridor

2728. SHRI RANJIB BISWAL: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government has asked China to stop work on its ‘economic corridor’
passing through Pakistan Occupied Kashmir (PoK);
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(b) if so, the details thereof and the reaction of Chinese Government thereto;
and

(c) the details of steps proposed to be taken by Government in case China does

not pay heed to our request?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (c) The so-called ‘China-Pakistan Economic Corridor’
(CPEC), which is being projected as a flagship project of China’s ‘One Belt One
Road’ (OBOR) initiative, passes through parts of the Indian State of Jammu and
Kashmir which has been in illegal occupation of Pakistan since 1947. Government
has conveyed to the Chinese side, including at the highest level, its concerns about

their activities in Pakistan Occupied Kashmir and asked them to cease these activities.

Government will continue to convey these concerns to the Chinese side at all

appropriate opportunities.
Indian migrant labourers held in prisons

2729. SHRIMATI KANIMOZHI: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the number of Indian migrant labourers presently held in the prisons of
the eighteen countries of West Asia and the reasons for which they are being held

country-wise;

(b) the number of complaints received by the Indian Missions located in those

countries regarding the migrant labourers, country-wise; and
(c) the actions taken by the Indian Missions in those cases?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) As per the information available, a total of 4,329
Indian migrant labourers are held in jails in eighteen West Asian countries. Many
foreign countries do not provide information on imprisonment of Indian nationals
in their countries, except when they are under orders of deportation. The reasons
for imprisonment include violating local laws, illegal stay or not possessing valid
travel document. From 2015 till date, 45,444 complaints were received by the Indian
Missions and Posts abroad located in these eighteen West Asia countries regarding

the migrant labourers. Country-wise details are given in the Statement (See below).

(¢) Our Missions and Posts abroad extend all possible help and assistance to
the imprisoned Indian nationals including when they are detained by local police/

immigration authorities or put in jails for violation of immigration laws. After
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confirmation of nationality of such persons, our Missions and Posts also facilitate
their repatriation to India by issuing them necessary travel documents. The Mission/
Post officials attend labour/general court hearings against Indian nationals. They also
make regular visits to local jails and detention centers to ascertain the condition of
Indian nationals lodged there and provide requisite help and support including legal

assistance in deserving cases.
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Visa to mother of Kulbhushan Jadhav

2730. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government has written to the Government of Pakistan to grant Visa to

mother of Kulbhushan Jadhav if so, the details thereof and if not, the reasons therefor;
(b) what has been the reply from the Government of Pakistan;

(c) whether any steps have been taken by Government to seek consular access
for Kulbhushan Jadhav; and

(d) if so, the details thereof along with the outcome of such steps?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) Yes. The Government issued a note verbale on
25 April 2017 to the High Commission of Pakistan in New Delhi requesting visas
for the parents of Shri Kulbhushan Sudhir Jadhav. The External Affairs Minister
also wrote a letter to the then Adviser to the Prime Minister of Pakistan on Foreign
Affairs on 27 April 2017 seeking his personal intervention in the matter. However,

there has been no response from Pakistan side.

(c) and (d) Government has repeatedly sought consular access to Shri Jadhav
since 25 March 2016 when the High Commission of India in Islamabad was first
informed of his custody with Pakistan authorities. However, Pakistan has not provided

consular access to Shri Jadhav so far.
Indians in foreign prisons

2731. SHRI HUSAIN DALWAI: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the details of Indian nationals lodged in foreign prisons convicted and under

trials, domicile-wise, gender-wise, offence-wise and category-wise;

(b) the total number of applications for repatriation received and the total
number of Indian nationals repatriated from foreign prisons since the enactment of

the Repatriation of Prisoners Act, 2003;

(c) the number of countries with which India has bilateral agreements in regard

to repatriation of prisoners; and

(d) the details of inter-ministerial process of interaction between different Ministries
and Departments within Government and the average time taken to process such
repatriation requests?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) As per the information available with the Ministry,
country-wise list showing the details is given in the Statement (See below). Due to
strong privacy laws prevailing in many countries, the local authorities do not share
information on prisoners unless the person concerned consents to the disclosure of
such information. Even, countries which share the information, do not generally provide

the detailed information about the Indians who have been imprisoned.

(b) After the enactment of the Repatriation of Prisoners Act in 2003, 170
applications for repatriation have been received and 61 Indian prisoners have been

repatriated from foreign prisons.

(¢) So far, India has signed bilateral agreements with 30 countries. Besides this,
India has acceded to the Inter American Convention, by virtue of which, India can
receive and send requests to the member countries as well as those countries who

have signed/ratified the Inter American Convention.

(d) The processing of cases of transfer of prisoners involves steps like nationality
verification, security clearance, views of Narcotic Control Bureau, if drug trafficking is
involved, identification of prison by the State/Union Territory Government, completion
of documents process by the India/foreign Mission concerned and consent of the
transferring/receiving Governments. Time taken to process and an application for
transfer depends on the completion of necessary formalities and documents by the

concerned agencies and State/ Union Territory Governments.
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Inclusion of India in NSG

2732. SHRI KIRANMAY NANDA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state whether during the recent visit of Prime Minister to America and
Netherland, any discussion was held about including India in the Nuclear Suppliers
Group (NSG), if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): Yes. During the visit of Prime Minister to United States of
America and The Netherlands in June 2017, discussions were held on this subject
and both the countries have expressed their support for India’s early membership of
the Nuclear Suppliers Group (NSG).

Declaring syed salahuddin as global terrorist

2733. SHRI AMAR SINGH: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that Hizbul Mujahideen leader Syed Salahuddin has
recently been declared as specially designated global terrorist by Government of

United States of America, on a specific request from Indian Government;
(b) if so, the details thereof and its effects on the activities of Salahuddin;

(c) whether it is also a fact that Salahuddin was emboldened enough to participate
soon thereafter in a television interview where he leisurely promised more terrorist

attacks in Jammu and Kashmir; and
(d) if so, Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) On 26 June 2017, during the visit of Prime Minister
to the US, the US Department of State designated Syed Salahuddin, leader of the
militant group Hizb- ul-Mujahideen (HM) as a Specially Designated Global Terrorist
(SDGT). The Media Note issued by the State Department in this regard inter alia
states “Under Salahuddin’s tenure as senior HM leader, HM has claimed responsibility
for several attacks, including the April 2014 explosives attack in the state of Jammu
and Kashmir, which injured 17 people.” There is close cooperation between India
and the US on combating terrorism including through designation of terrorist entities

and individuals.

(b) According to the State Department media note issued in this regard, “As a
consequence of this designation, U.S. persons are generally prohibited from engaging

in transactions with Salahuddin and all of Salahuddin’s property and interests in



206 Written Answers to [RAJYA SABHA] Unstarred Questions

property subject to United States jurisdiction are blocked.” Further, according to the
media note, this action “notifies the U.S. public and the international community that
Mohammad Yusuf Shah, AKA Syed Salahuddin, has committed, or poses a significant
risk of committing, acts of terrorism. Designations of terrorist individuals and groups
expose and isolate organizations and individuals, and result in denial of access to
the U.S. financial system. Moreover, designations can assist or complement the law

enforcement actions of other nations.”

(¢) In an interview broadcast on a Pakistani TV channel Geo News on 02 July
2017, Syed Salahuddin inter alia threatened more attacks in India including in the

State of Jammu and Kashmir.

(d) On 03 July 2017, in response to a query regarding the aforementioned
interview, the Official Spokesperson of Ministry of External Affairs stated that: “The
brazen admission by Syed Salauddin of perpetrating terrorist attacks on India and
having the capacity to carry out such attacks at any place and time in India is a
further proof of Pakistan’s continuing policy of cross border terrorism. His confession
of assistance in such activities from Pakistan also affirms the complicity of Pakistan’s
state structure in using terrorist proxies as a matter of policy against the neighbours.
The interview only highlights the unabashed manner in which terrorist organizations and
leaders enjoy freedom of operations in Pakistan, including access to terror financing
and procurement and supply of weapons for terrorism. It is a matter of deep regret
that senior Pakistan functionaries continue to justify and defend the activities of such
internationally designated terrorist entities and leaders who are responsible for killing
thousands of innocent civilians over the past three decades. Pakistan must give up its
policy of cross-border terrorism, fulfil its obligations under international resolutions

and stop all activities of terrorists from the territory under Pakistan’s control.”
Talks during G-20 summit

2734. SHRI ANIL DESAI: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether India exercised, major influence on counter-terrorism, held talks on

trade investment and migration at G-20 Summit;

(b) whether the fate of IT people, who have been displaced due to impact, of
United States of America’s present policies seeking jobs in their countries figured in
the talks; and

(c) if so, the reaction of those countries to provide job opportunities to our IT
people?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) The G20 Hamburg Summit was held on 7-8 July 2017.
The Prime Minister presented an 1l point action agenda to the G20 Leaders on
countering terrorism. The Hamburg G20 Leaders' Statement on Countering Terrorism
was issued, wherein the G20 Leaders unanimously condemned all terrorist attacks
worldwide. They were united and firm in their fight against terrorism and its financing,
adding that terrorism is a global scourge that must be fought and terrorist safe havens
eliminated in every part of the world. The issues on the agenda of the G20 Summit

included trade and investment, and displacement.

(b) and (c) No comprehensive changes have been made so far in the United States
of America (US) to the work visa programmes under which Indian I.T. professionals
travel to the US. The Government of India remains closely engaged with the US
Administration and the US Congress on this issue. There is positive recognition in
the US of the contributions made by Indian skilled professionals to the growth and
development of the US economy as well as in helping the US retain its competitive

edge and innovation advantage.
Belt and road initiative of China

2735. SHRI A. K. SELVARAIJ: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the Belt and Road Initiative (BRI) of China which
aims to link Asia with Europe for trade and other exchanges, represents an opportunity

for India;

(b) whether it is also a fact that even if some portion of what is proposed in the
BRI is implemented, it would markedly change the economic and strategic landscape

within which we operate; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (c) Government has taken cognizance of the ‘One
Belt One Road’ (OBOR) or the ‘Belt and Road Initiative’ (BRI) of the People’s
Republic of China. Government is of firm belief that connectivity initiatives must be
based on universally recognized international norms, good governance, rule of law,
openness, transparency and equality, and must be pursued in a manner that respects

sovereignty and territorial integrity.

The inclusion of the so-called China-Pakistan Economic Corridor (CPEC),

which passes through parts of the Indian state of Jammu and Kashmir under illegal
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occupation of Pakistan, as a flagship project of OBOR reflects lack of appreciation
of India’s concerns on the issue of sovereignty and territorial integrity. Government
has conveyed to the Chinese side, including at the highest level, its concerns about

their activities in Pakistan Occupied Kashmir and asked them to cease these activities.
Meeting with foreign secretary of Sri Lanka

2736. SHRI R. VAITHILINGAM: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Foreign Secretary met his Lankan counterpart recently, if so,
the details thereof; and

(b) whether the issues of attacks on Indian Tamil fishermen were taken up during

the discussions, and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) Foreign Secretary visited Sri Lanka in April 2017 and held
discussions with his counterpart and senior Sri Lankan leaders. A range of bilateral

issues was covered in his talks.

(b) He reiterated India’s concerns on this matter and urged that a constructive

approach be taken.
Indians imprisoned and dying abroad

2737. SHRI MAJEED MEMON: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the details of imprisoned Indians including fishermen who died abroad during
the last two years and the current year;

(b) whether Government has taken up the matter with the authorities of the

respective countries;

(c) whether the autopsies of dead bodies of the imprisoned Indians were conducted

by the authorities concerned and if so, the findings thereof, case- wise; and

(d) whether the mortal remains of all those who have died have been brought
back to the country and if so, the details thereof and if not, the reasons therefor,

case-wise?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) As per the information available with the Ministry, details
of imprisoned Indians including fishermen who died abroad during the last two years

and the current year is given at Annexure.
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(b) Upon receipt of information about death of Indian nationals, including those
imprisoned, Indian Missions/Posts to take up the matter with local authorities and
also initiate prompt action to facilitate transportation of dead bodies to India. The
Missions/Posts liaise with employers/sponsors/local authorities to expedite the process
which includes requisite documentation and clearances of local authorities, preparation
of the dead bodies for transportation, obtaining consent of the family of the deceased
for acceptance of the body. In cases where the employers are non- cooperative
financial assistance is also arranged by our Missions/Posts with contributions from
the community associations, welfare fund, etc. Matters relating to compensation/
terminal dues are actively pursued with employers/insurance companies. In cases
which are pending with the courts, the Missions/Posts keep the family members
of the deceased informed of the status of the case and liaise with the lawyers for

expeditious settlement of the cases.

(c) and (d) Details are given in the Statement.
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Increase in business with China

2738. SHRI VIVEK K. TANKHA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether despite growing tensions between India and China, there is an increase
in doing business with China in as much as several Memorandum of Understanding
(MoUs) worth over 10,000 crore have been signed/executed by Public Sector Units

(PSUs) in various States, if so, the details thereof; and

(b) whether Chinese vendors have captured 49 percent of the Indian mobile
handset market and Chinese smartphone maker Xiaomi, despite reports of data security
breaches by IAF, alone would generate $2 billion revenue from its operations in India
this year, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) India and China have built up a substantial economic
relationship in recent years that includes trade, project exports and investments.
Bilateral trade was US$ 71.48 billion in 2016-17. Due to market access challenges
in China, India, however, ran a deficit of US$ 51 billion. This is a matter of serious
concern and has been taken up with the Chinese Government at high levels. Insofar
as investment is concerned, China ranks 17th in terms of FDI equity inflows and the
cumulative FDI stock from April 2000 to March 2017 is US$ 1.64 billion.

Memorandums of Understanding, agreements and contracts have been signed by
public sector undertakings as well as private business with Chinese companies in

various sectors, based on extant policies governing such transactions.

According to Government statistics, India imported goods under HS Code 8517
(dealing with telephone sets cellular and wireless network) worth US$ 3.67 billion
from China in the last year. Individual revenue statistics are obtainable from companies
concerned.

Government maintains a close and continuous watch on all developments that

have security implications and takes appropriate measures from time to time.
Abduction and conversion of Hindu Girls

+2739. SHRI LAL SINH VADODIA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that Hindu girls are being abducted and converted in

Pakistan;

T Original notice of the question was received in Hindi.



214 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, whether the Ministry has taken any steps in this regards; and
(c) if so, the details thereof and if not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (¢) Government, from time-to-time, has come across
reports of problems being faced by members of minority community, including
forced conversion of Hindu Girls in Pakistan. Recently, in June 2017, a Hindu
girl was reportedly abducted and forcefully converted and married to a Muslim

man in Sindh.

It is primarily the responsibility of the Government of Pakistan to discharge its
obligations towards its citizens, including members of the minority community and
ensure their safety, security and well being. Government, from time to time, takes

up the matter at a bilateral level with the Government of Pakistan.
Low cost houses for poor and slum dwellers

2740. SHRI D. KUPENDRA REDDY: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(a) whether the poor and slum dwellers in the urban areas/cities of the country
are provided/being provided low-cost houses under various schemes of Government,
if so, the details thereof;

(b) whether the intended beneficiaries/allottees do not occupy their houses and

keep them vacant;

(c) if so, the details thereof and the reasons for keeping their houses unoccupied,;
and

(d) the steps taken/being taken by Government to stipulate any timeline for
occupying the houses by the allottees or otherwise to identify the persons/people

waiting for allotment of such houses?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERIJIT SINGH): (a) ‘Land’ and ‘Colonization’ are State subjects
and it is the responsibility of the State/UT Governments to provide housing to all its
citizens including slum dwellers. The central Government through its schemes facilitates
the efforts of the States/UTs in addressing the housing shortage. The Pradhan Mantri
Awas Yojana (Urban) launched on 25.06.2015, aims to provide assistance to States/
UTs in addressing the housing requirement of the slum dwellers and other urban

poor. ‘In-situ’ Slum Redevelopment (ISSR) is a component under PMAY (Urban)
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under which State/UT Government may take up Slum redevelopment projects using
land as a resource for providing houses to eligible slum dwellers. Slum rehabilitation
grant of ¥ 1.0 lakh per house, on an average, is admissible for all houses built in

all such projects.

(b) to (d) Identification of beneficiaries and allotment of houses under the schemes

is the responsibility of the State/UT Governments concerned.

The Ministry undertakes reviews on regular intervals and during these reviews,
State/UT Governments are advised to expedite completion and allotment of houses

to the beneficiaries.
Illegal Jeans dying factories in Delhi

+2741. SHRI MOTILAL VORA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(a) whether Government is aware that illegal jeans dying factories are being
operated in various residential areas of Delhi, particularly in Shiv Vihar in North
East Delhi;

(b) whether it is a fact that the chemicals and contaminated water flowingout of
such factories are causing cancer and other deadly diseases to the public and also

contaminating the groundwater; and

(c) if so, the action taken by Government in this regard, and if not, the reasons

therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERIJIT SINGH): (a) As per the information received, East
Delhi Municipal Corporation has taken prosecution action against 44 jeans dyeing
factories in Shiv Vihar area. Commissioner of Police, Delhi, has informed that they
have registered a total of 31 cases under section 133 Code of Criminal Procedure
upto 15.07.2017, against illegal jeans dyeing factories in Delhi, including at Shiv
Vihar area. North Delhi Municipal Corporation (NrDMC) and South Delhi Municipal
Corporation (SDMC) have informed that as and when any complaint in this regard

is received, appropriate action is initiated.

(b) and (c) Delhi Pollution Control Committee, Government of National Capital
Territory of Delhi, NrDMC and SDMC have informed that no such study is available
with them.

T Original notice of the question was received in Hindi.
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Sanitation ranking of NDMC of Delhi

12742. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(a) whether it is a fact that the sanitation ranking of Lutyen’s Delhi-NDMC has

gone down;

(b) if so, the reasons therefor and the lacunae in the steps taken to improve

this ranking and the details of steps taken to do away with them;

(c) whether any action has been taken against any employee for negligence

towards sanitation; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) and (b) In absolute terms, NDMC has
scored higher (1707.96 out of 2000) in Swachh Survekshan 2017 as compared to
Swachh Survekshan 2016 (1704 out of 2000). However, given that the coverage in
2017 (434 cities) was higher compared to the coverage in 2016 (73 cities), NDMC
performance can be said to have been better (7th out of 434 cities) as compared to
2016 (4th rank among 73 cities). NDMC is taking following efforts for improvingits

ranking in next round of survey.
(a) Quality Council of India (QCI) has been engaged by NDMC and is carrying
out gap analysis as per present parameters and guidelines provided by MHUA.

(b) QCI shall further carry out hand holding exercise with NDMC to complete

any observed deficiency.

(c) NDMC has also taken many new initiative like waste segregation at source,
distribution of twin bins to residents, intensive awareness activities in
area regarding waste segregation and monitoring, training of servants and
safaikaramcharis regarding waste segregation, installation of Bio-methenization
plant, procurement of Organic waste converter plant to deal with wet waste

conversion to compost/energy.

(d) 10 STPs with installed capacity of 3.1 MLD have already been made in

NDMC area and recycled water is being used for horticulture purposes.

(e) Construction of new Public Toilet/Community Toilets in NDMC area at the

T Original notice of the question was received in Hindi.
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areas prone to open defecation and urination Constructive citizen engagement
through social media and other platforms to ensure participation of stakeholders

is being ensured.
(f) Night sweeping at commercial arecas have been started.

(g) IT based monitoring of field functions and feedback mechanism for public
toilets and complaint redressal mechanisms has been developed to improve

efficiency.

(h) NDMC has installed state of the art Garbage Transfer Stations at the points
of bulk waste generation to reduce the number of trips require to transfer

the garbage.
(c) and (d) Question does not arise.
Surrendering of DDA houses

+2743. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(a) the number of old houses included in Delhi Development Authority (DDA)
Housing Scheme, 2017 which were surrendered by allottees because of deficiencies

during the previous schemes;

(b) the improvements made and the repairs undertaken of such houses during
2014 to 2017 so that successful allottees of the current scheme do not surrender the
houses; and

(c) whether the financial penalty proposed to be imposed on allottees for
surrendering the houses in the current scheme is an attempt to forcibly handed over

rejected houses to successful allottees revealing the shortcomings of DDA?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERIJIT SINGH): (a) and (b) Delhi Development Authority (DDA)
has informed that 12,072 flats of different categories in various locations in Delhi
have been offered in its ‘DDA Awasiya Yojana-2017°. These include 11,245 flats
of various categories, which were surrendered/cancelled under the previous schemes

mainly for following reasons:
(1) Applicants did not like the location/area of the allotted flats.

(i) Applicants did not find build up area of allotted flats sufficient.

T Original notice of the question was received in Hindi.
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(ii1) Non-payment of demanded amount by the allottees within the stipulated

timeframe.

DDA has further informed that 793 flats out of these 11,245 flats included in
the Scheme are of ‘old stock’ , which will be allotted to the successful allottees in
good habitable condition after proper repairing/ retrofitting and ensuring provision of
all the amenities and infrastructure.

(c): DDA has informed that the deterrent condition for surrender/cancellation
charges in the DDA Awasiya Yojana-2017, has been incorporated not to force the
allottees to accept the flats but with an objective to discourage speculation and
extend the benefit of the Scheme to the needy/serious applicants only. Necessary
arrangements have also been made by the DDA for the applicants to have a look

and make assessment of the locality/flats before filing the application.
Assistance under credit linked subsidy scheme

+2744. SHRI SURENDRA SINGH NAGAR: Will the Minister of HOUSING
AND URBAN AFFAIRS be pleased to state:

(a) the details of the Credit Linked Subsidy Scheme under the Pradhan

MantriAwasYojana;

(b) whether Government has any record related to financial assistance provided

during the last two years under the Scheme, if so, the details thereof; and

(¢) whether there is any proposal to increase financial assistance under the
scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERIJIT SINGH): (a) to (¢) Under Credit Linked Subsidy Scheme
(CLSS) for EWS/LIG component of Pradhan MantriAwasYojana (Urban) {PMAY[U]},
beneficiaries of Economically Weaker Section (EWS) and Low Income Group (LIG)
not owning a pucca house anywhere in India and seeking housing loans from Banks,
Housing Finance Companies and other such identified institutions are eligible for an

interest subsidy at the rate of 6.5% for a maximum tenure of 20 years we.f. 01.01.2017.

The credit linked subsidy is available only for loan amounts upto 6 lakh and
additional loans beyond 6 lakh, if any, are at nonsubsidized rate. Under CLSS for
EWS/LIG, an amount of Rs.96242.21 lakh has been credited into the home loan
account of 49,566 beneficiaries as interest subsidy till 31st July, 2017.

T Original notice of the question was received in Hindi.
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Government of India has also launched a new Credit Linked Subsidy Scheme
to provide interest subsidy for housing loans to eligible beneficiaries belonging to
Middle Income Group (CLSS for MIG). The scheme will be implemented initially
in 2017 for a period of one year wef. 01.01.2017.

The Scheme covers two income segments in the MIG viz. annual household
income between I 6,00,001 to ¥ 12,00,000 (MIG-I) and annual household income
between ¥ 12,00,001 to ¥ 18,00,000 (MIG-II). The interest subsidy under the new
scheme will be available to beneficiaries of MIG-I category and MIG-II for loan
amounts upto T 9,00,000/- and 12,00,000/, respectively. The interest subsidy will
be at the rate of 4% and 3% on the principal amount of the loan for the MIG I
and MIG II beneficiary, respectively and would be credited upfront to the housing
loan account of the beneficiary. Additional housing loans beyond I 9,00,000/- and
% 12,00,000/-, respectively, if any, will be at non-subsidized rate.

There is no proposal to increase financial assistance under the Credit Linked

Subsidy Scheme.
Land pooling policy in Delhi

2745. SHRIMATI RAJANI PATIL: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(a) whether Government has recently declared 89 villages as urbanizable
areas and 95 villages as development area of DDA thus paving the way for
implementation of Land Pooling Policy (LPP) in Delhi and if so, the names of

these villages;

(b) by when DDA would notify the rules and regulations for implementation of

Land Pooling Policy in Delhi and announce the operationalisation of LPP; and

(c¢) whether Government would expedite the issue of notification of rules and
regulations and operationalisation of the policy soon as a substantial time has already
lapsed since the policy was notified in 2013?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND
URBAN AFFAIRS (RAO INDERIJIT SINGH): (a) to (c) A list of 89 villages
declared as ‘Urban areas’ vide notification dated 16.05.2017 and list of 95 villages
declared as ‘Development area’ vide notifications dated 16.06.2017 are given in
the Statement-I and Statement-II, respectively (See below). The regulations for
operationalisation of the Land Pooling Policy are under consideration in Delhi
Development Authority (DDA) and it is not possible to fix a time frame for

the finalization of the same.
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Statement-1

List of 89 Villages declared as ‘Urban areas’ vide notification dated 16.05.2017

Planning Zone SI. No. Name of Villages under Land Pooling
Zone J 1 1. Neb Sarai
Zone K-l 2. Bakkarwala
16 3. Baprola
4. Goela Khurd
5. Hastsal (Part)
6. Kamruddin Nagar
7. Kirari Suleman Nagar (Part)
8. Qutabpur
9. Mundka (Part in Zone L & Rohini Sub-city)
10. Nangloi Jat (Part)
11.  Nangli Sakrawati (Part in Zone L)
12.  Nawada Majra (Part)
13. Nilothi (Part)
14. Safipur Ranhola
15.  Rajapur Khurd
16.  Tajpur Khurd (Part in Zone L)
17.  Tilangpur Kotla
Zone L 18.  Asalatpur Khawad
28 19. Chhawla (Part in Zone K-I)
20.  Daryapur Khurd
21. Daulatpur
22. Ditchaon Kalan
23. Dindarpur (Part in Zone K-I)
24, Hasanpur
25.  Jafarpur Kalan
26.  Jafarpur (HiranKunda)
27.  Jhuljhuli

Kharkhari Jatmal

)
*
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Planning Zone Sl. No. Name of Villages under Land Pooling

29. Kharkari Nahar

30.  Kharkhari Pond

31. Khaira

32. Khera Dabur

33. Malikpurzer Najafgarh
34, Neelwal

3s. Pindawala Kalan

36.  Paprawat

37. Pindwala Khurd

38.  Qazipur

39.  Rawla Khanpur

40. Roshanpura (Part in Zone K-I)
41. Sarangpur

42.  Shamspur Khalsa

43.  Surehara

44. Sherpur Dairy

45. Ujwa
Zone N 46.  Bazidpur Thakran
21 47. Nangal Thakran

48. Bawana (Part in Zone P-I)
49.  Puath-Khurd (Part in Zone M)
50.  Sultanpur Dabas

51.  Salahpur Majra

52.  Budhanpur

53. Katawada

54.  Jat Khor

55.  Chandpur

56. Ladpur

57.  Kanjhawala

58.  Karala (Part in Zone M)
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Planning Zone Sl. No. Name of Villages under Land Pooling

59. Madanpur Dabas (Part in Zone M)

60. Mohammadpur Majri (Part in Zone M)
61. Rani Khera (Part in Zone M)

62.  Rasulpur

63. Ghewra (Part in Zone L)

64. Sawda

65.  Daryapur Kalan (Part in Zone P-I)

66. Khera Khurd (Part in Zone M & Part in

Zone P-I)
Zone P-1l 67.  Akbarpur Majra
23 68. Bhalsawa Dairy/Jahangirpuri (Part in Zone C)

69. Burari (Part in Zone O)

70. Ibrahimpur (Part in Zone O)

71.  Jharoda Majra (Part in Zone O)

72.  Jindpur (Part in Zone P-I)

73. Kadipur

74. Kamalpur Majra

75.  Khampur (Part in Zone P-I)

76. Mohammadpur Ramzanpur (Part in Zone O)
77. Mukandpur (Part in Zone C)

78. Mukhmalpur

79. Nanglipuna(Part in Zone P-I)

80. Saleempur Majara, Burari (Part in Zone O)
81.  Tiggipur (Part in Zone O)

82. Fatehpur Jat (Part in Zone O)

83.  Samapur (Part in Zone C)

84. Libaspur (Part in Zone C)

85.  Seeraspur (Part in Zone P-I & Part in Zone C)
86. Bijapur (Part in P-I)

87.  Alipur (Part in Zone P-I)
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Planning Zone Sl. No. Name of Villages under Land Pooling

88.  Tikri Khurd (Majorly in Zone P-I, about
only 3-5 Ha in P-II )

89. Gadi Khasro

Statement-11

List of 95 Villages declared as ‘Development area’ vide notifications
dated 16.06.2017

Planning Zone Sl. No. Name of Villages under Land Pooling
Zone J 1 1. Neb-Sarai
Zone K-l 2. Ambrai Heri (Part in Dwarka Sub-city)
20 3. Bakkarwala (Part in Zone L)

4. Baprola

5. Dhool Siras (Part in Zone L & Part in Dwarka

Sub-city)

6. Goela Khurd (Part in Zone L)

7. Hastsal (Part)

8. Kakrola (Part)

9. Kamruddin Nagar

10. Kirari Suleman Nagar (Part)

11. Qutab Pur

12. Masoodabad (Part in Zone L)

13. Mundka (Part in Zone L & Rohini Sub-city)

14. Nangloi Jat (Part)

15.  Nangli Sakrawat (Part in Zone L)

16. Nawada Mazara (Part)

17. Nilothi (Part)

18. Shafipur Ranhola

19. Rajapur Khurd

20. Tajpur Khurd (Part in Zone L)

21. Tilangapur Kotla
Zone L 22. Asalatpur Khawad

30 23. Chhawla (Part in Zone K-I)
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Planning Zone Sl. No. Name of Villages under Land Pooling
24.  Daryapur Khurd
25. Daulat Pura
26. Dichaon Kalan (Part in Zone K-I)
27. Dindarpur (Part in Zone K-I)

28. Hasanpur

29. Haibatpur

30.  Jafarpur Kalan

31.  Jaffarpur Hiran Kudna
32, Jhuljhuli

33. Kharkhari Jatmal

34. Kharkari Nahar

35. Kharkhari Rond

36. Khaira

37. KheraDabar

38. Malikpurzer

39. Najafgarh (Part in Zone K-I)
40. Neelwal

41. Pindwalan Kalan

42. Paprawat

43. Pindwalan Khurd

44, Qazipur

45. Rewla Khanpur

46. Roshan Pura (Part in Zone K-I)
47. Sarangpur

48. Shamspur Khalsa

49. Surehera

50. Sherpur Dairy

51. Ujwa
Zone N 52. Bazidpur Thakran
21 53. Nangal Thakran

54. Bawana (Part in Zone P-I)
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Planning Zone Sl. No. Name of Villages under Land Pooling

55. Puath Khurd (Part in Zone M)

56. Sultanpur Dabas
57. Salahpur Majra
58. Budhan Pur
59. Katawada
60.  Jat Khor
61. Chandpur
62. Ladpur
63. Kanjhawla
64. Karala (Part in Zone M)
65. Madanpur Dabas (Part in Zone M)
66. Mohd. Pur Majri (Part in Zone M)
67. Rani Khera (Part in Zone M)
68. Rasulpur
69. Ghewra (Part in Zone L)
70. Sawda
71. Daryapur Kalan (Part in Zone P-I)
72. Khera Khurd (Part in Zone M & Part in Zone P-I)
Zone P-Il 73.  Akbarpur Majra
23 74. Bhalswa Jahangirpur (Part in Zone C)
75. Burari (Part in Zone O)
76. Ibrahim Pur (Part in Zone O)
77.  Jharoda Majra (Part in Zone O)
78.  Jindpur (Part in Zone P-I)
79. Kadipur
80. Kamalpur Majra
81. Khampur (Part in Zone P-I)
82. Mohammadpur Ramjanpur (Part in Zone O)
83. Mukundpur (Part in Zone C)
84. Mukhmalpur
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Planning Zone Sl. No. Name of Villages under Land Pooling

85. Nanglipuna (Part in Zone P-I)

86. Saleempur Majra, Burari (Part in Zone O)

87. Tigipur (Part in Zone O)

88. Fatehpur Jat (Part in Zone O)

89. Samaypur (Part in Zone C)

90. Libaspur (Part in Zone C)

91. Seeraspur (Part in Zone P-I & Part in Zone C)
92. Bijapur (Part in Zone P-I)

93. Alipur (Part in Zone P-I)

94. Tikri Khurd (Majority in Zone P-I, about only 3-5
Ha in P-11)

95. Gadi Khasro

Progress of smart cities

2746. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(a) whether Government has put in place any monitoring mechanism to evaluate

the progress of smart cities selected under Phase-I;
(b) if so, the current state of physical progress;

(¢) whether Government has any planto advance the time-limit for completion

of works identified for Phase-I cities as has been done in case of New Delhi; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND
URBAN AFFAIRS (RAO INDERIJIT SINGH): (a) and (b) At the National
level, the implementation of Smart Cities Mission is being monitored by an
Apex Committee headed by Secretary, Ministry of Housing and Urban Affairs.
At State level, State level High Powered Steering Committee (HPSC) chaired
by the Chief Secretary has been established. There is a provision under Smart
Cities Mission Guidelines to establish a Smart City Advisory Forum at the
city level to advise and enable collaboration among various stakeholders and
it will include the District Collector, MP, MLA, Mayor, CEO of SPV, local
youths, technical experts etc. Apart from these, progress of implementation is

being reviewed regularly through Video Conference Review Meetings Chaired by
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Secretary (HUA) every month. Besides, Ministry of Housing and Urban Affairs
Nominee Directors on the Boards of SPVs are also monitoring the progress in

respective cities on regular basis.

The progress of the implementation of the Mission for 20 cities selected in

Round 1 (January 2016) is as follows:

These 20 cities have identified 882 projects worth I 45,319 crore which are in

various stages of implementation. The details are:
e 41 projects worth I 555 crore have been completed.
e 141 projects worth ¥ 6,464 crore are under implementation.
e 169 projects worth ¥ 9,554 crore are under tendering.

e 531projects worth I 28,746 crore are under Detailed Project Report (DPR)

stage.

(c) and (d) Presently, Government has no plan to advance the time-limit for
completion of works identified for Round-1 Cities under Smart Cities Mission. The
duration of the Smart Cities Mission is five years ie. from Financial Year 2015-16
to Financial Year 2019-20. The Mission may be continued thereafter in the light of
an evaluation to be done by this Ministry and incorporating the learnings into the

Mission.
Development of integrated sub-cities in Delhi

2747. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(a) whether the Delhi Development Authority has invited bids for development
of three integrated sub-cities in NCT of Delhi and for development works along

Yamuna Bank, if so, the details thereof;
(b) the details of sub-cities, area to be covered, smart features, etc; and

(c) the details regarding the total estimated cost involved in these projects and

the schedule of their completion?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERIJIT SINGH): (a) to (c) Delhi Development Authority (DDA)
has informed that it had invited bids for appointment of consultant for integrated
development in three sub-cities at Dwarka, Rohini and Narela. However, in view of

the Ministry of Finance, (Department of Expenditure), Government of India’s, Manual
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dated 18.04.2017 for ‘Procurement of Consultancy any other services-2017°, it has
been decided to revise the bid document as per the said manual. The total area in
these three sub-cities is 676 Ha. and the project envisages city level high density
mix land use economic/commercial/residential hub. The estimated cost and schedule
of completion is not yet finalized. DDA has further informed that no bid has been

invited for development of work along Yamuna Bank.
Housing deficit

2748. SHRI DILIP KUMAR TIRKEY: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(a) whether it is a fact that the current housing deficit in the country stands at

19 million units; if so, the details thereof, State-wise; and
(b) the interventions that Government has made to overcome this huge deficit?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERIJIT SINGH): (a) Government constituted a Technical
Group (TG-12) on estimation of Urban Housing shortage of the country for the
12th Five Year Plan (2012-17). As per the Report of the said Committee the
total housing shortage estimated at the beginning of 12th Five Year Plan i.e. in
2012, was 18.78 million.

State-wise details of Urban Housing shortage estimated by the Technical Group
is given in the Statement (See below).

(b) ‘Land’ and ‘Colonisation’ being State subjects, it is for the State/Union
Territory (UT) Governments to frame housing policies/schemes and provide affordable
housing to all its citizens. Government of India, however, has launched the Pradhan
Mantri Awas Yojana (Urban) [PMAY(U)] Mission to provide central assistance to the
implementing agencies through States and UTs for providing houses to all eligible
families/beneficiaries. The Mission comprises four components viz., In-Situ Slum
Redevelopment (ISSR); Affordable Housing through Credit-Linked Subsidy; Affordable
Housing in Partnership (AHP); and Subsidy for Beneficiary-Led Individual Housing
Construction (BLC).

So far, 5147 projects for construction of 23,42,495 Houses of Economically
Weaker Section (EWS) category have been sanctioned under PMAY(U) mission in

various States/UTs.
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Statement

Details of housing shortage estimated by Technical Group (TG-12) on estimation
of Urban Housing shortage at the beginning of the 12th Plan period
(i.e. as on 2012) among the States/UTs

(in million)
State/UTs Housing Shortage (in million)
Andhra Pradesh* 1.27
Arunachal Pradesh 0.03
Assam 0.28
Bihar 1.19
Chhattisgarh 0.35
Goa 0.06
Gujarat 0.99
Haryana 0.42
Himachal Pradesh 0.04
Jammu and Kashmir 0.13
Jharkhand 0.63
Karnataka 1.02
Kerala 0.54
Madhya Pradesh 1.10
Maharashtra 1.94
Manipur 0.08
Meghalaya 0.03
Mizoram 0.02
Nagaland 0.21
Odisha 0.41
Punjab 0.39
Rajasthan 1.15
Sikkim 0.01
Tamil Nadu 1.25
Tripura 0.03
Uttrakhand 0.16

Uttar Pradesh 3.07
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State/UTs Housing Shortage (in million)
West Bengal 1.33
Andaman and Nicobar Islands 0.00
Chandigarh 0.02
Dadra and Nagar Haveli 0.05
Daman and Diu 0.01
Delhi 0.49
Lakshadweep 0.01
Puducherry 0.07
ALL INDIA 18.78

Note: *Andhra Pradesh means the erstwhile State of Andhra Pradesh ie., the area now comprising the
present-day State of Andhra Pradesh and Telangana.

Source: Report of the Technical Group (TG-12) on Urban Housing Shortage (2012-17)
Assessment of increase in metro rail fare

+2749. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HOUSING
AND URBAN AFFAIRS be pleased to state:

(a) whether Government has identified various destination areas in the National
Capital Territory before raising the metro rail fare and if so, the details thereof and

if not, the reasons therefor;

(b) whether increase in fare would affect the poor, the lower middle class and

the students; and

(c) if so, whether Government has made any impact assessment of increase in
metro rail fare on commuters of various backgrounds residing in National Capital

Territory and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) The Fare Fixation Committee (FFC),
constituted by the Central Government, under the provisions contained in sections 33
to 37 of The Metro Railways (Operation and Maintenance Act), 2002, recommends
the fare for a metro rail. The FFC is chaired by a working or retired judge of
High Court and one nominee each of Central Government and the respective State
Government. The recommendations made by the FFC are binding on the metro

railway administration.

T Original notice of the question was received in Hindi.
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(b) Delhi Metro Rail Corporation Ltd. has informed that the issue of affordability

by various classes of metro travellers was kept in view by the 4th FFC in its report.
(c) No, Sir.
Rehabilitation of slum dwellers

2750. DR. R. LAKSHMANAN: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(a) whether Government has started rehabilitation of slum dwellers under PMAY-U

across the country including Tamil Nadu, if so, the details thereof; and

(b) whether Government is facing any difficulty in resettling the slum dwellers
under this project due to non-availability of suitable land in all the States including
Tamil Nadu, and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERIJIT SINGH): (a) The Ministry is currently implementing In-
Situ Slum Rehabilitation (ISSR) component of Pradhan Mantri Awas Yojana (Urban)
mission,including the subsumed projects of Rajiv Awas Yojana (RAY), for rehabilitation

of slum dwellers across the country including the State of Tamil Nadu.

Out of 1,94,514 houses sanctioned under ISSR component of PMAY(U) including
that of subsumed projects of RAY across the country, 1,25,718 houses have been

grounded for construction.

(b) As slum including its rehabilitation is State subject, States/UTs have been

advised to ensure availability of encumbrance free land while initiating a project.
Housing, sanitation and lavatory facilities to urban poor

2751. SHRI P.L. PUNIA: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(a) the total number of homeless urban poor, category-wise, SC, ST and others

and State-wise;

(b) the total number of urban poor households without any sanitation facility,

category-wise, SC, ST and others, and State-wise;

(c) the total number of urban poor households without toilets, category-wise,
SC, ST and other, and State-wise; and

(d) the steps taken by Government to provide housing, sanitation and lavatory

facilities to urban poors in last two years and outcome thereof, State-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) to (c) As per Census 2011, total houseless
population, houseless SC and ST population are given in the Statement-1 to
Statement-I1l (See below). The number of households by ‘Availability of Bathing
Facility’ is given in the Statement-IV (See below) and the figures of SC and ST
households are given in the Statement-V and Statement-VI, respectively (See below).
Figures of households by ‘Availability of Type of Latrine facility-Urban’, are given
in the Statement-VII (See below). The figures of SC and ST households not having

latrine facilities within the premises is given in the Statement-VIII (See below).

(d) With the aim to provide assistance to all States/UTs in addressing the housing
requirements of urban poor including slum dwellers, this Ministry is implementing
Pradhan Mantri Awas Yojana (Urban), launched on 25.06.2015. State/UT-wise details
of PMAY (U) since inception are given in the Statement-IX (See below).

With the main objective to provide individual household toilets, community and
public toilets in urban areas including urban poor for 100% toilet access and Open
Defecation Free (OFD) status, Govt of India is implementing Swachh Bharat Mission
(SBM) for the period 02.10.2014 to 02.10.2019. This Mission would benefit people
living in all 4041 statutory towns in country. Till date, 36,18,829 number of toilets
have been constructed and 834 number of cities have been certified as ODF.

Statement-1

State-wise Houseless Population in India as per census 2011

States/Union Houseless Population (in numbers)

Territories Total Rural Urban

Population % age  Population % age

1 2 3 4 5 6
Andhra Pradesh* 145,211 69,354 47.8 75857 52.2
Arunachal Pradesh 1556 1243 79.9 313 20.1
Assam 12,919 10,392 80.4 2527 19.6
Bihar 45,584 32,993 72.4 12591 27.6
Chhattisgarh 24,214 17,681 73.0 6533 27.0
Goa 3,051 1,358 44.5 1693 55.5
Gujarat 144,306 59,484 41.2 84822 58.8
Haryana 51,871 28,082 54.1 23789 459

Himachal Pradesh 4,098 3,226 78.7 872 21.3
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1 2 3 4 5 6
Jammu and Kashmir 19,047 8,199 43.0 10848 57.0
Jharkhand 23,391 16,424 70.2 6967 29.8
Karnataka 76,735 41,262 53.8 35473 46.2
Kerala 11,853 4,092 34.5 7761 65.5
Madhya Pradesh 146,435 80,380 54.9 66055 45.1
Maharashtra 210,908 99,535 47.2 111373 52.8
Manipur 3,061 1,730 56.5 1331 43.5
Meghalaya 1,241 1,064 85.7 177 14.3
Mizoram 152 48 31.6 104 68.4
Nagaland 876 532 60.7 344 393
Odisha 34,061 20,008 58.7 14053 41.3
Punjab 46,714 28,340 60.7 18374 393
Rajasthan 181,544 108,308 59.7 73236 40.3
Sikkim 277 245 88.4 32 11.6
Tamil Nadu 50,929 13,812 27.1 37117 72.9
Tripura 3225 1873 58.1 1352 41.9
Uttar Pradesh 329,125 148,196 45.0 180929 55.0
Uttarakhand 11,824 6,268 53.0 5556 47.0
West Bengal 134,040 29,073 21.7 104967 78.3
Andaman and 95 30 31.6 65 68.4
Nicobar Islands
Chandigarh 4,139 6 0.1 4133 99.9
Dadra and Nagar 1,004 723 72.0 281 28.0
Haveli
Daman and Diu 737 146 19.8 591 80.2
Delhi 47,076 352 0.7 46724 99.3
Lakshadweep 0 0 - 0 -
Puducherry 1,590 82 5.2 1508 94.8
Inpia 2011 1,772,889 834,541 47.1 938348 52.9

*Andhra Pradesh means the erstwhile State of Andhra Pradesh i.e., the area now comprising the present-
day State of Andhra Pradesh and Telangana.

Source: Primary Census Abstract: Houseless Population, office of the Registrar General and Census
Commissioner, India.
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State-wise Houseless Population for Scheduled Castes (SCs) in India-census-2011

States/Union
Territories

Houseless Population for Scheduled Castes

Total Rural Urban
Population % age in Population % age in
Total Total
1 2 3 4 5 6

Andhra Pradesh 19330 11472 59.3 7858 40.7
Arunachal Pradesh 0 0 0.0 0 0.0
Assam 785 594 75.7 191 243
Bihar 8930 6696 75.0 2234 25.0
Chhattisgarh 4,168 3,120 74.9 1048 25.1
Goa 20 5 25.0 15 75.0
Gujarat 4,524 1,463 323 3061 67.7
Haryana 10810 5875 54.3 4935 45.7
Himachal Pradesh 887 711 80.2 176 19.8
Jammu and Kashmir 273 147 53.8 126 46.2
Jharkhand 5,347 4,305 80.5 1042 19.5
Karnataka 24,105 15,030 62.4 9075 37.6
Kerala 802 370 46.1 432 53.9
Madhya Pradesh 19703 9937 50.4 9766 49.6
Maharashtra 16996 9227 54.3 7769 45.7
Manipur 77 58 75.3 19 24.7
Meghalaya 1 0 0.0 1 100.0
Mizoram 0 0 0.0 0 0.0
Nagaland 0 0 0.0 0 0.0
Odisha 6,668 4,216 63.2 2452 36.8
Punjab 11338 7549 66.6 3789 334
Rajasthan 55562 37755 68.0 17807 32.0
Sikkim 11 11 100.0 0 0.0
Tamil Nadu 14270 2677 18.8 11593 81.2
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1 2 3 4 5 6
Tripura 514 274 533 240 46.7
Uttar Pradesh 79177 47593 60.1 31584 39.9
Uttarakhand 1339 668 49.9 671 50.1
West Bengal 13,077 7,271 55.6 5806 44 4
Andaman and 0 0 0.0 0 0.0
Nicobar Islands
Chandigarh 324 0 0.0 324 100.0
Dadra and Nagar 7 5 71.4 2 28.6
Haveli
Daman and Diu 7 0 0.0 7 100.0
Delhi 6346 68 1.1 6278 98.9
Lakshadweep - -
Puducherry 855 13 1.5 842 98.5
Inpia 2011 306253 177111 57.8 129142 422

Source: Primary Census Abstract: Houseless Population-2011, office of the Registrar General and
Census Commissioner, India.

Statement-111

State-wise Houseless Population for Scheduled Tribes (STs) in India-census-2011

States/Union Houseless Population for Scheduled Tribes

Territories Total Rural Urban

Population % age in Population % age in

Total Total
1 2 3 4 5 6

Andhra Pradesh 19849 13969 70.4 5880 29.6
Arunachal Pradesh 830 735 88.6 95 11.4
Assam 1369 1305 95.3 64 4.7
Bihar 1575 1311 83.2 264 16.8
Chhattisgarh 6611 5484 83.0 1127 17.0
Goa 62 52 83.9 10 16.1
Gujarat 40869 18930 46.3 21939 53.7

Haryana 0 0 0.0 0 0.0
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1 2 3 4 5 6
Himachal Pradesh 291 290 99.7 1 0.3
Jammu and Kashmir 5992 3597 60.0 2395 40.0
Jharkhand 4858 4133 85.1 725 14.9
Karnataka 6052 3853 63.7 2199 36.3
Kerala 317 250 78.9 67 21.1
Madhya Pradesh 55162 33766 61.2 21396 38.8
Maharashtra 41264 30734 74.5 10530 25.5
Manipur 1201 955 79.5 246 20.5
Meghalaya 978 894 91.4 84 8.6
Mizoram 148 47 31.8 101 68.2
Nagaland 534 420 78.7 114 21.3
Odisha 8339 6572 78.8 1767 21.2
Punjab 0 0 0.0 0 0
Rajasthan 14512 9139 63.0 5373 37.0
Sikkim 92 89 96.7 3 33
Tamil Nadu 2824 1581 56.0 1243 44.0
Tripura 757 581 76.8 176 232
Uttar Pradesh 3686 2251 61.1 1435 38.9
Uttarakhand 173 153 88.4 20 11.6
West Bengal 4223 3148 74.5 1075 25.5
Andaman and 0 0 0.0 0 0
Nicobar Islands
Chandigarh 0 0 0.0 0 0.0
Dadra and Nagar Haveli 596 468 78.5 128 21.5
Daman and Diu 112 39 34.8 73 65.2
Delhi 0 0 0.0 0 0.0
Lakshadweep - - - - -
Puducherry 0 0 0.0 0 0.0
Inpia 2011 223276 144746 64.8 78530 35.2

Source: Primary Census Abstract: Houseless Population-2011, office of the Registrar General and
Census Commissioner, India.
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(A) State-wise list of Scheduled Tribe (ST) households by availability of
type of latrine facility

Sl. State Number of households not having
No. latrine facility within the premises
1 2 3

1. Andaman and Nicobar Islands 17
2. Andhra Pradesh 67,387
3. Arunachal Pradesh 3,388
4, Assam 5,243
5. Bihar 14,072
6. Chhattisgarh 78,609
7. Dadra and Nagar Haveli 3,237
8. Daman and Diu 860
9. Goa 4,418
10. Gujarat 92,731
I1. Himachal Pradesh 929
12. Jammu and Kashmir 4,679
13. Jharkhand 91,507
14. Karnataka 68,198
15. Kerala 1,232
16. Lakshadweep 125
17. Madhya Pradesh 28,022
18. Maharashtra 33,001
19. Manipur 637
20. Meghalaya 3,468
21. Mizoram 1,529
22. Nagaland 4,285
23. Odisha 101,725
24. Rajasthan 48,017
25.  Sikkim 440
26. Tamil Nadu 44,111
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1 2 3
27. Tripura 601
28. Uttar Pradesh 30,066
29. Uttarakhand 1,522
30. West Bengal 50,808
TotAL 1,084,864

(B) State-wise list of Scheduled Caste (SC) households by availability of

type of latrine facility

S1. State Number of households not having
No. latrine facility within the premises
1 2 3

1. Andhra Pradesh 2,31,806
2. Assam 12,597
3. Bihar 1,41,667
4. Chandigarh 9,856
5. Chhattisgarh 1,00,068
6. Dadra and Nagar Haveli 490
7. Daman and Diu 272
8. Goa 1,809
9. Gujarat 83,550
10. Haryana 75,198
11. Himachal Pradesh 6,144
12. Jammu and Kashmir 14,976
13. Jharkhand 1,02,947
14. Karnataka 2,03,353
15. Kerala 26,816
16. Madhya Pradesh 2,82,631
17. Maharashtra 6,34,326
18. Manipur 870
19. Meghalaya 299
20. Mizoram 63
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1 2 3

21.  NCT of Delhi 1,19,932
22. Odisha 1,47,296
23. Puducherry 10,017
24. Punjab 84,193
25. Rajasthan 1,87,178
26.  Sikkim 226
27.  Tamil Nadu 6,64,565
28. Tripura 1,840
29. Uttar Pradesh 4,01,729
30. Uttarakhand 14,415
31. West Bengal 2,91,930

TotaL

3,853,059
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Infrastructure development schemes

2752. SHRI PARIMAL NATHWANI: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(a) the details of urban and infrastructure development schemes running or
proposed to begin in the country including the small and medium towns/ cities,

State-wise;

(b) the proposals received by Government during the last three years and the

current year, so far, under the schemes, city and State-wise;

(c) the proposals cleared, the funds sanctioned and the works undertaken under

the schemes during the above period, city and State-wise; and

(d) the proposals that are lying pending, city and State-wise and by when these

pending proposals are likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERIJIT SINGH): (a) The Government is implementing following

Schemes and Missions for development of urban infrastructure:—

(i) Atal Mission for Rejuvenation and Urban Transformation(AMRUT):
The AMRUT was launched on 25.06.2015 for development of basic urban
infrastructure such as water supply, sewerage, drainage, urban transport and
green space/parks in 500 cities/towns across the country. Under this Mission,
the Government only approves the State Annual Action Plan (SAAP).
Individual projects are to be identified and implemented by the concerned
State Government within the SAAP.

(i) Smart Cities Mission: Government of India has launched Smart Cities
Mission on 25th June, 2015 with the objective to promote cities to drive
economic growth and improve the quality of life of people by enabling local
area development and harnessing technology, especially technology that leads

to smart outcomes.

(iii) Swachh Bharat Mission: The Mission was launched on 2nd October,
2014 with the objective of eliminating open defecation, eradicating manual
scavenging, promoting modern and scientific municipal solid waste management
and to effect behavioural change regarding healthy sanitation practices and

generate awareness about sanitation and its linkage with public health

(iv) Heritage City Development and Augmentation Yojana (HRIDAY): The
National Heritage City Development and Augmentation Yojana (HRIDAY)

scheme was launched on 21st January, 2015, with a focus on holistic
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development of heritage cities. The scheme aims to preserve and revitalise
soul of the heritage city to reflect the city’s unique character by encouraging
aesthetically appealing, accessible, informative and secured environment. This
Scheme with a total outlay of X 500 crore, is being implemented in 12
identified Cities.

(b) and (c) Under the Missions the Central Government approves the State
Plans and provides the Central Assistance. The projects are designed, approved and
executed by the States/UTs and the Cities. The funds released to the States under

the Missions/Schemes are given in the Statement (See below).

(d) Approval of plans and proposals received from various States/UTs is done

according to the respective mission/scheme guidelines.
Statement
Atal Mission for Rejuvenation and Urban Transformation (AMRUT)

(X in crore)

State/UT SAAP- Committed Central  First instalment
2015-16 Assistance (CA) of CA released
1 2 3 4
Andaman and Nicobar 3.18 3.18 0.64
Islands
Andhra Pradesh 662.86 300.41 60.08
Arunachal Pradesh 40.94 36.84 7.37
Assam 188.16 169.34 33.87
Bihar 664.20 332.10 66.42
Chandigarh 15.04 15.04 3.01
Chhattisgarh 573.40 276.47 55.29
Dadra and Nagar Haveli 3.41 3.41 0.68
Daman and Diu 4.56 4.56 0.91
Delhi 223.07 223.07 44.61
Goa 59.44 29.71 5.94
Gujarat 1204.42 564.30 112.86
Haryana 458.02 219.01 43.80

Himachal Pradesh 88.23 79.41 15.88
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1 2 3 4
Jammu and Kashmir 171.00 153.87 30.77
Jharkhand 313.36 137.95 27.59
Karnataka 1258.54 592.29 118.46
Kerala 587.48 287.98 57.60
Lakshadweep 0.68 0.68 0.14
Madhya Pradesh 1655.81 672.03 134.41
Maharashtra 1989.41 914.92 182.98
Manipur 51.43 46.29 9.26
Meghalaya 22.81 20.53 4.11
Mizoram 40.56 36.50 7.30
Nagaland 34.98 31.48 6.29
Odisha 461.30 228.14 45.63
Puducherry 18.97 18.97 3.79
Punjab 709.66 318.86 63.77
Rajasthan 919.00 459.50 91.90
Sikkim 13.43 12.09 2.42
Tamil Nadu 3249.23 1372.41 274.48
Telangana 408.51 204.25 40.85
Tripura 36.62 32.96 6.59
Uttar Pradesh 3287.27 1409.07 281.81
Uttarakhand 148.53 133.68 26.74
West Bengal 1104.86 552.43 110.49
TotAaL 20672.37 9893.73 1978.74

Atal Mission for Rejuvenation and Urban Transformation (AMRUT)

(X in crore)

State/UT SAAP- Committed Central First instalment
2016-17 Assistance (CA)  of CA released
1 2 3 4
Andaman and Nicobar 3.60 3.6 0.72

Islands
Andhra Pradesh 877.05 351.6 70.32




256 Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3 4
Arunachal Pradesh 46.67 42 8.4
Assam 218.67 196.8 39.36
Bihar 775.20 387.6 77.52
Chandigarh 18.00 18 3.6
Chhattisgarh 740.38 308.58 61.72
Dadra and Nagar Haveli 3.60 3.6 0.72
Daman and Diu 5.75 5.75 1.15
Delhi 265.73 265.73 53.15
Goa 69.60 34.8 6.96
Gujarat 1401.00 599.18 119.84
Haryana 525.40 254.4 50.88
Himachal Pradesh 101.33 91.2 18.24
Jammu and Kashmir 197.33 177.6 35.52
Jharkhand 376.80 165.81 33.16
Karnataka 1624.72 771.6 154.32
Kerala 796.06 386.4 77.28
Lakshadweep 1.20 1.2 0.24
Madhya Pradesh 2050.90 862.8 172.56
Maharashtra 2489.91 1176 235.2
Manipur 60.00 54 10.8
Meghalaya 26.67 24 4.8
Mizoram 46.67 42 8.4
Nagaland 40.00 36 7.2
Odisha 530.40 265.2 53.04
Puducherry 21.60 21.6 4.32
Punjab 857.02 400.8 80.16
Rajasthan 1072.80 526.11 105.22
Sikkim 13.33 12 2.4
Tamil Nadu 3834.49 1582.8 316.56
Telangana 554.77 277.2 55.44
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1 2 3 4
Tripura 49.33 44.4 8.88
Uttar Pradesh 3895.16 1638 327.6
Uttarakhand 197.33 177.6 35.52
West Bengal 1393.69 642 128.4
ToTAL 25182.16 11847.96 2369.60

Atal Mission for Rejuvenation and Urban Transformation (AMRUT)

(X in crore)

State/UT Il and Final Committed Central First instalment
SAAP Assistance (CA)  of CA released
1 2 3 4
Andhra Pradesh 1350.26 404.61 80.92
Bihar 1030.37 445.10 89.02
Chandigarh 62.03 21.05 4.21
Chhattisgarh 878.99 424.69 84.94
Goa 80.14 40.07 8.01
Gujarat 2279.00 906.48 181.30
Himachal Pradesh 114.96 103.46 20.69
Jammu and Kashmir 224.72 202.25 40.45
Jharkhand 555.58 262.41 52.48
Karnataka 2069.61 954.90 190.98
Madhya Pradesh 2493.95 1058.03 211.61
Maharashtra 3280.00 1443.16 288.63
Mizoram 53.02 47.72 9.54
Odisha 607.26 303.63 60.73
Rajasthan 1232.14 556.34 111.27
Tamil Nadu 4111.06 1801.37 360.27
Uttar Pradesh 4239.24 1875.39 375.08
Uttarakhand 247.16 222.44 44.49
West Bengal 1536.45 734.89 146.98
TotaL 26445.94 11807.99 2361.60
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Funds released under Smart City Mission, City-wise

(X in crore)

SI. No. State Name of cities Total released
1. Andhra Pradesh Vishakhapatnam 196
Tirupati 196
Kakinada 196
2. Andaman and Nicobar Islands Port Blair 194
3. Arunachal Pradesh Pasighat 2
4. Assam Guwahati 196
S. Bihar Muzaffarpur 2
Bhagalpur 196
Biharsharif 2
6. Chandigarh Chandigarh 73
7. Chhattisgarh Raipur 196
Bilaspur 2
8. Daman and Diu Diu 2
9. Dadra and Nagar Haveli Silvassa 2
10. Delhi New Delhi Municipal 196
Council
11. Goa Panaji 112.2
12. Gujarat Gandhinagar 2
Ahmedabad 196
Surat 196
Vadodara 111
Rajkot 2
Dahod 2
13.  Haryana Karnal 2
Faridabad 196
14. Himachal Pradesh Dharamshala 196
15. Jharkhand Ranchi 196
16.  Jammu and Kashmir Jammu/Srinagar 2
17. Karnataka Mangaluru 111
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S1. No. State Name of cities Total released
Belagavi 196
Shivamogga 111
Hubballi-Dharwad 111
Tumakuru 111
Davanagere 196
18. Kerala Kochi 196
19. Lakshadweep Kavaratti 0
20. Madhya Pradesh Bhopal 196
Indore 196
Jabalpur 196
Gwalior 196
Sagar 2
Satna 2
Ujjain 196
21. Maharashtra Navi Mumbai* 2
Nashik 196
Thane 196
Greater Mumbai 2
Amravati 2
Solapur 196
Nagpur 196
Kalyan-Dombivali 196
Aurangabad 196
Pune 196
22. Manipur Imphal 111
23. Meghalaya Shillong 2
24. Mizoram Aizawl 2
25. Nagaland Kohima 111
26. Odisha Bhubaneshwar 196

Raurkela 190
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S1. No. State Name of cities Total released
27.  Puducherry Oulgaret** 2
28. Punjab Ludhiana 196

Jalandhar 29
Amritsar 29
29. Rajasthan Jaipur 196
Udaipur 196
Kota 196
Ajmer 196
30. Sikkim Namchi 111
31. Tamil Nadu Tiruchirapalli 2
Tirunelveli 2
Dindigul 2
Thanjavur 111
Tiruppur 2
Salem 111
Vellore 111
Coimbatore 196
Madurai 111
Erode 2
Thoothukudi 2
Chennai 196
32. Telangana Karimnagar*** 2
Greater Warangal 94
33. Tripura Agartala 196
34. Uttar Pradesh Moradabad 2
Aligarh 2
Saharanpur 2
Bareilly 2
Jhansi 2
Kanpur 111
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S1. No. State Name of cities Total released
Allahabad 2
Lucknow 196
Varanasi 111
Ghaziabad 2
Agra 111
Rampur 2
Merrut/Raebareli 2
35. Uttarakhand Dehradun 2
36. West Bengal New Town Kolkata 2
Bidhannagar 2
Durgapur 2
Haldia 2
TotaL 9718.2

*As per the request received from State Government of Maharashtra, Navi Mumbai has been replaced
by Pimpri Chinchwad.
**As per the request received from UT Administration of Puducherry, Oulgaret has been replaced by
Puducherry.
***As per the request received from State Government of Telangana, Greater Hyderabad has been
replaced by Karimnagar.

Release Under Swachh Bharat Mission [SBM(U)]

(R in crore)

SI.  State/UT IHHL CT SWM IEC&PA CB and Total

No. A&OE

1 2 3 4 5 6 7 8

1. Andaman and 0.0634 0.9376 0.0648 0.2925 0.0036 1.3619
Nicobar Islands

2. Andhra Pradesh 77.3704 5.8246  206.9900  18.9750 8.1300 317.2900

3. Arunachal Pradesh 2.4504 0.0600 6.8400 5.9300 1.9500  17.2304

4. Assam 4.2000 0.7840 0.0000 8.4438 1.4975  14.9253

5. Bihar 66.0000  35.2130 107.9700 3.9400 9.7487 222.8717

6. Chandigarh 1.5934 0.1300 2.4717 0.1800 0.0400 4.4151

7. Chhattisgarh 127.8548  39.0000  57.7882  25.2400 6.1400 256.0230

8. Dadra and Nagar 0.1984 0.0936 0.0000 0.0000 0.0600 0.3520
Haveli

9. Daman and Diu 0.1344 0.0013 0.0000 0.0000 0.0600 0.1957
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1 2 3 4 5 6 7 8
10. Delhi 25.0800 5.1500  63.1100  11.2000 0.2100 104.7500
11. Goa 2.3640 0.2184 5.9284 2.9263 0.4182  11.8553
12.  Gujarat 171.5512  13.9900 268.1100  42.4100  10.4750 506.5362
13. Haryana 13.9776 0.6800  57.6550 1.8700 0.4700  74.6526
14. Himachal Pradesh 2.5100 0.5100 9.1000 3.6722 1.0800  16.8722
15. Jammu and 15.8087 1.3832  10.9000  11.1500 0.3800  39.6219
Kashmir
16. Jharkhand 71.3042 4.1634  65.3690  10.2734 4.9892  156.0992
17. Karnataka 84.8900  15.5400  57.2550  29.6600  17.6200 204.9650
18. Kerala 31.6700 0.0000 0.0000  11.4500 0.5000  43.6200
19. Madhya Pradesh ~ 262.8268  65.4170 301.7500  80.1300 9.2400 719.3638
20. Maharashtra 253.7100  33.3400  57.5600  19.0900 8.5200 372.2200
21.  Manipur 1.7850 0.0000 9.6100 2.7622 1.1700  15.3272
22. Meghalaya 0.5000 0.0400 2.9800 0.4200 0.1100 4.0500
23.  Mizoram 1.2200 0.0800 8.2100 8.1750 2.0860  19.7710
24. Nagaland 5.0630 0.6100 6.6800 2.0900 0.2700  14.7130
25. Odisha 60.4598  16.1382  18.9795 8.0832 1.4166 105.0773
26. Puducherry 4.5404 1.1146 2.1200 0.8300 2.8700  11.4750
27. Punjab 28.0000 0.0000  23.0000  14.7800 1.0800  66.8600
28. Rajasthan 166.2504  41.1772  344.2600  34.0900 8.4700 594.2476
29. Sikkim 0.2910 0.0997 2.5200 0.5736 0.4596 3.9439
30. Tamil Nadu 106.6258  53.2648 205.0100  55.0900 4.4000 424.3906
31. Telangana 66.9100 1.3400  91.0200 11.6108 4.6700 175.5508
32. Tripura 7.6126 0.1646 0.0000 0.0000 0.0000 7.7772
33. Uttar Pradesh 331.4206  80.0300  37.5600 8.9900 2.2400 460.2406
34. Uttarakhand 6.5000 1.0440 5.0000 3.4342 1.6915  17.6697
35. West Bengal 167.1400 82700  87.9800  24.0200  11.1900 298.6000
Stare/UT 2,169.8763  425.8093 2,123.7916  461.7822  123.6559 5,304.9152
MOUD 247.8508 242202 272.0710
TotaL 5576.9862

IHHL-Individual Household Toilets,

CT-Community Toilets,
SWM-Solid Waste Management,

IEC&PA-Information, Education and Communication and Public Awareness,
CB and A&OE-Capacity Building and Administrative and Office Expenses.
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Funds released under the HRIDAY Scheme

Amount Released during 2014-15 to 2017-18 (till July, 2017)

(X in crore)

Sl. No.  City Amount released so far
1. Amritsar 29.47
2. Ajmer 21.07
3. Amaravati 11.15
4. Badami 3.73
5. Dwarka 5.78
6. Gaya 12.70
7. Kancheepuram 13.18
8. Mathura 11.23
9. Puri 7.43
10. Velankanni 492
11. Varanasi 50.27
12. Warangal 18.19

TotaL 189.12

Funds for Smart Cities

2753. SHRI RAJEEV SHUKLA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(a) the details of funds sanctioned/released for development of smart cities,

State-wise;

(b) whether there is any proposal to include more cities in the list of cities to

be developed as smart cities, if so, the details thereof; and

(c) whether there is any proposal to bring any change in the criteria for selection

of smart cities and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) The Smart Cities Mission was launched on
25.06.2015 for development of 100 cities as Smart Cities. So far, 90 cities (20 cities
in Round 1 in January, 2016, 13 cities in fast track round in May, 2016, 27 cities
in Round 2 in September, 2016 and 30 cities in Round 3 in June, 2017) have been

selected for development as Smart Cities under the Mission.
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In terms of Smart Cities Mission Statement and Guidelines, the Central Government
will provide financial support of ¥ 500 crore to each selected Smart City. An equal
amount, on a matching basis, will have to be provided by State Governments/Urban
Local Body.

Since the launch of the Mission (25.06.2015) and till date, total ¥ 9718.20 crore
has been released by Government of India to Cities under Smart Cities Mission. The

State-wise/City-wise details are given in the Statement (See below).

(b) Based on the shortlisting done by the States/UTs, 98 potential Smart Cities
were selected in August, 2015 to participate in All India City Challenge. Later on,
on the basis of requests received from States, 12 new potential Smart Cities (left
out capital cities and equal scoring cities) were also included in the list. Presently,

no proposal is under considerationin this Ministry to include more cities in this list.

(¢) No specific proposal has been initiated by this Ministry to modify the

Guidelines/criteria for selection of cities under the Smart Cities Mission.
Statement
Release of funds under Smart City Mission State-wise/City-wise

(X in crore)

SI. No. State Name of cities Fund released
1. Andhra Pradesh Vishakhapatnam 196
Tirupati 196
Kakinada 196
2. Andaman and Nicobar Islands Port Blair 194
3. Arunachal Pradesh Pasighat 2
4. Assam Guwahati 196
5. Bihar Muzaffarpur 2
Bhagalpur 196
Biharsharif 2
6. Chandigarh Chandigarh 73
7. Chhattisgarh Raipur 196
Bilaspur 2
8. Daman and Diu Diu 2

9. Dadra and Nagar Haveli Silvassa 2
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Sl. No. State Name of cities Fund released
10. Delhi New Delhi Municipal 196
Council
11. Goa Panaji 112.2
12.  Gujarat Gandhinagar 2
Ahmedabad 196
Surat 196
Vadodara 111
Rajkot 2
Dahod 2
13.  Haryana Karnal 2
Faridabad 196
14.  Himachal Pradesh Dharamshala 196
15.  Jharkhand Ranchi 196
16.  Jammu and Kashmir Jammu/Srinagar 2
17.  Karnataka Mangaluru 111
Belagavi 196
Shivamogga 111
Hubballi-Dharwad 111
Tumakuru 111
Davanagere 196
18.  Kerala Kochi 196
19.  Lakshadweep Kavaratti 0
20.  Madhya Pradesh Bhopal 196
Indore 196
Jabalpur 196
Gwalior 196
Sagar 2
Satna 2
Ujjain 196
21.  Maharashtra Navi Mumbai* 2
Nashik 196
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Sl. No. State Name of cities Fund released
Thane 196
Greater Mumbai 2
Amravati 2
Solapur 196
Nagpur 196
Kalyan-Dombivali 196
Aurangabad 196
Pune 196
22. Manipur Imphal 111
23.  Meghalaya Shillong 2
24.  Mizoram Aizawl 2
25.  Nagaland Kohima 111
26.  Odisha Bhubaneshwar 196
Rourkela 190
27.  Puducherry Oulgaret** 2
28.  Punjab Ludhiana 196
Jalandhar 29
Amritsar 29
29.  Rajasthan Jaipur 196
Udaipur 196
Kota 196
Ajmer 196
30.  Sikkim Namchi 111
31.  Tamil Nadu Tiruchirappalli 2
Tirunelveli 2
Dindigul 2
Thanjavur 111
Tiruppur 2
Salem 111
Vellore 111
Coimbatore 196
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Sl. No. State Name of cities Fund released
Madurai 111
Erode 2
Thoothukudi 2
Chennai 196
32.  Telangana Karimnagar*** 2
Greater Warangal 94
33.  Tripura Agartala 196
34.  Uttar Pradesh Moradabad 2
Aligarh 2
Saharanpur 2
Bareilly 2
Jhansi 2
Kanpur 111
Allahabad 2
Lucknow 196
Varanasi 111
Ghaziabad 2
Agra 111
Rampur 2
Merrut/Raebareli 2
35.  Uttarakhand Dehradun 2
36.  West Bengal New Town Kolkata 2
Bidhannagar 2
Durgapur 2
Haldia 2
TotaL 9718.20

*As per the request received from State Government of Maharashtra, Navi Mumbai has been replaced

by Pimpri Chinchwad.

** As per the request received from UT Administration of Puducherry, Oulgaret has been replaced by

Puducherry.

*** As per the request received from State Government of Telangana, Greater Hyderabad has been

replaced by Karimnagar.
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Private investment in PMAY

2754. SHRI RAJEEV SHUKLA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(a) whether there is any proposal for modification in the guidelines for the

Pradhan Mantri Awaas Yojana (Urban) to invite private investment in the project;
(b) if so, the details thereof and the implications therefor; and

(c) the number of houses which have been constructed during the last three

years, including the current year, under the Housing for All scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) to (c) Government has launched Pradhan
Mantri Awas Yojana (Urban) {PMAY(U)} mission on 25.06.2015 to provide central
assistance to the implementing agencies through States and UTs for providing houses
to all eligible families/beneficiaries. The Mission comprises four components Viz
In-Situ Slum Redevelopment (ISSR); Affordable Housing through Credit-Linked
Subsidy; Affordable Housing in Partnership (AHP); and subsidy for Beneficiary-Led

individual house construction (BLC).

PMAY (Urban) mission envisages private sector participation under the Affordable
Housing in Partnership and Slum Redevelopment components of the mission. A central
grant of ¥ 1 lakh per house on average under the slum redevelopment component and

@ 1.5 lakh per EWS house under the AHP component is admissible under the mission.

State/UT wise details of houses constructed during last three years and current

year under Pradhan Mantri Awas Yojana (Urban) is given in the Statement.
Statement

State/UT-wise details of houses constructed during last three years
and current year under Pradhan Mantri Awas Yojana (Urban)

(as on 31st July, 2017)

SI. No. State/UT Houses Constructed
1. Andaman and Nicobar Islands (UT) -
2. Andhra Pradesh 8,798
3. Arunachal Pradesh 1
4. Assam 69

5. Bihar 2,659
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Sl. No. State/UT Houses Constructed
6 Chandigarh (UT) 8
7. Chhattisgarh 1,970
8 Dadra and Nagar Haveli (UT) 103
9 Daman and Diu (UT) 7
10. Delhi (UT) 294
11. Goa 11
12. Gujarat 37,135
13. Haryana 1,070
14. Himachal Pradesh 25
15. Jammu and Kashmir 83
16. Jharkhand 4,285
17. Karnataka 20,512
18. Kerala 595
19. Lakshadweep (UT) -
20. Madhya Pradesh 5,451
21. Maharashtra 11,503
22. Manipur 70
23. Meghalaya 24
24. Mizoram 122
25. Nagaland 458
26. Odisha 1,643
27. Puducherry (UT) 17
28. Punjab 336
29. Rajasthan 12,012
30. Sikkim 1
31. Tamil Nadu 19,454
32. Telangana 843
33. Tripura 918
34, Uttar Pradesh 4,903
35. Uttarakhand 1,338
36. West Bengal 11,077

GraND ToTAL 157,106

Monitoring Division- MoHUA.



270 Written Answers to [RAJYA SABHA] Unstarred Questions

Houses to urban poor in Rajasthan

+2755. SHRI RAM NARAIN DUDI: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(a) whether the Central Government has formulated any action plan to provide

houses to the urban poor in Rajasthan during the next five years;
(b) if so, the details thereof; and

(c) the population of urban poor in that State and by when houses would be
provided to them?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (RAO INDERJIT SINGH): (a) to (c) Housing is a State subject and the
responsibility for providing housing to its citizen comes under the purview of the
State/UT Governments.

This Ministry is, however, in pursuance of Government’s vision of facilitating
housing to all by 2022, implementing Pradhan Mantri Awas Yojana (Urban) [PMAY
(U)] Mission. The Mission aims to provide assistance to all States/UTs including the
State of Rajasthan in addressing the housing requirements of the urban poor including

slum dwellers through following four verticals:—

(1) “In-situ” Slum Redevelopment;

(i1) Credit-Linked Subsidy Scheme;

(iii) Affordable Housing in Partnership; and

(iv) Beneficiary-led individual house construction or enhancement.

The PMAY (U) Mission Guidelines makes it incumbent upon the States/UTs to
undertake demand survey for assessing actual demand of housing under PMAY(U).

Actual demand would, therefore, emerge after validation and completion of demand

assessment by the States/UTs including the State of Rajasthan.

A total of 65 projects comprising Central Share of I 787.46 crore has so far been
approved under PMAY(U) for construction of 44,627 houses in the State of Rajasthan.

Perspective plan for engineering courses

2756. SHRI K. R. ARJUNAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the All India Council for Technical Education has asked States to

submit a 10 year perspective plan for engineering courses, if so, the details thereof;

T Original notice of the question was received in Hindi.
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(b) whether the number of vacant seats in engineering colleges is increasing

across the country; and

(c) if so, the details thereof and the steps proposed to be taken by Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) All India Council for
Technical Education (AICTE) in its meeting held on 14th March, 2017 has taken
a decision to prepare long term perspective plan for technical education in India,
so that, quality issues being faced in technical education may be addressed in
a focused and planned way and State level planning be done accordingly. The
Objective of the Perspective plan is to exploit opportunities and bridge the gap
between envisaged future vision and current State and is supposed to provide
specific and measurable goals, which are to be executed in next 10-years to
enhance Access, Excellence and Inclusion in Technical education and a blue print

on following:

e Expansion in Technical Education from Socio-economic Perspective

e Inclusiveness in the Technical Education.

e Quality in Technical Education, R&D in Technical Education.

e Role of ICT in Technical Education.

e Industry Demand Benchmarking.

(b) The total vacant seats (undergraduate and postgraduate) in engineering
colleges during the last three years show slight variation, while the vacant seats in

undergraduate courses have reduced; those in post graduate courses have gone up.

The details thereof are as follow:—

SI. No.  Academic Year Vacant Seats (UG) Vacant Seats (PG) Total

1. 2014-15 8,30,671 93,564 9,24,235
2. 2015-16 7,79,864 1,18,050 8,97,914
3. 2016-17 7,78,033 1,29,599 9,07,632

(c) The AICTE has implemented different measures to reduce the vacant
seats in the engineering colleges which include rationalizing the procedure to
grant Extension of Approval (EoA), expansion of the courses and closure of the
institute.
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New degree colleges in Himachal Pradesh

2757. SHRIMATI VIPLOVE THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the policy of Government for opening new degree colleges;

(b) whether Government proposes to open new degree colleges in Himachal
Pradesh; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c) Education being
in the concurrent list, the creation of new institutions is the responsibility of both
Central Government and the State Governments. New degree colleges are opened
mainly by State Governments. However, under Centrally Sponsored Scheme of Rashtriya
Uchchatar Shiksha Abhiyan (RUSA) being implemented by the Ministry of HRD
with the aim of promoting access, equity and quality, central assistance to States is
provided inter alia for creation of Model Degree Colleges (MDC) in Educationally
Backward Districts (EBDs) of the country where Gross Enrolment Ratio (GER) in
higher education is less than the national average of 12.4% based on 2001 census data.

The Project Approval Board (PAB) of RUSA had approved one Model Degree
College each in 2 (two) EBDs viz. Chamba and Sirmour districts in the State of
Himachal Pradesh.

ASHA project in NIOS

2758. SHRI MAHANT SHAMBHUPRASADIJI TUNDIYA:
SHRI SHANKARBHAI N. VEGAD:
SHRI LAL SINH VADODIA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has any data about the ASHA project started in National
Institute of Open Schooling (NIOS);

(b) whether Government has any data of the staff employed in ASHA project
in NIOS in the country;

(¢) whether NIOS has finalized the ASHA staff in all the States for the ASHA

project;
(d) if so, the details thereof; and

(e) if not, the reasons therefor?



Written Answers to [10 August, 2017] Unstarred Questions 273

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA) (a) Yes, Sir. National Institute
of Open Schooling (NIOS) signed a Memorandum of Understanding (MoU) on 16th
July, 2014 with National Health System Resource Centre (NHSRC), the technical
wing of the National Institute of Health and Family Welfare (NIHFW), Govt. of India
for certification of Accredited Social Health Activists (ASHA) and Accreditation of
Associated Agencies in ASHA Training under the National Health Mission (NHM).

The activities under this project are:—
1) Adaptation of curriculum into 200 hours of Vocational Studies,
(i) Develop Certification guidelines for training sites and trainers,
(i) Develop a protocol for Recognition of Prior Learning for trainers,
(iv)  Set up of Certification Cell in National and Regional Centres of NIOS,
(v)  Accreditation of District Training sites as AVIs of NIOS,
(vi) Registration of ASHAs and ASHA Facilitators in the Vocational programme,
(vii) Develop and print learning study guide for ASHA and ASHA facilitators,
(viii)) Conduct final examination for ASHA and ASHA facilitators and issue

certificates.

Further, the details of Receipt and Expenses incurred by NIOS for ASHA Training

Project for last three years and current year are given in the Statement (See below).

(b) to (e) NIOS has engaged twenty three (23) staff members for ASHA Project.
The staff is working in the States of U.P., Sikkim, Chhattisgarh, Gujarat, Tripura,
Uttarakhand, West Bengal, Delhi, Jharkhand, Punjab, Assam and NIOS Headquarters.
For remaining States NIOS is in the process of engaging the staff. The details of

staff working in different States are as under:—

State (City)/UT No. of Staff
Uttar Pradesh (NOIDA) 04 (NIOS Headquarters)
Sikkim (Gangtok) 02
Chhattisgarh (Raipur) 02

Guijarat (Gandhi Nagar) 01

Tripura (Agratala) 02
Uttarakhand (Dehradun) 02

West Bengal (Kolkata) 02

Delhi 02
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State (City)/UT No. of Staff

Jharkhand (Ranchi) 02

Punjab (Chandigarh) 02

Assam (Guwahati) 02
Statement

Details of Receipt and Expenses incurred by NIOS for ASHA Training Project for
last three years and current year

(Figures are in Rupees)

Financial Year Receipt Expenses Closing balance
as on 31.07.2017
2014-15 7,64,72,049.00 - 6,64,63,866.00
2015-16 - 28,74,455.00
2016-17 - 56,10,983.00
2017-18 - 15,22,745.00

(from 01.04.2017
to 30.06.2017)

Continuing literacy programme

2759. SHRI DARSHAN SINGH YADAV:
SHRIMATI RAJANI PATIL:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:
(a) the States in which the continuing literacy programme is going on;
(b) the funds earmarked for the programme during 2017-18; and

(c) the initiatives Government would take to implement skill upgradation and

vocational training programmes under the programme in States like Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) There is no such programme
as Continuing Literacy Programme. However, the Saakshar Bharat programme, a
Centrally Sponsored Scheme of Adult Education and Skill Development is in operation
since October, 2009. The details indicating the names of the States in which the
eligible districts of Saakshar Bharat programme are presently covered is given in
the Statement (See below).
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(b) The budget allocation for the Saakshar Bharat programme during 2017-18 is
% 320.00 crore.

(¢) Under the Central Sector Scheme of Support to NGOs/Institutions/SRCs for
Adult Education and Skill Development, there is a provision for imparting vocational
and skill training to non/neo literates and school dropouts having rudimentary level of
education in the 15+ age group through Jan Shikshan Sansthans (JSSs). The vocational
training is being provided through 248 JSSs in 26 States and 3 UTs including 21
JSSs in Maharashtra.

Statement

State/UT in which the eligible districts of Saakshar Bharat programme
are presently covered

S1. No. States/UT S1. No. States/UT
1. Andhra Pradesh 14. Maharashtra
2. Arunachal Pradesh 15. Meghalaya
3. Assam 16. Manipur
4, Bihar 17. Nagaland
5. Chhattisgarh 18. Odisha
6. Dadra and Nagar Haveli 19. Rajasthan
7. Guijarat 20. Sikkim
8. Haryana 21. Tamil Nadu
9. Himachal Pradesh 22. Telangana
10. Jharkhand 23. Tripura
11. Jammu and Kashmir 24. Uttar Pradesh
12. Karnataka 25. Uttarakhand
13. Madhya Pradesh 26. West Bengal

Quality improvement programme in technical education

2760. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Indian Institutes of Technology (IITs) have started quality
improvement programme in technical education to impart training to teachers of

engineering colleges;
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(b) if so, the details thereof, State-wise;

(c) whether any study has been made to know the extent to which the training
has helped better knowledge transfer from lecturers to students, and if so, the details

thereof; and

(d) whether the focus on research and development and innovative techniques

have improved after training for the lecturers and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) Yes, Sir. Under
the Technical Education Quality Improvement Programme phase-1I (TEQIP-II) IITs
have taken up pedagogical training of the faculty of the engineering colleges. The
State-wise details of participants from engineering colleges in the training programmes
offered by IITs is given in the Statement (See below).

(¢) Some of the benefits accrued by the training programmes at IITs, as given
in feedback form of the participants are as below:—
e Overall improvement in teaching and learning methodologies,
e Enhancement of competencies in their own domains,

e Focus on R&D and Innovation, increase in publications in Refereed

Journals, Patents etc.,

e Better Knowledge transfer to the post graduate and under graduate

students, research scholars,
e (Catalysed the development of curriculum that suits the industry needs,
e Improvement of the laboratories,
e Encouraged personality development of the participants.
(d) The focus on research and development and innovative techniques have
improved after the training. Some of the improvements are as follows:—

e Students have been involved in taking up challenging areas of research

projects,
e Exposure to current areas of research,
e Outcome based research activities have been undertaken,
e Helped in systematic planning of research activities,
e Helpful in developing new methodologies and patent techniques,

e Improvement in overall research environment.
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State-wise details of participants from engineering colleges

State Number of participants
Andhra Pradesh 180
Assam 3
Bihar 4
Chhattisgarh 7
Delhi 39
Guijarat 672
Haryana 76
Himachal Pradesh 1
Jharkhand 87
Karnataka 117
Kerala 51
Madhya Pradesh 37
Maharashtra 663
NCT-Delhi 39
Odisha 43
Punjab 79
Rajasthan 50
Tamil Nadu 79
Telangana 80
Tripura 1
UT-Chandigarh 56
UT-Puducherry 1
Uttarakhand 37
Uttar Pradesh 145
West Bengal 522
Centrally Funded Institutions (CFI) 681
ToTtAL 3750
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Dubious Applicants under NEET

2761. SHRI RITABRATA BANERIJEE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the National Eligibility cum Entrance Test (NEET)
aspirants are claiming domicile of multiple States in order to improve their chances

in State Government colleges, if so, the details thereof;
(b) whether the list of such dubious applicants are with Government; and
(c) the remedial steps being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The responsibility of the
Central Board of Secondary Education (CBSE) is to conduct the examination on
behalf of Ministry of Health and Family Welfare, Government of India as per Indian
Medical Council Act, 1956 and the Dentist Act, 1948 as amended in 2016. Further

(i) Condition of domicile is a State affair.

(i) For State quota and other seats falling under the ambit of States, candidates

can apply to the States where they are fulfilling the domicile condition.

(ii1)) Domicile rule varies from State to State and thus one candidate can avail

the domicile of more than one State.

Ministry of Health and Family Welfare have confirmed that there is no provision

of domicile in Central quota.
(b) and (c) There is no such list of dubious applicants with Government.
Packed food for students under MDMS

2762. SHRI K. RAHMAN KHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is planning to replace the present freshly cooked food
with that of the packed food for the students under Mid-Day Meal Scheme (MDMS);

(b) if so, by when Government proposes to switch over to the supply of packed

food system;

(c) what would be the time gap between the preparation and packaging of food

and its supply for actual consumption by students; and

(d) the details of companies which have come forward for providing packaged

food and what would be the procedure for awarding the contract?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) No, Sir.

(b) to (d) Do not arise.
Treating skill development courses as higher education

2763. SHRIMATI VIJILA SATHYANANTH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has proposed to treat long term skill
development courses as higher education for the purpose of calculating the country's
Gross Enrolment Ratio (GER);

(b) whether it is also a fact that GER in higher education in the country is
calculated for the age group of 18-23 years; and

(¢) whether the inclusion of skill courses in GER calculation is not expected
to bring in significant improvement in higher education data immediately, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (c¢) Yes, Sir. The
students enrolled in skill levels 5 and above under National Skills Qualifications
Framework will be treated as part of GER in higher education. The GER for higher

education is expected to increase on account of inclusion of enrolment in skill courses.
Proposal for new IIMs and IITs

2764. SHRI KAPIL SIBAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government had proposed five new IIMs and IITs
in the budget for the FY 2014-15 and if so, the details thereof;

(b) whether Government has taken any steps in this regards and if so, the details

thereof and if not, the reasons therefor; and

(c) the details of the proposed IIMs and IITs along with their status, as of now,
State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) Yes, Sir. Government had
proposed five new Indian Institutes of Management (IIMs) in the States of Himachal
Pradesh, Bihar, Odisha, Punjab and Maharashtra and five new Indian Institutes of
Technology (IITs) in Jammu, Chhattisgarh, Goa, Andhra Pradesh and Kerala in the
budget for the Financial Year 2014-15.
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(b) and (c) Five new IIMs, one each in Sirmaur (Himachal Pradesh), Bodhgaya
(Bihar), Sambalpur (Odisha), Amritsar (Punjab) and Nagpur (Maharashtra) have been
established. The academic session of these IIMs has commenced from academic
year 2015-16 from their temporary campuses. Five new IITs, one each in Jammu
(Jammu and Kashmir), Bhilai (Chhattisgarh), Tirupati (Andhra Pradesh), Goa (Goa),
and Palakkad (Kerala) have been established. The academic session in IIT-Palakkad
and IIT-Tirupati has started in 2015-16 and in IIT Jammu, [T Bhilai and IIT Goa

in 2016-17 from their temporary campuses.
Proposal for school of planning and architecture

+2765. SHRI RAM VICHAR NETAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has received any proposal from the State Government
of Chhattisgarh for setting up a school of planning and architecture in the State, if

so, the details thereof; and

(b) whether the Ministry is actively considering this proposal and if so, the
details thereof and by when the said school is proposed to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) Yes, Sir.

(b) At present, there is no proposal to establish a new school of planning and

architecture in the country.
Opening of Navodaya and Kendriya Vidyalayas in MCDs

2766. SHRI HUSAIN DALWAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Navodaya and Kendriya Vidyalayas established in Minority
Concentrated Districts (MCDs), district-wise;

(b) the number of national institutes established in MCDs, district-wise;

(c) whether a Committee headed by Afzal Amanullah has recommended setting
up a three tier educational system for minorities comprising of central schools in

MCDs, community colleges and national institutes;

(d) if so, whether the Ministry has accepted the recommendations and the same

would be implemented,;

T Original notice of the question was received in Hindi.
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(e) if not, the reasons therefor; and

(f) whether Muslims continue to lag behind on education indicators and if so,
the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The district-wise details
of the Navodaya Vidyalayas and Kendriya Vidyalayas sanctioned in the Minority
Concentrated Districts (MCDs) are given in the Statement (See below).

(b) The district-wise data regarding national institutes established in the MCDs

is not centrally maintained.

(c) to (e) The Maulana Azad Education Foundation (MAEF) is an autonomous
society working under the aegis of the Ministry of Minority Affairs. The Committee
headed by Shri Afzal Amanullah was constituted by MAEF on the establishment of
educational institutions for minorities. The said Committee has submitted its report
to the General Body of MAEF recently on 6th July, 2017, which was adopted by
the General Body of MAEF. The Committee’s report has not been referred by the
MAEF to the Government.

(f) The major causes, as pointed out by the Committee for the Muslims lagging
behind in education indicators, are economic and low accessibility to educational

institutions.
Statement

(A) Minority concentration districts which have both socio-economic
and basic amenities indicators below National average

Name of the District No. of JNVs sanctioned No. of KVs sanctioned

Arunachal Pradesh

East Kemang 1 0
Lower Subansiri 1 1
Changlang 1 1
Tirap 1 1
Assam

Kokrajhar 1 1
Dhubri 1 1
Goalpara 1 1
Bongaigaon 1 1
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Name of the District No. of JNVs sanctioned No. of KVs sanctioned
Barpeta 1 1
Darrang

Marigaon 1 0
Nagoan 1 3
Cachar 1 7
Karimganj 1 1
Hailakandi 1 1
Kamrup 1 1
Bihar

Avraria 1 1
Kishanganj 1 1
Purnia 1 1
Katihar 1 1
Sitamarhi 1 1
Paschim Champaran 1 1
Darbhanga 1 2
Jharkhand

Sahibganj 1 1
Pakur 2 1
Maharashtra

Parbhani 1 0
Manipur

Thoubal 1 0
Odisha

Gajapati 1 1
Uttar Pradesh

Bulandshahr 1 1
Badaun 1 1
Barabanki 1 1
Kheri 1 1
Shahjahanpur 1 2
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Name of the District

No. of JNVs sanctioned No. of KVs sanctioned

Moradabad 1 1
Rampur 1 1
Jyotiba Phule Nagar 1 0
Bareilly 1 6
Pilibhit 1

Baharaich 1 0
Shrawasti 1 1
Balrampur 1 1
Siddharthnagar 1 1
Bijnaur 1 0
West Bengal

Uttar Dinajpur 1 1
Dakshin Dinajpur 1 1
Malda 1 3
Murshidabad 1 1
Birbhum 1 1
Nadia 1 2
South 24 Pgs 2 1
Bardhaman 1 7
Cooch Behar 1 2
TotAL 54 70

(B) Minority concentration districts having either socio-economic or

basic amenities below National average

Name of the District

No. of JNVs sanctioned No. of KVs sanctioned

Andaman and Nicobar Islands

Nicobar
Assam

North Cachar Hills
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Name of the District

No. of JNVs sanctioned No. of KVs sanctioned

Arunachal Pradesh
Tawang

West Kameng
Papum Pare
Delhi

North East
Haryana
Gurgaon

Sirsa

Jammu and Kashmir
Leh (Ladakh)
Jharkhand
Ranchi

Gumla
Karnataka
Gulbarga
Bidar

Kerala
Wayanad
Madhya Pradesh
Bhopal
Maharashtra
Buldana
Washim
Hingoli
Manipur
Senapati
Tamenglong
Churachandpur
Ukhrul
Chandel
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Name of the District

No. of JNVs sanctioned No. of KVs sanctioned

Meghalaya

West Garo Hills 1 1
Mizoram

Lawngtlai 1 0
Mamit 1 0
Sikkim

North Sikkim 1 0
Uttar Pradesh

Lucknow 1 10
Shaharanpur 1 1
Muzzaffarnagar 1 1
Meerut 1 3
Baghpat 1 1
Ghaziabad 1 4
Uttarakhand

Udham Singh Nagar 1 1
Haridwar 1 3
West Bengal

Haora 1 1
North 24 Parganas 1 10
Kolkata 0* 4
ToraL 40 74

*Only urban population.

Ranking of colleges

2767. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of methodology adopted for ranking of colleges by the Ministry;

(b) the details of prominent colleges which did not participate in the process of

ranking of colleges;

(c) the details of colleges from Rajasthan in the list of top 50 colleges; and
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(d) the details of the steps being taken by Government to make qualitative

improvements in the education standards in colleges, especially in Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) The India Rankings, 2017
released by National Institutional Ranking Framework (NIRF) ranked the educational
institutes based on five parameters namely Teaching, Learning and Resources, Research
and Professional Practice, Graduation Outcomes, Outreach and Inclusivity and
Perception. The details regarding the parameters, sub-parameters and their respective
weightage are given in the Statement (See below). Other details regarding methodology
and metrics adopted for India Rankings, 2017 are also available on NIRF website
https://www.nirfindia.org/Docs/Ranking Methodology And Metrics 2017.pdf-

(b) The participation of institutes for the aforesaid ranking was on voluntary

basis and no list of non-participating institutions has been maintained.

(¢) There is no college from the State of Rajasthan in the top 50 colleges in
India Rankings, 2017.

(d) With a view to improving the quality of technical education, the following

action plan has been approved by the AICTE for all the States including Rajasthan:

1. Planning: Perspective Plans will be prepared for each State in consultation
with the concerned State Government for assessing the demand-supply
situation projected for the next 10 years. This will be a guiding document

while approving new institutions by AICTE.

2. Selection: The students for the technical courses shall be selected based

on a standardized examination.

3. Induction training: Every student, on admission, shall be put through a
mandatory Induction training to reinforce the fundamental concepts and
the required language skills required for the technical education. The
model curriculum and the periodicity of this induction training will be
separately notified by the AICTE.

4. Revision of curriculum: Every affiliating Technical University shall
constitute subject-wise industry consultation committee (ICC) with
the mandate of examining the existing curriculum and for making
suitable changes in the curriculum every year. This process shall
be completed in the month of December each year for the courses
to be offered in the coming Academic year. Each institution, while
applying for approval, shall certify completion of this process, which

will be mandatory.
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10.

Mandatory internships: Every student in technical institution shall
do three internships each spanning 4 to 8 weeks before completion
of the under-graduation. The responsibility will be on the institution
for helping the students in finding suitable industry or organisation for

the internship.

Industry readiness: All students passing out of the undergraduate courses
shall be imparted technical and soft skills required for working in the
industry encompassing—managerial skills, entrepreneurial skills, leadership

skills, communication skills, team-working skills and technical skills.

Promoting innovation/start-ups: There shall be efforts at every level
for promoting innovation and creativity in the students. The innovation
drives like Hackathon shall be promoted, so that innovative ideas would

emerge that can be incubated in the start-up centres.

Exam reforms: The final exams being conducted by the institutions
shall test the understanding of the concepts and the skill — rather than
the subject knowledge. A model exam format would be prepared and
shared with the institutions and the technical universities for suitable

adoption. This aspect would be reviewed at the time of approval.

Training of teachers: Every teacher in each of the technical education
disciplines shall mandatorily undergo an annual refresher course delivered
through SWAYAM portal, encapsulating all the major advances in
the field of their study. Online courses would also be prepared and
delivered through the SWAYAM platform for improving the pedagogical
techniques of the teachers. The participation in the courses by atleast
50% of the faculty would be a mandatory condition for approval of the
institution. Similarly, there should be leadership training to the heads of
the institutions once in 2 years. These trainings would also be hosted
through the SWAYAM platform.

Mandatory accreditation: At least half of all the programmes in
the technical institutions shall be accredited through the NBA before
2022. Unless there is credible progress each year, the approval of the
institutions can be refused. In order to assist the institutions in meeting
the mandatory requirements for applying for accreditation, a separate

mechanism will be put in place.

Further, AICTE implements the National Employment Enhancement Mission

(NEEM) and Employment Enhancement Training Programme (EETP) to enhance the

employability of the students.
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Statement

Details regarding the parameters, sub-parameters and their respective weghtage

SI. No. Broad Parameters Weightage Sub-parameters
1. Teaching, Learning and 0.30 (i)  Student Strength including
Resources Doctoral Students

(if)  Faculty-student ratio with
emphasis on permanent
faculty (FSR)

(iii) Combined metric for
Faculty with PhD (or
equivalent) and Experience
(FQE)

(iv) Total Budget and Its
Utilisation: (CBTU)

2. Research and Professional 0.30 (i)  Combined metric for
Practice Publication (PU)

(i)  Combined metric for
Quality of Publications
(QP)

(iii) IPR and Patents: Filed,
Published, Granted and
Licensed (IPR)

(iv)  Footprints of Projects and
Professional Practice and
Executive Development
Programme (FPPP)

3. Graduation Outcomes 0.20 (i)  Combined percentage for
placement, Higher Studies
and Entrepreneurship
(GPHE)

(i) Metric for University
Examination (GUE)

(iii) Median Salary

(iv) Metric for Graduating
Students Admitted into
Top Universities (GTOP)
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SI. No. Broad Parameters Weightage Sub-parameters

(v)  Metric for Number of
Ph.D. Students Graduated
(GPHD)

4, Outreach and Inclusivity — 0.10 (i)  Percentage Students for
other States/Countries
(Region Diversity RD)
(if)  Percentage of women
(WF) + (WS) + (WA)
(iii)  Economically and Socially
Challenged Students
(ESCS)
(iv)  Facilities for Physically
Challenged Students (PCS)
5. Perception 0.10 (i)  Peer perception:
Employers and Research
Investors (PREMP)
(i) Peer perception:
Academics (PRACD)
(iii)  Public Perception
(PRPUB)

(iv) Competitiveness (PRCMP)

Closure of engineering colleges in Maharashtra

2768. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the All India Council for Technical Education has

recently closed many engineering colleges in Maharashtra and other States; and
(b) if so, the details thereof, State and UT-wise and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) The All India
Council for Technical Education (AICTE) received applications from 5 institutes from
Maharashtra for closure during the academic year 2017-18, out of which 2 institutes
have been permitted for closure. The details regarding engineering colleges which

applied and granted closure across the country including Maharashtra are given in the
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Statement-I and Statement-1I, respectively (See below). The AICTE permits closure
of courses on the request of engineering college subject to fulfillment of norms and

guidelines prescribed in AICTE approval process handbook.
Statement-1

Details regarding engineering colleges which applied and granted closure

Institute Name Closure of Institute
Approved—Yes/No

1 2
Nova College of Engineering and Technology for Women Yes
Nova's Institute of Technology for Women No
Sreenivasa College of Engineering and Technology No
Swarnandhra Engineering College Yes
Tenali Engineering College No
Vidya Jyothi Institute of Engineering and Technology No
Pragati College of Engineering and Management No
Apollo Institute of Engineering No
Sondarba Ramsinh Mangrola Institute of Technology No
BIS Institute of Engineering and Technology No
Galaxy Institute of Technology and Management No
Innovative Institute of Technology and Management No
Institute of Information Technology and Management No
Lingaya's GVKS Institute of Management and Technology No
Swami Devi Dyal Institute of Engineering No
Bapu Institute of Technology and Management No
GITS (Gwalior Institute of Technology and Science) No
Jagadguru Dattatray College of Technology, Indore Yes
Jai Narain College of Technology and Science Yes
Madhav Proudyogiki Mahavidyalaya No
Maxim Institute of Technology Yes
NRI Institute of Technology and Management No
Premier Institute of Technology No

Radharaman Institute of Research and Techonology Yes
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1 2
Acharya Vinoba Bhave Institute of Technology No
Genesis Institute of Technology No
PR.Patil College of Engineering and Technology Yes
Pratap Institute of Management and Technology No
Shri Babulalji Agnihotri College of Engineering Yes
Gurukula College of Engineering for Women No
Gurukula Institute of Technology No
Vivekananda Institute of Technology No
Regency Institute of Technology No
Chitkara Institute of Engineering and Technology Yes
Desh Bhagat Engineering College No
RIMT Maharaja Aggrasen Engineering College Yes
Alwar Institute of Engineering and Technology No
Apex Group of Institutions Yes
Deepshikha Kala Sansthan Group of Institutions No
Maharaja College of Engineering Yes
Maharishi Arvind College of Engineering and Research Center No
Rajdhani Institute of Technology and Management Yes
Swasthya Kalyan Technical Campus Yes
Universal Technical College Yes
Maharaja Prithvi Engineering College No
SKP Institute of Technology No
Sri Kalaimagal College of Engineering Yes
Vivekanandha Institute of Engineering and Technology for Yes
Women
Aarushi Group of Institution No
Anasuyadevi Institute of Technology and Sciences No
Aurora's Technological Institute No
Balaji Institute of Engineering and Sciences Yes
Chilkur Balaji Institute of Technology No
Ellenki College of Engineering for Women Yes
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1 2
Gnyana Saraswati College of Engineering and Technology No
Gopal Reddy College of Engineering and Technology No
KITE College of Professional Engineering Sciences Yes
Madhira College of Engineering Yes
Madhira Educational Society Group of Institutions No
Pragna Bharath Institute of Technology Yes
Pulla Reddy Engineering College No
Pulla Reddy Institute of Technology No
Raja Mahendra College of Engineering No
Sahasra College of Engineeering for Women Yes
Sarada Institute of Technology and Science No
Sreekavitha Institute of Science and Technology Yes
Sri YPR College of Engineering and Technology Yes
Sri K.S.Raju Institute of Technology and Sciences No
Swarna Bharathi College of Engineering No
T.R.V. College of Engineering and Technology No
The Vazir Sultan College of Engineering No
Vignan's Institute of Technology and Aeronautical Engineering No
Vijay College of Engineering for Women Yes
Vijay College of Engineering for Women Yes
Vishwa Bharathi Institute of Technology and Sciences No
Vishwabharathi PG College of Engineering and Management No
Vivekananda Institute of Technology and Science (N9) Yes
Aryabhatt College of Engineering and Technology No
Dr. Z.H. Institute of Technology and Management No
GNIT Girls Institute of Technology No
Om Sai Institute of Technology and Science No
Sanskriti Engineering College No
Shree Bankey Bihari Institute of Technology No
Shri Girraj Maharaj College of Engineering and Management No
Dev Bhoomi Institute of Technology and Engineering No
Camellia Institute of Engineering No
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Statement-11

Number of engineering colleges which applied and approved for closure

State/UT Applied for Closure of Institute  Approved for Closure
Andhra Pradesh 6 2
Chhattisgarh 1 0
Gujarat 2 0
Haryana 6 0
Madhya Pradesh 9 4
Maharashtra 5 2
Odisha 3 0
Puducherry 1 0
Punjab 3 2
Rajasthan 8 5
Tamil Nadu 4 2
Telangana 29 11
Uttar Pradesh 7 0
Uttarakhand 1 0
West Bengal 1 0
Granp ToTAL 86 28

New kVs and JNVs in Telangana

2769. SHRI MOHD. ALI KHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any request from the State of Telangana to open new
Kendriya Vidyalayas (KVs) and new Jawahar Navodaya Vidyalayas (JNVs) in the
State including in the newly created 21 districts, if so, the details thereof; and

(b) the total number of KVs/JNVs presently existing in the State?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) Yes, Sir. Kendriya Vidyalaya
Sangathan has informed that it has received proposals/requests for opening of new
Kendriya Vidyalayas (KVs) in the State of Telangana at Nizamabad Town, Bhongir,
Siddipet, Suryapet, Vikarabad, Bhadradri Kothagudem, Jagitial, Jangaon, Jogulamba
Gadwal, Jayashankar Bhupalpally, Kamareddy, Kumuram Bheem Asifabad, Nagarkurnool,
Nirmal, Wanaparthy and Warangal (Rural).
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Navodaya Vidyalaya scheme provides for opening of one Jawahar Navodaya
Vidyalaya (JNV) in each district of the country. Government has accorded approval
for establishment of 62 new JNVs in uncovered districts of the country (as on
31.5.2014). As and when any proposal for opening of new JNVs in uncovered
districts created after 31.5.2014 is taken up, the uncovered districts of the State of
Telangana will also be included.

(b) At present 32 KVs and 9 JNVs are functioning in the State of Telangana.
Books in regional language

2770. SHRI SHANKARBHAI N. VEGAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state whether Government has received
any information and taken any steps for not giving the text books for standard 10th
in the regional languages including Gujarati for the examination in April, 2017, if
so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): Under Centrally sponsored
scheme of Rashtriya Madhyamik Shiksha Abhiyan of Ministry of Human Resource
Development, there is no provision for supplying text books to the secondary school
students. However, the Gujarat State Board of School Textbooks prepares and publishes
the textbooks in regional language i.e. Gujarati language and distributes State wide
before the beginning of academic year.

Permanent and contractual staff in NIOS

2771. SHRI SHANKARBHAI N. VEGAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has formed any rule which allows to pay pension as
well as consultancy in the National Institute of Open Schooling (NIOS);

(b) the details of the permanent and contractual staff in NIOS, State-wise;

(c) the details of incharge Regional Director’s working at regional offices in the

country; and

(d) the details of work distribution and responsibilities at NIOS Headquarter and
at Regional Offices, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) Yes, Sir. Pension under CCS
(Pension) Rules 1972 was paid, to the regular staff of National Institute of Open
Schooling (NIOS), appointed before 01.01.2004.
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(b) The details are given in the Statement-I (list of Permanent staff), Statement-11
(list of Contractual staff) and Statement-III (list of daily wages workers) (See below).

(c) The details are given in the Statement-IV (See below).

(d) The details are given in the Statement-V.

Statement-1

List of Permanent staff of NIOS, State-wise

SI. No. Name Designation
NIOS Headquarters, NOIDA, U.P.
1. Prof. Chandra Bhushan Sharma Chairman
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Shri C. Dharuman
Shri Sunil Kaura

Shri S. K. Prasad
Shri S. K. Sinha

Dr. Manju Gupta

Dr. Sandhya Kumar
Shri Manoj Kumar Jain
Dr. Mamta Srivastava
Shri Ashok Kumar
Shri S. K. Tanwar
Shri R. Mahapatra
Shri Suvendu Sekhar Das
Shrimati Anitha Nair
Shri Dayanand Upreti
Shri S. K. Jha

Shri Rajesh Gautam
Shrimati Sheela Ravi
Shrimati Neena Golani
Shrimati Veena Sehgal
Shrimati Priya Gupta
Shri K. K. Giri

Shri P. M. Pankaj

Director (Evaluation)

Joint Director (Administration)
Joint Director (CBC)

Joint Director (Academic)
Joint Director (Academic)
Deputy Director (Academic)
Deputy Director (Academic)
Deputy Director (Academic)
Deputy Director (Admn.)
Deputy Director (Admn.)
Deputy Director (Admn.)
Deputy Director (Academic)
Deputy Director (Academic)
Publication Officer
Assistant Director (Admn.)
Assistant Director (Admn.)
Assistant Director (Admn.)
Assistant Director (Admn.)
Assistant Director (Admn.)
Assistant Director (Admn.)
Assistant Director (Admn.)

Assistant Director (Admn.)




296 Written Answers to

[RAJYA SABHA]

Unstarred Questions

SI. No. Name Designation
24, Shrimati Mamta Gupta Assistant Director (Admn.)
25. Dr. Bal Krishan Rai Assistant Director (Academic)
26. Shri Ram Naryan Meena Assistant Director (Academic)
27. Shri Rakesh Kumar Assistant Director (CBC)
28. Shri Naipal Singh Librarian
29. Shrimati Anshul Kharbanda Academic Officer (Accountancy)
30. Dr. Neelima Pant Academic Officer (Agriculture)
31. Dr. Sanghmitra Suryapani Academic Officer (Biology)
32. Dr. Saumya Rajan Academic Officer (English)
33. Dr. Azmat Noori Academic Officer (History)
34, Dr. Praveen Chauhan Academic Officer (Home Science)
35. Ms. Radhika B Academic Officer (ICT)
36. Dr. Rajendra Kumar Nayak Academic Officer (Maths)
37. Shri Sathish V Academic Officer (Para Medical)
38. Shri Sukanta Kumar Mahapatra Academic Officer (Sociology)
39. Ms. Madhur Bhatia Academic Officer (TE)
40. Dr. Monika Kadiyan Academic Officer (Hindi)
41. Dr. Manoj Kumar Thakur R.E.O.
42, Shri Anil Kumar Accounts Officer (On Deputation)
43. Shri Kamal Singh Section Officer
44. Shri S. Mahendran Section Officer
45. Shri Bhagwan Dutta Section Officer
46. Shri Ravinder Kumar Section Officer
47. Shri Bipan Singh Mahara Section Officer
48. Shri V. Swaminathan Section Officer
49. Shrimati Nishu Saini Section Officer
50. Shri Kailash Chand Belwal Section Officer (On Deputation)
51. Shrimati Bhupinder Kaur PS to CM
52. Shrimati Yashoda Prasad Superintendent
53. Shrimati Anu Nagpal Superintendent
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SI. No. Name Designation
54. Shrimati Jacinta Barva Superintendent
55. Shrimati Kiran Sihmar Superintendent
56. Shri K. Srinivas Superintendent
57. Shri Brijesh Singh Superintendent
58. Shri Virender Kumar Superintendent
59. Shrimati Nirmal Malhotra Superintendent
60. Shrimati Vatsala Atri Personal Asssitant
61. Shri Parmod Srivastava EDP Supervisor
62. Shrimati Manju Chrungu Assistant Librarian
63. Shri Vinod Kumar Upadhyay Cameraman
64. Shri R. Srinivas Rao Editor (Media)
65. Shri Indra Jit Singh Production Assistant (Media)
66. Shri Ram Prasad Technical Assistant (Publication)
67. Shrimati Sheeja Biju Technical Assistant (Publication)
68. Mrs. Sarvesh Kumari Translator
69. Shri Prem Singh Assistant
70. Shri Bharat Singh Assistant
71. Ms. Rinku Rohilla Assistant
72. Shrimati Anita Rani Assistant
73. Shrimati Geeta Kandpal Assistant
74. Shri Mukesh Kumar Assistant
75. Shri Narain Singh Adhikari Assistant
76. Shri Surender Rana Assistant
77. Shrimati Shashi Kala Assistant
78. Shri Gurpreet Singh Anand Assistant
79. Shri Subhash Sharma Assistant
80. Shri Sunil Kr. Dhyani Assistant
81. Shri Om Prakash Assistant
82. Shrimati Urmila Kala Assistant

83. Shri Satnarayan Assistant
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SI. No. Name Designation
84. Shri Krishan Pal Assistant
85. Shrimati Shaila Assistant
86. Shri Rakesh Kumar Assistant
87. Shrimati Harbhajan Kaur Assistant
88. Shrimati Hemlata Jiwal Assistant
89. Shrimati Rupa Kanojia Assistant
90. Shrimati Sunita Assistant
91. Shri Ajit Singh Arya Assistant
92. Shrimati Geeta Kumari Assistant
93. Shri Dinesh Kumar Assistant
94. Shri Ramesh Kumar Assistant
95. Shri Shashi Kumar Assistant
96. Shri Raj Kumar Assistant
97. Shri Dayal Singh Rawat Assistant
98. Shrimati Rekha Ahuja Assistant
99. Shrimati Anita Dhingra Assistant
100.  Shrimati Kamaljeet Kaur Stenographer
101.  Ms. Anjanee Kumari Stenographer
102.  Shrimati Bhavana Khanna Stenographer
103.  Shri Vikash Kumar Stenographer
104.  Ms. Dimple Goel Stenographer
105.  Shri Ashok Kumar Rohilla Library Assistant
106.  Shri Vijay Kumar Mehto Junior Assistant
107.  Shri Ravi Ranjan Kumar Junior Assistant
108.  Shri Amit Kumar Junior Assistant
109.  Shri Mukesh Rawat Junior Assistant
110.  Shri Ravinder Kumar Junior Assistant
111.  Shrimati Sneh Lata Junior Assistant
112.  Shri Pankaj Kumar Junior Assistant

113.

Shri Sumit Kataria

Junior Assistant




Written Answers to

[10 August, 2017] Unstarred Questions 299

SI. No. Name Designation
114.  Shri Satguru Junior Assistant
115.  Shri Sushil Kumar Junior Assistant
116.  Shri Shailendra Kr Srivastava Junior Assistant
117.  Shri Avkash Prashar Junior Assistant
118.  Shri Rajesh Verma Junior Assistant
119.  Shri Akash Kumar Staff Car Driver
120.  Shri Suresh Kumar Staff Car Driver
121.  Shri Ram Kumar Staff Car Driver
122. Shri Kamal Singh Staff Car Driver
123. Shri Mathew John Electrician
124.  Shri Jugal Kishore Virmani Photocopier Operator
125.  Shri Duli Chand Peon
126.  Shri Devi Singh Peon
127.  Shri Raj Singh-II Peon
128.  Shri Jaipal Singh Peon
129.  Shri Raj Singh-I Peon
130.  Shri Vinod Kumar Peon
131.  Shri Madan Pal Singh Peon
132.  Shri Surender Singh Peon
133.  Shri S. Sathiah Peon
134.  Shrimati Ramvati Peon
135, Shri Amresh Kumar Mali

Regional Centre, Allahabad

136.
137.
138.
139.

Dr. Alok Kumar Gupta
Shri S. K. Pandey

Shri Hitesh Kumar Dixit
Shri Rajesh Kumar Sinha

Regional Centre, Bengaluru

140.
141.

Shri S. Chandrasekhar
Shri LMDV Prasad

Assistant Director (Academic)
Section Officer
Junior Assistant

Junior Assistant

DD/RD on Deputation
AD (Acad.) on Deputation
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142.
143.

Shri Neeraj Kumar Agrahari

Shri Sushil Kumar Verma

Regional Centre, Bhopal

144.
145.
146.
147.
148.
149.

Dr. Shoaib Raza Khan
Ms. Ekta Pandey

Shri Deepak Gola
Shri Sudershan Singh
Shri Pankaj Bhayana
Shri Sundeep

Regional Centre, Bhubaneshwar

150.
151.
152.

Shri Aditi Ranjan Rout
Shri Gyan Ranjan Sahoo
Shri Sunish Kumar Singhal

Regional Centre, Chandigarh

153.
154.
155.
156.
157.
158.
159.
160.

Dr. T. N. Giri

Shri Hardeep Singh
Shrimati Tarun

Dr. Pawan Kumar Jain
Ms. Sushma

Shri Karamjit Singh
Shri Ravi Kumar

Shri Tejpal Singh

Regional Centre, Chennai

161.
162.

Shri P. Ravi
Shri S. Baskar

Regional Centre, Dehradun

163.
164.
165.
166.

Shri Pradeep Kumar

Ms. Geetika Singh

Shri Pravesh Chandra
Shri Aluru Lokesh Kumar

EDP Supervisor

Junior Assistant

Assistant Director (Academic)
Assistant Director (on Dep.)
EDP Supervisor

Assistant

Assistant

Junior Assistant

Deputy Director (Academic)
Section Officer

EDP Supervisor

Deputy Director (Academic)
Assistant Director (Admn.)
Assistant Director(Academic)
Section Officer

EDP Supervisor

Assistant

Junior Assistant

Junior Assistant

Deputy Director(Academic)

Peon

DD/RD on Deputation
AD (Acad) on Deputation
Section Officer

EDP Supervisor
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167.  Shri Padam Bahadur Rawat Junior Assistant
168.  Shri Krishan Kumar Junior Assistant
169.  Shri Laxmi Prasad Junior Assistant

Regional Centre, Delhi, NOIDA, U.P.

170.
171.
172.
173.
174.
175.
176.
177.
178.
179.
180.
181.
182.
183.

Shrimati Bhawna Dhyani
Shrimati Koushalya Barik
Shri Gurdev Singh
Shrimati Madhu Bansal
Shrimati Anita Saxena
Dr. Gowri Diwakar
Shrimati Sunita Rani (Pahuja)
Shrimati Sunita Meena
Shri Ashok Kumar

Shri Banwari Lal
Shrimati Dayawati
Shrimati Sweety Bangia
Shri Anuj Gupta

Shri Ashok Kumar

Regional Centre, Dharamshala

184.
185.
186.
187.

Shri Sanjeev Kumar
Shri Santosh Kumar Limone
Shri Joginder Singh
Shri Shankar Singh

Regional Centre, Gandhi Nagar

188.
189.
190.
191.

Dr. Rajeev Prasad

Shri Mukesh Kumar

Shri D.S. Bisht

Shri Manak Chander Sogra

Regional Centre, Guwahati

192.

Shri Uday Kumar Khanikar

Joint Director (Administration)
Deputy Director (Academic)
Assistant Director (Admn.)
Assistant Director (Admn.)
Section Officer

PR.O.

Superintendent

Assistant

Assistant

Assistant

Assistant

Internal/Junior Auditor
Junior Assistant

Peon

DD/RD on Deputation
Section Officer
Assistant

Junior Assistant

Assistant Director(Academic)
Section Officer
Superintendent

EDP Supervisor

DD/RD on Deputation
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193.  Dr. Piyush Prasad Assistant Director (Admn.)
194.  Shri Pradeep Kumar Section Officer
195.  Shri Keshab Kumar Singh EDP Supervisor
196.  Shri Suman Moyong Junior Assistant
197.  Shri Lenthang David Khongsai Junior Assistant

Regional Centre, Hyderabad

198.
199.
200.
201.

Shri Anil Kumar

Shri P. Subrahmanyam
Shri R. Baskar

Shri S. Narsimha Raju

Regional Centre, Jaipur

202.
203.
204.
205.
206.
207.
208.
209.
210.

Shri K. L. Gupta

Dr. Manish Chugh

Shri Amar Singh Rathore
Shri Sushanta Behera

Shri Raj Kumar

Shri Jaipal Singh

Shri Prem Sagar

Shri Virendra Kumar Sharma

Shri Dinesh Kumar

Regional Centre, Kochi

211.
212.
213.

Shri V. S. Raveendran
Ms. Shivali Chawla
Shri Vinayak Ranade

Regional Centre, Kolkata

214.
215.
216.
217.
218.

Dr. Rachna Bhatia

Shri Bipin Chandra Raturi
Shri Brajesh Kumar

Shri Suraj Kumar Singh

Shri Santanu Sinha

Deputy Director (Academic)
Section Officer
Section Officer

Junior Assistant

Deputy Director (Admn.)
Assistant Director (Academic)
Section Officer

EDP Supervisor

Assistant

Assistant

Stenographer

Junior Assistant

Junior Assistant

Deputy Director (Admn.)
Assistant Director (Academic)

Junior Assistant

Deputy Director (Academic)
AD (Acad) on Deputation
EDP Supervisor

Junior Assistant

Junior Assistant
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Regional Centre, Patna

219.
220.
221.
222.

Shri L. N. Rastogi

Shri Surendra Kumar

Ms. Priya Bharti

Shri Alok Kumar Chandra

Regional Centre, Pune

223.
224.
225.
226.
227.

Shri Ashok Kumar
Shri Mahesh Prasad Saha

Shri Dilip Raj V. Nandanwar

Ms. Sonika Tyagi
Shri Satish Kumar

Regional Centre, Raipur

228.
229.
230.

Dr. Akhilesh Kumar Bhatta
Shri Amit Kumar
Shri Arun Kujur

Regional Centre, Ranchi

231.
232.
233.
234.

Dr. A. K. Singh

Shri Deo Prakash Narayan
Shri Surender Manjhi

Shri Agapit Toppo

Regional Centre, Visakhapatnam

235.
236.
237.
238.

Shri V. Santhanam

Shri Amit Kalyan Tiru

Shri Randhir Kumar

Shri Mohd. Izhar Ul Haque

Sub-Regional Centre, Kota

239.

Shri Sanjay Kumar

NIOS Centre, Gangtok

240.

Dr. Chunnu Prasad

Section Officer
Junior Assistant
Junior Assistant

Junior Assistant

Assistant Director (Admn.)
Section Officer
Section Officer
EDP Supervisor

Junior Assistant

DD/RD on Deputation
EDP Supervisor

Junior Assistant

Deputy Director (CBC)
Section Officer
Junior Assistant

Junior Assistant

Deputy Director (Admn.)

EDP Supervisor

Junior Assistant

Section Officer (on Deputation)

Section Officer

Assistant Director (Academic)
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1. Shri Alok Kumar Singh Executive Officer CM Office
2. Shri Jeevan Singh Rawat Office Assistant Recruitment
3. Ms. Anita Arora Office Assistant Purchase
4. Shri Sachin Gaba Office Assistant Maintenance
5. Shri Ram Sahai Pump Operator Maintenance
6. Shri Bikau Lal Mali Maintenance
7. Shri Naresh Chandra Office Assistant Maintenance
8. Shri Dharmesh Kumar Office Assistant Maintenance
9. Ms. Sabita Bala Rout Senior Executive Officer Accounts
10. Shri Pradeep Kumar Office Assistant Accounts
11. Ms. Rajani Payal Executive Officer Accounts
12. Shri Rajeev Kumar Office Assistant Accounts
13. Shri Jeet Singh Executive Officer Audit
14. Shri R.N. Jha Consultant Audit
15. Shri Tara Datt Joshi Senior Executive Officer Audit
16. Shri Vijender Kumar Verma Executive Officer Legal
17. Shri Anil Kumar Singh Senior Executive Officer Legal

(Legal)

18. Shri Puran Singh Office Assistant Printing
19. Shri Dharmanand Joshi Executive Assistant Printing
20. Ms. Parveen Executive Officer Printing
21. Shri Rajender Singh Office Assistant Printing
22. Shri Jai Parkash Executive Officer MPD

23. Shri Rajesh Kumar Office Assistant MPD

24. Shri Rakesh Office Assistant MPD

25. Shri Atul Kumar Bhargava  Office Assistant MPD

26. Shri Pramod Tripathi Senior Executive Officer Computer
27. Shri Manoj Kumar Tyagi Executive Officer Computer
28. Shri Balam Executive Assistant Computer
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29. Shri Chatura Datt Office Assistant Computer
30. Ms. Prachi Chaturvedi Executive Assistant Computer
31. Shri Harikesh Mishra Executive Assistant (NLMA) Computer
32. Ms. Seema Office Assistant Computer
33. Shri Gulshan Office Assistant Computer
34. Ms. Madhuri Bhardwaj Executive Assistant LSC
35. Shri Sunil Kumar Executive Assistant LSC
36. Shri Ambrish Sharma Executive Assistant LSC
37. Ms. Panchwati Executive Assistant LSC
38. Ms. Parul Sharma Executive Assistant LSC
39. Ms. Priyanka Paliwal Executive Assistant LSC
40. Ms. Rajni Kashyap Office Assistant LSC
41. Shri Lalit Mohan Choubey Office Assistant LSC
42. Dr. Anjana Agarwal Senior Executive Officer Academic

(Home Science)
43. Ms. Udayana Executive Officer (TE) Academic
44, Shri Pankaj Executive Assistant Academic
45. Shri Manoj Kumar Chalia ~ Office Assistant Academic
46. Ms. Jyoti Pundir Office Assistant Academic
47. Ms. Tejinder Kaur Office Assistant Academic
48. Ms. Sanchita Bhattacharya  Senior Executive Officer Academic
49. Ms. Neelam Gupta Senior Executive Officer Academic
50. Shri Vivek Singh Senior Executive Officer Academic
51. Dr. Kanchan Bala Senior Executive Officer (TE) Academic
52. Ms. Pushpa Rawat Office Assistant Academic
53. Ms. Bijayalaxmi Pradhan Senior Executive Officer Academic
(Physics)
54. Ms. Siba Saraswathy Senior Executive Officer Academic
(Accountancy)
55. Dr. Shweta Verma Executive Officer (Academic) Academic
56. Ms. Sonu Pandey Senior Executive Officer Academic

(Sign Language)
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57. Shri Sunder Singh Rawat Office Assistant AEP
58. Ms. Shveta Gupta Senior Executive Officer AEP
59. Shri Anoop Thakur Executive Assistant Media
60. Shri Ved Prakash Executive Assistant Media
61. Shri Manish Mathur Office Assistant Evaluation
62. Shri M.K. Goyal Executive Officer Evaluation
63. Shri Raman Lal Executive Officer Evaluation
64. Shri Mukesh Yadav Executive Assistant Evaluation
65. Mr. Anil Rawat Office Assistant Evaluation
66. Shri Charanjit Malhotra Senior Executive Officer Evaluation
67. Shri R.S. Rana Senior Executive Officer Evaluation

(NLMA)
68. Ms. Reetu Bala Executive Assistant Evaluation
69. Shri Santosh Kumar Tripathi Office Assistant Evaluation
70. Shri Rajesh Bhardwaj Consultant (Vig.) Evaluation
71. Shri C.B. Solanki Executive Officer Evaluation
72. Smt. Ritu Sehgal Office Assistant Evaluation
73. Shri Anil Kumar Office Assistant Evaluation
74. Shri Pankaj Jagota Office Assistant Evaluation
75. Shri Pawan Shah Office Assistant Evaluation
76. Shri Joginder Singh Office Assistant Evaluation
77. Ms. Geeta Singh Office Assistant Evaluation
78. Shri Harish Chandra Office Assistant Evaluation
79. Shri Shekhar Tomar Office Assistant Evaluation
0. Shri Sanjay Singh Office Assistant Evaluation
81. Shri Ankur Bansal Executive Assistant Evaluation
82. Ms. Nazia Parveen Executive Assistant Evaluation
83. Mrs. Hema Pant Executive Assistant Evaluation
(NLMA)

34. Shri Jamuna Singh Executive Assistant Evaluation
85. Ms. S. Shashi Rekha Office Assistant Evaluation
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86. Ms. Renu Solanki Office Assistant Vocational
87. Ms. Santosh Sagar Office Assistant Vocational
88. Ms. Geeta Kaushik Office Assistant Vocational
89. Shri Gopal Office Assistant Vocational (Accr.)

SSS
90. Shri Sanjay Kumar Senior Executive Officer Vocational
(OER Project)
91. Shri Saurabh Executive Officer (Academic) SSS
Chandrashekharan
92. Shri Ravandra Kumar Executive Officer SSS
93. Shri Anil Kumar Singh Senior Executive Officer SSS
94. Shri Ajay Singh Senior Executive Officer Online
95. Shri Anil Singh Executive Officer SSS
96. Shri P. K. Chauhan Senior Executive Officer NCOS/COMOSA
97. Ms. Neha Sawant Executive Assistant SSS
98. Ms. Jaishri Office Assistant SSS
99. Shri Arun Kr. Upadhyay Office Assistant SSS
100.  Ms. Sonwati Sharma Office Assistant SSS
101.  Shri Narender Singh Executive Assistant Online
Chauhan

102.  Shri Ashok Kumar Executive Assistant Minority Cell
103.  Shri Alok Kumar Mishra Project Director Asha Project
104.  Ms. Namrata Singhdeo Assistant Project Director Asha Project
105.  Shri Sham Lal Assistant Project Director ~ Asha Project
106.  Shri Randhir Kumar Project Assistant cum DEO Asha Project
107.  Shri Sunil Gupta Office Assistant HRD OFFICE
108.  Shri Sandeep Kumar Office Assistant HRD OFFICE
109.  Shri Sukhdev Singh Office Assistant HRD OFFICE
110.  Shri Nitin Office Assistant HRD OFFICE
111.  Shri Sachin Gupta Office Assistant RC-Delhi
112.  Shri Arun Kumar Office Assistant RC-Delhi
113.  Shri Harish Kumar Office Assistant RC-Delhi
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114.  Shri Amit Kumar Sharma  Executive Officer RC-Delhi
115.  Shri Rajeev Kumar Ranjan  Executive Officer RC-Delhi
116.  Ms. Girija Mattoo Office Assistant RC-Delhi
117.  Shri Bhuwan Chandra Office Assistant RC-Delhi
118.  Ms. Laxmi Barva Office Assistant RC-Delhi
119.  Shri Satyendra Pratap Singh Executive Assistant RC-Delhi

Parihar
120.  Ms. Vimla Rawat Office Assistant RC-Delhi
121.  Shri Atul Office Assistant RC-Delhi
122.  Shri Aanand Singh Generator Operator RC-Delhi
123, Ms. Nikita Guglani Office Assistant RC-Delhi
124.  Ms. Anjali M. Nair Office Assistant RC-Delhi
125.  Shri Umesh Chandra Nailwal Office Assistant RC-Delhi
126.  Ms. Lata Waila Office Assistant RC-Delhi
127.  Shri Yogendra Kumar Executive Officer RC-Delhi
128.  Shri Sandeep Kumar Office Assistant RC-Delhi
129.  Shri Anurag Sharma State Consultant (ASHA) RC-Delhi ASHA
130.  Shri Mohit Sharma Project Assistant cum D.E.O. RC-Delhi ASHA
131.  Shri Ramtanu Ray Office Assistant RC-Kolkatta
132, Shri Subhasis Saha Roy Executive Assistant RC-Kolkatta
133, Ms. Kakali Ghosh Executive Officer RC-Kolkatta
134.  Shri Sayed Ismile Ali Office Assistant RC-Kolkatta
135. Ms. Sukanya Boral Office Assistant RC-Kolkatta
136.  Shri Sadiqul Islam Executive Officer RC-Kolkatta
137.  Ms. Ranu Chatterjee Executive Assistant RC-Kolkatta
138.  Dr. C.K. Ghosh Sr. Consultant RC-Kolkatta
139.  Shri Pokhraj Dey Project Assistant cum RC-Kolkatta
D.E.O. (ASHA)
140.  Shri Arnab Mandal State Consultant (ASHA) RC-Kolkatta
141.  Shri Jagadish Chandra Executive Officer RC Bhubhaneshwar
Sahoo

142.  Ms. Monali Das Executive Officer RC Bhubhaneshwar
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143.  Shri Paresh Chandra Panda Office Assistant RC Bhubhaneshwar
144.  Shri Sambit Mishra Senior Executive Officer RC Bhubhaneshwar
145.  Ms. Shabnam Khatoon Office Assistant RC Bhubhaneshwar
146.  Shri Basudev Kumar Office Assistant SRC Kota
147.  Shri Dharmender Yadav Office Assistant SRC Kota
148.  Shri Pushpraj Singh Executive Assistant RC-Allahabad
149.  Shri Sanjay Srivastava Office Assistant RC-Allahabad
150.  Shri Amit Kumar Office Assistant RC-Allahabad
151.  Shri Pawan Kumar Verma  Executive Officer RC-Amethi
152.  Shri K. Santosh Kumar Office Assistant RC-Hyderabad
153.  Shri Mahender Office Assistant RC-Dehradun

P Singh Bisht
154.  Shri Diwakar Negi Office Assistant RC-Dehradun
155.  Shri Pradeep Naithani Office Assistant RC-Dehradun
156.  Shri Bharat Singh Gusain  Executive Officer RC-Dehradun
157.  Shri Ramendra Singh Bisht Office Assistant RC-Dehradun
158.  Shri Ashish Thapliyal Senior Executive Officer RC-Dehradun
159.  Ms. Richa Negi Office Assistant RC-Dehradun
160.  Shri Amit Dimari Office Assistant RC-Dehradun
161.  Ms. Poonam Joshi Office Assistant RC-Dehradun
162.  Shri Pramod Rawat Project Assistant cum RC-Dehradun
D.E.O. ASHA
163.  Ms. Sumedha Attri State Consultant RC-Dehradun
ASHA
164. Shri N.I. Shaikh, Executive Assistant RC-Pune
165.  Shri Sunil M. Marane Executive Assistant RC-Pune
166.  Shri Vinod Shivaji Jagtap Office Assistant RC-Pune
167. Ms. Uma Ashok Pillay Office Assistant RC-Pune
168.  Shri Trilokes De Senior Executive Officer (TE) RC-Guwahati
169.  Mr. Apurba Bezbaruah State Consultant (ASHA) RC-Guwabhati
170.  Ms. Marijina Rahman Project Assistant cum RC-Guwabhati

D.E.O. (ASHA)
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171.  Ms. Yashoda Adhikari State Consultant RC-Sikkim
172.  Ms. Geeta Chettri Project Assistant cum D.E.O. RC-Sikkim
173. Ms. Nisha Singh Executive Assistant RC-Patna
174.  Ms. Namrta Executive Assistant RC-Patna
175.  Md. Akil Alam Office Assistant RC-Patna
176.  Shri Sanjay Kr. Singh Executive Assistant RC-Patna
177.  Shri Om Parth Sarthi Executive Assistant RC-Patna
178.  Shri Rajiv Ranjan Shukla Senior Executive Officer RC-Patna
179.  Mr. Rajesh Kumar Office Assistant RC-Patna
180.  Mr. Deepak Kumar OA (Jan Swasthya) RC-Patna
181.  Mr. Prashant Kumar Anand OA (Jan Swasthya) RC-Patna
182.  Mr. Kishore Kumar OA (Jan Swasthya) RC-Patna
183.  Shri Abhishek Kumar Executive Assistant RC-Patna
184.  Ms. Amita Kumar Senior Executive Officer RC-Bhopal
185.  Ms. Manjusha Rajpoot Executive Assistant RC-Bhopal
186.  Shri Ramesh Kumar Patel  Office Assistant RC-Bhopal
187.  Km. Seema Sharma Executive Officer RC-Bhopal
188.  Shri Nilesh Singh Bagel Executive Officer RC-Bhopal
189.  Ms. Neetu Diwan Executive Assistant RC-Bhopal
190.  Shri Jitendra Singh Dhakar Executive Assistant RC-Bhopal
191.  Shri Devadash S. K. Executive Officer RC-Kochi
192.  Ms. Remya Gilmon (Antony) Executive Assistant RC-Kochi
193.  Ms. Omana Francis Executive Assistant RC-Kochi
194.  Shri Raj Mohan V. M. Office Assistant RC-Kochi
195.  Ms. Sindhu R Sajendrdan  Office Assistant RC-Kochi
196.  Mr. Sony Xavier Executive Assistant RC-Kochi
197.  Shri RajeShri K. D. Office Assistant RC-Kochi
198.  Shri Sai V. Rahul Office Assistant RC-Kochi
199.  Shri Jagbir Singh Office Assistant RC-Dharamshala
200.  Ms. Ankush Kumar Executive Assistant RC-Dharamshala
201.  Mr. Kapil Singh Office Assistant RC-Dharamshala
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202.  Ms. Ritika Senior Executive Officer RC-Dharamshala
(TE)

203.  Shri Harish Kumar Office Assistant RC-Chandigarh
204.  Shri Munish Syal Executive Assistant RC-Chandigarh
205.  Shri Pankaj Bhayana Executive Officer RC-Chandigarh
206.  Shri Sandeep Singh Office Assistant RC-Chandigarh
207.  Shri Anil Kumar Office Assistant RC-Chandigarh
208.  Shri Sunil Kumar Executive Assistant RC-Chandigarh
209.  Ms. Sheily Executive Assistant RC-Chandigarh
210.  Ms. Surestha Verma Office Assistant RC-Chandigarh
211.  Ms. Mamta Rawat Office Assistant RC-Chandigarh
212.  Shri Parveen Thakur Office Assistant RC-Chandigarh
213.  Shri Harish Singh Rawat Office Assistant RC-Chandigarh
214.  Shri Lovedeep Singh Office Assistant RC-Chandigarh
215.  Ms. Gagandeep Executive Assistant RC-Chandigarh
216.  Ms. Kirandeep Kaur Office Assistant RC-Chandigarh
217.  Ms. Komal Mehta Office Assistant RC-Chandigarh
218.  Dr. Shivani Sharma State Consultant (ASHA) RC-Chandigarh
219.  Shri Vikas Kondal Project Assistant cum D.E.O. RC-Chandigarh
220.  Shri N Sreenivasa Rao Executive Officer RC-Vishakhapatnam
221.  Shri N. Venkata Rao Executive Officer RC-Vishakhapatnam
222.  Shri Deva Raju L Office Assistant RC-Bengaluru
223.  Shri Shankar N. Kammar Office Assistant RC-Bengaluru
224.  Smt. Rajni Khoda Executive Officer RC-Bengaluru
225.  Shri Parthiv Vaghela Office Assistant RC-Gandhinagar
226.  Shri Nishant Soni Office Assistant RC-Gandhinagar
227.  Shri Sandipsinh Vaghela Office Assistant RC-Gandhinagar
228.  Shri Rajesh V. Piparava Executive Assistant RC-Gandhinagar
229.  Dr. Rujuta D. Bhatpuria State Consultant (ASHA) RC-Gandhinagar
230.  Shri Kailash Yadav Office Assistant RC-Raipur
231.  Shri Doman Lal Thakur Office Assistant RC-Raipur
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232.  Dr. Omnarayan Tiwari State Consultant RC-Raipur ASHA
233.  Ms. Ranjana Bunde Project Assistant cum D.E.O. RC-Raipur ASHA
234.  Shri Nilesh Kumar Singh Executive Officer RC-Ranchi
235.  Shri Kumar Gaurav Office Assistant RC-Ranchi
236.  Shri Amit Kumar Sharma  Office Assistant RC-Ranchi
237.  Shri Sant Kumar Pathak State Consultant (ASHA) RC-Ranchi ASHA
238.  Shri Kunal Kumar Singh Project Assistant cum D.E.O. RC-Ranchi ASHA
239.  Shri K. Jeevanandam Executive Officer RC-Chennai
240.  Shri Manab Karmakar State Consultant (ASHA) Tripura ASHA
241.  Shri Sudhangshu Sekhar Sil Project Assistant cum D.E.O. Tripura ASHA

PMGDISHA Project and MOOC Project Staff at NIOS Hqrs.

242.
243.
244,
245.
246.
247.
248.
249.
250.
251.
252.
253.
254.
255.
256.
257.
258.
259.
260.
261.

Shri Vivek Kumar
Ms. Vinita Verma
Shri Manjeet Singh

Shri Sanjay

Shri Gaurav Kumar Chauhan

Shri Kuldeep Singh
Shri Abhishek Kumar
Ms. Anju Bala

Shri Ashish Dutt

Shri Ashok Kumar

Shri Bijay Kumar

Ms. Sweta Rani

Shri Abhinav Srivastava
Shri P. Chennakesavulu
Shri Dhanendra Kumar
Ms. Garima Rai

Shri Gaurav Kaushik
Shri Kartikeya Gupta
Shri Kunal Kumar Singh

Shri Lav Kumar

EA (MOOC)
EA (MOOC)
EA (MOOC)
EA (MOOC)
Supervisor
Supervisor
Proctor
Proctor
Proctor
Proctor
Proctor
Proctor
Proctor
Proctor
Proctor
Proctor
Proctor
Proctor
Proctor

Proctor

MOOC

MOOC

MOOC

MOOC

PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
PMGDISHA
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262.  Shri Neeraj Kumar Proctor PMGDISHA
263.  Shri Punit Sharma Proctor PMGDISHA
264.  Shri Rahul Kumar Proctor PMGDISHA
265.  Shri Ram Jatan Mishra Proctor PMGDISHA
266.  Shri Sahil Thakur Proctor PMGDISHA
267.  Shri Sahil Vaid Proctor PMGDISHA
268.  Ms. Shashi Prabha Chahal  Proctor PMGDISHA
269.  Ms. Shruti Kirti Proctor PMGDISHA
270.  Ms. Swati Proctor PMGDISHA
271.  Shri Gaurav Sharma Proctor PMGDISHA
272.  Shri Gunasekhar Cherukuvada Proctor PMGDISHA
273.  Shri Kaushal Kumar Proctor PMGDISHA
274.  Shri Kuldeep Kumar Sharma Proctor PMGDISHA
275.  Shri Shivam Sharma Proctor PMGDISHA
276.  Shri Shriprakash Singh Proctor PMGDISHA
277.  Shri Somesh Nain Proctor PMGDISHA
278.  Shri Akhil Kumar A S Proctor PMGDISHA
279.  Shri Amit Joshi Proctor PMGDISHA
280.  Ms. Arpita Rastogi Proctor PMGDISHA
281.  Shri Baljeet Singh Proctor PMGDISHA
282.  Ms. Vandana Singh Proctor PMGDISHA
283.  Ms. Mamta Singh Proctor PMGDISHA
284.  Shri Dainy Proctor PMGDISHA
285. Ms. Kiran Proctor PMGDISHA
286.  Ms. Aswathy Ashokan Proctor PMGDISHA
287.  Shri Ratnesh Kumar Proctor PMGDISHA
288.  Ms. B. Manorama Proctor PMGDISHA
289.  Ms. Ashi Choudhary Proctor PMGDISHA
290.  Shri Jogindra Kumar Proctor PMGDISHA
291.  Ms. Priyamvada Bhargava  Proctor PMGDISHA
292.  Shri Harish Kumar Proctor PMGDISHA
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293.  Shri Piyush Proctor PMGDISHA
294.  Shri Arbind Kumar Proctor PMGDISHA
295.  Shri Arun Kumar Kanojiya Proctor PMGDISHA
296.  Ms. Poonam Proctor PMGDISHA
297.  Shri Om Prakash Shah Proctor PMGDISHA

Statement-111
(A) Daily wagers staff working at NIOS Headquarters and
Regional Centres of NIOS
SI. Name From To Designaton Rates
No. (per day)
(in %)

1 2 3 4 5 6
1. Shri Uday Chand 03.07.2017  29.09.2017  Unskilled 617/-
2. Shri Devender Kumar 03.07.2017 29.09.2017  Unskilled 617/-
3. Shri Ramesh Kumar  03.07.2017 29.09.2017  Unskilled 617/-
4. Shri Dharam Singh 03.07.2017  29.09.2017  Unskilled 617/-
5. Shri Amod Kumar 03.07.2017  29.09.2017  Unskilled 617/-
6. Shri Vijender Kumar  03.07.2017 29.09.2017  Unskilled 617/-
7. Shri Karan Singh 03.07.2017  29.09.2017  Unskilled 617/-
8. Shri Nand Lal Prasad 03.07.2017 29.09.2017  Unskilled 617/-
9. Shri Kaushal Chand  03.07.2017 29.09.2017  Unskilled 617/-

10. Shri Jagnaresh 03.07.2017  29.09.2017  Unskilled 617/-

11. Shri Krishan 03.07.2017  29.09.2017  Unskilled 617/-

12. Shri Satish Kumar 03.07.2017  29.09.2017  Unskilled 617/-

13. Shri Rajbir Singh 03.07.2017  29.09.2017  Unskilled 617/-

14. Shri Kamal Kishor 03.07.2017  29.09.2017  Unskilled 617/-

15. Shri Begraj Singh 03.07.2017  29.09.2017  Unskilled 617/-

16. Shri Raju 03.07.2017  29.09.2017  Unskilled 617/-

17. Shri Girija Prasad 03.07.2017  29.09.2017  Unskilled 617/-

18. Shri Sita Ram 03.07.2017  29.09.2017  Unskilled 617/-

19. Shri Rajender Kumar  03.07.2017 29.09.2017  Unskilled 617/-
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20. Shri Narain Pandit 03.07.2017  29.09.2017  Unskilled 617/-
21. Shri Chandra Sen 03.07.2017  29.09.2017  Unskilled 617/-
22. Shri Rakesh Kumar 03.07.2017  29.09.2017  Unskilled 617/-
23. Shri Shyam Pal 03.07.2017  29.09.2017  Unskilled 617/-
24. Shri Rajesh Kumar 03.07.2017  29.09.2017  Unskilled 617/-

Chauhan

25. Shri Lakhpat 03.07.2017  29.09.2017  Unskilled 617/-
26. Shri Wazir Singh 03.07.2017  29.09.2017  Unskilled 617/-
27. Shri Rakesh-11 03.07.2017  29.09.2017  Unskilled 617/-
28. Shri Shyam Kumar 03.07.2017  29.09.2017  Unskilled 617/-
29. Shri Pradip Roy 03.07.2017  29.09.2017  Unskilled 617/-

(B) Seniority list of Daily Wages Peons

S1. No. Name Date of Joining/Appointment
1. Chander Sen 1.2.1997
2. Surender Kumar 1.2.1997
3. Karan Singh 1.2.1997
4. Shyam Pal 1.2.1997
5. Kamal Kishore 1.2.1997
6. Virender Kumar 1.2.1997
7. Dharam Singh 1.2.1997
8. Devender Kumar 1.2.1997
9. Rakesh Kumar 1.2.1997
10. Lakhpat 1.2.1997
11. Pratap Singh 1.2.1997
12. Nand Lal Prasad 1.2.1997
13. Kaushal 1.2.1997
14. Kaptan Singh 1.2.1997
15. Krishan Pal 1.2.1997
16. Rajender Kumar 1.2.1997

._.
~

Ramesh Kumar 1.2.1997
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S1. No. Name Date of Joining/Appointment
18. Amod Kumar 1.2.1997
19. Uday Chand 1.2.1997
20. Manoj Kumar 1.2.1997
21. Chaman Singh 1.2.1997
22. Sunil Kumar 1.2.1997
23. Satender Singh 1.2.1997
24, Rajbir Singh 1.2.1997
25. Jagnaresh 1.2.1997
26. Vigul Pal 1.14.1997
27. Rajesh Kumar 2.6.1997
28. Begraj Singh 2.6.1997
29.  Sunil Bajaj 2.6.1997
30. Harain Singh 2.6.1997
31. Sanjay Kumar 2.6.1997
32. Wazir Singh 2.6.1997
33. Rajpal Singh 2.6.1997
34. Santosh Kuldeep 2.6.1997
35. Arun Kumar 2.14.1997
36. Nitin Kumar 2.14.1997
37. Birender Roy 2.14.1997
38. Rakesh Kumar 2.14.1997
39. Raj Singh-1 2.18.1997
40. Raj Singh 2.18.1997
41. Jaipal Singh 2.18.1997
42. Devi Singh 2.18.1997
43. Duli Chand 2.18.1997
44, Ashok Kumar Rohilla 2.18.1997
45, Madan Pal Singh 2.18.1997
46. Vinod Kumar 2.18.1997
47. Narender Kumar 2.22.1997
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48. Ashok Kumar 2.28.1997
49. Ghanshyam 3.4.1997
50. Satya Prakash 3.18.1997
51. Prem Raj 3.18.1997
52. Prabhu Dayal 3.20.1997
53. Shaildendra 3.25.1997
54. Shyam Kumar Bedha 3.25.1997
55. Pradeep Kumar 3.25.1997
56. Rajesh Kumar 5.12.1997
57. Vijender Kumar 5.12.1997
58. Yagdutt Bhardwaj 5.12.1997
59. Raju 5.12.1997
60. Suraj Prakash 5.12.1997
61. V. Muruganandhan 5.12.1997
62. Rajan Verma 5.12.1997
63. Pushp Kumar 5.12.1997
64. Suresh Kumar 5.12.1997
65. Vidyarthi Prasad 5.12.1997
66. Vijender Kumar 5.13.1997
67. Girija Prasad 5.13.1997
68. Bhushan Kr. Mahto 5.23.1997
69. Yash Pal 6.2.1997
70. Devender Kumar 6.13.1997
71. Kailash Kumar 7.9.1997
72. Ram Bhajan 7.9.1997
73. Jai Bhagwan 7.9.1997
74. Sharanvir 7.9.1997
75. Pushpender 7.9.1997
76. Dilawar Singh 7.21.1997
77. Suraj Kumar 8.6.1997
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78. Inder Singh Jangra 8.6.1997
79. Ganga Prasad 8.6.1997
80. Daya Ram 8.6.1997
81. Brijesh Kumar 8.6.1997
82. Pawan Kumar 8.19.1997
83. Satish Kumar-1 8.19.1997
84. Anil Kumar 8.19.1997
85. Ravinder Kumar 8.19.1997
86. Kamlesh Yadav 8.19.1997
87. Mukesh Mehra 8.19.1997
88. Sandip Kumar 8.19.1997
89. Ramesh Chand 8.19.1997
90. Raghvinder Singh 8.19.1997
91. Ram Niwas 8.19.1997
92. Navin Chand 8.19.1997
93. Rakesh Chand 8.19.1997
94. Narain Pandit 8.19.1997
95. Surender Singh Rawat 8.19.1997
96. Krishan 8.19.1997
97. Sunil Dutt 8.19.1997
98. Anoop Kumar 8.19.1997
99. Dharmender Kumar 8.19.1997
100. Dashrath 8.19.1997
101. Pawan Kumar 8.19.1997
102. Devenath Mahto 8.19.1997
103. Vijay Kumar 8.19.1997
104. Surender Kumar 8.19.1997
105. Raj Kumar 8.19.1997
106. Ravinder Kumar 8.19.1997

107. Deepak Kumar 8.19.1997
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S1. No. Name Date of Joining/Appointment
108. Arun Yadav 8.19.1997
109. Trilok Chand 8.19.1997
110. Kamal Kumar 8.19.1997
111. Raja Ram Prasad 8.19.1997
112. Vinod Kumar Nikhade 8.19.1997
113. Satvir Ruhil 8.19.1997
114. Baini Singh 8.19.1997
115. Satish Kumar Nimesh 8.19.1997
116. Babu Singh Negi 8.19.1997
117. Kumar Pal 8.19.1997
118. Shyam Lal 8.19.1997
119. Satish Kumar-11 8.19.1997
120. Rajesh Prasad 8.19.1997
121. Jitender 8.19.1997
122. Somvir 8.19.1997
123. Deepak Gurani 8.19.1997
124. Darshan Pal 8.19.1997
125. Hemant Kumar Kujur 8.19.1997
126. Dhruba Charan Mohanty 8.20.1997
127. Rajender Lal 10.10.1997
128. Sanjay Kumar 11.6.1997
129. Dharam Pal 11.11.1997
130. Satish Kumar-111 11.11.1997
131. Sanjay 1.8.1998
132. Satender Singh 1.23.1998
133. Rakesh Kumar 2.11.1998
134. Anil Kumar 2.15.1998
135. Mukesh Kumar 4.3.1998
136. Sanjay Kumar 4.20.1998
137. Nand Kishore 4.21.1998
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138. Jagbir Singh 4.30.1998
139. Ram Karan Singh 4.30.1998
140. Luxman Singh 5.12.1998
141. Ram Dhuri 5.12.1998
142. Rajender Kumar 5.13.1998
143. Raghuraj Singh 5.14.1998
144. Inder Pal Singh 5.14.1998
145. Sheetal Srivastava 5.14.1998
146. Arun Devrani 5.14.1998
147. Ompal Singh 5.14.1998
148. Ram Raj 5.20.1998
149. Ram Kishan 5.20.1998
150. Banwari Lal 5.20.1998
151. Naresh Kumar 5.20.1998
152. Kishore Kumar 5.20.1998
153. Davendra Kumar 5.20.1998
154. Ram Gulam 5.22.1998
155. Sant Lal 7.1.1998
156. Naresh Tajra 7.1.1998
157. Rajesh Kumar 7.20.1998
158. Virender Singh 7.20.1998
159. Basant Kumar 7.27.1998
160. Balram 7.27.1998
161. Shyam Lal 8.10.1998
162. Upender Kumar 8.10.1998
163. Mehar Singh 8.10.1998
164. Lila Das 8.10.1998
165. Asis Igbal 8.10.1998
166. Mohan Singh Bisht 8.10.1998
167. Rajhiraj Singh 8.14.1998
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168. Sanjeev Kumar 8.24.1998
169. Naveen Sharma 8.24.1998
170. Bighan Das 8.24.1998
171. Pushpender Kumar 8.24.1998
172. Sanjeev Sharma 8.24.1998
173. Mahinder Kumar 8.24.1998
174. Harish Kumar 8.24.1998
175. Narender Singh 8.24.1998
176. Subodh Kumar 8.24.1998
177. Prasuram Yadav 8.24.1998
178. Mukesh Kumar 8.28.1998
179. Rajesh Kumar 8.31.1998
180. Gopal Dutt 9.21.1998
181. Manoj Kumar 9.21.1998
182. Jai Narain 9.21.1998
183. Satpal 9.21.1998
184. Sushil Kumar 9.21.1998
185. Manjeet Kumar 9.21.1998
186. Gouri Shankar 9.21.1998
187. Dilip Kumar 9.21.1998
188. Pramod Kumar 9.28.1998
189. Jagjiven 10.9.1998
190. Dalal Singh 11.10.1998
191. Jagjit Singh 11.10.1998
192.  Ajit Singh 11.10.1998
193. Vijul Pal 11.10.1998
194. Tej Ram Liwas 11.10.1998
195. Salek Chand 11.13.1998
196. Anil Kumar 11.13.1998
197. Sikander Kumar 11.16.1998
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198. Chhotan Prasad 11.16.1998
199. Satish Kumar-1V 11.16.1998
200. Ravinder Kumar 11.18.1998
201. Manoj Kumar 12.11.1998
202. Lalit Kumar 12.14.1998
203. Ramender Kumar Pandey 12.14.1998
204. Badri Narain Yadav 12.14.1998
205. Hirender 12.14.1998
206. Hare Ram Prasad 12.14.1998
207. Santosh Kumar Sharma 12.14.1998
208. Ram Anuj Sharma 12.15.1998
209. Pramod Kumar 12.15.1998
210. Sanjeev Kumar 12.16.1998
211. Pramod Kumar 12.30.1998
212. Prabhu 1.8.1999
213. Karan Pal 1.25.1999
214. Mahesh 2.1.1999
215. Mukesh Kumar Shah 2.1.1999
216. Krishan Kumar Pandey 2.8.1999
217. Amir Prasad 2.8.1999
218. Tikam Singh 4.9.1999
219. V. Bajaj 4.21.1999
220. Surender Pal Singh 4.21.1999
221. Jai Prakash 4.21.1999
222. Daulat Ram 4.22.1999
223. Vijay Pal Singh 4.22.1999
224. Rajbir Singh 4.22.1999
225. Manoj Kumar 4.22.1999
226. Mahesh Kumar 5.4.1999

2217. Vinod Kumar 5.6.1999
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228. Mohan Kumar R 5.6.1999
229. Sanoj Mehto 5.10.1999
230. Raghuraj Singh 5.10.1999
231. Bhajan Dutt 5.10.1999
232. Raj Dev Mahto 5.10.1999
233. Nand Lal Prasad 5.10.1999
234. Shyam Singh 5.14.1999
235. Prem \eer Singh 5.19.1999
236. Prakash Chander 5.25.1999
237. Om Prakash 6.24.1999
238. Anil Kumar 6.25.1999
239. Chatura Dutt 6.25.1999
240. Dinesh Kumar 7.5.1999
241. Dalip Kumar 7.7.1999
242. Sachin Kumar 7.23.1999
243. Manish Kumar 7.23.1999
244. Vijay Pal Singh 7.23.1999
245. Achhal Lal Shah 8.3.1999
246. Kishor Kumar 8.10.1999
247. Rajeev Kumar Dhawan 8.10.1999
248. Ravi Sambha 8.10.1999
249. Gaura Ganesh Chandra 8.10.1999
250. Sanjay Mahto 8.10.1999
251. Amar Sabli 8.10.1999
252. Krishan Kumar 8.10.1999
253. Dina Nath Roy 8.10.1999
254. Amar Dev Kumar 8.10.1999
255. Pradeep Kumar Shah 8.10.1999
256. Shastinadra Kumar 8.10.1999
257. Subhash Chandra 8.10.1999
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258. Guddu Kumar Singh
259. Dev Kumar Yadav
260. Chandrika Kumar Ray
261. Police Roy

262. Akash Kumar

263. Sudhir Kumar

264. Pradeep Kumar

265. Ram Kishan Mahto
266. Janeshwar Das

8.10.1999
8.10.1999
8.10.1999
9.2.1999
9.13.1999
9.14.1999
9.14.1999
9.27.1999
10.25.1999

Statement-1V

Details of the Incharge Regional Directors

Regional Centre, Allahabad

Dr. Alok Kumar Gupta
Regional Centre, Bhopal

Dr. Shoaib Raza Khan
Regional Centre, Chandigarh

Sh. Hardeep Singh
Regional Centre, Gandhi Nagar

Dr. Rajeev Prasad
Regional Centre, Pune

Sh. Ashok Kumar
NIOS Centre, Gangtok

Dr. Chunnu Prasad

Assistant

Assistant

Assistant

Assistant

Assistant

Assistant

Director (Academic)

Director (Academic)

Director (Admn.)

Director (Academic)

Director (Admn.)

Director (Academic)
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Deficiency of funds under SSA

2772. SHRI K. K. RAGESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any gap between Ministry's estimated resource demand under
Sarva Shiksha Abhiyan (SSA) for 2017 and the allocated funds towards SSA for the

aforesaid period; and
(b) if so, whether any alternate funding mechanism is proposed to fill the deficiency?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) Yes, Sir. A total
sum of ¥ 23,500 crore has been provided for SSA for the year 2017-18 at Budget

Estimate stage against the Ministry’s estimated resource demand of ¥ 55,000 crore.

Under the SSA programme, budgetary support, as per the existing funds sharing
pattern, is provided towards implementation of the different components of the scheme
including the payment of teachers’ salaries etc. Further, Section 7(1) of the RTE Act,
2009, States that both the Centre and the State shall have concurrent responsibility
for providing funds for carrying out the provisions of the Act. Section 7(3) states
that the Central Government shall provide to the State Government, as grants-in-aid
of revenues, such percentage of expenditure as it may determine, while, Section 7(5)
States that the State Government shall, taking into consideration the sums provided
by the Central Government to a State Government, be responsible to provide funds

for the implementation of the provisions of the Act.

With the acceptance of the recommendations of the 14th Finance Commission by
the Government of India, the devolution of funds to the States has been increased from
32% to 42 % of the net Union Tax Receipts. With the enhanced devolution of funds,
States may consider allocating more funds to SSA so as to carry out the functions
and responsibilities conferred upon the States by Section 7(5) of the RTE Act, 20009.

It is, therefore, clear that the responsibility for meeting the fund requirement
vests with both the Centre and the States.

Standards of schools under RTE Act

2773. SHRI K. K. RAGESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has the detailed estimate of funds needed for bringing
up the schools to the standards mandated under the Right of Children to Free and
Compulsory Education Act, if so, the details thereof;
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(b) the details of funds allocated during the last three years towards bringing

the schools to the mandated standards, State-wise; and

(¢) whether Government has any concrete proposals and timelines for allocation

of additional funds to address under allocation of funds in the budget, if any?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The Centrally Sponsored
Scheme of Sarva Shiksha Abhiyan (SSA) has been designated as the vehicle for
implementing the provisions of the Right of Children to Free and Compulsory
Education (RTE) Act, 2009. Section 7(1) of the RTE Act, 2009, states that both
the Centre and the State shall have concurrent responsibility for providing funds
for carrying out the provisions of the Act. Section 7(2) states that estimates for
implementing the Act shall be prepared and the Project Approval Board (PAB)
outlay may be taken as the estimates prepared in compliance with this sub-section.
Further, Section 7(3) states that the Central Government shall provide to the
State Government, as grants-in-aid of revenues, such percentage of expenditure
as it may determine, while, Section 7(5) states that the State Government shall,
taking into consideration the sums provided by the Central Government to a
State Government, be responsible to provide funds for the implementation of the

provisions of the Act.

The outlay or estimates of expenditure to States and UTs in terms of Section
7(2) of the RTE Act are made by the PAB based on their Annual Work Plan &
Budget (AWP&B) as per the programmatic and financial norms of the scheme, which
includes the share of both the centre and State. The approved outlay is apportioned
between central and State share as per the existing funds sharing pattern of 60:40
(90:10 for North-Eastern States and 3 Himalayan States). 100% central share is

provided to Union Territories without Legislature.

(b) The State/UT-wise details of funds estimated (including State share) and
released under SSA during the last three years (2014-15 to 2016-17) are given in
the Statement (See below).

(c) With the acceptance of the recommendations of the 14th Finance Commission
by the Government of India, the devolution of funds to the States has been increased
from 32% to 42 % of the net Union Tax Receipts. With the enhanced devolution
of funds, States have been advised to consider allocating more funds to SSA so as
to carry out the functions and responsibilities conferred upon the States by Section
7(5) of the RTE Act, 2009.
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Right to Education Act for Minority Institutions

2774. SHRI K. C. RAMAMURTHY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of institutions that are enjoying ‘Minority Institution’ status,
State-wise;

(b) the details of institutions that are enjoying ‘Minority Institution’ status under

linguistic minority tag as per Article 30(1) of the Constitution;

(c) whether it is a fact that all the religious institutions are exempted from the

Right of Children to Free and Compulsory Education Act;
(d) if so, whether linguistic minorities also enjoy the same facility; and

(e) if not, the reasons therefor in spite of Article 30(1) which protects the

interests of linguistic minorities?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) State-wise details of
Minority Status Certificate (MSC) as on 01.08.2017, given by National Commission
for Minority Educational Institutions (NCMEI), is given in the Statement
(See below).

(b) The Ministry of Human Resource Development administers the National
Commission for Minority Educational Institutions (NCMEI) Act, 2004 and as per its
Notification dated 6.6.2014, the minority communities notified under the NCMEI Act
are Muslims, Christians, Sikhs, Buddhists, Zoroastrian (Parsis) and Jains. No linguistic
minority is defined under NCMEI Act, 2004.

(c) to (e) The Right of Children to Free and Compulsory Education (RTE)
Act, 2009 has been amended and the following sub-Sections are inserted vide RTE
(Amendment) Act, 2012:—

“(4) Subject to provisions of articles 29 and 30 of the Constitution, the provisions
of this Act shall apply to conferment of rights on children to free and

compulsory education.

(5) Nothing contained in this Act shall apply to Madrasas,Vedic Pathsalas and

educational institutions primarily imparting religious instruction.”
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Exemptions for linguistic minorities under RTE Act

2775. SHRI K. C. RAMAMURTHY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of institutions that have been exempted before and after Right of
Children to Free and Compulsory Education Act (RTE), State-wise;

(b) whether it has come to the notice of the Ministry that in many States
linguistic minorities are deprived of exemptions under RTE in spite of the fact that

Article 30(1) is applicable to both the linguistic and religious minorities; and

(c) the manner in which the Ministry is protecting the constitutional rights of

linguistic minorities under Article 30(1)?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c¢) The Right of Children
to Free and Compulsory Education (RTE) Act, 2009 came into force from 1st April,
2010. The RTE Act was amended in 2012 whereby the provisions of the Act were
made applicable to conferment of rights on children to free and compulsory education
subject to provisions of articles 29 and 30 of the Constitution. Educational Institutions
primarily imparting religious education, Madrasas and Vedic Pathshalas are exempted
from the RTE Act.

All the States (except Jammu and Kashmir) and Union Territories are implementing
the RTE Act across the country, as per their respective notified State RTE Rules.
The State-wise details of institutions that have been exempted before and after the

RTE Act are not maintained at the Central level.
Infrastructure of KVs, JNVs and KGBVs in Manipur

2776. SHRI K. BHABANANDA SINGH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of Kendriya Vidyalayas (KVs), Jawahar Navodaya Vidyalayas
(JNVs) and Kasturba Gandhi Balika Vidyalayas (KGBVs) in Manipur;

(b) whether the infrastructure of those Vidyalayas are very poor and if so, the

details thereof and the plans of the Ministry for their improvement; and

(c) whether there is any plan to set up more such Vidyalayas in the State and
if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The details of Kendriya
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Vidyalayas (KVs), Jawahar Navodaya Vidyalayas (JNVs) and Kasturba Gandhi Balika
Vidyalayas (KGBVs) in Manipur are as under:—

Category of  Number  Particulars

Schools of schools

KVs 8 Chura Chand Pur (BSF), Loktak (HEP), Imphal No. I
(Lamphelpat), Imphal No. II (CRPF), Imphal No. III
(Leimakhong), Tamenglong, Ukhrul and Akampat.

JNVs 11 Bishnupur, Chura Chand Pur, Senapati-I, Sepapati-II,
Thoubal, Chandel, Imphal West, Imphal East, Ukhrul-I,
Ukhrul-II and Tamenglong.

KGBVs 11 Moirang, Chakpikarong, Machi, Tengnoupal, Henglep,

Irilbung, Wangoi, Shaikhul, Tousem, Thaubal and Chingai.

(b) No, Sir. The infrastructure in all these Vidyalayas is satisfactory.
(c) No such proposals are under consideration at present.
Survey for quality of education in Government schools

2777. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether any survey has been made to find out improvement in quality of

education in Government schools in the country, if so, the details thereof;

(b) if not, the reasons for poor quality of education among students in Government

schools as compared to private schools; and
(c) the corrective measures proposed by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c) The National Council
of Educational Research and Training (NCERT) conducts periodic national surveys
of learning achievement of children in classes III, V, VIII and X. Four rounds of
National Achievement Survey (NAS) for class V, three rounds for classes III and
VIII and one round for class X, have been conducted so far. These surveys reveal
improvement in learning achievement levels of pupils, in identified subjects from

first round to fourth round.

As per results of third round of National Achievement Survey (NAS) in class-III

73% children achieved above 50% in language and 76% children achieved more than
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50% in Maths. In class-V, 36% children achieved more than 50% in language and
37% children achieved more than 50% in Mathematics. In class VIII the achievement
in Maths was low as only 14% children could achieve more than 50% marks. In
science similar positions persisted as only 17% children could answer more than 50%
questions correctly. In class X the 16% children achieved more than 50% marks in

maths and in science 22% children achieved more than 50% scores.

From current year onwards, Government has decided to conduct Survey of
Learning Outcomes as National Achievement Survey with district as the sampling
unit. The Survey will assess the competencies developed in the students studying in

grades III, V and VIII in Government and Government aided schools.

In order to focus on quality of education, the Central Rules to the RTE Act, 2009
have been amended on 20th February, 2017 to include reference on class-wise and
subject-wise Learning Outcomes. The Learning Outcomes for each class in Languages
(Hindi, English and Urdu), Mathematics, Environmental Studies, Science and Social
Science up to the elementary level have, accordingly, been finalized and shared with
all States and UTs. These would serve as a guideline for States and UTs to ensure
that all children acquire appropriate learning level. The students learning assessment

will be according to the Learning Outcomes developed by NCERT.
Benefits of Pay Commission to employees of KVS and NVS

2778. DR. ANIL KUMAR SAHANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether, in spite of orders issued by the Ministry of Finance for extending
the Seventh Pay Commission recommendations to the employees of Autonomous
Bodies, the staffs of Kendriya Vidyalaya Sangathan (KVS) and Navodaya Vidyalaya
Samiti (NVS) have been denied its benefits;

(b) if so, the details thereof and the reasons therefor;

(c) whether any effort has been made to implement the said recommendations
to KVS and NVS employees;

(d) if so, the details thereof and if not, the reasons therefor; and

(e) by when it would be implemented in KVS and NVS including disbursal of
arrears?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (e) No, Sir. Approval of the

competent authority for the extension of the revised pay scales as per the Seventh Pay
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Commission recommendations for the employees of Navodaya Vidyalaya Samiti (NVS)
and Kendriya Vidyalaya Sangathan (KVS) has been conveyed on 11th July, 2017 and
26th July, 2017 respectively. NVS and KVS have been advised to project their specific
requirement of funds for implementation of the 7th Pay Commission recommendations
to their employees and reflect them in their proposals for Revised Estimates
2017-18. Disbursement of arrears etc. will depend upon projection of requirement by
these organizations as also allocation of funds for this purpose. As such, no time-frame

can be fixed for the disbursal of arrears to the employees of NVS and KVS.
Toilets for girls in schools

2779. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the lack of toilets for girls’ schools in the country is the main

reasons for drop-out rate of girls in schools;
(b) what is the status of building toilets for women and girls in schools; and
(c) the time-frame by when they would get proper toilets?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c) Lack of toilet facilities in
schools has been one of the reasons for girls to drop out from schools. The Government
of India has since prioritised the education of girls and launched the Swachh Vidyalaya
initiative in collaboration with State Governments, UT Administrations, Public Sector
Undertaking and private corporates for provision of separate toilets for girls and boys
in all government schools. Under this initiative, 4,17,796 toilets including 1.91 lakh
girls toilets were constructed/re-constructed in 2,61,400 government schools in one
year alone by 15th August, 2015. With this, students in government schools have
access to gender segregated toilets. This has had a positive impact on retention of
girls in schools. Further, all States and UTs have been advised to comply with the
provision of the Right of Children to Free and Compulsory Education (RTE) Act,
2009, which inter alia states that every elementary school building should have

separate toilets for boys and girls.

The Central Government supports States and UTs for creation and augmentation
of infrastructure facilities including construction of toilets in government elementary
and secondary schools under Sarva Shiksha Abhiyan (SSA) and Rashtriya Madhyamik
Shiksha Abhiyan (RMSA) schemes, respectively. Since the inception of SSA in
2000-01 till 31.3.2017, 10.36 lakh toilets including 5.09 lakh separate girl’s toilets
in elementary schools have been sanctioned to States and UTs. Under RMSA, a

total of 35,124 girl’s toilets have been sanctioned in government secondary schools.
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Single higher education regulator

2780. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government proposes to replace the UGC and the All India Council
of Technical Education with a single higher education regulator, if so, the details

thereof; and

(b) the steps taken by Government to eliminate overlap in jurisdiction of two

bodies and to remove irrelevant regulatory provisions?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) The University
Grants Commission (UGC) was established in 1956 under the University Grants
Commission Act, 1956. The All India Council for Technical Education (AICTE) was
established in 1987 under the All India Council for Technical Education Act, 1987.
These two institutions have been created to achieve two distinct objectives in the sphere
of higher education. While the objective of the UGC is to promote and co-ordinate
University education and to determine and maintain standards of teaching, examination
and research in Universities, the AICTE aims at ensuring coordinated and integrated

development of technical and management education and maintenance of standards.

The idea of establishing a single regulator for higher education is not new. Various
committees on higher education have earlier recommended a single regulatory body.
While National Knowledge Commission (2006) recommended an independent regulatory
authority for higher education, the Committee on Renovation and Rejuvenation of
Higher Education (Professor Yashpal Committee: 2009) advocated an apex regulatory
body by converging multiple regulatory agencies in the field of higher education.
Further, the University Grants Commission Review Committee (Prof. Hari Gautam
Committee) in 2014 had recommended that the UGC should be replaced by an apex
institution titled National Higher Education Authority.

However, no such proposal is under consideration at present, to merge the
University Grants Commission (UGC) and All India Council for Technical Education

(AICTE) into a single higher education regulator.
Common entrance test for teachers

2781. PROF. M.V. RAJEEV GOWDA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the proposed common entrance test for teachers would incorporate

different linguistic and cultural conditions in the country; and
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(b) if so, on what parameters these teachers would be adjudged?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) An entrance

examination is under consideration. The exact modalities of this are being worked out.
Meetings of Committee on Official Language

12782. DR. SATYANARAYAN JATIYA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state the details of meetings held by the Committee
on Official Language Implementation and Advisory Committee from the year 2014 till
date with reference to annual programme issued by department of Official Language
of the Ministry of Home Affairs, the replies to letters in Hindi and English originally
received in English and the total number of remarks made and letters written by

head of the Ministry in Hindi and English respectively?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): The Meetings of Official
Language Implementation Committee are being held regularly in Ministry of Human
Resource Development from 2014 and meetings of Hindi Advisory Committee were
held on 14.10.2015 and 22.05.2017. Out of 91,177 letters originally received in
English, 50,343 letters were replied to in Hindi. No record of letters sent to Region

“C” is maintained.

During the year 2014-15 to 2016-17, total 77,557 Remarks were made, out
of which 42,366 Remarks were made in Hindi and 35191 Remarks were made in
English. As per the report of Progressive Use of Hindi, no record of letters sent by
the Head of the Ministry is maintained. However 12,5,238 letters were sent in Hindi

and 11,8,656 letters were sent in English by the Ministry.
Quality education and skills for engineers

2783. DR. PRABHAKAR KORE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that more than 60 per cent of the eight lakh engineers

graduating from technical institutions across the country every year remain unemployed;
(b) if so, the percentage of engineering graduates unemployed in the country;

(¢c) whether the corporate sector often complains that most of the engineering

graduates in the country do not get the necessary skills and talent; and

T Original notice of the question was received in Hindi.
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(d) if so, the details of steps taken by Government to ensure quality education
with required skill and talent in engineering courses across the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) As per the data
collected by AICTE from 10,328 technical institutions, 6.96 lakh out of the 15.87
lakh students who passed-out in 2015-16 were placed in jobs through the campus
placements. This does not include the students who got jobs directly without going
through campus placements, who are self-employed in start-ups and those who had
taken to higher studies.

(¢) and (d) With a view to improving the quality of technical education, the

following action plan has been approved by the AICTE:—

1. Planning: Perspective Plans will be prepared for each State in consultation
with the concerned State Government for assessing the demand-supply
situation projected for the next 10 years. This will be a guiding document

while approving new institutions by AICTE.

2. Selection: The students for the technical courses shall be selected based on

a standardized examination.

3. Induction training: Every student, on admission, shall be put through a
mandatory Induction training to reinforce the fundamental concepts and the
required language skills required for the technical education. The model
curriculum and the periodicity of this induction training will be separately
notified by the AICTE.

4. Revision of curriculum: Every affiliating Technical University shall constitute
subject-wise industry consultation committee (ICC) with the mandate of
examining the existing curriculum and for making suitable changes in the
curriculum every year. This process shall be completed in the month of
December each year for the courses to be offered in the coming Academic
year. Each institution, while applying for approval, shall certify completion

of this process, which will be mandatory.

5. Mandatory internships: Every student in technical institution shall do three
internships each spanning 4 to 8 weeks before completion of the under-
graduation. The responsibility will be on the institution for helping the

students in finding suitable industry or organisation for the internship.

6. Industry readiness: All students passing-out of the undergraduate courses
shall be imparted technical and soft skills required for working in the
industry encompassing — managerial skills, entreprencurial skills, leadership

skills, communication skills, team-working skills and technical skills.
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7. Promoting innovation/start-ups: There shall be efforts at every level for
promoting innovation and creativity in the students. The innovation drives
like Hackathon shall be promoted, so that innovative ideas would emerge

that can be incubated in the start-up centres.

8. Exam reforms: The final exams being conducted by the institutions shall
test the understanding of the concepts and the skill — rather than the subject
knowledge. A model exam format would be prepared and shared with the
institutions and the technical universities for suitable adoption. This aspect

would be reviewed at the time of approval.

9. Training of teachers: Every teacher in each of the technical education
disciplines shall mandatorily undergo an annual refresher course delivered
through SWAYAM portal, encapsulating all the major advances in the field of
their study. Online courses would also be prepared and delivered through the
SWAYAM platform for improving the pedagogical techniques of the teachers.
The participation in the courses by at least 50% of the faculty would be a
mandatory condition for approval of the institution. Similarly, there should
be leadership training to the heads of the institutions once in 2 years. These
trainings would also be hosted through the SWAYAM platform.

10. Mandatory accreditation: At least half of all the programmes in the technical
institutions shall be accredited through the NBA before 2022. Unless there is
credible progress each year, the approval of the institutions can be refused.
In order to assist the institutions in meeting the mandatory requirements for

applying for accreditation, a separate mechanism will be put in place.

Further, AICTE implements the National Employment Enhancement Mission
(NEEM) and Employment Enhancement Training Programme (EETP) to enhance the
employability of the students.

Timeline of Higher Education Financing Agency

2784. SHRI MAHESH PODDAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has missed the operational timeline of the Higher
Education Financing Agency (HEFA) during 2016-17, if so, the reasons therefore;
and

(b) what would be the strategy for fund raising for HEFA?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) No, Sir. The
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Government had decided to set up a Higher Education Financing Agency (HEFA)
as per Budget announcement 2016-17 to finance improvement in infrastructure and
research facilities in the higher educational institutions with an initial capital base
of X 1,000 crores. The HEFA has been incorporated as a Section 8 Company under
the Company Act, 2013 with an initial capital base of ¥ 300 crores. The HEFA is

now ready for operations.
Improving education System

2785. SHRI MAHESH PODDAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a majority of students getting education from

Government schools do not have the required knowledge and skills;

(b) whether the present Government school courses do not meet the practical

requirements and expectations of the current education system and needs changes; and

(c) if so, the reasons therefor and the details of steps taken by Government in

this regard to improve the education system?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c) The National Council
of Educational Research and Training (NCERT) conducts periodic national surveys of
learning achievement of children in classes III, V and VIII and X. Four rounds of
National Achievement Survey (NAS) have been conducted so far for class V and three
rounds for classes III and VIII. These reveal improvement in learning achievement
levels of pupils, in identified subjects from first round to fourth round. From current
year onwards, the Government has decided to conduct National Achievement Survey

where District will be the sampling unit.

In order to focus on quality education, the Central RTE Rules have been amended
on 20th February, 2017 to include reference on class-wise, subject-wise Learning
Outcomes. The Learning Outcomes for each class in Languages (Hindi, English and
Urdu), Mathematics, Environmental Studies, Science and Social Science up to the
elementary stage have, accordingly, been finalized and shared with all States and
UTs. These would serve as a guideline for States and UTs to ensure that all children
acquire appropriate learning level. The students learning assessment will be according
to the Learning Outcomes developed by NCERT.

Under the Centrally Sponsored Schemes of Sarva Shiskha Abhiyan (SSA) and
Rashtriya Madhyamik Shiksha Abhiyan (RMSA), the State Governments and UT

Administrations are supported on several interventions to improve teaching standards,
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including regular in-service teachers’ training, induction training for newly recruited
teachers, recruitment of additional teachers for improving pupil-teacher ratio, academic
support for teachers through block and cluster resource centres, Maths and Science Kkits,
Lab equipment, special teaching for learning enhancement, ICT facilities in schools,
introduction of vocational education component at the secondary level and activities

under ‘Unnati’ project for improvement in English language skills.

Additionally, the Central Government supports States and UTs on early grade
reading, writing and comprehension, and early Mathematics programmes through a
sub-programme of SSA namely ‘Padhe Bharat Badhe Bharat’ (PBBB) in classes I
and II. Further, the Government has launched Rashtriya Aavishkar Abhiyan (RAA)
programme on 09.07.2015, inter alia, as a sub-component of Sarva Shiksha Abhiyan
and Rashtriya Madhyamik Shiksha Abhiyan (RMSA), to motivate and engage children
of the age group from 6-18 years in Science, Mathematics and Technology through
observation, experimentation, inference drawing, model-building, etc. both through

inside and outside classroom activities.
National Eligibility Test

2786. SHRI ANIL DESAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the University Grants Commission has now decided to conduct the

National Eligibility Test (NET) once in a year instead of twice;
(b) if so, the pass percentage of students who took NET exam earlier;
(c) whether the pass percentage would increase if it is held once in a year; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (d) No, Sir. Ministry
of Human Resource Development (MHRD), Department of Higher Education vide
letter dated 15.05.2017 had asked the Central Board of Secondary Education (CBSE)

to continue to conduct the UGC-NET examination as per the existing schedule.

University Grants Commission (UGC) has intimated that a total of 11,16,526
number of candidates had appeared for the University Grants Commission-National
Eligibility Test (UGC-NET) exam during 2016-17 (July, 2016 and January, 2017)
which was 31,566 more than the number of candidates appeared for the exam during
2015-16 (June, 2015 and December, 2015). However, the qualifying percentage of
students, who have taken four such recent examinations during 2015-2017, has ranged
between 3.99% (January, 2017) to 4.96% (December, 2015).
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Skill training centres through NIOS

2787. SHRI A. K. SELVARAIJ: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the National Institute of Open Schooling (NIOS)
would train handicraft workers belonging to the Scheduled Castes, if so, the details

thereof; and

(b) whether it is also a fact that the NIOS would set up the skill training centres
in many parts of the country, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) In National Institute of
Open Schooling (NIOS), there is no separate programme to train handicraft workers
belonging to the Scheduled Caste. However, NIOS has different programmes where
handicraft workers including Scheduled Caste (SC) candidates can take admission

and get trained.

(b) No, Sir. However NIOS has accredited 15 Central Field Institutions (CFIs) of
Directorate General of Training (DGT) (List is at Annexure—I) as Special Accredited
Institution for Academic and Skill Development(SAIASD) so that they support the
Industrial Training Institute (ITI) learners in the admission process and their participation
in the examination to avail benefit of Memorandum of Understanding (MoU) signed
between DGT and NIOS for credit transfer from ITI courses for award of academic
Certificates of NIOS at 10th and 12th level. The details of Central Field Institutions
(CFIs) of Directorate General of Training (DGT) are given in the Statement.

Statement

Details of CFlIs of Directorate General of Training (DGT)

1. Advanced Training Institute, Opp. Shivam, Vidyananagar, Telangana—500007,
Hyderabad

2. Advance Training Institute for Electronics and Process Instrumentation,

Ramanthapur, Hyderabad
3. Advanced Training Institute DGT, Ministry of Skill Development and

Entrepreneurship, Government of India, V. N. Purav Marg, Chunabhatti, Sion,
Mumbai-400022, Maharashtra

4. Advanced Training Institute, Tedhi Pulia, Nainital Road, P.O. Kathgodam,
Haldwani, Nainital, 263126, Uttarakhand

5. Advanced Training Institute, Udyog Nagar, Kanpur—208022, Uttar Pradesh
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6. Advanced Training Institute, CTI Campus 10, Alandur Road, Saidapet, Guindy,
Chennai—600032

7. Advanced Training Institute (ATI), Gill Road, Distt. Ludhiana—141003, Punjab

8. Advanced Training Institute, Heavy Industrial Area, Near Saras Dairy, Distt.
Jodhpur—342005

9. Advanced Training Institute, Dasnagar, Howrah, West Bengal-711105

10. Foremen Training Institute, (FTI), Outer Rind Road, Off Tumkur Road, Distt.
Bangalore—560022

11. National Vocational Training Institute for Women, D-1, Sector-1, NOIDA-201301

12. Regional Vocational Training Institute for Women, Near N.F.L. Colony, G.T.
Road, Distt. Panipat

13. Regional Vocational Training Institute, Shanti Nagar, B/H Tarsali ITI, Tarsali,
Vadodara—-390009, Gujarat

14. Regional Vocational Training Institute for Women, Jhalana Doongri, Distt. —
Jaipur—302017, Rajasthan

15. Regional Vocational Training Institute, Allahabad, 6 New Katra Road,
Allahabad, Uttar Pradesh

Funds for primary education

2788. SHRIMATI VANDANA CHAVAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the funds for primary education has been reduced during the last

three years and if so, reasons therefor; and

(b) if not, the details thereof and the percentage of budget allocated therefor

during those years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The Right of Children
to Free and Compulsory Education (RTE) Act, 2009 provides a legal entitlement to
every child of the age of six to fourteen years for free and compulsory elementary
education in a neighbourhood school. The Centrally Sponsored Scheme of Sarva
Shiksha Abhiyan (SSA), which is the designated scheme for meeting the objectives of
the RTE Act, 2009, provides assistance to State Governments and UT Administrations
for universalization of elementary education in the country. The outlay or estimates
of expenditure to States and UTs in terms of Section 7(2) of the RTE Act are made
through the Annual Work Plan and Budget (AWP&B) as per the programmatic and
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financial norms of the scheme, which includes the share of both the Centre and State.
The approved outlay is apportioned between Central and State share as per the existing
funds sharing pattern of 60:40 (90:10 for North-Eastern States and 3 Himalayan
States). 100% Central share is provided to Union Territories without Legislature.

The Budget allocations made under SSA during the last three years are ¥ 24380.00
crore in 2014-15, ¥ 22015.42 crore in 2015-16 and I 22500.00 crore in 2016-17.

Section 7(1) of the RTE Act, 2009, states that both the Centre and the State shall
have concurrent responsibility for providing funds for carrying out the provisions of
the Act. Section 7(3) states that the Central Government shall provide to the State
Government, as grants-in-aid of revenues, such percentage of expenditure as it may
determine, while, Section 7(5) states that the State Government shall, taking into
consideration the sums provided by the Central Government to a State Government,

be responsible to provide funds for the implementation of the provisions of the Act.

With the acceptance of the recommendations of the 14th Finance Commission by
the Government of India, the devolution of funds to the States has been increased
from 32% to 42 % of the net Union Tax Receipts. With the enhanced devolution
of funds, States have been advised to allocate more funds to SSA so as to carry
out the functions and responsibilities conferred upon the States by Section 7(5) of
the RTE Act, 20009.

Suicides among engineering students

2789. SHRIMATI VANDANA CHAVAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is an alarming rise in the number of suicides

among engineering students in the country and if so, the details thereof;
(b) whether Government has launched any inquiry into the matter;
(c) the reasons behind young students resorting to suicide;
(d) whether there is a problem with the curriculum of the colleges; and
(e) the details of number of suicides during the last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) to (e) No, Sir. Three
cases of suicide have been reported in the AICTE approved engineering colleges
during the last two years while 12 cases of suicide have been reported in various
IITs during the last three years. The details regarding these incidents including
reasons are given in the Statement (See below). As per the procedure established
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by AICTE, expert committee are constituted to go into the circumstances of such
incidents and to suggest suitable rectification measures. IITs have already put in
place a detailed mechanism for early detection of depression and counselling for

preventing suicides.
Statement

AICTE approved engineering colleges

No. of suicides Name of Institution Reason State
Year-2015
Nil
Year-2016
1
Bhagath College Ragging or other Telangana
of Diploma in aggressive actions
Engineering and by the seniors or
Technological Science, unknown persons.
Nalgonda
1 B. N. College of Harassment Uttar Pradesh

Engineering and
Technology, Lucknow
1 Nehru College of Factual report on Kerala
Engineering, Pampady. suicide is awaited from
State Government of

Kerala
Year-2017
Nil
Indian Institutes of Technology (I1Ts)

SI. Year  Name of the No. of Total Reasons

No. institute suicides

1 2 3 4 5 6

1. 2014  IIT Kharagpur 4 Academic stress,

personal reasons.

2

IIT Guwahati 2 domestic and
2. 2015 1IT Bombay 1
2

IIT Madras
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1 2 3

IIT Guwahati

IIT Hyderabad
3. 2016  IIT Madras

T Guwahati

L e S

IIT BHU
(Varanasi)

Nutrition value of food under MDMS

2790. SHRI ANUBHAV MOHANTY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the provisions of ¥ 3.76 per day per child for primary stage and
% 5.64 per day per child for upper primary stage would be able to provide sufficient
food under the Mid-Day Meal Scheme (MDMYS);

(b) the manner in which the nutrition value of meals provided to the school
children under MDMS is measured; and

(c) the calorie count fixed by the medical boards for each child per day and
the calorie count provided through the Mid-Day Meals to each child of all stages?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The cooking cost which
includes the cost of vegetables, pulses, oil, condiments and fuel is being upwardly
revised annually since 01.04.2010. The cooking cost has been enhanced by 7% w.c.f.
01.07.2016 and it now stands at ¥ 4.13 and ¥ 6.18 per child per day for primary and
upper primary stages respectively. Besides the above, the Central Government provides
100% funding for foodgrains, transport assistance, kitchen devices and Management/
Monitoring Expenses. Several State/UT Governments are also contributing additional
funds over and above their minimum mandatory share under Mid-Day Meal Scheme.
Food grains under Mid-Day meal scheme are provided through Food Corporation
of India (FCI) to States/UTs at rates under National Food Security Act i.e ¥ 2 and
T 3 per kg. for wheat and Rice respectively. The economic cost of wheat is ¥ 23.45
per kg. and that of rice is I 32.67 per kg.

(b) The Central Government has notified the Mid-Day Meal Rules, 2015 in
September, 2015 under the National Food Security Act, 2013. These Rules, inter alia,
provide that hot cooked meal provided to children shall be evaluated and certified

by the Government Food Research Laboratory or any other laboratory accredited or
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recognized by law so as to ensure that the meal meets with the prescribed nutritional
standards and quality. The samples are to be collected at least once in a month from

randomly selected schools or centralized kitchens for testing by such laboratories.

(¢) The Mid-Day Meal Guidelines prescribe the following nutritional content and

calorie count to achieve the objectives of the Scheme in the Mid-Day Meal:—

Items For children of For children of Upper

Primary classes Primary classes

(A) Nutritional Norms (Per child per day)

Calorie 450 700
Protein 12 gms 20 gms
(B) Food Norms (Per child per day)

Food-grains 100 gms 150 gms
Pulses 20 gms 30 gms
Vegetables 50 gms 75 gms
Oil and fat 5 gms 7.5 gms
Salt and condiments As per need As per need

Rankings of educational institutes

+2791. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has released the India Rankings 2017 for educational

institutes, if so, the details thercof;

(b) whether India Rankings, 2017 is committed towards bringing about change

in the quality of education for the students of the entire country; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) Yes, Sir. The India
Rankings 2017 has been released on 3rd April, 2017. Rankings were announced for
top 100 Universities, Engineering, Overall, Colleges and top 50 Management and
Pharmacy category institutions. In addition, rank bands were also released under
all these categories. The details of the rankings and the parameters considered are

available on website https://www.nirfindia.org/Home.

T Original notice of the question was received in Hindi.
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(b) and (c¢) The India Rankings, 2017 aims to enhance the quality of education
by recognizing the excellence of premier institutions, creating a healthy competitive
environment amongst higher education institutes in their respective category and infusing
enthusiasm among other institutions to introduce reforms and perform better on the
rankings, thereby attempting to improve the rankings of Indian higher educational

institutes, internationally.
Shortcomings in SSA

2792. SHRI DARSHAN SINGH YADAV: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has noticed any shortcomings in the Sarva Shiksha
Abhiyan (SSA), if so, the details thereof;

(b) the details of measures taken to improve the pupil-teacher ratio to achieve
the objectives of SSA; and

(c) the details of findings of the independent study commissioned for assessing

the present status of school drop-outs and the action taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) The Centrally Sponsored
Scheme of Sarva Shiksha Abhiyan (SSA) has been designated as the vehicle for
implementing the provisions of the Right of Children to Free and Compulsory Education
(RTE) Act, 2009. Since the inception of SSA in 2000-01 till 31.03.2017, 3.64 lakh
new elementary schools, construction of 3.11 lakh school buildings and 18.73 lakh
additional classrooms, 2.42 lakh drinking water facilities, 10.36 lakh school toilets
and 19.46 lakh teacher posts have been sanctioned to States and UTs. Out of this,
3.59 lakh elementary schools have been opened, 2.93 lakh school buildings and 17.76
lakh additional classrooms have been constructed, 2.32 lakh drinking water facilities
have been provided, 9.83 lakh school toilets have been constructed and 15.75 lakh

teachers have been recruited as on 31st March, 2017.

The implementation of SSA is reviewed twice every year by a Joint Review
Mission comprising independent experts and external funding agencies covering States.
The Ministry of Human Resource Development convenes periodic meetings with
State Education Ministers and Secretaries to review the programme implementation.
Educational data on outcomes is collected through a Unified District Information System
for Education (UDISE) every year. The status of these evaluations and monitoring is
placed in the public domain on the Ministry’s website. National Achievement Surveys
(NAS) are conducted to check the health of the educational system and to provide
information about the learning achievement of students.
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(b) The RTE Act, 2009 in its Schedule lays down pupil teacher ration (PTR)
for both primary and upper primary schools. At primary level, the PTR should be
30:1 and at the upper primary level, it should be 35:1. As per UDISE 2015-16, the

PTR at national level for elementary schools is 25:1.

The recruitment, service conditions and deployment of teachers are primarily in the
domain of the State Governments and UT Administrations. The Central Government
has been consistently pursuing the matter of expeditious recruitment and redeployment
of teachers with the States and UTs at various fora. Advisories on this issue have

also been issued to States and UTs from time to time.

(c) As per an independent survey commissioned in 2014 by Ministry of Human
Resource Development, 60.64 lakh children were estimated to be out of school in

the age group of 6 to 13.

Universal enrolment is the first goal of SSA, and hence all efforts are being
made to bring all children in schools. SSA has provided 2.06 lakh primary and
1.61 lakh upper primary schools for ensuring universal provisioning of schooling
facilities. Preference for opening of school is given to tribal areas, and areas with
high concentration of Scheduled Caste, Scheduled Tribe and minority population. In
addition, 3729 Kasturba Gandhi Balika Vidyalayas, which are residential schools for
girls at upper primary level, have also been sanctioned to the States for improving

access to marginalised girls particularly out of school, either drop out or never enrolled.

Under SSA, provisions have also been made for residential schools/hostels and
transportation/escort facility for children living in sparsely populated areas, children
living in areas where schools cannot be opened due to unavailability of land and
children in need of care and protection. Special training is also provided to all such
children who are school dropouts and long absentees and they are enrolled in “back

to school” camps.

Additionally, other strategies adopted under SSA such as strengthening school
infrastructure, improving pupil-teacher ratios, providing incentives like free textbooks,
uniforms for eligible category of children and mid-day meal in schools have proved

to be useful in increasing the enrolment of children in elementary schools.
Facilitating internships for students by AICTE

2793. SHRI K. R. ARJUNAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the All India Council for Technical Education (AICTE) has signed an

agreement to facilitate internships for Indian students, if so, the details thereof; and
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(b) whether the AICTE is set to mandate internships for all students enrolled
in institutions recognized by it in a bid to enhance the employability of students, if

so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) and (b) AICTE has signed
MoU with Ministry of Micro, Small and Medium Enterprises (MSME), Government
of India, Internshala, NETiit, Engineering Council of India, Telecom Sector Skill
Council (TSSC), National Institute of Electronics & Information Technology (NIELIT)
and other organizations to facilitate internship of students through their wide network
with MSMEs. It has been proposed that every student in technical institution shall
go through three internships each spanning 4 to 8 weeks before completion of the
under-graduation. The responsibility will be on the institution for helping the students

in finding suitable industry or organisation for the internship.
Vacant posts of teachers in Maharashtra

+2794. SHRI AMAR SHANKAR SABLE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that according to the Right to Education Forum more than
five lakh posts of teachers are vacant in the country including Maharashtra whereas

6.6 lakh of teachers require training and if so, the details thereof, State-wise;

(b) the total number of posts of teachers and principals sanctioned and vacant

in Kendriya and Navodaya Vidyalayas in the country including Maharashtra; and
(c) the steps taken by Government to fill up the vacant posts?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (¢) The Right to Education
(RTE) Forum is a collective of national education networks, teachers’ organizations and
educationists working in the field of education with the intent of bringing systemic
reforms in education. As per their report of 2014-15 there were 5.68 lakhs posts of
teachers vacant in the year 2013-14. The Department of School Education and Literacy,

Ministry of Human Resource Development was not associated with this report.

The recruitment, service conditions and deployment of teachers are primarily in the
domain of the State Governments and UT Administrations. The Central Government
through the flagship programme of Sarva Shiksha Abhiyan (SSA) at elementary
level provides assistance to the State Governments and UTs for additional teachers

to maintain appropriate Pupil Teacher Ratio as per the prescribed norms for various

T Original notice of the question was received in Hindi.
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levels of schooling. The Central Government has been consistently pursuing the matter
of expeditious recruitment and redeployment of teachers with the States and UTs at
various fora. Advisories on this issue have also been issued to States and UTs from
time to time. Provision for in-service teacher training is an integral component of
SSA programme. The State-wise details of vacant posts of teachers and untrained
in-service teachers in Government Schools including Maharashtra are given in the

Statement-1 and II, respectively (See below).

The total number of posts of teachers including Principals sanctioned in Kendriya
Vidyalaya are 46672 and 13736 in Navodaya Vidyalayas. 11673 posts are lying vacant
in Kendriya Vidyalayas and 2951 posts are lying vacant in Navodaya Vidyalayas

respectively in the country including Maharashtra.

Kendriya Vidyalaya Sangathan has conducted examination and interviews for 6205
teaching posts including Principals. 82 Principals are undergoing induction course.
Panel for remaining 6120 teaching posts will be prepared and teachers will be posted
against the vacant posts across the country. In addition, action has also been initiated

for filling up 4473 teaching posts through Limited Departmental Examination (LDE).

Regarding Navodaya Vidyalaya Samiti Schools, 56 Principals have been appointed
on direct recruitment in April, 2017 and remaining 51 posts will be filled up through
LDE shortly. The recruitment of 2240 posts of teachers have been completed in the
month of August, 2017 and remaining will be filled up through LDE shortly. 104
vacant posts of SUPW teachers cannot be filled up as the recruitment of SUPW

teachers have been freezed.
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State-wise data on the number of untrained in-service teachers

in the Government Schools

SI. No. State/UTs Total
1. Andaman and Nicobar Islands 0
2. Andhra Pradesh 0
3. Arunachal Pradesh 1512
4. Assam 44797
5. Bihar 98351
6. Chandigarh 0
7. Chhattisgarh 11963
8. Dadra and Nagar Haveli 0
9. Daman and Diu 0
10. Delhi 0
11. Goa 134
12. Guijarat 0
13. Haryana 0
14. Himachal Pradesh 1259
15. Jharkhand 21417
16. Karnataka 0
17. Kerala 0
18. Lakshadweep 0
19. Madhya Pradesh 1455
20. Mabharashtra 352
21. Manipur 4452
22. Meghalaya 19437
23. Mizoram 570
24. Nagaland 7115
25. Odisha 18562
26. Puducherry 0
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SI. No. State/UTs Total
27. Punjab 0
28. Rajasthan 0
29. Sikkim 0
30. Tamil Nadu 0
31. Telangana 0
32. Tripura 28141
33. Uttar Pradesh 15559
34. Uttarakhand 1784
35. West Bengal 234819

TOTAL 511679

Source: as reported by State Governments in the month of July, 2017.
Pensionary benefits to JNV teachers

2795. SHRI PRAMOD TIWARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) where Government has any proposal to resume the pensionary benefit to
Jawahar Navodaya Vidyalaya (JNV) teachers as it was there earlier, if so, the details
thereof;

(b) if not, the reasons therefor; and
(c) the details regarding the financial and legal lacunae, if any?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c) The employees of
the Navodaya Vidyalaya Samiti (NVS) had been given the benefits of Contributory
Provident Fund (CPF) scheme since its inception. The New Pension Scheme (NPS),
which was introduced for the Central Government employees w.e.f. 1.1.2004, was
made applicable to the regular employees of NVS w.e.f. 1.4.2009. Those employees
who had joined NVS on regular basis before 1.4.2009 were given an option to
continue with the existing CPF scheme or to join the NPS. The option was to
be exercised by 3.11.2009. Those employees of NVS who have opted for and are
covered under the NPS, are entitled to the benefits envisaged under this scheme.
Thus, the teachers of the Jawahar Navodaya Vidyalayas are already entitled to
benefits of either the CPF scheme or the NPS scheme having regard to the option
exercised by them.
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Earn while learn scheme

+2796. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is seriously considering to provide jobs

to youths under ‘Earn While Learn Scheme’;
(b) if so, whether Government has taken any step in this regard; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. MAHENDRA NATH PANDEY): (a) No, Sir. There is no

such proposal with Ministry of Human Resource Development;
(b) and (c) In view of the reply to para (a) above, does not arise.
Cable TV digitization

2797. SHRI C.M RAMESH: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any request from Government of Andhra Pradesh has been received
in the Ministry requesting to extend Phase-III and IV of Cable TV digitization by

two more years that is up to December, 2018 in State: and

(b) if so, the details thereof and the action taken by the Ministry on the
same?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) On 7th April
2017, Ministry had received a request from Hon’ble Chief Minister of Andhra Pradesh
for extension of cut-off date of Phase-III and Phase-IV of Cable TV Digitization in
Andhra Pradesh up to 31st December, 2017.

(b) Before the receipt of the request Ministry had fixed 31.01.2017 as cut-off date
for Phase-III areas and already issued instruction on 30.03.2017 to all the stakeholders
to ensure that no analog signals are transmitted over the cable networks in Phase-IV
areas after the notified cut-off date of 31.03.2017. The Hon’ble Chief Minister was

informed accordingly.

T Original notice of the question was received in Hindi.
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Misuse of permissions by channels

2798. SHRI A. VIJAYAKUMAR: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government is aware that most of the permissions are being misused

by channel in the country, if so, the details thereof;

(b) whether it is a fact that there is security threat/violation by giving subcontract

of channel permissions by the registered service providers; and
(c) if so, the details thereof and the steps taken to control service providers?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (¢) Permission
to uplink and downlink private satellite TV channel is granted in accordance with the
extant Policy Guidelines for Uplinking and downlinking of TV channels in India. Such
permission holder companies, are required to abide by all the rules and regulations
mentioned in the Policy Guidelines. As per clause 11 of the Uplinking Guidelines and
clause 10 of the Downlinking Guidelines, the permission issued for uplink/downlink

of a channel is non-transferrable unless with the prior approval of the Government.

Whenever any instance regarding giving sub-contract of channel permissions by
the registered service providers comes to the notice of this Ministry, action is taken

on case to case basis, under the provisions of the Policy Guidelines.
Withdrawal of issue of annual certificates to channels

2799. SHRI A. VIJAYAKUMAR: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government is aware that the issuing of annual certificates to

television channels has been withdrawn in the country, if so, the details thereof; and
(b) the steps taken to control those channels who have stopped the service?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) In conformity
with the Policy Guidelines for uplinking and downlinking of TV channels in India,
Government has decided that the broadcasters which hold valid permission for uplinking
and/or downlinking, shall not require to obtain annual Renewal Permission from the
Ministry. The payment of annual permission fee, 60 days before the due date will
by itself be sufficient permission for continuation of a channel for a further period

of one year from the due date.
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(b) Whenever any instance of stoppage of service by any channel comes to
the notice of this Ministry, action is taken against the broadcaster as per the
provisions of Policy Guidelines for uplinking and downlinking of TV channels
in India, 2011.

Expenditure on advertisements by ministries

2800. SHRI T. K. RANGARAJAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the total amount spent by Government on advertising and visual publicity

during the last three years;

(b) the details of amount spent on advertisement and visual publicity,

Ministry-wise; and

(c) the total amount spent by public sector organisations on Government schemes

for advertisement and visual publicity?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) The expenditure
by Government on advertisements released through DAVP for advertising and visual

publicity for the last three years is as under:—

Year Total Expenditure (in )
2014-15 998.34 crore
2015-16 1188.85 crore
2016-17 1285.77 crore

(b) The details of committed expenditure Ministry-wise and Media
Vehicle-wise is available at DAVP’s website under the head “Reply to Rajya
Sabha Unstarred Question No. 2800 at the link below:- http:/www.davp.nic.in/

rajyasabhaquestion.html.

(¢) The total committed expenditure of public sector organizations for the

advertisements released through DAVP as per data maintained:—

Year Total Committed Expenditures (in )
2014-15 12,28,390 crore
2015-16 18,98,370 crore

2016-17 22,72,766 crore
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Digital addressable system

2801. SHRI HARIVANSH: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that Tamil Nadu has become the first state in the country

to receive the Digital Addressable System, if so, the details in this regard; and

(b) whether any request has been received from Government of Bihar and
Jharkhand in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) No, Sir. Cable
TV Digitization has been mandated across the country in 4 phases as below:—

Phase |  Metro cites of Delhi, Mumbai, Kolkata and Chennai 31st Oct., 2012.

Phase Il 38 cities (with population more than one million) 31st March, 2013

Phase Il All other urban areas 31st January, 2017

Phase IV Rest of India 31st March, 2017
(b) No, Sir.

Effects of GST on small budget films

2802. DR. K. V. . RAMACHANDRA RAO: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether the recently introduced GST would push up the cost of exhibition

of films and affect the screening of small budget films; and

(b) if so, whether Government would consider measures to promote small budget

films and documentaries and also to ensure their screening in theatres?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) The schedule
of GST rates for service as approved by GST council provides that 28% with full
Input Tax Credit (ITC) has been levied on exhibition of cinematographic films.
However, in 16th meeting held on 11.06.2017, the GST Council has decided to levy
18% with full Input Tax Credit (ITC) on admission of cinematographic films where
the consideration for admission is ¥ 100 or less.

(b) There is no plan scheme of Government of India for promotion of films
and documentaries. Screening of films in theatres is under the purview of State
Governments. The [&B Ministry holds documentary Film Festival once every two
year and award the best documentaries.
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Compliance with Directions of Department of

Official Language on advertisements

12803. DR. SATYANARAYAN JATIYA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state the Ministry-wise advertisements given
to newspapers, magazines, hoardings-banners and electronic media in Hindi, English
and regional languages every year starting from 2014-15 along with their respective
amount and the reasons for complying or not complying with the directions regarding
advertisements issued by the department of official language, Ministry of Home

Affairs, every year?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): DAVP is the nodal
agency for media publicity of all Government Ministries/Departments. Advertisements
are released through various media platforms including print, electronic and outdoor
publicity in different languages including Hindi, keeping in view the target audience,
focus areas, budget and other requirements of various Ministries for wide dissemination

of the information.

Percentage of the total print advertisements issued in Hindi by DAVP during the

last three years and the current year is as under:—

Year Percentage of advertisements issued in Hindi
(in X terms)
2014-15 34.04%
2015-16 37.93%
2016-17 38.46%
2017-18 (upto July, 2017) 41.95%

Since 2015-16, DAVP has made consistent efforts to comply with the directions
of the Rajbhasha Vibhag, Ministry of Home Affairs as well as existing Print Media

Policy wherein 35% of advertisements are to be issued in Hindi.

The details of Ministry-wise committed expenditure for Print advertisements in Hindi,
English and Regional Languages for the last three years is available on the website
of DAVP at the link below: http://www.davp.nic.in/writereaddata/rajyasabha2803.pdyf.

In respect of electronic media, it is informed that campaigns in TV channels
are run in Hindi, English and Regional Languages. These TV channels telecast their

programmes through DTH platforms and are visible across the country at a time.

T Original notice of the question was received in Hindi.
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Since the channels footprint is available throughout, separate language-wise data is

not maintained.

In case of Outdoor Publicity, normally all advertisements are released in the
states in their respective regional languages, including Hindi, based on target audience,
for disseminating the information effectively. Since Outdoor Publicity includes many
media, compilation of details of advertisement given in different languages, including

Hindi, has not been maintained.
Non-implementation of CAT orders

2804. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether it is a fact that a large number of judicial orders of Central
Administrative Tribunals (CATs) are not being implemented by the Ministry and its

subordinate offices;

(b) if so, the details of such cases along with the reasons for not implementing

the orders; and

(c) the steps being taken to implement the orders which are five years old?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c) No,
Sir. The Information and Broadcasting Ministry has been regularly monitoring the
status of court cases under purview of Hon’ble Central Administrative Tribunal
(CAT). Monitoring is done through the Legal Information Management & Briefing
System (LIMBS), progress reports are prepared and reviewed to assess the status of
cases. Meetings for monitoring the status of pendency and progress made in respect
of disposal of court cases, including CAT cases pertaining to the Ministry and its
subordinate offices are held regularly by the designated Nodal Officer for LIMBS
in the Ministry.

Grant of permission to FM radios

2805. SHRI K. SOMAPRASAD: Will the MINISTER OF INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of FM radios which have been given permission and are functioning

in the country;
(b) the number of private FM channels given permission in Kerala;

(c) the conditions required to run an FM radio channel,
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(d) the mechanism in place to check the content of an FM radio channel;

(e) whether any complaint has been raised against FM radio channels for vulgar

and objectionable content and if so, the details thereof; and

(f) the name of FM radio channels given show-cause notices for broadcasting

defamatory or derogatory comments?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION
AND BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) 312
Private FM radio channels have been given permission and are functioning in

the country.
(b) 20 FM radio channels have been given permission in Kerala.

(c) Only Indian companies registered under the Company's Act, 2013 are eligible
for bidding and obtaining permission for FM radio channels. The conditions are
elaborated in the Policy Guidelines for expansion of FM radio broadcasting through

private agencies Phase-Ill which is available on Ministry's website www.mib.nic.in

(d) The Grant of Permission Agreement (GOPA) provides that FM Radio Channels
should follow the same Programme and Advertisement Codes as followed by All
India Radio. These Codes contain a whole range of parameters to regulate content

on FM channels.

Apart from this, the Ministry has also issued directions to States to set up
District level and State level Monitoring Committees to regulate content telecast on
cable TV/FM Radio channels/Community Radio Stations to ensure adherence to the
AIR Broadcast Code.

(e) Details of action taken on violation of provision of GOPA and Programme
and Advertising Codes as followed by All India Radio (AIR) by private FM radio
channels by airing of obscene, vulgar and objectionable content during the last three

years and the current year are given in the Statement (See below).

(f) During the last three years and the current year, the Ministry has issued 4
show cause notices to 93.5 Red FM, Hit 95 FM, 94.3 FM Radio One and Radio
City 91.1 FM on 23.01.2015, 17.2.2016, 02.09.2016 and 01.08.2016, respectively
for airing allegedly vulgar, obscene and objectionable content in violation of the
provisions of GOPA and Programme and Advertising Codes as followed by All
India Radio (AIR).
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Details of action taken on violation of provision of GOPA

Sl. Name of the Details of the content Action taken
No. private FM radio aired by FM radio
broadcaster/Channel channels
1 2 3 4
1.  M/s ENIL, Patna Radio Mirchi aired Final reply sent to
from Patna Shri Nitin Chandra on
17.4.2015
2. M/s Malayala Complaint against Letter sent to Shri
Manorama, Kochi Radio Mango 91.9 Arunchandra on 1.5.2014,
FM requesting to provide
further details regarding
date, time show name etc.
No reply received
3. M/s Digital Radio 93.5 Red FM Radio An advisory dated
Broadcasting (Delhi)  channel Delhi aired 26.6.2015 was issued to
Ltd. the programmes the FM channel.
'Morning No.l' and
'Midnight Masala', the
content of which was
obscene and vulgar
4.  All FM Channel Excessive political Letter sent to Sh. Anil
message broadcast Gaindhar on 13.6.2016,
over the private FM requesting to provide
channels. the names of the FM
channels, which broadcast
political messages. No
reply received.
5. All FM Channel Song broadcast on MIB issued an Advisory

the FM Channels are
incomplete and often

cut abruptly

on 5.7.2016 to all the
Private FM broadcasters,
besides AIR, requesting
to be sensitive to the
sensibilities of the music
loving listeners of FM
Radio.
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1 2 3 4
6.  Private FM Radio Advertisement in Final reply sent to Dr. A.
broadcasters in Tamil Tamil Language Sakthivel on 18.6.2016.
Nadu instead of Hindi
Language
7.  M/s Clear Media Broadcast of obscene A warning dated
(India) Pvt. Ltd. programme called 06.01.2017 was issued to

‘Naacho Pancho’ by the FM channel
the FM channel, Hit

95 FM
8. M/s Next Radio Broadcast of obscene A warning dated
Delhi. programme ‘Delhi 02.03.2017 was issued to

Open Up’ by the FM  the FM channel.
channel, 94.3

Launching of health care channel

2806. DR. VIKAS MAHATME: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that separate television channels for almost every field

have already been launched;

(b) whether Government has plans to launch a healthcare channel for creating

awareness among the public especially for the people of rural areas; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c¢) Ministry
grants permission to uplink and/or downlink private satellite TV channels in accordance
with the provisions of the Policy Guidelines for uplinking and downlinking of TV
channels in India, 2011. As per these Guidelines, the permission can be granted
under two categories only, i.e. News and Current Affairs and Non-news and Current
Affairs. A TV channel permitted under Non-News and Current Affairs category can

telecast content in any field, other than News.

In addition to this, Doordarshan, through its network of channels provides
comprehensive coverage to every sector including health, education, agriculture etc.

catering to all segments of the population in both urban and rural areas.
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Reforms in public broadcasting

2807. SHRI NARENDRA KUMAR SWAIN: Will the MINISTER OF
INFORMATION AND BROADCASTING be pleased to state:

(a) whether several committees, including the 2014 Sam Pitroda panel recommended

structural reforms in public broadcasting, if so, the details thereof;

(b) whether a top panel of Secretaries had recommended to make public
broadcasters, Doordarshan and All India Radio corporate entities to reduce their

dependence on Government funds and give them elbow room to take decisions; and
(c) if so, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) In 2013, the
Government had set up an Expert Committee under the Chairmanship of Shri Sam
Pitroda on 28.01.2013, to review the functioning of Prasar Bharati. The Committee
had submitted its Report on 24.1.2014 and recommended framing a long-term vision
and strategy for Prasar Bharati that would include and be dependent upon the
technology choices, assessment of human resources, review of programming, including
review of existing channels and also a study of independent sources of finances for
Prasar Bharati. Details of recommendations of the Expert Committee may be seen
in its Report which is available on the website of the Ministry of Information and
Broadcasting at the following address: www.mib.nic.in>> Broadcasting>>Broadcasting-
Documents>>Report of Expert Committee on Prasar Bharati Vol 1 and Report of

Expert Committee on Prasar Bharati Vol 2.

(b) and (c) A Group of Secretaries has recommended to transform Doordarshan

and All India Radio as corporate entities. No decision has been taken so far.
Grants to Prasar Bharati

2808. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) the details of quantum of money spent by way of giving grants to Prasar

Bharati during the last three years;

(b) whether the grants are mostly spent on meeting salary and related expenditure

and if so, the details thereof;

(c) the number of employees whose salaries are paid through these grants and

details thereof; and
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(d) the details of the expenditure of remaining amount of the total grants given
to Prasar Bharati?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) As per
the information received from Prasar Bharati, the grants given in the last three years

and expenditure incurred on Salary and salary related heads are as tabulated below:

(X in crore)

Financial Actual Actual Grant received for Salary and Salary
year Total Grants  Salary and Salary related  related expenditure as
received expenditure out of the per details given in
Grant as in Col. B Col. C
A B C D
2014-15 2425.62 2001.98 2033.70%*
2015-16 2494.46 2231.94 2231.94
2016-17 3105.63 2683.64 2683.64

*Excess expenditure met from Internal and Extra Budgetary Resources (IEBR) of Prasar Bharati

(c) 28169 employees have been paid salaries during March, 2017 from the grants.
The details are as under:—

All India Radio 14049
Doordarshan 14120
ToTtAL 28169

(d) The details of the expenditure incurred by Prasar Bharati out of the grant received
from the Government other than that received for Salary and salary related expenses:

(X in crore)

Financial Year Actual Grant received by Actual Expenditure incurred

PB other than the grant out of the Grants mentioned in
for Salary and Salary Col. B on

related expenses

Content Capital assets
A B C D
2014-15 423.64 43.02 411.11%*
2015-16 262.52 26.25 236.27
2016-17 421.99 49.33 372.66

*Excess expenditure met from Internal and Extra Budgetary Resources (IEBR) of Prasar Bharati.
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Expenditure on advertisements

2809. SHRI VIVEK GUPTA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the details of amount spent on advertisements during the last three years
under the heads—print publicity, audio/visual, outdoor publicity, exhibition, year-wise

and Ministry-wise;

(b) whether there was an increase in Government spending in advertisements
since the announcement of demonetization i.e. 8th November, 2016 and if so, the

details thereof and the reasons therefor; and

(c) the details of amount spent on promotion of digital transaction during the

last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) The detail of
amount spent on advertisements in the last three years is given in the Statement-I
(See below).

The detail of committed expenditure year-wise and Ministry-wise is given in the
Statement-Il (See below).

(b) The commitments of the client Ministries/Departments are dynamic in
nature since it depends on their publicity requirement and budget availability. As
per the client Ministries/Departments’ requirement, the number of advertisement
released fluctuates almost every month. The table given below shows the committed
expenditure of the period Nov-Mar 2015-16 and Nov-Mar 2016-17. It is found
that there was no increase in spending since the announcement of Demonetisation
i.e. 8th November, 2016.

2015-16 2016-17
Period Committed Period Committed
Expenditure Expenditure
(in %) (in %)
November to 709.62 crore November to 642.11 crore
March March

(c) The total committed expenditure on promotion of Digital transaction by
DAVP on behalf of Ministry of Information and Broadcasting, NITI Aayog, Ministry

of Finance and Ministry of Commerce is I 55.41 crore.
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Media-wise expenditure for financial years 2014-15 to 2016-17

(X in crores)

Financial Print Audio- Printed Outdoor  Exhibition Total
Year Media Visual Publicity ~ Publicity
2014-15 424.84 473.67 12.8 81.27 5.76 998.34
2015-16 508.22 531.6 15.76 120.34 12.93 1188.85
2016-17 468.53 609.14 15.81 186.59 5.7 1285.77
Statement-11
Details of committed ependiture year-wise and ministry-wise
Sl.  Ministry Name Print Audio Visual Outdoor Total
No. (AV) Publicity
(OP)
1 2 3 4 5 6
Commitment 2016-2017
1.  Agriculture 15,42,18,414 8,64,27,765 40,94,450 24,47,40,629
2. Chemical and 59,76,168 - - 59,76,168
Fertilizers
3. Civil Aviation 21,70,171 - - 21,70,171
4. Coal 15,08,532 - - 15,08,532
5. Commerce and 3,34,92,738 7,37,97,425 - 10,72,90,163
Industry
6.  Communication 8,60,22,888 4,32,07,995 14,17,29,683 27,09,60,566
and IT
7.  Corporate Affairs 3,36,43,665 11,02,068 - 3,47,45,733
8. Consumer Affairs, 10,98,84,308 8,34,51,340  24,45,23,409 43,78,59,057
Food and Public
Distribution
9.  Culture 2,86,41,808 84,89,911 - 3,71,31,719
10. Defence 98,45,42,676  25,83,87,343 - 1,24,29,30,019
11. DONER 1,12,93,249 19,62,567 - 1,32,55,816
12. Earth Sciences 57,43,639 - - 57,43,639
13.  Environment and 1,15,85,295 - - 1,15,85,295

Forest
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14.  External Affairs 52,43,405 - - 52,43,405

15.  Finance 1,69,46,89,227 1,33,25,71,641  41,64,97,168 3,44,37,58,036

16. Food Processing 1,49,47,364 28,69,003 - 1,78,16,367
Industries

17. Health and Family  40,80,42,241 1,42,70,80,418  10,19,92,557 1,93,71,15,216
Welfare

18. Heavy Industries 8,27,178 - - 8,27,178
and Public
Enterprises

19. Home Affairs 13,30,24,030 1,03,22,868 71,57,756 15,05,04,654

20. Housing and 44,37,613 - - 44,37,613
Urban Poverty
Alleviation

21. Human Resources 11,68,68,596 1,76,94,638 - 13,45,63,234
Development

22. Information and 85,10,73,388 1,07,46,94,170 5,81,67,504 1,98,39,35,062
Broadcasting

23. Labour and 4,96,74,792 5,08,90,311 3,62,31,334 13,67,96,437
Employment

24. Law and Justice 30,66,128 - - 30,66,128

25.  Micro, Small 3,85,91,096 - - 3,85,91,096
and Medium
Enterprises

26.  Mines 4,52,739 - - 4,52,739

27. Minority Affairs 5,69,83,662 6,18,74,018 76,65,012 12,65,22,692

28. New and 2,44,54,075 - - 2,44,54,075
Renewable Energy

29. Overseas Indian - - - -
Affairs

30. Panchayati Raj 6,53,21,204 - - 6,53,21,204

31. Parliamentary 1,02,26,404 - - 1,02,26,404
Affairs

32.  Personnel Public 2,10,26,913 46,34,979 - 2,56,61,892

Grievance and
Pensions
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33.  Petroleum and 5,22,24,328 2,94,36,010 43,006,750 8,59,67,088
Natural Gas
34. Power 6,70,15,441 1,14,09,530 96,36,977 8,80,61,948

35. Rural Development  18,68,28,854 2,16,90,36,427  18,27,95,688 2,53,86,60,969

36. Science and 1,88,91,776 - - 1,88,91,776
Technology

37.  Shipping Road 9,64,75,269  8,00,76,408 1,88,48,560 19,54,00,237
Transport and
Highways

38. Social Justice and  33,29,26,181  11,65,90,309  27,43,64,286 72,38,80,776

Empowerment

39. Statistics and 90,11,960 76,13,148 2,99,99.,480 4,66,24,588
Programme
Implementation

40.  Steel 4,42,116 - - 442,116
41.  Textiles 3,14,76,293 - - 3,14,76,293
42. Tourism 9,86,81,624  421,90,399  6,81,98,460 20,90,70,483
43, Tribal Affairs 13,92,596 - - 13,92,596
44.  Urban 5091,96,697  75,92,04,876  40,48,60,908  1,22,32,62,481

Development

45.  Water Resources 1,72,54,487 - - 1,72,54,487
46.  Women 4,24,44,879  25/11,29,259 9,79,01,243 39,14,75,381
and Child
Development
47. Youth Affairs and 2,89,07,425 18,32,842 - 3,07,40,267
Sports
48. Atomic Energy 6,81,482 5,31,852 - 12,13,334
(Independent
Deptt.)
49.  Space - - - -
50. Central 8,68,970 - - 8,68,970
Information
Commission

51.  Comptroller - - - -
General of India
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52. Election 35,47,263 - - 35,47,263
Commission of
India

53.  National Human 6,99,238 - - 6,99.238
Rights Commission

54. Planning 12,25,93,110 18,90,27,581 21,93,349 31,38,14,040
Commission

55. U.PS.C 7,58,06,001 - - 7,58,06,001

56. President Sectt. 18,35,924 - - 18,35,924

57. Prime Minister's 66,012 - - 66,012
Office

58. Cabinet Sectt. 87,71,192 - - 87,71,192

59. Central Vigilance 36,70,513 - - 36,70,513
Commission

60. Andaman and - - - -
Nicobar
Administration
(Directorate of
Sports, Arts and
Culture)

61. Reserve Bank of - - - -
India (RBI)

62.  Skill Developement 5,09,22,822 - - 5,09,22,822
and
Entrepreneurship

63.  Ministry of - - - -

Railways

TotaL 6,28,03,06,059 8,19,75,37,101 2,11,11,64,574  16,58,90,07,734

Commitment 2015-2016

1. Agriculture 30,80,16,625 2,13,91,592 4,57,16,046 37,51,24,263

2. Chemical and 61,53,892 - - 61,53,892
Fertilizers

3. Civil Aviation 27,57,665 1,89,612 - 29,47,277

4. Coal 21,85,866 - - 21,85,866

5. Commerce and 4,64,35,927 1,18,56,084 - 5,82,92,011

Industry
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6. Communication 4,80,61,163 2,56,66,163 1,86,13,781 9,23,41,107
and IT

7. Corporate Affairs 2,00,74,468 - - 2,00,74,468

8.  Consumer Affairs, 17,61,36,519  14,76,22,411 9,54,62,332 41,92,21,262
Food and Public
Distribution

9.  Culture 1,21,84,557 9,42,193 - 1,31,26,750

10. Defence 1,07,89,59,592  33,85,78,371 2,86,87,706 1,44,62,25,669

11. DONER 2,47,28,371 28,76,813 - 2,76,05,184

12. Earth Sciences 27,81,669 - - 27,81,669

13. Environment and 2,35,81,041 - - 2,35,81,041
Forest

14. External Affairs 1,32,18,179 - - 1,32,18,179

15. Finance 1,13,44,58,714  39,17,30,156  19,49,24,142 1,72,11,13,012

16. Food Processing 1,10,19,133 - - 1,10,19,133
Industries

17. Health and 48,38,18,743 1,32,34,83,063  24,81,13,326 2,05,54,15,132
Family Welfare

18. Heavy Industries 24,81,072 - - 24,81,072
and Public
Enterprises

19. Home Affairs 18,92,48,744 6,78,78,983 17,17,500 25,88,45,227

20. Housing and 23,60,882 - - 23,60,882
Urban Poverty
Alleviation

21. Human Resources 9,36,34,193 2,35,50,153 1,50,65,790 13,22,50,136
Development

22. Information and 69,21,50,404  42,36,14,081 2,81,83,586 1,14,39,48,071
Broadcasting

23. Labour and 2,02,36,241 1,04,74,806 - 3,07,11,047
Employment

24. Law and Justice 52,48,809 - - 52,48,809

25. Micro, Small 2,28,71,047 - - 2,28,71,047
and Medium
Enterprises

26. Mines 11,08,483 - - 11,08,483
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27. Minority Affairs 5,68,24,831 8,52,09,346 2,50,56,941 16,70,91,118

28. New and 3,25,51,971 15,76,665 - 3,41,28,636
Renewable
Energy

29. Overseas Indian 95,295 - - 95,295
Affairs

30. Panchayati Raj 1,06,25,093 - - 1,06,25,093

31. Parliamentary 1,59,44,223 - - 1,59,44,223
Affairs

32. Personnel Public 1,28,49,902 - - 1,28,49,902
Grievance and
Pensions

33, Petroleum and 5,02,85,373 9,71,16,839 2,25,95,685 16,99,97,897
Natural Gas

34. Power 15,84,87,800 4,79,93,481 8,13,87,039 28,78,68,320

35. Rural 11,12,43,505 1,33,95,26,044  57,05,22,665 2,02,12,92,214
Development

36. Science and 1,17,56,622 - - 1,17,56,622
Technology

37. Shipping Road 8,35,79,381 9,77,59,182 2,73,81,908 20,87,20,471
Transport and
Highways

38. Social Justice and 29,93,14,208 79,92,902 4,24,00,012 34,97,07,122
Empowerment

39. Statistics and 1,31,41,911 8,19,728 2,99,02,041 4,38,63,680
Programme
Implementation

40. Steel 6,16,009 - - 6,16,009

41. Textiles 5,01,57,955 - - 5,01,57,955

42,  Tourism 10,02,78,634  58,45,31,280 14,36,67,938 82,84,77,852

43, Tribal Affairs 20,05,851 - - 20,05,851

44, Urban 2,41,81,750 - - 2,41,81,750
Development

45. Water Resources 2,43,18,990 - - 2,43,18,990

46. Women 7,00,15,290  29,67,97,384 8,76,53,726 45,44,66,400
and Child

Development
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47. Youth Affairs and 99.93,245 85,86,147 - 1,85,79,392
Sports

48. Atomic Energy 20,88,986 - - 20,88,986
(Independent
Deptt.)

49. Space - - - -

50. Central 4,43,974 - - 4,43,974
Information
Commission

51. Comptroller - - - .
General of India

52.  Election 19,57,631 47,90,875 - 67,48,506
Commission of
India

53. National Human 10,54,852 - - 10,54,852
Rights Commission

54. Planning 8,70,15,207 12,34,676 54,55,215 9,37,05,098
Commission

55. U.PS.C 8,72,49,434 - - 8,72,49,434

56. President Sectt. 8,05,158 - - 8,05,158

57. Prime Minister's 1,03,953 - - 1,03,953
Office

58. Cabinet Sectt. 74,65,247 - - 74,65,247

59. Central Vigilance 42,24,100 - - 42,24,100
Commission

60. Andaman - - i )

and Nicobar
Administration
(Directorate of
Sports, Arts and

Culture)

61. Reserve Bank of 7,87,483 - - 7,87,483
India (RBI)

62. Skill Developement  4,26,59,986 - 27,22,792 4,53,82,778
and

Entrepreneurship
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63. Ministry of 7,24,266 - - 7,24,266
Railways
TotaL 5,79,87,60,115 5,36,37,89,030 1,71,52,30,171  12,87,77,79,316

Commitment 2014-2015

1. Agriculture 26444997 101986859 0 128431856
2. Chemical and 1496850 0 0 1496850
Fertilizers
3. Civil Aviation 1020890 0 0 1020890
4.  Coal 1585329 0 0 1585329
5.  Commerce and 14653116 0 0 14653116
Industry
6. Communication 60079616 9909900 18194647 88184163
and IT
7.  Corporate Affairs 22077388 0 0 22077388
8. Consumer Affairs, 207616825 34807607 140415796 382840228
Food and Public
Distribution
9.  Culture 16311381 0 0 16311381
10. Defence 848607768 77527308 9826249 935961325
11. DONER 357677 0 0 357677
12. Earth Sciences 2734427 0 0 2734427
13.  Environment and 21585463 0 0 21585463
Forest
14. External Affairs 17446161 0 0 17446161
15. Finance 688090132 137122830 92291826 917504788
16.  Food Processing 29277969 0 0 29277969
Industries
17. Health and 354377435 374099376 61083231 789560042
Family Welfare
18.  Heavy Industries 4316943 0 0 4316943
and Public
Enterprises
19. Home Affairs 157215141 74872950 1685400 233773491
20. Housing and 4045724 0 0 4045724

Urban Poverty
Alleviation
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21. Human Resources 100273179 0 3820240 104093419
Development

22. Information and 537520224 170227367 56777153 764524744
Broadcasting

23.  Labour and 32533807 2352729 0 34886536
Employment

24. Law and Justice 3180510 0 0 3180510

25.  Micro, Small 38553472 0 0 38553472
and Medium

Enterprises

26.  Mines 437892 0 0 437892
27.  Minority Affairs 55680257 0 0 55680257
28.  New and 18000629 0 0 18000629

Renewable Energy

29. Overseas Indian 125058 4449362 0 4574420
Affairs

30. Panchayati Raj 171928 0 0 171928

31. Parliamentary 24962986 0 0 24962986
Affairs

32.  Personnel Public 18080763 0 0 18080763
Grievance and
Pensions

33.  Petroleum and 81716381 382838 0 82099219
Natural Gas

34.  Power 65360192 20571294 25938125 111869611

35.  Rural Development 51203014 166365669 110300360 327869043

36. Science and 18269929 0 0 18269929
Technology

37. Shipping Road 55300154 30586379 0 85886533
Transport and
Highways

38. Social Justice and 289459934 0 1669557 291129491

Empowerment
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39. Statistics and 19347637 0 7871189 27218826
Programme

Implementation

40. Steel 277397 0 0 277397
41.  Textiles 47008791 0 0 47008791
42.  Tourism 41339509 34240606 119660605 195240720
43. Tribal Affairs 5449711 6795533 0 12245244
44. Urban 3252636 0 0 3252636
Development
45.  Water Resources 28440672 0 0 28440672
46.  Women 49982226 28822908 129674033 208479167
and Child
Development
47.  Youth Affairs and 9419759 0 0 9419759
Sports
48. Atomic Energy 5265835 0 0 5265835
(Independent
Deptt.)
49.  Space 0 0 0 0
50. Central 262901 0 0 262901
Information
Commission
51. Comptroller 0 0 0 0
General of India
52. Election 4299405 0 0 4299405
Commission of
India
53.  National 280690 0 0 280690
Human Rights
Commission
54.  Planning 20530601 1329955 1166895 23027451
Commission
55. U.PS.C 102162659 0 0 102162659
56. President Sectt. 2345400 0 0 2345400
57. Prime Minister's 0 0 0 0

Office
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58. Cabinet Sectt. 5977841 0 0 5977841
59.  Central Vigilance 4322451 0 0 4322451
Commission
60. Andaman and 0 0 0 0
Nicobar
Administration
(Directorate of
Sports, Arts and
Culture)
61. Reserve Bank of 48808 0 0 48808
India (RBI)
62.  Skill Developement 1079366 0 0 1079366
and
Entrepreneurship
63. Ministry of 1839088 0 0 1839088
Railways
ToraL 4223104924 1276451470 780375306 6279931700
Committed Expenditure Ministry-wise for Exhibition (2016-17)
Sl. No. Ministry Expenditure (in %)
1. Information and Broadcasting (Plan and Non Plan) 4.93 crore
2. Health and Family Welfare 0.77 crore
TotAL 5.7 crore
Committed Expenditure Ministry-wise for Exhibition (2015-16)
Sl. No. Ministry Expenditure (in )
1. Information and Broadcasting (Plan and Non Plan) 11.61 crore
2. Health and Family Welfare 0.68 crore
ToTtAL 12.29 crore
Committed Expenditure Ministry-wise for Exhibition (2014-15)
SI. No. Ministry Expenditure (in )
1. Information and Broadcasting (Plan and Non Plan) 3.42 crore
2. Women and Child Development 1.54 crore
3. Health and Family Welfare 0.8 crore

TotaL 5.76 crore
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Recruitment rules of autonomous organisation
2810. DR. C.P. THAKUR: Will the PRIME MINISTER be pleased to state:

(a) whether the autonomous organisations under the Central Government and
the organisations registered under the Society Registration Act are free to change the
Recruitment Rules (RR) at any point of time or they need to take approval from

the Ministry in advance, the details thereof;
(b) in what manner the Ministry keeps a check on such organisations; and

(c) the provisions to check maneuvering in the name of governing board decisions

as it has come to the notice in several organisations?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (¢c) An autonomous
organization under Central Government and organizations registered under Society
Registration Act can make rules in accordance with the provisions of the statute or
charter of its constitution, pursuant to which it was created/set up. The autonomous
organization and organization registered under Society Registration Act, with the
approval of competent authority, can make their own rules or adopt the rules of the
Central Government or adopt the same with suitable amendments as may be permissible
under the legal framework governing such an organization. The administrative Ministry/
Department of the concerned organisation exercises the power and carry out duties as

per the bye-laws/Articles of Association/Statute governing the autonomous body/society.
Procurement procedures of Kendriya Bhandar

2811. SHRI RAM KUMAR KASHYAP: Will the PRIME MINISTER be pleased
to state:

(a) the details of brands of basmati rice, pulses, mustard oil, sugar and atta
purchased by Kendriya Bhandar in consumer packs together with their purchase and

selling prices;

(b) the details of procedures adopted by Kendriya Bhandar procurement of these

items;

(c) whether popular and branded haldi/ lal mirch/haldi powder are not available
in Kendriya Bhandar stores and consumers are forced to buy these items of unbranded

and inferior quality; and

(d) by when popular and branded items would be made available in stores of
Kendriya Bhandar?
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THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) The detail obtained
from Kendriya Bhandar indicating brands of basmati rice, pulses, mustard oil, sugar
and atta sold in Kendriya Bhandar, along with their cost and selling price is given
in the Statement-1 (See below).

(b) As per Bye-law 22(i) (n) of Kendriya Bhandar, the Board of Directors have
the powers to prescribe policies and procedures for purchase of goods procured by
the Society either for sale or for office use. As informed by Kendriya Bhandar, the
items are procured for sale to consumers with the prior approval of its Board of
Directors/Executive Committee. The Board has been directed to lay down a specific
detailed procedure, which if required to be deviated from, may be done only with

the prior approval of the Board in every case.

(c) and (d) As informed by Kendriya Bhandar, popular brands of spices such as
those of MDH and Everest are also available in Kendriya Bhandar stores. The list
is given in the Statement-II.

Statement-I

Approved Branded Basmati Rice in Kendriya Bhandar as on 03.08.2017

S1. No. Brand Cost Price ) Selling Price )

Aeroplane
L. Raw Super, 1 KG 92.00+5% 108.00
2. Gold, 1 KG 69.00+5% 81.00
3. Diabetic Rice, 1 KG 120.00+5% 141.00
4. Brown Rice, 1 KG 110.00+5% 129.00

Hello
L. Hello Imperial, 1 kg 104.00 116.00
2. Hello Oriental, 1 kg 71.00 80.00
3. Hello Majestic, 1 kg 62.00 69.00
4. Hello Royal, 1 kg 59.00 66.00
5. Hello Daily, 1 kg 53.00 59.00
6. Hello Rozana, 10 kg 496.00 556.00
7. Hello Dubar, 10 kg 393.00 440.00
8. Hello Mogra, 10 kg 339.00 359.00
9. Hello Mini Mongra, 10 kg 298.00 316.00
10. Hello Broken, 10 kg 229.00 243.00
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India Gate
1. India Gate B/Rice Classic, | kg 148.00 166.00
2. -do- Super, 1 kg 108.00 121.00
3. -do- Dubar, 1 kg 81.00 91.00
4. -do- Mogra, 10 kg 470.00 498.00
5. -do- Mini Mogra-1 10 kg 405.00 429.00
6. -do- Mini Mogra-Il 10 kg 302.50 321.00
7. -do- Sella Dubar 1 KG 28.00 31.00
8. -do- Golden Sella Tibar, 25 kg 240.00 269.00
9. -do- Mini Dubar 10 kg 535.00 567.00
10. -do- HDPE Bag 62.00 69
11. India Gate Bemisal Basmati 67.50+5% 80
Rice, 1 kg
12. -do- Bemisal B/Rice, 5 kg 332.50 + 5% 391
Lal Mahal
L Dubar 1 kg 70+5% 83.00
2. Tibar 1 kg 73.5+5% 87.00
3. Supreme 1 kg 95+5% 112.00
4. Empire 1 kg 143+5% 169.00
5. -do- 10kg 530+5% 590.00
6. Long Grain 1 kg 52+5% 62.00
7. Super Gldn 25kg 77+5% 89.00
8. -do- 10kg 780+5% 901.00
9. Parmal 407 1 kg 32+5% 37.00
10. Pargol Prml 1 kg 29+5% 32.00
Pansari
L Signature, 1 kg 102.00+5% 121
2 Royal, 1 kg 95.00+5% 112
3 Khana Khazana, 1 kg 80.50+5% 95
4. Tasty (Tibar), 10 kg 556.00+5% 620
5 Daily (Dubar), 10 kg 479.00+5% 533
6 Mahak (Mogra), 10 kg 408.00+5% 457
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Shakti Bhog
1. Swad Long Grain Rice, 1 kg  54.00+5% GST 64
2 -do- 5 kg 268.00+5% GST 315
3. SB Everyday Rice 1 kg 58.00+5% GST 68
4 -do- 5 kg 290.00+5% GST 341
5 Royal Basmati Rice, 1 kg 75.00+5% GST 88
6. -do- 375.00+5% GST 441
Daawat
L. Daawat Super Basmati (Old), 130.00+5% 146.00
1 kg
2. -do-, 5 kg 650.00+5% 728.00
3. Daawat Rozana Gold Basmati 70.00+5% 78.00
Rice, 1 kg
4. -do-, 5 kg 350.00+5% 392.00

Approved branded pulses in Kendriya Bhandar as on 03.08.2017

S1. No. Brand (1 Kg) Cost Price ) Selling Price ()

Mangat Ram
1. Dal Arhar 79.00+5% GST 93
2 Dal Chana 82.00+5% GST 96
3. Kala Chana 88.00+5% GST 103
4 Kabli Chana(D) 137.00+5% GST 161
5. Moong Dhuli 80.00+5% GST 94.00
6. Moong Chhilka 78.00+5% GST 92.00
7. Moong Sabut 77.00+5% GST 91.00
8. Kala Masoor 63.00+5% GST 74.00
9. Malka Red 66.00+5% GST 78.00
10. Rajma Sharmili 97.00+5% GST 114.00
11. Rajma Chitra 124.00+5% GST 146.00
12. Urad Dhuli 96.00+5% GST 113.00

13. Urad Chhilka 94.00+5% GST 111.00
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14. Urad Sabut 93.00+5% GST 109.00
15. Lobia Small 70.00+5% GST 82.00
16. Green Mutter 53.00+5% GST 62.00
17. Moth 66.00+5% GST 78.00
18. Safed Lobia 93.00+5% GST 109.00
19. Matar Safed 44.00+5% GST 52.00
20. Safed Chana (Dollar) 152.00+5% GST 179.00
21. Kulth Dal 83.00+5% GST 98.00
22. Panchmel Dal 81.00+5% GST 95.00

Rajdhani
1. Dal Arhar 74+5% GST 87.00
2. Dal Chana 79.5+5% GST 93.00
3. Kala Chana 80.5+5% GST 95.00
4. K Chana (D) 127+5% GST 149.00
5. K Chana (M) 141+5% GST 166.00
6. Mong Dhuli 78+5% GST 92.00
7. Mong Chilka 75+5% GST 88.00
8. Mong Sabut 71+5% GST 83.00
0. K. Masoor 69+5% GST 81.00
10. Malka Red 68+5% GST 80.00
11. Rajma Red 82.5+5% GST 97.00
12. Rajma Sh. 87+5% GST 102.00
13. Rajma Chitra 109+5% GST 128.00
14. Urad Dhuli 92+5% GST 108.00
15. Urad Chilka 92+5% GST 108.00
16. Urad Sabut 81+5% GST 95.00
17. Lobia Safed 77.5+5% GST 91.00
18. Green Muter 50.5+5% GST 59.00
19. Urad Gota 89.5+5% GST 105.00

N}
e

Moth Sabut 83+5% GST 98.00
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Cost Price )

Selling Price )

21. Lobhia Lal 83+5% GST 98.00
22. Matar Safed 40.1+5% GST 47.00
23. Mix Dal 74+5% GST 87.00
Tirupati

1. Dal Arhar 70.00 78.00
2 Dal Chana 77.00 86.00
3 Kala Chana 77.00 86.00
4 Kabuli Chana 124.00 139.00
5. Moong Dhuli 73.00 82.00
6 Moong Chhilka 67.00 75.00
7 Moong Sabut 64.00 72.00
8 Kala Masoor 56.00 63.00
9 Malka Red 58.00 65.00
10. Masoor Dal (Red) 58.00 65.00
11. Rajma Sharmili 84.00 94.00
12. Rajma Chitra 107.00 120.00
13. Rajma Jammu

14. Rajma Red Capsule 77.00 86.00
15. Urad Dhuli 77.00 86.00
16. Urad Chhilka 75.00 84.00
17. Urad Sabut 72.00 81.00
18. Green Mutter 48.00 54.00
19. Moth 64.00 72.00
20. Safed Lobia 77.00 86.00
21. Lobia Red 80.00 90.00
22. Matar Safed 40.00 45.00
23. Matar Dal

24. Panchmel Dal 70.75 79.00
25. Urad Gota (White) 77.00 86.00
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Approved mustard oils in Kendriya Bhrandar as on 03.08.2017

S1. No. Brand Cost Price ) Selling Price )
Kanodia

1. Kanodia Mustard Oil, 500 ml 53.25+5% 59.00

2. Kanodia Mustard Oil, 1 Ltr. 102.00+5% 112.00

3. Kanodia Mustard Oil, 2 Ltr. 204.00+5% 225.00
Divine

1. Divine Mustard Oil, 750ml 86.25+5% 102.00
Hafed

L. Hafed Mustard Oil, 500ml 46.67+5% 52.00

2. Hafed Mustard Oil, 1 Ltr. 90.48+5% 100.00

3. Hafed Mustard Oil, 15 kg Tin 1468.57+5% 1619
Dalda

L. Dalda Pure Mustard Oil 196.80+5% 217.00

2 Ltr. Pet

2. Dalda KGMO 1 Ltr. Pet 97.80+5% 108.00

3. Dalda KGMO 5 Ltr. Jar 495.00+5% 546.00
Azeez

1. Azeez M/Qil, 500 ml 50.65+5% 56.00

2. -do-, 1 Ltr. 97.80+5% 108.00

3. -do-, 2 Ltr. 196.90+5% 217.00
Saloni

1. Saloni M/Qil, 1/2 Ltr 48.92+5% 54.00

2. -do-, 1 Ltr. 95.95+5% 106.00

3. -do-, 2 Ltr. 191.90+5% 212.00
Pansari

1. Pansari KGMO, 1 Ltr. 94.00+5% 104.00

2. -do-, 2 Ltr. 188.00+5% 207.00
Fortune

L. Bullet M/oil, 1 Ltr Bottle 93.84+5% 103.00

2. KGMO, 1 Ltr. Bottle 102.00+5% 112.00
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3. -do-,200ml 24.48+5% 27.00
4. -do-, 500ml Botle 52.02+5% 57.00
Tez
1. TEZ KGMO, 200 ml 23.00+5% 25.00
2 -do-, 1/2 Ltr. 51.00+5% 56.00
3 -do-, 1 Ltr. 99.00+5% 109.00
4. -do-, 2 Ltr. 198.00+5% 218.00

P Mark
L. P Mark M/Oil, 500 ml 49.75+5% 55.00
2 P’ Mark M/Oil, 1 Ltr. 102.00+5% 112.00
3 P’ Mark M/Oil, 2 Ltr. 203.00+5% 224.00
4 -do-, 15 Ltr. 1520.00+5% 1676.00

Approved Branded Sugar in Kendriya Bhandar as on 03.08.2017

S1. No. Brand Cost Price (}) Selling Price )
Mawana
1. Mawana Crystal Sugar, 1 kg 44.00+5% 49.00
2. -do-, 5kg 220.00+5% 244.00
Uttam
1. Uttam Sugar, 1 Kg 44.00+5% 49.00
2. Uttam Sugar, 5 Kg 220.00+5% 244.00

Approved Branded Atta in Kendriya Bhandar as on 03.08.17

S1.